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LOKSABHA DEBATES

LOKSABHA

Monday,May 10, 1993lVaishakha20, 1915
(Saka)

The LokSabha Met at Eleven of the Clock

[MR. SPEAKER in the Chair]

WELCOMETOTHE BOTSWANA
PARLlAMENT,<\RY DELEGATION

MR. SPEAKER: Hon'ble Members, atthe
outset,I have to make an announcement.

On my own ,behalf and on behalf on the

Hon'blemembers of the House, I have great

pleasurein welcoming His Excellency Mr. M. P.

K. Nwako, Speaker of the National Assembly of

Botswana and the Hon'ble Members of the

BotswanaParliamentary Delegation who are on

avisitto India as out honored guests.

Theother Hon'ble Members of the Delega-
tlonare:-

1.Mrs. Esther Mosinyi, MP

2. Mr. Pelokgale K. Seloma, MP

3. Kgosi Seepapitso IV Chairman of the
Housecl Chiefs

- The Delegation arrived Delhi yesterday

'norning.They are now seated in the special box.

Wewis them 'a happy and fruitful stay in our

country.Through them we convey our greetings
'olQ best wishes to His Excellency. the Presi-

dent, Parliament, Government and the friendly

people of Botswana.

11.02hrs.
ORAL ANSWERS TO QUESTIONS

[English]

Purchase of Aircraft By Air India

922. SHRI RABI RA Y: Will the Ministerof

CIVILAVIATION AND TOURISM be pleased to

state:

(a) whether attention ofthe Government has

been drawn the news-item captioned "Cap-

tioned "Calcutta High Court censures AI" ap-

pearing in the Hindustan Times" dated April 15,

1993;

(b) if so, the facts thereof; and

(c) the action taken by the Government in
the matter?

THEMINISTEROFCIVILAVIATIONAND

TOURISM (SHRI GHULAM NABI AZAD: (a) to

(c) A statement is laid on the Table of the House.

(a) : Yes Sir.

(b) and (c) InApri1.1990, Mls R.M.lnvest-

ments and Trading Co Pvt Ltd. Calcutta filed a

suit in the Calcutta High Court against Boeing

Company claiming commission in respect of the
sale of two Boeing 747-300 (Combi) aircraft to

Air India. Air Indian was not impleased in the suit

nor was any grievance orallegation made therein
against Air India.
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BoeingCompany.fieldanapplicationun- 

derSection3of the Foreign Awards (Recogni­

tion and Enforcement) Act 1961 prayingfiatlhe 
suit be stayed in view of an arbitration clause in 

their contract with the R.M. Investments. Air 

India as No* impteased in these proceedings.

In September. 1992, Air India was servfed 

witha noticed motion by the R. M. Investments, 
praying or an order that an affidavit be Wed by Air 

India stating the circumstances which caused 

issue of letter dated 30th April, 1987from the 
then Chairman. Air Irxtetothe Boeing Company 

conveying Air India's policy that nocontingent 

fees or commission be paid to any representa­

tive in Indra or abroad inconnection with the sale 

of thte said aircraft. The notice of motion also 

prayed for production of relevant documents 
relating to the said policy. in response. Air India 

filed an affidavit stating that thesuitretatedtothe 

dispute between the R.M. Investments and the 

boeing Company with which Air India was in no 

way concerned. The counsel of Air India also 
clarified to the Court that he was objecting to the 

production of documents or otherwise go intothe 

merits of the case at that stage, when the only 

question for consideration was whether or not 

suit should be stayed and that once the stay 

application had been decided one way or the 

other, and Air India was called upon by the 

appropriate forum to produce any documents 

etp.. it would wHIingiy comply.

The )udgment of the High Court on the 

application ofthe Boeing Company wasgwen on 

5th April. 1993in which it was held that provi­

sions of Section 3 of the Foreign Awards (Rec-, 

ognition and Enforcement) Act are not attracted 

in the case of the transaction between Boeing 

Company and M/s R. M. Investments. The 

judgment atocontains certain remarks relating 

to Air India. Pnm—facies the remarks in ques­

tion amount tocasting doubt on the action and 

conduct of Air India in regard to production of 
certain documents but the judgment also con­

tains the observation that ad aspects wiShave 

tobe examinedingraterdetailtater The judg­

ment also made it clear that nosubpoena was

issued directing Air Indiafor production of t 

documents.

An appeal has been filed by the Boeing 
Company against the judgment. Air India has 

filed an affidavit objecting tothe said remarks 

concemingAirlndia in the judgment and pray­

ing that the remarks be expunged from the 

record. The matter is subjudice.

fTranslation J 
«•

SHRI RABI RAY: Mr. Speaker, Sir. atthe 
end of his replay the hon. Minister has stated one 

sentencethat—

[Engbsh]

The matter is sub—judice 

[Translation J

My question was regarding th£/| * petition 

pendingbefore the Calcutta High Court for final 

judgment. However, the hon. Minister has stated 

that the matter sub—judice. I 'do not intend to 

raise the matter which is sub—judice. But my 

question is regarding the final judgment deliv­

ered after disposing of the writ petition. This 

question isnot regarding the subjudce. matter. 

I would like to know whetherthe hon. Minister's 

attention has been drawn towards the Calcutta 

High Court's judgment delivered in the Boeing 

Company case?

The Calcutta High Court has stated that— 

[English]

It appearstome that the whole matter and 
various issues require investigation and inquiry 

in a proper trial.

There exists sufficient smoke of doubt with 

regard toexistence ofthe policy regard to in Mr 

RatanTatasletter of 30th April. 1987.'



s OralAnswers VAISAKHA 20.1915 (SAKA) Oral Answers 6

(Translation}

IwouidHcetokr^only the reaction of the 
hon. Minister on theCalcutta High Court's judg- 
ment and Its remarks on the letter of Mr. Rattan 
Tata dated 30th April.

SHRI GHULAM NABI AZAD : Mr. Speaker, 
Sir, the hon. Members is a very senior Member 
and only because of his seniority such a com­
prehensive reply has been given. Otherwise 
there was no need for it since the matter is 
subjudice and if the matter is discussed then it 
is it becomes meaningless.

Mr. Speaker, Sir, this is a funny case. On 
7th August, 1967acontractwiththiscompany 
was signed by Air India and Boeing Company. 
Aftertow years and nine months this very com­
pany filed a case against Boeing company for 
non clearance of dues. After two andahalf years 
of filling the case against the Boeing Company 
i.e.. after more than five and a half years of 
signing the contract in 1987, in 1992acase was 
fried against the Airlndiatoo.There was no case 
in the count against Air India and whatever the 
case was that was against the socaled middte 
man and the Boeing Company and Air India was 
not at aU dragged. The Hon. High Court decided 
that the casttjoes not come in their jurisdiction 
because it ism international transaction so the 
matter could be resolved through arbitration. It 
was upto the court to admit or dismiss the 
petition. At that time Air India was rwt involved. 
The lawyerrepresenting Air Incfiainfornoed just 
that the Hon. Judge had suggested that Air India 
should have preserved the papers. However, 
the lawyer advised us that right now the issue is 
whfl|herthe petition in Boeing Company case is 
admitted or not. If the court once gives its 
judgment then we are prepared to submit any 
document

In responsetoHonMember'squery about 
the judgment I would like to inform him that the 
High Court judgment isavaflabie with me. As per 
the judgment he High Court has not given any

final verdict. On page 42 the hon.court says-— 

(EngKshl

"No sub poena was aNowedtobe issued to 
Air India for production of documents..”

[Translation ]

The hon. Court has itself ruled that no 
directions for preserving the documents were 
issued. In addition the hon. Judge also says

“Air India's letter of August, 1987 and
Government of India's clarification on* •
poHcy.

It appears to me that he whole matter and
various issues require investigation and
inquiry in a trial.”

[TranslationJ

Therefore, it is quite clear that the hon. 
Judge has not given anyfinal judgment Imme- 
dartely after the judgment was delivered in April. 
Boeing Company filedareview petition before 
the division bench of Calcutta High Court. Hear­
ing has been fixed for 13th May. Air India has 
also appealed to the court to expunge the re­
marks passed against it. Hearing of the Boeing 
Company case has been fixed to 13thMay and 
we have also filed an affidavit. That's why I 
stated that the matter is subjudice. I request the 
hon Member not to prolong the discussion fur­
ther.

SHRI RABI RAY: Mr. Speaker, Sir, this is 
not the reply to my first question. I simply asked 
about the judgement against which an appeal 
has been filed... (Interruptions)

[English]

MR. SPEAKER : If the Appeal is field 
against the judgement given byalower court, the 
matter is treated assubHudice.
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fTranslation ]

SHRI RABI RAY We can discuss about 
Air India because newspapers have widely pub­
lished reports about Air I ndia case

[English]

MR SPEAKER If the matter was before 
a Court, if a judgement was given by a Court and 
against that judgement if the Appeal is filed in 
a higher Court if that Appeal is pending with the 
higher Court that matter is not finally decided

(Interruptions)

SHRI GHULAMNABI AZAD Thejudge- 
menthasbeengivenbyasinglejudge Now this 
is before the division Bench So it is subjudice

fTranslation:}

SHRI RABI RAY Thehon Minister has 
stated that the hearing has been fixed for 13th 
May for the judgement Therefore unlistthe 
discussion for some other day because asking 
questions right now will not serve the 
purpose (Interruptions»

[English]

MR SPEAKER If the matter is subjudice 
we do not sit in judgement or ask a question 
When they finally decide it we ask a question

(Interruptions)

MR SPEAKER Next Question—Q 923 
Shrimati Vasundhara Raja—notpresent Ques­
tion 924

SHRI GUMANMALLODHA Mr Speaker 
Sir I have made a request under Rule 48 It is a 
matter regardingthesupply of waterto Rajasthan 
I have made a request You may kindly permit 
me

MR SPEAKER We will discuss it lam

sorry

Now, we take up next Question—Q 924 

Violence and Sax in Films

**924 SHRI JEEWAN SHARMA Willthe 
Minister INFORMATION AND BROADCAST­
ING be pleased to state

(a) whether the scenes of cnmes and sex 
are on the increase in the Indian films and the 
same are telling upon adversely on the charac­
ter of the youths and

(b) if so thestepstheGovemmentpropose 
to take to ban the release of such films?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) An 
increase in the scense of crimes has been 
noticed in the Indian films No analysis is 
however available on the effect of such scenes 
upon the character of the youths

(b) All films are shown after clearance of 
the Censor Board

[Translation ]

SHRI JEEVAN SHARMA lift Speaker 
Sir thehon Mmisterhasadmittedinpart(a)of 
his replythat an increase in the scenes of crime 
and sex has been noticed in the Indian Films 
There is a much difference between thepresent 
day films and the films made20—25years ago 
Scense showing A K 47—Cabarets or bomb 
blasts find the maximum place in modem films 
Ifwewatchtrailer scense of fmng, bomb—bl^tts 
or cabarets are shown maximum This ten­
dency has increased after the introduction of 
Cable T V and it has the telling effect on the 
youth Forthis purpose such a code of conduct 
should be formulated that there are no crime 
scenes for more than specified so that they may 
not affect the youth in the cominq 
time (Interruptions)^ow—a—dayschildren



9 Oral Answers  VAISAKHA 20,1915 (SAKA) Oral Answers  10

between 7—8 years are also watching 

it (interruptions)

MR SPEAKER You have asked your 

question

SHRI JEEVAN SHARMA  Scenes of 

crime and sex should not be there in films for 

more than A specified times (Interruptions)

[English]

SHRIK P SINGH DEO Sir, whatisthe 

question?

MR SPEAKER The question is Are you 

going to have any model, any rule to control sex 

and violence in the films?

SHRIK P SINGH DEO As i answered 

all films which are shown are cleared by a 

Censor Board Here youwanttoknowwhatare 

the functions of the Central Board If I give the 

answei it will be clear I would like to know 

whether you want me to act afterthis You have 

set up the Centi al Board of Film Certification 

After that do you want he Governmenttointer- 

f ere and create problems or you do not wish it?

change

(d) The medium of film provides clean and 

healthy entertainment

(e) As far as possible the film is of aes­

thetic value and cinematicaily of good standard

Afterthat if you still want the Government 

to interfere—because the Central Government 

is empowered to only give guidelines and it has 

issued guidelines and it was revived in Decem­

ber 1991 as a result of various suggestions of 

hon MPs of newspapers and also of the Con­

sultative Committee of Parliament—we are 

willing to examine it
• *

MR SPEAKER It is not for anybody in the 

House to give a direction to the Government 

Now Ihe Government can come to a certain 

conclusion and can put that conclusion before 

the House for the consideration of the House 

The Member is asking There is sex and vio­

lence in the films What do you propose to do to 

control it?

SHRIK P SINGH DEO The Board of Film 

Certification have been empowered

T hat is why I was trying to give the answer 

Otherwise I will very easily say It will be 

examined or suggestion of the hon Member 

can be examined about its practicality’

MR SPEAKER You answer it in your own 

fashion

SHRIK P SING DEO The objectives of 
the Film Certification are

(a) The medium of film remains respon­

sible and sensitive to the values and standards 

of society

(b) Artistic expressions of creative free­

dom are not duly curbed

MR SPEAKER He has answered it in his 

own fashion You can put your second supple 

mentary

(Interruptions)

MR SPEAKER I am neither giving a 

direction to younorto the Minister It is not forme 

It is between you

(Interruptions)

SHRI SATYA DEO SINGH He has put a 

question let him answer it

MR SPEAKER You do not interrupt

(c) Certification is responsive to social (Intenuptions)
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[Translation/
SHRI JEEVANSHARMArThehon. Min­

ister hAsquotedfrom the objectives of the Fdm 
Certification that the censor Board remains 
responsible and sensitive to the values and 
standards of the society. But in my opinion no 
society will like tohave crime and sex in films.
I had asked what action does the Government
propose to taketo contain the scenes of crime 
and sex in the films because this may increase 
that incidence of crime in the society as it is 
telling upon adversely on the character if the 
youths dhdsmaftchttren who watch such types 
of films. Therefore, whether any time—bound 
programme has been checked out withaviewto 
check such tendenby. I could not get any reply 
to it..(Interruptions)

MR. SPEAKER: You please let him reply 
toyour question.

[Engksh)

■ SHRI K.P. SINGH DEO: In continuation to
what I have said earlier, the guidelines on this 
very subject were issued on 6.12.91 by the 
Central Government asaresutt of Section 5(b) 
of the Cinematography Act, 1952. The guide­
lines were specific guidelines for curbing ex­
cessive sex and vioence in the films. If you 
permit me, there are five or six points on which 
the Board of Film Certification have been ad- 
dressed as guidelines from the Central Govern­
ment. Would you like to give me the time?

MR. SPEAKER: Mr. Minister, the ques­
tion is thatmspne of your guidelines. mspHeot 
your Censor Board, there is sex and violence. 
Are you interver^ to do something more tosee. 
that there is no sex and violence? If you are 
satisfied with the guideknkandiftheguidelines 
are producing results it is very good But if they 
are not producing the results, you shall have to 
do something.

SHRI K. P. SINGH DEO : We are not 
satisfied. Sir There is a Bill pending in the Rajya

Sabhafor giving more teeth tothe Central Board 
of Film Certification. Secondly, it it the State 
Government which issues guidelines and it is 
the S^Governmentwhicher̂ orces the imple­
mentation of the guidelines.

So.aJegisiationispend^inRajyaSabha 
and after that is passed there, we wiH bring it to 
LokSabha

SHRI JEEWAN SHARMA: Sir, it is not 
aquestion of giving tooth tothe Central Censor 
Board of Indra.

SHRI SRIKANTA JENA: Mr. Speaker. 
Sir. thehon. Minister has stated that guidelines

* have been given to the Censor Board, to give 
more teeth to the Censor Board and that they 
have proposed a legislation which is pending 
with RajyaSabha. When that is about the con­
stitution of the Board. Those persons who are 
there on the Board, theirconduci is totaly against 
thevakies. So, are you considering the conduct 
of those members white puting them on the 
Board and thattheyfoBowthe values. according 
to the guidelines issued? Unless there are right 
kind of persons on the Board, whatever guide­
lines or whatever rules are there, they will not be 
foflowed.

MR. SPEAKER: You have asked a good 
question. Now you can take your seat.

SHRI SRIKANTA JENA: Will you con­
sider dissolving the present Censor Board and 
reconstitute such a board having right kind of 
persons so that hey can reaKy enforce whatever 
guidelines are there sincerely?

SHRI K.P. SINGH DEOiThisisasuggee- 
tion for taking action. We shall definitely con- 
siderit.

[Translation]

SHRI RAM NAIK: Mr. Speaker, Sir. the 
Bombay bomb blast have revealed so many 
things this incident has also revealed the nexus



between smugglers and film producers. An- 
swer of demonstralionftheld in Bombay inpro­
test against it. Some members of Film Makers 
Combine, namely Sarvashri J. Om. Prakash, 
Sippi, Jimmi Narula, Yash Jojar, Surendra 
Kapoor. Ram Vohara, Kiran Sharrtaram held a 
discussion with the representatives of the BJ.P

[English!

Sir, I am coming to the Question. I am 
asking the question

{Translation/

They arrived at consensus on nine de­
mands. Oneof the agreements was....

[English] ’

MR. SPEAKER: It has nothing to do with
theB.J. P.

[Translation)

SHRI RAflNAIK: Mr. Speaker, Sir I am 
giving the details of the discussions. The 
mambers of film Makers Combing also 
enphasisedthatscenesofcrimesandsexshould 
they not find and were of much place ki the During 
the discussion Miss Puia Bhatt and Aditya 
.PanchoB...

[English]

MR. SPEAKER: This is a sort of propa­
ganda and nothing else.

[Translation)

SHRI RAM NAlK:The Government should 
call the people of Film Industry at all India level 
and arrive at consensus on containing the sex 
and crime scenss the films as has been done in 
Bombay city as consumers and putting up a 
renstanle to it. It the Government ready to do 
so(lnterruptions)

13 Oral Ans wets

/ English}

This isaquestionpertainingtothe consum­
ers protection. Weareraisingrtasaconsumers' 
protection issue. .

MR. SPEAKER: You cannot use this floor 
for party purposes.

SHRI RAM NAIK: This is the consumers’ 
work which we are taking up.

SHRI K. P. SINGH DEO: We will have to 
examine the Member's suggestion.

SHRI RAM NAIK: Sir. whatdtitheMhuster
say?

MR. SPEAKER. What did you say. Mr. 
Minister?

SHRI K. P. SINGH DEO: Sir, i said that we 
will have toexamine the hon. Member’ssugges- 
tion.

[ Translation/

SHRI HARI KISHORE SINGH : Mr. 
Speaker. Sir let the Members ason of 60 years 
age be aloud to ask as not this...

[English]

MR. SPEAKER: I do not want to give an 
impression that this question is also very 
attractive.

[ Translation/

SHRI NITISH KUMAR: Mr. Speaker, Sir, 
the Government has already admitted in its 
reply that scenes of violence andsex are on the 
increase in films. The survey regarding its 
impact on teenagers and youths has not been 
done. Mr. Speaker, Sir. it is very necessary to 
have the knowledge of sex in Me and it is also not 
badif films are made on this subject. Sex is as 
essential as takingfoodbut as overrating causes

Oral Answers 14VAISAKHA 20.1915 (SAKA)
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mdiqestion similarly indiscriminate show of 
,ex rre-ates abnormality and misguide that en 
tire society In such circumstances I would like 
to know from the Government as to what extent 
it is affecting the teenagers'? I would also like to 
know whether the Government propose to con 
duct a survey in this i egard or not7

[EnglishJ

SHRIK P SINGH DEO Thehon Member 
is right in this aspect We are concerned about 
the impact on the youth and the ministry of l&B 
Ins taken steps to get the analysis as to what 
is the effect on the minds of the youth which are 
ourfuture generation Fifty percent of ourpopu 
lation are women and wftat effect does it have on 
them We are engaged in that exercise

Only one thing that I would like to say is that 
inthebeqinnmgthehon Me. mbe r said that i n the 
< ourse of my answ ei I said that no study has 
been conducted before I did not say this I said 
that no analysr rs available with the Govern 
ment The Indian Institute of Mass Commumca 
tions has undertaken ai i analysis and we are 
also going to set up an analysisforthe youth and 
the w omen It is a very good suggestion and we 
would like to act on this

SHRILAETAUMBREY This question is 
ibout the banning of increasing crime and sex 
in the Indian films I would like to draw the 
'ittention of the hon Mimstei and the House 
tl irouqh you that in the late night pictures showi t 
in the TVs there is an increase of foreign films 
where nude sr enes are shown I do not know 
whetherthehon Minister h vs seen it and whether 
it is an expression of a-t But it embarrasses the 
viewei s when they see it with children and with 
family membeis

I would like to know from the hon Minister 
whether these foreign films which are shown at 
late nights are cleared by the Censor Boaid If it 
is so shv these nude see nes are shown in the late 
night picture If it is not cleat od by the Gensoi 
Boa'd vhot is the stand of the Government7

1*1 OralAnswers
SHRI K P SINGH DEO The original 

question was on Indian films If the hon Member 
is meaning the tele—films and if he can give me 
specific details I will check up and let him know 
This question does not arise from the main 

question

(Translation)

SHRI KAMALA MISHRA MADHUKAR 
Mr Speaker Sir Shn Nitishji has hut now said 
that sex is as essential as food Through you I 
would like to submit that for balanced diet you 
havefixed the quality of protein Carbo—hy drats 
and fats booths the Government decided to fix 
such criteria for the films also7

OralAnswers 16

MR SPEAKER This question is related 
to the screening of films not to food Therefore 
I would not ask him to reply to it

SI fRI GABHA IIMANGAJIT HAKORE 
Mr Speaker Sn through you I would like to 
know from the hon Minister as to whethei the 
f >lms these days are released only aftei cleai 
ance by the Censor Boat d No one can witch t  
movie sitting toqether with his younq children I 
would like to none from the hoi \ Ministei as to 
could to of the mebers of film Censor boards 
ever been considered > Their conduct should 
also considered7 You cannot seo the calue of 
Indian culture in those films I would like to know 
whethei the hon Mimstei will again leydownthe 
criteria for appointing the members of censoi 
Board7

IEnglish]

SHRIK P SINGH DEO There are some 
very eminent persons 26 in number— in the 
Board of film Certification T o pass sweeping 
i emarks on them— wedid not hear them— I do 
not think it is a very fair thing But if there is a 
specific instance where they have failed we can 
review i» But apart fiom giving guidelines and 
directions to the Central Board of Film Certif ica 
tion we do not interfere with the selection of

MAY 10 1993
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films I do not know whether the hon Member 
was referring again to the tele—films or to the 
ones which have been certified by the Central 
Board of Film Certification, that is, Indian films 
There is a difference between the two

(Translationj

Indo—ThaiTrade 
+■

‘*925 SHRI RAJENDRA AGNIHOTRI
SHRIN K BALIYAN

Will the Minister of EXTERNAL AFFAIRS 
bepleasedtostate

(a) whether the Prime Minister dunng his 
recent visit to Thailand invited Thai business­
men to invest in and promote trade with India,

(b)tfso their response thereto and

(c) the details of areas in which offer of 
investment has been received by the Govern­
ment7

[English I

FHFMINISTEROF STATE IN fHEMIN* 
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KRUSHEED) (a) Yes Sir

(b) and (c),While no specific project— 
pi oposals were made the areas identified co 
operation were fisheries food—processing, ag- 
nct ilture and science and technology

[ Translation}

SHRI RAJENDRA AGNIHOTEI Mr 
Speakei Sit, when the hon Prime Minister 
i eturned from his visit to Thailand, he informed 
the countrymen that his visit to Thailand had 
been very ubetul and meaningful dialogue held 
with the Thai leaders and entrepreneurs He 
furtheradded that the efforts to promote the trade 
between two countries will continue and there 
will be more active cooperation in the field of

agriculture, fishery, food processing and sci­
ence andtechnology Inthiscontext, I wouldlike 
to know from the hon Minister as to whether any 
time bound programme has been chalked out for 
starting joint ventures with that country 7 If so the 
comments on its implemention and if not the 
reasons for its non implementation

[English]

SHRI SALMAN KHURSHEED There are 
already 16 joint ventures in Thailand between 
Thailand and India and almost 300 other ven­
tures of Indian origin in Thailand 7

[TranslationJ

Regarding the time schedule as asked by 
the hon Member I would like to tell him that there 
will be joint ventures in private sectors In the 
joint commission of the private sectors the 
industrialists of our country and Thailand will sit 
together and discuss all the aspects and then 
decide as to where and which mdustnes should 
be set up there On the Government side lean 
state only this much that we can encourage them 
and make them sit together and held dialogue 
In this connection the delegation of two or three 
industry — Boards has gone to T hailand and we 
hope thatwe will sendone more delegation there 
very shortly which will hold dialogue theie re- 
gardmgfishenes' proposals

SHRI RAJENDRA AGNIHOTRI Mr hon 
Minister Sir, in this connection I would like to 
inform that the hon Prime Minister has himself 
agreed that a time— bound programme will bo 
chalked out and it will be reviewed from time to 
time and whatever review report we will get 
within a year will be presented

MR SPEAKER To whom will be the 
report presented 7

SHRI RAJENDRA AGNIHOTRI Thehon 
Pome Minister himself has stated it in the Press 
conference I want to know only this much 
whether any achievement has been made ns a



I

result of your efforts on thebasts whch you may properfollow—upismadesothalagrobasedand
claim in the near future that such and such manne projects could be implemented 7 It will
specific work will be done in mcollsonn with give a lot of employment opportunities to tho
Thailand in thefield of Trade and Commerce rural poor people of thiscountiy
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SHRI SALMAN KHURSHEED There is 
very big group of Thailand Which is called C P 
Group which runs big industry i the field of Aqua 
Marine culture The dialogue with them in tlvs 
field is in a very advance stage We hope that 
very shortly i e within
one year we would be able to set up the Joint 
venture in India We had been facing a lot of 
difficulties so far, as we have a large sea area 
and we have not been able to exploit the manne 
culture completely there Thailand has technol­
ogy and trawlers whicl\we can use in the joint 
venture But as the hon Member has said and 
we hope that we will makeasignificantprogress 
in this field Within a period of one year

IEnglish)

SHRI A CHARLES Sir a number of 
delegations are visiting different countnes It is 
a fact that there is a lot of scope for agro—based 
and manne projects which can be started in this 
country The basic problem is that after the 
delegations go there there is nobody to foWowip 
whatever is happening during the time of the 
discussions because a number of
Ministries ajre involved—in certain cases the 
Commerce Ministry and in other cases the 
Industry Ministry and the External Affairs Min­
istry and the Finance Ministry

I personally gave a representation to he 
hon Pnme Minister

There should be somebody or board under 
the Government At least one off icerfrom each 
of these Ministries should be there so the what­
ever is happening at the time of the visit of the 
delegation, can be followed up

Maylknowfromthehon Munster whether 
the External Affairs Ministry would be coordi­
nating with the other Mimstnes and see that a

SHRI SALMAN KHURSHEED Sir, the 
hon Member's question is a very pertinent one 
We had ourselves felt that proper coordination 
was some what lacking The Economic Division 
and the Economic Coordination Umt of the Min­
istry of External Affairs had taken this matter lip 
asahighprionty When I returned from my trip 
to Thailand and Vietnam. I called a meeting of 
ten different departments, including Ministry of 
External Affairs, for a follow up in these areas 
We will do the f oHow—up on a regular basis

We are also now hoping that the Cabinet 
Secretariat will be receiving reports of all the 
delegations They will also be able to do a 
follow—up from their end We have very close 
collaboration working in closer collaboration 
with the Ministry of Commerce We are putting 
each other on the computer network so that 
information can flow more easily, swiftly and 
effectively

[Translation}

SHRI HARI KISHORE SINGH Mr 
Speaker. Sir. following the hon Prime Mims- 
ters’Thai—visit theco—operation and goodwill 
between the two countries has certainly in­
creased and it is apparent that a lot of co­
operation wid be therein me held ofTounsm and 
many hotels are being set up to promote the 
tounsm asan industry and I hope that all those 
facilities win be provided m these hotels which 
are provided to the tounsts m Thailand

[English]

SHRI SALAMAN KHURSHEED Sir. 
While it is our attempt to protect India as an 
economic destination. I would not be able to 
answer this question It fads within the purview 
of the Minister of Tounsm So. the Minister of 
Tounsm will have an appropriate reply



21 OralAnswers VAISAKHA 20,1915 (SAKA) OralAnswers 22
Power Generation

•>'926. SHRI NAWAL KISHORE RAI
DR. CHINTA MOHAN:

W»H the Minister ol POWER be pleased to 
state.

(a) the amount earmarked tor increasing 
power generation capacity m 1992—93;

(b) whether the target fixed for power gen­
eration has not been achieved,

(c)if so. the bkeiygapbetween demand and 
supply dunng1993—94;

(d) whether the Government have also 
decided to curtail the supplies of powerto vari­
ous sectors dunngthe next year, and

(e) if So, the details in this regard *

THEM1NISTEROF STATE IN THE MIN­
ISTRY OF POWER (SHRI P. V. RANGAYYA

* NAIDU):
s T f i r e r e t i r

(a) to (e). A Statement is laid on the table 
of the House

(a) The total plan allocation for capacity 
addition programmes vi the powersector dunng 
1992—93was Rs. 15Q29.24crores,oompnsmg 
Rs. 6411 OOcrores in the central sector and Rs. 
8618.24crores m the State Sector.

(b) The target fixed for power generation 
dunng 1992—-93was302700MU, agamstwheh 
actual generation was 301016MU,ttie shortfall 
bemgonly0.5percent.

(c)The requirement of energy**1993—94 
isestimatedtobe327290MU against the esti­
mated availability of294620MU (thedjfference 
between the two working out to9.98%).

(d) and (e);Supply of power to tte  ultimate 
consumers in different sectors in the Stales m

managed by theSEBs concerned taking into 
account the overafl demand and availability of 
power. In ordartocontan the demand within the 
avaiabtty of power.the Stale Electricity Boards 
resortto power outs restrictions on the vanous 
sector of consumers, as is expedient.

(Translation}

SHRI NAVALKISHORE RAI Mr. Speaker. 
Sir, it has been said m the part t>’ of the reply to 
my question that the shortage6onty0.5per cent 
where as tie  requwement of power in the agricul­
tural sector is the highest but the power cut is 
maximum there. Through you. I would like to 
know whether the Government will make such 
arrangements or take such $teps which may 
ensure the cent—percent availability of power 
to he agricultural sector.

IBgteh/

SHRI P V. RANGAYYA NAIDU Mr. 
Speaker, Sir, the actual management of the 
generated power is done by the Electricity 
Boards. The shortages cMfer from Stale tostate. 
What has been given is the overall shortage in 
the whole country and not withpaiticular refer­
ence toany State

MR. SPEAKER. No. no. The question is if 
there is any shortage experienced by the farm­
ers, are you gong to have any policy which will 
help them7

SHRI P. V. RANGAYYA NAIDU: Thatis 
what I have submitted.

Theresshortage. tttheStaftegovemment 
can divert some power to the farmers' sector, 
they can do so, if they feel* necessary. They can 
do whatever management they can, within the 
available resources ol power.

MR. SPEAKER: You will noforrmiate any 
policy:

SHRI P. V. RANGAYYA NAIDU: Sir. We



SHRIP V RANGAYYANAIDU YesSir
The Government is doing it
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will not formulate any policy on that issue 
(Interruptions) 

MR SPEAKER Salveji do you want to 
add something?

THE MINISTER OF POWER (SHRI 
N K P SALVE) If the thrust of his question is 
whether we are going to augment the capacity 
then all that I want o state is this

MR SPEAKER Augmentation is one 
thing Available electricity should be made 
available tothe farmers also Forthat purpose 
a policy has to be formulated

SHRI N K PfSALVE What happens is 
ttiis Availability will increase only when the 
generating capacity increases If that is the 
thrust of this question my answeris just this In 
the Eighth Plan period wewanttoaugmentthe 
rapacitybynearly30 000 megawatts

[Translation)

SHRI NAWALKISHORE RAI Mr Speaker 
Sir I would like to know whether the Central 
Government proposes to frame guidelines to 
meet the full requu ements of power of the agri 
cultural sector? Reply is not at all satisfactory 
However tidal power could be easily generated 
because deccan plateau is surrounded by sea 
on there sides I would like to know whether stat 
of the severe shortage of power on larqp scale 
power would be generated f rom tidal waves at 
low cost?

[EnglishJ

SHRI P V RANGAYYA NAIDU The 
quostionof generating powerthrough tidal waves 
Hates tothe Ministry of Non —Conventional 
Sources of Energy and not to the Ministry of 
Power

MR SPEAKER We are doing it1 can 
be said that the Government as a whole 

[Translation)

SHRI DAU DAYAL JOSH! The Govern 
ment is aware of the severe power shortage 
being faced by Rajasthan which is the most 
back—ward State and Rajasthan has also got 
large deposits of lignite Even then the Govern­
ment has not cleared Palana power project in 
Rajasthan Chambal riverwateralso flows into 
river Yamuna which is a loss to Rajasthan 
Dhaulpur scheme of Rajastjham os pending for 
clearancewith the Ministry of power I would like 
to know from the hon Minister whether all the 
pending projects of Rajasthan will be cleared to 
make the State self reliants in the field of power 
generation? If not the reasons therefor?

/English)

SHRI N K P SALVE All the question 
relate to generation of power in thp country as a 
whole The question of different States does not 
arise at all

MR SPEAKER Youcangivetheinforma 
tion in writing

SHRINK P SALVE Most certainly >Wc 
will be very happy to give the information if ho 
wants it

MR SPEAKFR If you have the informa 
tion with you you can give it to him now Or you 
may send it in writing

SHRINK P SALVE Yessir I will send 
the information (Interruptions}

ITranslation)

MR SPEAKER Youhavenotgonethiough 
the question The question pertains to All India 
Information regarding Rahasthan could be fur 
ntshed in wntingtoanswerthequery of the hon
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Member

SHRI SANDIPAN BHAGWAN THORAT 
Mr Speaker Sirthecostofpowergenerationm 
pnvate sector is low in comparison to cost of 
power generation by state Electricity Boards 
Secondly whetherthe Government hasframed 
any policy to provide power at cheaper rates for 
installing pumps?

SHRIN K P SALVE This is the issue of 
costing and does not pertain to the mam ques­
tion Youcangothroughthequestion Ifthehon 
Member is curious to know details then he 
should qives the quesstion in wnting Now here 
the issue of costing has been raised (Inter-
ruptions)

I am fully prepared to answer all the ques 
tions May questions pertainmgto power could 
be raised I am prepared to answer questions 
r egardmq the States too (Interruptions)

MR SPEAKER The question is what we 
i  re going to do to meet the power requirement by 
augmenting the power generation mthecountry 
Reply states that in view of the resources crunch 
sufficient powet could not be generated The 
hon Member wants to know whether by reduc­
ing the cost of power generation the total power 
generation will be increased ?

[English}

I think it is a televant question 

/Translation/

Boards decide the tariff to be charged from 
the farmers This tariff differs from place to 
plnce Ifthehon Memberwantstoknowthetanff 
structure charged in a particular State then he 
should ask it in wnting

[English]

SHRIN K P SALVE Sir the thrust of hon 
Member s question is that the cost of power

generation m the pnvate sectons less than what 
it is in the public sector

MR SPEAKER Would you adopt the 
managerial practices in the Board ? Would you 
do somethings to see that the cost is reduced?

SHRIN K P SALVE Sir wearedoingour 
besttoaugment the production of powerandalso 
to optimise and maximise the power generation

[Translation]

SHRI RAJENDRAKUMARSHARMA Mr 
Speaker Sir through you I would like to know 
whetherforthewantofproportionatefundstobe 
spend by the State Governments the funds 
provided by the World Bank for various power 
projects all over the country are lying unutilised 
? Is the Centre and Ministry of power pondering 
over this aspect ? If so how are*the funds 
proposed to be utilised?

[English]

SHRIN K P SALVE I think the question 
of hon Momberisthat why we have not spentthe 
committed loans I would beg of your to consider 
which part of the question is to be answered

MR SPEAKER In my opinion it is a 
relevant question If you are not ready with the 
information you can send him in wnting

SHRI KRUPASINDHU BHOI In his reply 
the Minister has mentioned the amount ear 
marked for capacity addition programme in the 
power sector I would like to know after 
liberalisation and amendment of the Coal 
Nationalisation Act what is the actual require 
ment of Centra} Government sector and whether 
the Ministry has made any survey to see how 
much money the Ministry is getting from NRIs 
and what will be the installed capacity genera 
tion from private sector and public sector units

SHRI P V RANGAYYA NAIDU Sir I 
have already mentioned in the reply that he
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requirement of energy for 1993—Misestimated 
to be327290 MW unit. I have also said that in 
the 8th Five Year which includes2800MW in 
Private Sector.

SHRI CHANDRA JEET YADAV: Sir. en- 
drgy is the most vital factor which affects our 
industry, agriculture and various other aspects 
pf kfe but this is the most mis—managed sector. 
lamsorrytosaythattheMmisteristakingavefy 
technical view and even the money which has 
been used because of the delay in projects. Most 
of the electrrcityboardsareproducing less than 
40 percent of theircapacity. In spite of ail efforts 
the utilisation capacity is verypoc*.

I Would like to know from the Minster, 
keeping in view that we are planning for rapid 
development of our country, whethertheiewil 
be a 20 yea rs’ plan to see as to what wW be the 
Requirement of our country; whether a proper 
study will be made m regard to this and whether 
the States and the Private Sector will also be 
taken into full consideration.

I wanttoknow whether theGovemmentwi 
take an overall viewe— those who had been 
invited to continue production of energy—and 
give pnoritytthis sector. Otherwise, thecountry 
will never progress. The most important weak­
ness is lack of availability of power.

SHRI N. K. P. SALVE; Undoubtedly, sir. 
this is extremely an important sector for the 
development and growth of economy. Power is 
generated in three sectors viz. the Central Sec­
tor. the State Sector andthePnvate Rector. I 
wanttesubmit. Sir. forthecxsidetationofthe 
hon. Member, through you. Ĵ at,ipo far as the 
Central Sector is concerned, u doing very 
well. The Plant Load Factor is hi the vicinity of 
70percerit. *

So far as the State Sector is concerned, 
some of the States are exceedingly poor and 
others are reasonably good. Their aggregate 
PLE is round about 55percent.

So tar as the private sector is concerned, 
wearenow.invrting them inafairty big way and 
we do expect that a substantial part of the 
augmentation of the energy programme which 
we have in the Eighth Five Year Plan will be 
fulfilled bythe private sector.

(agree with the hon. Member that unless, 
we augment our PLE and also at the same time 
reduce our T&D(Transmission and Distribution 
losses), we will not be able to harness the full 
potential that we have for the power generation. 
Weans makingbest efforts. Recently, there was 
a Meeting of the State Mmistersof Power where 
certain decisions were taken to optimise the 
piaducliviybotholgenerationandtoensurethat 
T & D losses are minimised.

MR SPEAKER: The hon. Member wants 
to know whether you would like to have long­
term plan viz. 20 year—plan.

SHRI N. K. P. SALVE: Sir, we have made 
some perspective planning not 1or 20 years but 
for 15 years and the requirement is likely to be 
1,42,000M. W. At the 1991—92pricetevd.that 
is likely to cost Rs. 5 lakh crore. The figure. 
sanpfy.Sir.Brwnd boggling. Weare working on 
the same. It is a very difficult venture At the 
moment. Sir. apart from the inefficiency of cer­
tain sectors, the biggest impediment is the
liquidity crunch.

Airports in Karnataka

*927. SHRI G. DEVARAYANAIK:
SHRI V. SREENIVASAPRASAD:

WMfteMinister of CIVIL AVIATION ANO 
TOURISMbepieasedtostate:

(a)whetherthere«anyproposaltoprovide 
nawgalional aids for the expansion and moderEh 
lionofBangaioieandotherairportsinKamataka: 
and

(b)ff so. the details of cxpendfturetiketylo 
be incunedon airports in Karnataka during the
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Eighth Plan period?

THEMINISTEROFCIVJLAVIATIONAND 
TOURISM (SHRI CHULAMNABI AZAD): (a) 
and(b)—A statement is laid on the tableof the 
Sabha.

S T * m /> l£ N T
(a) and<bMn Karnataka, three airports 

namely, Bangalore, Mangalore and Belgium 
Having operation of Commercial air services 
are equipped with adequate navigational fac*- 
ties. UpgratMionandrnodernisationof airports 
is a continuing process and is taken up In a 
phased manner depending upon projected re­
quirements and respires available. The
National Airports Authority has plans toupgrade 
and modernise these three airports at an esti­
mated cost of Rs. 12.00 crores during the VIII 
Five Year Plan.

SHRI G. DEVARAYA NAIK: Sir, the Gov- 
ernmerithadnottaken any steps togivesancfion 
for modmisation of Airports in the State. Iwould 
like to know from the hon. Minister about the 
question of providing international status tothe 
Bangalore Aiiport. It is pending since long. I 
want to know when the Government is going to 
orovide international status to the Bangalore 
Airport.

SHRI GHULAM NABI AZAD: Sir, I am 
very happy to arrounce that in this very Plan, we 
arego^totpgradetheBangaloreA«porttothe 
international standareLThearobridges, an addi­
tional floor, the Customs, the Immigration 
facukutuBs etc. to cater both domesticandinter­
national traffic wffl be undertaken. For that, we 
wMbespenĉ a m ountofR8.8croretoRs. 10 
crore. In addition to this, there is already a 
proposal Ibrmodffication of TerminalBuadng, 
construction of addfflonal floor at Technical 
Bock, Aeronaufcalcomrnunicafon service and 
ground safety service.

Sir, the whole thing is in process and it 
might take uaanother two to three montheto 
complete theptamandafterthatiwWtakeat
I n  l i m l  — . . - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - —  M X , | | r  i  .Mi T «•ran iB m o rm io c o fi^

SHRI a  DEVARAYA NAIK: Sir, Belg«jm 
Aiiport isan old Airport in the State. It is also a 
commercial Airport. But alter many yews, even 
today.the required development has nottaken 
place.

Even Bo«ngis not landing on the particular 
«Mport. There isaheavy rush andademand from 
the pubic for developing it. Is the Minister going 
todevetoptheMpofttoenafalelheBoeingtoland 
immediately?

SHRI GHULAM NABI AZAD: The hon. 
Member has said that he Belgium Airport is 
being neglected and not much attention is being 
paid to it I Would like to inform thehon. Mepiber 
that in this very plan, we will be spending Rs. 10 
lakh for the construction of operational hall, 
another Rs. 15 lakh for the development of 
airport, another Rs. 2 lakh for recarpetting of 
runway which wiH just start withinafew months, 
another Rs. 119 for aeronautical communica­
tion services. Rs. 87 lakh for ground and safety 
services and Rs. 80 lakh for simple approach 
hghbngsystem. In this plan, we wiH be spending 
a total of Rs. 482lakh.

Ashtf as Boeing is concerned, the length 
oflhe Amway is not big enough to take the load 
of the Boeing. But. at the same time, we have an 
Avro which is tasking care of the present capac­
ity of the passengers. I .might even say that we 
have the service at he moment between Bel­
gium and Bombay connecting some other parts 
of Maharashtra. Thetoad is not more than 50per 
cent;'so. we do rtf have thane much of load, but 
yet in future maybe in the Ninth Plan, we will take 
up737.

SHRI V DHANANGAYA KUMAR : The 
Mangalore Airport in Karnataka is one of the 
airports which is catenng to the needs of the 
people of the coasai region as weM as northern 
part of Kerala The sector between Mangalore 
and Bombay is the busiest sector because 
many of the people in this region are either 
employed Bombay or in the Middle East. So. 
there has been a proposal to upgrade the
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Mangalore Airport as an International Airport so 
thatflights could be operatedbetween Mangalore 
and many of the stations in the middle East 
countries What steps have been taken in this 
regard'?

As it is today between Bangalore and 
Bombay, the pnvate airliners are also in opera­
tion and at the Mangalore Airport, there is 
absolutely no space available forthe traffic and 
the passengers find it very difficult, they cannot 
even get into the airport and sit there Is there a 
proposal, as it is, to expand the Mangalore 
Airport to facilate the passengers 9

0SHRIGyULAM NABI AZAD Asfarasthe 
Mangalore Airport is concerned, in order to 
remove load constraint, the National Airport 
Authority is planning to construct a new runway 
of dimension of9000oft The land was identified 
and the proceedings for acquisition of land 
measuring 300 acres were initiated, and an 
amount of Rs 50 lakh was deposited with the 
State govemmentfor issuing of a Notification for 
the land acquisition The land is yet to be ac­
quired Andalsoduetofinancialconstramts.the 
project has been deferred tothe Ninth Plan At 
the same time in the Eighth Plan we have 
already kept Rs 1400 lakh forthe development 
of an Aerodrome Rs 60 lakh for augmentation 
of power supply Rs 30 lakh for aeronautical 
communication services Rs 26 lakh for ground 
and safety services Rs 66 lakh for instrument 
landing system and Rs 200 lakh for simple 
approach lighting system This is for coming 
three years

SHRID K NA1KAR Whetherthe Minister 
is aware that Hubali— Dharwad is the second 
biggest place in the Karnataka State and the 
Central Government has already approved the 
operation of Vayudoot service 9 The Airport is 
ready tor operation and the present position of 
the airport is that Avro can be operated any time 
in between Bombay, Hubali and Bangalore

Whether the Minister is willing to operate 
Avro at least from Bombay to Hubali and Hubali

to Bangalore or any other place 9 Iwanttoknow 
from the hon Minister

SHRI GHULAM NABI AZAD Sir. I must 
agree with the hon Member and I have my full 
sympathies with him I have toured that area 
very extensively That is one of the neglected 
areas which needs to be taken into consider­
ation

MR SPEAKER Yoursympathyisdryor
wet1

SHRI GHULAM NABI AZAD Inthebegin- 
mng.wehadsomeproblemwiththatarea There 
was high tension power line and that obstacle 
has been removed By that time we sould have 
launched the Vayudoot Service but unfortu­
nately at the moment we are short of Vayudoot 
aircraft and the whole Vayudoot service is under 
consideration as to how to formulate a new 
policy I thing after we are through that, we will 
definitely do something

WRITTEN ANSWERSTOQUESTIONS 

[Translation]

Power Projects in Gujarat

921 SHRIN J RATHVA Will the Minister 
of POWE R be pleased to state

(a) the details of power projects being 
constructed in Gujarat

(b) the time by which these projects are 
likely to be completed and the estimated cost 
thereof, and

(c) the details of projects included in the 
Eighth Five Year Plan9

THE MINISTER OF POWER (SHRI 
N K P SALVfc) (a) and <b) Projects under 
implementation in Gujarat, alongwiththe latest 
estimated cost and scheduled date of commis-
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stoning are as follows**

Project Capacity 
(m MW)

Implementing Cost Commissioning 
Agency (Rs Cr) Schedule

STATESECTOR

1 Kutch Lignite Extn

2 UtranSt.-l

3.KadanaHEP 
Units 3 &4

1x70 

1x45

2x60 

235

CENTRALSECTOR

4 GandharCCGT 646 6MW NTPC

INTER-STATE PROJECT

5 SardarSarovarHEP6x200
(Gujarat’s
share =t 16%)

Sardar
5x50
=1450

GEB 30000 396

GEB 22704 6*93

GEB 11300 9Z93&3

64004

21650 GtUnit-1 in 3/94
subsequent two units at 
mtervsals of 2 months 
there after and ST 
Unit in Sept 1995

195094 1995-97
Sarovar 

Narmada Nigam Ltd

'includes cost for Unit-3 (33 MW)

(c) ThefoHowingprojectsareexpectedtoyieldbenefitsintheStateofGujaratintheVlllplan -

S No Nameof the project Capacity(mMW)

1 KadanaHEP(Umts3&4)

2 Kutch Lign-ite Unite-3

3 Sikka Unit-2

4 Utran Gas based 7 Pp(Umts 3 & 4)

CENTRALSECTOR
t

1 KawasCCGT

1200 

70 0 

1200 

78 0 

388 0~

538 0
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Capacity(inMW) .S.No. Nameoftheproject

MAY10,l993 Writt~nA(JSwelS :J)

2. Kakrapara Nuclear

3. GancIlarCCGT

INTER-$TATE PROJECT

1: Sardar Sarovar HEP
(Gujarat'sshare=16%)

440.0

648.0

'1626.0

232.0

GRAND TOTAl 12246.0

cdaftheabove, KawasCCGT (538MW),
one Unit of Kakrapara Nuclear Project (220
MW) and silcka Unit-2 (120 MW) have been
con I ,isaiot aedcbing 1992-93.UlranGasBased
Unit-3(33MW) has been roIledon31.3.1993.

Besidestheabovelhe~projects
are also likely to be taken up in Private/Joint
~in Gujarat in the VIII pIan:-

. (i)GandharCCGT615.0MWTheproject
lsproposedtobeset up in the private Sectorby'
MlaGPCL CEA's in principle' ctearancewas.
conveyed on 30.3.1993. A revised feasibility
report is yet to be submitted for ctearanCe.

.
(i)P~vavCCGT615.0MWCEA·sclear-

ance twfbeen transferred to MIs GPCl on
. 14.3.1993. Gas linkage has notbeengill'en.

(EngIIish)

Ganga Flood Water

.t923 .SHRIMATIVASUNDHARARAJE:
Wiflthe Minister of WATER RESOURCES be
pleased to state:

(a)whetherlhe Central WaterConvnission
has carried out a detailed study a the sharing of
Ganga flood water by Rajasthanandothercon-

Iiiiiiiiii

cemedstates~
(b) if so, the details thereof: and

(c) tfte quantum of flood water of Ganga
proposedtobeallottedandcivertedtoRajasthan
andotherStates?

THE MJNISTER OF W.ATER RE-
SOURCESANDMINISTEROFPARlIAMEN·
TARY AFFAIRS (SHRI VIOYACHARAN
SHUKlA) (a) to (c) According to the studies
caniedoutby'CenlraIwaterComnission. sofar
suffICient water is not available in Ganga at
Raiwalaandsnaroraformorethan20-3Odays
inayearfordiversioi'lto Rajasthanateconomi-
calfy acceptable costs .

NaIionaIWaterDevelopment~rq. UI')-

dar1heNalionalPerspec:liveolWaterResoun:es
DeYeIopment, has taken upa more broad based
study oftfle Himalayan Rivers Development
Component which inter-alia envisages diver· ,
sion of surplus water from river Ganga and it
eastemtributaries to the water short areas of
Rajasthan also. Their report is expected to be
available by the end of the 8th Plan,

[TrcmsIationl

Hijakof lA Planes

.j928. SHRISANATKUMARMANDAL:.
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SHRI PRABHU DAYAL 

KATHERIA:

Wifl the Minister of CIVIL AVIATION AND 
TOURISM b«? pleased to state:

regard and the action taken against them;

(d) the demands raised by the hijackers 
andthedelailsof the action taken by the Govern- 
ment to meet their demands; and

(a)the details of the Jndian Air inesplanes (e)thestepstakerVproposedtofc>etakento
hijacked durmg the last six months; checkttw recurrence of such incidents ri future?

(b)the loss of life andproperty suffered as 
a result thereof;

(c) the number of persons arrested in this

THE MINISTER OFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Indian Airlines planes hijacked dunng the last 
six months are as under:-

0) AVRO aircraft operatingftght 
'  (Patna -Lucknow-DetN)on22.1.93.

K>810

i») Airbus A'300operatngfBght No. 
(DelhHHyderabad-Madras)on27.3.93

10439

III) £5-737operating fhcfrt No 
(Lucknow-Delhi)on 10.4.93

IC-436

IV) B-737operating flight Nb.24.493 IC-427(Delhi - Srinagar) on

(b) There was no loss of We of any pas­
sages or crew member.

(c). On a 6 hijackers have been arrested 
and criminal cases registered against them 
under the relevant laws. One hpckerwaskflBd 
in resoue operation.

(d) In the hijacking which took place on 
221.93. the hijacker had demandedrotaaseof 
KarSaves arrested in connection w#»Ayodhya 
incident Mtiogof ban on RSSVHPandBajrang 
Dal andeariy construction of templeatAyodhya

of the country by persons in pursuit of narrow
ttatfLaiiorac#SKRnillOlwH*

Thestudents who hijacked flight No.lC-436 
on 10.4.93had demanded postponement of ex- 
ammatKMn, grant of more funds to their college 
investigation of corruption charge against the 
PrincipleofthecoflegearKl introduction of post- 
graduatecourse.

Thehijackercrflncfian Airlines flight No. IC- 
4270124.4.93hand demanded that the aircraft 
should be taken to Kabul.

The hijacker of Indian AirtmesffightlC-439 
ol27.3.93haddemandedthatthef& t̂shouldbe 
taken to Islamabad or Lahore Heconveyeda 
massage that he wantedtomvtteattenliantohis 
Memorandum dated28.1 .93 addressed*) the 
High /Commissioner of Pakistan in Delhi and 
also tothe damage cased tothe secular image

None of the demands of the hijacker any 
of these incident was conceded.

(e) The agencies concemedwith security 
ofcivil aviation operations have been alerted to 
ensurestK^enfCNoernentofantistat sabotage 
anto-hijajingand access control measures.



(Fnghsh] fishing vessels under Joint Ventures/Test Fish­
ing are operated by fishing companies for ex* 

Exclusive Economic Zone ploitation of deep sea fishery resources
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*929  SHRI SOBHANADREESWARA 
RAO VADDE Will the Minister of FCX)D PRO­
CESSING INDUSTRIES be pleased to state

(a) the area of Exclusive Economic Zone 
falling along the coats of Gujarat and 
maharashtra separately

(b) the steps taken by the Union Govern 
ment for the exploitation of this zone in these 
states

• •
(e) whetherthe Union Government have 

roceivedanyproposalsfromtheseStatesforthe 
exploita tion of marine resources in the zone 
during each ol the last three years and

(d) if so the action taken by the Govern 
ment on these proposals'?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) (a) Thearea of Exclu 
sive Economic Zone falling along the coasts of 
Maharashtra and Gujarat are 1 31 680 and 
? 14 060sq Kms respectively

(b) A number of Centrally sponsored 
schemes for development and exploitation of 
fishery resourcesfromthe Exclusive Economic 
Zone viz reimbursement of Central Excise 
Duty on HSD motorisation of traditional craft 
construction of fishery harbors are major and 
minor ports etc are now being implemented 
Such schemcs are in respect of all the Mantime 
states including Maharashtra and Gujarat In 
the deep soa fishing sector a number of 
chartered foreign fishing vessels and deep seea

Category left in 1991

Engineers.

Executives

(c)No Sir The Government has not re­
ceived any proposal from these states for ex­
ploitation of marine fishery resources

(d) Does not arise

Brain Drain from C-DOT

*930 SHRI MOHAN SINGH Will the Mm 
ister of COMMUNICATIONS be pleased to 
state

(a) the existing facilities and incentives 
provided to check the brain drain from C-Dot

(b) the number of officials who left C-Dot in 
1992as compared to 1991

(c) whether any critical review of the exist 
ing incentives /terms and conditions of service 
has been made to check the brain dram and

(d)ifso the details thereof?

MINISTER OF STATE IN THE MINISTRY 
OF POWER COMMUNICATIONS (SHRI 
P V RANGAYYA NAIDU) (a) to (d) C-DOT is 
anautonomous organisation for design and de­
velopment of T elecommunication equipment 
The staff of the C DOT have facilities such as 
leased accommodation leave enchashment 
reimbursement of medical expenses convey­
ance allowance reimbursement of subscription 
for membership of professional bodies sub 
sided canteen facilities etc

The number of officials who have left C 
DOT in 1991 and 1992 are given below

left in 7992 ~ — -

100

05

100

04

Non Executives 24
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C_DOT ts periodically reviewing compen­

sation package forthe staff Somebenefitstothe 
staff within theexisfcng guidelines are also under 
consideration ofthe Government

[ Translation)

Talks with Pak Prime Minister

^931 SHRI CHETAN
P S CHAUHAN 

SHRI BOLLABULLIRAMAIAH

Will the Minister of EXRTERNAL AF 
FAIRS be pleased to state

(a) whether the Prime Minister held any 
talks with the Pakistan prime Minister during his
i ecent visit to Bangladesh in connection with the 
SAARC Summit

(b) if so the broad outcome of the talks

(c) whether the prime Minister took up the 
issue of deportation of Memon family dunng the 
talks and

(d)ifso the response of the Pakistan Prime 
Minister thereto'7

THE MINISTE R OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) (a) Prime Minister 
met the prime Minister of Pakistan on 11 Apnl 
1993 during the SAARC Summit at Dhaka

(b) and (c),Prime Minister told the pnme 
Minister of Pakistan that statements and assur 
ancesnotwithstanding notmghadbeendoneby 
Pakistan to locate and to return to India the 
members of the Memon family the amain sus 
pects in the Bombay bomb blasts who were in 
Pakistan and unless this issue is resolved and 
Pakistan ceases its support to teriorism and 
subversion directed against India aconductive

climate for meaning full discussions on bilat 
eral issues will be lacking

(d) Pakistan Pnme Minister stated that a 
task force had been set up tn Pakistan to look into 
the case and assured that full investigations 
would be conducted in the case However unfor 
tunately there has been no progress in tho 
matter

Food processing industries

*932 DR D VENKATESWARA RAO Will 
the Minister of FOOD PROCESSING INDUS 
TRIES be pleasedto state

(a) whether the Government have decided 
to set upa committee to monitorthe implemen 
tation of the draft proposals relating to food 
processing industnes

(b) if so the number of draft proposals 
receiveddunng each of the last two years State- 
wise

(c) the number out of them implemented 
during the above penod State wise

(d) the reasons for not implementing the 
remaining proposals and

(e) the time by which these are likely to be 
implemented?

THE MINSTER OF STATE OF THF MIN 
ISTRY OF FOOD PROCESSINF INDUSTRIES 
(SHRITARUNGOGOI) (a)to(e).ThisMinistry 
has not received any draft proposal relating to 
food processing industries However 2042 In 
dustnal Entrepreneurs Memoranda relating to 
investment proposalsion processed Food In 
dustries have been field bythe entrepreneurs till 
March 93 the year wise and State wise details 
ofwhicharegivenintheattachedstatement The 
entrepreneurs are also required to file a sepai ate 
memorandum at the commencement of the
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commercial production 25memoranda relat­
ing to commencemerrt of commercial produc­
tion have been Med, The time taken for imple­
mentation of a project depends upon various 
factorssuchasavadable infrastructure, nature

oftheproductete.btfitgerwratyaweragesabout
2 years. Action for setting up a departmental
Standing Committee/Cell for monitoring the 
rnplementationofthesepropctsundera Senior 
Officer of the Ministry has been initiated.

WnttenAnswers M
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World Cup Telecast Rights

*933  SHRI MOHAN RAWALE Witt the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state

(a) whetherthe Doordarshan has faded to 
be the prestigious world telecast right for the 
forthcoming World Cup Cricket serious to be 
played in India. Pakistan and Sri Lanka.

(b) if so, the reasons thereof,

(c) whether two members of the telecast 
Committee which is empowered to award the 
world telecast nghts, have expressed the opin­
ion that the‘quality ol coverage rendered by 
Doordarshan earlier was not satisfactory,

(d)ifso the reaction of the Government 
thereto

(e)whetherDoordarshanhad sent some of 
(ts representatives to attend the meeting of the 
Telecast Rights Committee held in Labour to 
plead its case, and

(f) if not. the reasons and the reaction of 
Government thereto7

THE MINISTER OF ST ATE OF THE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (aand(b)- 
Information available with Government indi­
cates that the world telecast nghts of the said 
tournament havenot yet been awarded

(c)and(d!Nofoimalcommuncatpntolhs 
effed has been received by Doordarshan.

(e) NoStr

[Enghsty

Processed Fish Production

$934 SHRI SUDHIR SAWANT Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state

(a) the number of export-onented fish pro­
cessing units set up in the country dunng each 
of the lastthree financial years. State-wise,

(b) the quantify and vaalue of processed 
fish produced in the country dunng the above 
penod, State-wise,

(c) the assistance provided in term of loans 
and subsidy for establishing such units

(d) whether any special assistance is pro­
vided to fishermen cooperative societies, and

(e) if so the details of such assistance 
provided dunng 1992-93?

THE MINISTER OF ST ATE OF THE MIN- 
ISTR YOF FOOD PROCESSING INDUSTRIES 
(SHRITARUN GOGOI) (a)The information is 
furnished mtheattached statement-!

(b)TheiTformationfor1990-91 & 1991 &92 
is furnished in the attached statement-H

The information for1992-93is not ready

(c) The information is furnished in the 
altachedstatement-lll

(d) No, Sir

(f) This was not considered necessary (e)Does notarise
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I Translation]

Indira Vikas Patras

, 935 SHRI UPENDRA NATH VERMA 
Will the Minister of COMMUNICATIONS be 
pleased to state

(a) whether any cases regarding sale of 
fake India Vikas Patras have come to the notice 
nf the Government during the lastthree years

(b)ifso the details thereof and

(c) the action taken or proposed to be taken 
by the Government in this regard9

MINISTER OF STATE IN THE MINISTRY 
Of-POWER (SHRI P V RANGAYYA NAIDU)
(a) A case of printing and sale of fake Indira 
Vikas Patras has been repeated by the Chief 
Postmastei General Delhi Circle in march 
1993 No other incident of this nature has been 
i eported by any other Nead of Postal Circle so 
fat

(b) The Delhi police have busted a gsang 
and sized376 fake IVPs out of 1000pnntedby 
the miscreants 250 are reported those been 
destroyed by the miscreants and remaining 374 
of face value of Rs 1870lakhsaresuspectedto 
be in circulation The police have arrested 7 
persons and also sealed the Press These per­
sons have been bailed out and the Press has 
also been released under orders of the Court 
The seals and stams impressed on these cer­
tificates were oof funds lobe genuine

(c)(i) A case under sect ions420/468/471/
34 of I PC has been registered at Paschim Vihar 
Police Station

(ii) All the Heads of the Postal Circles and 
postmasters Genral incharge of Regions have 
be on instructed to guard against enactment of

thefake IVPs through the Post offices under their 
control

(hi) No involvement on the part of Depart 
ment taH employees has come to light so far

(iv) At the instance of Department Ministry 
of Finance has also directed Government of 
India press Nasik to improve the quality of 
printing paper ink and also to provide thread as 
m currency notes in Indira Vikas Patras so as to 
make it difficult to print fake IVPs in future

(v) Ministry of Finance has also been re 
quested by the Department to advise thepublic 
to be vigilant while purchasing IVPs through 
sources other than post Offices as part of the 
national savings Campaign conducted by na 
tional savings organisation

[English]

Air Services in North-Eastern States

*936 SHRI LAETA UMBREY Will the 
Minister of CIVILAVIATIONANDTOURISM be 
pleased to state

(a) the number of services operated in 
vanousairportsof the North-Estem States dur­
ing each of the last there years

(b) whether there isanyproposalto resume 
the flights to Dibrugarh from New Delhi

(c)ifso details thereof

(d) if not the reasons therefor and

(e) the time by which the lilaban airport is 
likely to become operative7

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI GHULAMNABI AZAD) (a) A 
statement is attached
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(b) to (d) Due to constraint of operating 
crew and aircraft, it is not possible for India 
Airlines to restore service between Delhi and 
Dibrugarh at present

(e)Lilabariairportisoperationai Vayudoot 
who have suspended their service to Lilaban 
owing to constraint of aircraft capacity have no 
plans at present to resume the operation
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(b) if so, the details thereof, location-wise.[TranslatiorU

Gat-Based Power Plants in Gtifarst

.¥937. SHRI CHHITUBHAIGAMIT
SHRIKASHIRAMRANA-

WiB the Minister of POWER be pleased to
i

(a) whether some gas-based poer plants

(c) whether is any proposal to set up some 
more such plants dunng the next three years.

(d) if so the details thereof, and

(e) it not, the reasons therefor?

THE MINISTER OF POWER (SHRI N K P 
SALVE) (a) and (b ). The details of the gas- 
based power plants set upon Gujarat are as

have been set up m Gujarat, follows -

SNo Name of the Profect/Distnot Capaciity(MW)

1 Dhuvaran Gas Turbine Station. Distt. Kheda 2x27 s54
• •

2 Utran Combined Cycle Gas Turbome Station. 
Distt Surat

3x15=45

3 Vatwa Combined cycle Gas Turbine Project 
Distt Ah-medabad

2x33 GT + s 99 
1x33 ST

4 Vadodra Combined cycle Gas Turbine Station 
Distt Vadora

3x33 GT+ s 144 
1x45 ST

5 Kawas Combined cycle Power Project, NTPC. 
Distt, Surat

4x106 GT + = 644 
2x110 ST

(c) to (e) The following gas-based power plants are planned to be set up dunng the next three 
financial years m Gujarat

SNo nameoftheproiect/Distnct Capacity
(MW)

ExpectedComm Estimated 
Cost
(Rs Crores)

STATE SECTOR

1 Utran Combined cycle Gas Turbine 
Station. Distt Surat 144

GT
ST
GTU-1 Commissioned

GT U-2 Commissioned

GT U-3 1992-93(Rolled in
March. 1993)

227.04

ST LM 1993-94
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S No name oftheproject/Distnct Capacity Expected Comm Estimated 
(MW) Cost

(Rs Crores)

CENTRALSECTOR

2 Gandhar Combined cycle power 
Project, NTPC, Distt Bharuch 648

CT+
ST

GT U-1 1993*94

GT U-2 1994-95

ST U-1 1996-96

2165.00

Beasidesthe above, thegfollowingtwo project are also likely tobe taken upm private Joint ‘sector 
inQijaratintheVlllplan -

(i) Gandhar CCGT 615 MW The project is proposed to be set up in the p r i v a t e
sector by M/s GPCL CE As in principle clearance as 
conveyed on 30 3 1993 Arevisedfeasibilityreportis 
yet to be submitted for clearance

(ii) Pipavav CCGT 615 0 MW

[English]

Cultural Wings in Embassies

$938 SHRISHRAVAN KUMAR PATEL 
'■II the Minister of EXTERNAL AFFAIRS be 

pleased tostate

(a)whethertheGovemmentproposetoadd 
cultural dimension to the factions of I ndia mis­
sions abrades so as to promote cultural rela­
tions with different countries

(b) if sp, the details in this regard

(c) whetherthe Government propose to set 
up cultural wings in different missions abroad, 
and

(d) if so, the details thereof?

CEA’s clearance has been transferred to M/s GPCL 
on 14 3 1993 Gas Linkage has not ben given

ISTRY OF EXTERNAL AFFAIRS SHRI 
SAIMAN KHURSHEED) (a) and (b) This di­
mension already exists inasmuch as one of the 
mam functions ofthe Indian Missions abroad is 
to promote and strenghten cultural relations 
between Indian and different countries India 
and cultural agreements with 65 countries Ac­
tivities under these agreements include ex­
change of cultural troupes, academicians, intel­
lectuals artists, be sides holding of exhibitions 
on painting, sculpture etc - all facilitated by the 
officers concerned in the Missions in various 
countries

(c) and (d) Most of our Missions abroad 
have information wings, who look after the cul­
tural work also Eight of the Indian Missions 
have Indian Cultural Centers attached to them 
These are

(0 Georgetown (Guyana)

THE MINISTER OF ST ATE IN THE MIN- 00 Paramaribo (Sunnam)
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(in) Port Louis (Mauritius) Place Transmitter

(iv) Jakarta (Indonesia)

(v) Moscow (Russia)

(vi)Bertm (Germany)

(Vti)Cairo(A R E )

( v i i i )  London (U K )

In Missions, where there is no Cultural 
Centre or information wing, the Head of Mission 
himself look after the cultural work

T. V. Transmitters in Orissa

*939 SHRI GQPINATHGAJAPATHI
SHRIK PRADHANI

Will the Minister of INFORMATION AND 
BROADCASTING be pleased tostate

(a) whetherthe Government havefmalised 
the placesforthe setting up of high andtowpower 
TV transmitters in Onssa during 1993-94,

(b)»fso the details thereof,

(c) whetherthe Govemmentthe propose to 
set up on H P T in every district headquarters 
of the State including the new districts, and

(d) if so the steps taken in this regard?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) to (d) It 
»s envisaged to set up TV transmitters at the 
following places tn Onssa under Doordarshan s 
Annual Plan 1993-94, subject to availability of 
resources and inters priorities

S No Place Transmitter

2 Bhuban -do-

3 Kamakhyanagasr -do-

4 Talcher -do-

5 Sonepur -do-

6 Luthetpank -do-

7 Nayagarh -do-

8 Rairangpur -do-

9 Nuapura -do-

10 Bouda -do-

11 Redhakhol -do-

12 Bonai -do-

13 Athamalik -do-

14 Parachp -do-

There is no proposal, at present to set a 
high power TV transmitter in eveiy district head­
quarter of the State

LPT-Low Power T ransmitter

VLPT -Very Low PowerT ransmitter

National Thermal Power Corporation

*940 SHRIK V R CHOWDARY Will the 
Minister of POWER be pleased to state

(a) whetherthe national Thermal corpora­
tion sought any external finance assistance 
from assistance from different international 
agencies

1 Dhenkanal LPT (b)ifso the details thereof
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(c) whether the NTPC consultancy wing 
achieved any foreign contract

(d) rf so, the details thereof;

(e) whether the NTPC has mobilised any 
domestic resources, and

(I) if so. the details thereof.

THE MINISTER OF POWER (SHRI 
N K P SALVE) (a) and (b) yes Sir The details 
of the external assistance tied up for vanous 
projects of national Thermal Power Corporation 
(NTPC) are indicated m the attached statement 
•I NTPC has*also sought external assistance 
from the world Bank for a number of project 
under “time slice" arrangements In addition 
external assistance has been shought for the 
Fandeabad /Gas Based power Project (400

MW), Kayamkulam thermal Power project (420 
MW) and the Rhine II supper thermal Power 
Project (1000 MW) from the Overseas Eco­
nomic Cooperation a Fund (OECF), for the 
Fendabad Gas Based PowerProject(400MW) 
once agamasan alternative source funding ant 
theAntaStage-ll (400MW)fromtheKerdmatetlt 
fur wediearubau. Germany (KFW) and for the 
Fberoz Gandhi Unchaharthermal Power Project 
(Stage-ll) from the Asian Development Bank 
(ADB)

(c) and (d) Yes. Sir the details are indi- 
catedmtheattachedstatemenMI

(e) and (f) Yes, Sir the total domestic 
resources mobilised by NTPO upto 31 st march 
1993 were about Rs 3178 37 were about Rs 
3178 37crorescompnsingRs 2878 37crores 
of bonds and Rs 300croresmobtlisedfromUnit 
Trust of India/Life Insurance Corporation
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purchase of Spares for west land 
helicopters

7994. DR. AMRITLALKALIDAS PATEL: 
Will the Minister of CIVIL AVITION AND TOUR­
ISM be pleased to state:

(a) whether underthe purchase contract of 
west land Helicopters pawan hands has to con­
tinue buying spares from West land;

(b) if so. the details thereof; and

(c) the amount of loss pawan has has 
incurred on'this account9

THEMINISTER OFCIVIL AVIATION AND 
TOURISM SHRI GULAM NABIAZAD): (a) and
(b) The purchase contract of M/s Westland 
helicopters provided for product support for 15 
years including spares and repairs with war­
ranty provisions Spares are Procured as a when 
required.

(c) The total expenditure on repairs and 
purchase of spares from West land/Rolls Royce 
is estimated as Rs. 20.26 crores. it is not pos­
sible to quantify losses which can be directly 
attributed to purchase of spares.

Indian Ocean as a Zone of Peace

7995. SHRI S YED SHAHABUDDIN: Will 
the Minister of EXTERNAL AFFAIRS: be 
pleased to state the statues of the proposal for 
declaration of the Indian Clean as a more of 
peace and for holding an international confer­
ence on the subject?

THE MINISTER OF STATE IN THE MIN­
ISTER OF EXTERNAL AFFAIRS SHRI 
R.L.BHATI A): The proposal is still undercon- 
sideration by the UN Ad-hoc Committee on the 
Ihdian Ocean. The prospects of holding and 
international conference on the subject are not 
bright since the major powers have not yet 
agreed to participate in the conference.

Modsmlisation of K.C. Chanal, A.P.

7696. SHRI DHARMABHIKSHAM; Wilt 
the Minister of WATER RESOURCES be 
pleasedtostate:

(a) whether the proposal for modernisation 
of project received from the Government of 
Andhra Pradesh been techno-economically 
appraise and fpund acceptable;

(b) if so, the details thereof;

(c)the estimated cost thereof and length of 
the canal proposed to be modernised; and

(d) the sources through which the amount 
is likely to be mobilised?

THE MINSTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI 
P.K.THUNGON): (a) to (d): The proposal for 
modmisation of Kumool Cuddaph Canal envis­
aging modersation of main canal in a length of 
306kmataneatmatedcostof Rs. 50 crores was 
received in the Central Water Commission in 
November, 1992. The State Government is 
required to submit modified proposal afterwork­
ing out cropwater requirement scientifically and 
assessing the water us in terms of Krishna water 
Disputes Tribunal Award. The Planning Com­
mission has approved an outlay of Rs. 60 crores 
during the VIII planformodemisation Schemes 
inAndhrapradesh.

Environmental Study on Indravati 
project

7997SHRI SRIBALLAV PANIGRAHI: Will 
the Minister of POWER be pleased to state:

(a) whether any environmental study has 
been conducted on the effect of taming of Indravati 
river and its three tributaries for the Indravat' 
hydro-electric project on the down stream re­
gions of Nawarangpur in Orissa;
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(b) if so, the outcome thereof andthe steps 
taken by the Government thereto, and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE MIN 
ISTRY OF POWER (SHRI PV RANGAYYA 
N AIDU) (a) to (c) The Upper Indravasti Hydro- 
electnc project was accorded environmental 
clearance in January. 1979 However, the Gov­
ernment of India is not aware whether any envi­
ronmental study has been conducted on the 
effect of taming of Indravati river and its three 
tributaries forthe Indravati hydro-electric project 
on the down stream regions of nawarangpur in 
Orissa

j Translation]

Indira Sager (Gosi Khurd)

7998 SHRI VILAS MUTTEMWAR Will 
the Minister of WATER RESOURCES be 
pleased to state

(a) whetherthe foundation stone of India 
Sagar (Gosi Khurd) irrigation project in Vidarbha 
i oqion was laid in 1988

(b) the total expenditure involved there on 
i>ofar an the time by which the construction was 
scheduled to be completed

(c) the totasl amount spent so far thei eon
c-md

(d) the steps being taken by the Govern- 
mentto avoid thefurthercostr escalation ofthe 
project?

THE MINISTER OF STATE IN THE 
MINISTERV OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS­
TRY OF WATER RESOURCES (SHRI 
P K THUNGON) (a) Yes Sir

(b) and (c) The latest estimatedcostof the

project at 1991-92 pnee level is about Rs 700 
crores Anamount of about Rs 35 31croreshas 
been spenttill march. 1993 The Planning Com­
mission has approved an outlay of Rs 100 crores 
forthe projectfor VIII plan The project is likely 
to spill over beyond VIII plan

(d) While cost escalation due to normal 
price rise and unforeseen technical factors is 
unavoidable, the State Government if >< nuired 
to ensure appropnate yearly allocations to avoid 
time overrun

[English]

Conversion of Air India

7999 SHRI HANNAN MOLLAH Will the 
Minister of Cl VIL AVIATION AND TOURISM 
bepleasedtostate

(a)the amount spentby the Govemmentfor 
registenng the company entitled Air-lndia Lim­
ited

(b) the objectives of this company,

(c) whetherthe Government have consti­
tuted a board of Directors forthe above com­
pany

(d) if some the details thereof and

(e) the number of staff afterits registration?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD) (a) 
and (b) Government did not incui any expendi­
ture on registenng the Company entitled Air 
India ltd The main objective of the Company is 
to take overthe functions of Air India after repeal 
of the Air Corporations Act 1953 which is 
awaiting parliament’s consideration Other ob­
jectives are listed in the Memorandum and 
Articles of Association of the Company

(c) and (d) yes, Sir Seven official Directors 
were appointed in April, 1992
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(e)No staff has been recruited so far.

Tariff Structure if Telephone Services

8000: SHRI RAM NAIK. Will the Minister 
of COMMUNICATIONS be pleased tostate:

(a) whether Bureau orf Industrial Cost and 
Prices has submitted its report on the tariff 
structure of telephone service;

(b)if so, the salient features thereof and its

recommendations?and

(c)thestepstakenproposedtoimptement 
the recommendations?

THEMINISTEROF STATE IN THE MIN­
ISTRY OF POWER SHRI P.V. RANGAYYA 
NAIDU): (a) Yes.Sir.

(b) and (c) Information is furnished in the 
attached Statement.
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Operation off Ground Vehicles by IA 

andAI

8001. SHRI SUKHEBDU KHAN: WiH the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state:

(a) the different types of ground vehicles 
operated by the Indian Airlines and the Air India 
at varioous airports;

(b) whether all such vehicle are register 
with the regonsl transport authorities;

(c) if so whether operetor of all these 
vehicles are licensed Category;

(d) whether there is any aviation o* the 
MotorVehides Act by the Air India and the India 
Airlines; and

(e) if so, the action taken thereon?

THE MINISTER OF Cl VIL AVI ATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) A 
statement attached*

(b): No, Sir these around vehicles which 
are required leave the aiiport area and ply over 
public rosds are registered with rengihol Trans­
port Aurtioitities

(c) Yes, Sir.

(d) and (e) Action is taken by enforcement

The differenttypes of ground vehicles op­
erated by Indian Airlines at various airports 
within Indian areas under:-

INDIAN AIRLINES

■Motorised passengerSteps

-Motorised BFL (Bulk freight Loaders)

VAISAKHA 20,1915 (SAKA) WrittenAnswers
-Tractor; Towing

-Mobile Ground Power Unit

-Mobile Ground Air Starter

•Mobile Air Conditioning Unit

-Container Pallet Loaders

-Toilet Cart

-Water Cart

-PassengerCoaches

-MatorisedHi-Lifts

AIR INDIA

-Ground Power Unit

AirconditioningUnit

-Air.Start Unit

-Aircraft Tractor

-Main Deck Loader

-Cargo Loader

-Cargo Transporter

-Baggage Conveyor

-Food hilift

•Toilet Cart

-Water Cart

-Passennger Coach

•Passenger Step-Ladder

-Forklift
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' -Diesel Tractor

-Chair Lift Truck

-Roller BedTruck

HOC/HCI Hotels In Utter Predeeh

8002. MAJ. GEN (RETD) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
CIVIL AVIATION AND TOURISM bepteasedto
state:

(a)the names of IIDC and HCI hoteissepa- 
rately in Uttar pradesh;

• «

(b)whetherthese hotels are suffering huge 
losses:

(c) if so. the remedial steps taken /Pro­
posed to be taken in this regard; and

(d) the amount earned by HOC and HCI 
ckjnng each erf thelast there years atang with the 
losses suffered dunng the above penod?

THE MINSTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABUi AZAD): (a) 
Presently ITDC us operating2 hotels in Uttar 
Pradesh (1) Hotel variance Ashok, Varansai 
and (2) Hotels agrea Ashok Agra. HCI does no 
t operate hotel in Uttar Pradesh.

(b) Requiste information is give in the 
attacned statement.

(c) The measures taken/being taken to 
improve profitability of these hotels include:

Training of manpower

Product improvement:

Effective sales promotion:

Advertising and

Floating specialpackages

(d): The details given in the attached state­
ment-
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(b) if so, the details thereof. State-wise'*

6003.SHRIHARlSHNmVWPWflHU
ZANTVE: Will the MinisteroCiyiLAVIATIO ®T" ,,W!t)YMSir
AND TOURISM be pleasedto state.

(a) the names of airlines which have oper-
ated chartered flights on Bombay-Goa sectorin

April 1993;

(b)the names of the companies which paid
for these chartered flights on Bombay-Goa
Sector, with total expenditure incurred on each
ofthe flight; and

(c) the reasons forgrantingpermission by 
lAAI/Navalauthoritiestocharteredflights when

several regular flights are operating on this 
sector?

THEMINISTER OFCIVIL AVIATION AND 
TOURISM‘(SHRI GHULAM NABIAZAD): (a) 
Three Air Taxi Operators i.e. M/s East West 
Airlines, Continental Aviation Pvt. Ltd. and 
Damania Airways Ltd. have operated passen­
ger chartered flights on Bombay-Goa Sector in 
April. 1993.

(b) The Air Taxi Operators flights on non- 
scheduled/charter basis and are not required to 
intimatethe name of thecharteredandexpendi- 
ture incurred on such charters.

*

(c) Air Taxi Operators are free to operate to 
any of the 93 aerodromes listed in Aeronautical 
Information Circular 24 of 1990.

Telecommunication Projects Under 
U.N.D.P.

8004. DR. KRUPASINDHU BHOI: WilJ the 
Minister of COMMUNICATIONS be pleasedto 
state;

(a) whetherthe Government propose to 
take up some telecommunication projects un­
der United Nations Development Programmes 
(UNDP); and

NAIDU); (a) Yes. Sir

(b) The UNDP Telecommunication 
Projects are Inter-country andcountry projects 
and are not for a particular State or Region

UNDP Project on Developing Quality As­
surance inTelecom Equipment & Components 
has recently been approved.

Another Project entitled ‘HRD inTelecom 
and Development of Expertise in New & Emerg­
ing Telecom Technologies’ is in the process of 
approval by UNDP.

[Translation]

Relief to Telephone Subscribers Arrah 
Region of Bihar

8005. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of COMMUNICA­
TIONS be pleased to state:

(a) the number of complaints received 
during the last three years regarding inflated 
telephone bills in Arrah region of Bihar;

(b) the number of complaints out of them, 
found genuine and relief compensation given to 
the subscribers; and

(c) the criteria adopted in this regard?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P. V. RANGAYYA 
NAIDU); (a) The numberof complaints received 
during the last three years regarding inflated 
telephone bills in Arrah region of Bihar is 41.

(b) 14 cases have been found genuine out 
of 41 complaints and due relief has been given 
to the subscribers The total amount of rebate 
allowed is Rs. 10599/-.
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b a s is  of the calling pattern of the subscribers. 
T h e  fault reports have also been kept in view.

[English]

Restoration ofRights on Madras-Banga* 
lore-Cettcut Route

8006. SHRI M UllAPPALLY  
RAMACHANDRAN: Will the Minister of CIVIL 
AVIATION ANDTOURISMbepleasedtostate:

(a) whetherthe Indian Airlines has stopped 
their daily flights operating on Madras-Banga- 
lore-Calicut Sector andback;

(b) if so. the reasons therefor.

(c) whether there is any proposal to restore 
the daily flights on this sector; and

(d) if so. by when it is likely to be done?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
and (b). Indian Airlines could provide only 25% 
of its normal services during the period of strike 
by pilots and Madras-Bangalore-Calicut ser­
vice was one of the services which were discon- 
tjnued. Due to poor load on the sector in the 
period April to November. 1992 there is no 
proposal at present to reintroduce this sen/ice.

(c)No, Sir

(d) Does not anse.

Utilisation of Water Potential of River 
Sonkosh

8007. SHRI UDDHAB BARMAN: Will the 
Minister of WATER RESOURCES be pleased 
to state:

(a) whether a memorandum of understand- 
■ng with the Government of Bhutan has been 
finalised for utilisation of the water potential of

the river Sonkosh;

(b) if so, the main.specificfeatures thereof :
and

(c) the time frame for completion of the 
water reservoir?

THE MINISTER OF STATE IN TH£ 
MINISTERY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS­
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON): (a) to (c). A memorandum of Un- 
derstandinghas been signed in January, 1993, 
between India and Bhutan for preparation of a 
detailed project report for the Sankosh Multi­
purpose Project. Irrigation to about 8.6 lakh 
hectares and hydro-power generation over 1525 
MW are envisaged. The time frame for comple­
tion of the water reservoir are to be worked out 
during the preparation of detailed project report.

Air Stations in Karnataka

8008. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of INFORMATION AND 
BROADC ASTI NG be pleased to state:

(a) the numberof AirStations in Karnataka;

(b) whetherthere is demand to setup new 
Air Stations in the State, and

(c) if so, the details thereof?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a)There 
are 9 AirStations working at present in the State 
of Karnataka and 4 more stations are envisaged 
to be commissioned in the State.

(b) No, Sir.

(c) Does not anse

Construction of Phase III at Bombay 
Airport

8009. SHRI ANNA JOSHI- Will the Mims-
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(a) whether there is any proposal to con­
struct phase lllat Bombay airport; and

(b) if so. the details thereof, including the 
area, passenger handUng capacity, outlay and 
the implementation period?

THE MINISTER OF Cl VL AVIATION AND 
TOURISM(SHRIGHULASMNABI AZAD): (a) 
and(b). Government have approvedaproposal
to construct third module (Phase III) of the 
International terminal building at Bombay air­
port. atanestimgtedcostof Rs.84.12crores. It 
will have apassenger handling capacity of 25 
lakhs per annum. The module wifi have a total 
plinth area of 55.000 sq. mtrs. and expected 
completion periodis36 months from the dateof 
award of the work.

Tool Down Strike by AITechnicians

8010. PROF. SUSANTA 
CHAKRABORTY Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to state:

(a) where the Air Incba Engineering Engine 
Overhaul Department employees were on tool 
ctown work stoppage on September3,1991;

(b)rfso.lhe details of their demands; and

(c) the number of employees who partici­
pated*! the work stoppage;

THE MINISTEROFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) 
No, Sir.

(b) and (c). Do not arise.

Selling of Power Station by Bihar

Thermal Power Coiporattonfor adjusting its 
outstanding dues; and

(b) if so. thedetails thereof?

THE MINISTER OFSTATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) No such proposal has been re­
ceived by the Na«kx^Theimal Power Corpora­
tion.

(b) Does not arise.

Air/Doordarshen Kendras in M.P.

8012. KUMARIPUSHPA DEVI SINGH: 
Will the Minister oj INFORMATION AND 
BROADCASTING be pleased to state:

(p) whether the Government have identi­
fied the Air stations and Doordarshan Kendras 
mMadhya Pradesh for upgradatkxidunng 1993- 
94;and

(b) if so. the details thereof?

THEMINISTEROFSTATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a) and 
(b). Yes. Sir. Upgradatton of the power of the 
fotowtngAir/TVTransmitters is expected to be 
completed during1993-94:-

A//India Radicr

(i) IKW MW Transmitter to 10KW MW 
Transmitter at Bhopal

(ii) 10KWSWTransmitterto50KWSW 
Transmitter at Bhopal

Doordarshan:

8011. SHRI MANORANJAN BHAKTA: 
WiHtheMinister of POWERbe pleased to state:

High Power Transmitter-1 KWto 10 
KW at Jabalpur



Outstanding amount against Industries in pleased to state:
U.P.

(a) the number of telephone exchanges
8013. SHRI RAM NIHORIRA1: Will the functioning in Kerala.district-wise;

Minister of POWER be pleased to state:
(b)thecapacityofeachoftheseexchanges;

(a)thetotalamountofUttarPradeshState 
Electricity Board outstanding against the cfiffer- (c) whether the Government propose to
ent industries of the State upto 1992-93; and increase their capacity; and
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(b)4he steps being taken by the Govern* 
mentto realize this outstanding amount?

THE MINISTER OF STATE INTHE MIN­
ISTRY OF POWER (SHRI P. V. RANGAYYA 
NAIOU): (a)Theamount of UPSEB outstanding 
against industries of Uttar Pradesh upto Janu­
ary, 1993was Rs. 301.89crores.

(b) The following steps have been taken to 
realize outstanding.

(i) A legal cell has been created to moni­
tor/supervise the legal aspects of tho 
cases being fought inthecourtof law.

(ii) Notices issued for recovery of arrears 
amountingtoRs. 131.00 Crores.

(ni) Monitoring at Board's level of con- 
sumers having arrears above Rs. 1.0
lac.

(iv) Service Camps are organised at dif­
ferent places to redress consumers 
grievances and facilitate depositing 
these bids.

(v) Personal approach at officers level 
with large industrial consumers to 
make payment.

(vi) Disconnection drives launched with 
the help of administration to discon­
nect defaulting consumers.

Telephone Exchanges in Kerala

8014. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of COMMUNICATIONS be

(d) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a)to(d). Information ebeing collected 
and will be laid on the Table of the House.

Re-Installation of Telephone Connections

8015. SHRI PLUSTIRKEY: Will the Min- 
ister of COMMUNICATIONS be pleased to refer 
to the reply given to Unstarred Question No. 
6693 on Apnl,26.1993and state:

(a) the details of norms/guidelines issued 
for the reinstaltation of the telephone connec­
tions kept in the safe custody of the Mahanagar 
Telephone Nigam Limited by the subscribers 
white going abroad;

(b) the area-wise number of such applica* 
tions for re-mstallationpencfingtor the last more 
than 3 months with the MahanagarTelephone 
Nigam Limited in New Delhi: and

(c)the time by which such telephone con­
nections are likely to be re-installed?

Re-Installation for Telephone Connections

8015. SHRI PIUS TIRKEY: WiH the Minis­
ter of COMMUNICATIONS bepleased to refer 
tothe reply given to UnstanedQuestionNo.6693 
on April,26.1993and state:

(a>the details of norms/guidelines issued 
for the reinstallation of the telephone connec­
tions kept in the sate custody of the Mahanagar
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Telephone Nigam Limited by the subscribers 
while going abroad;

(b) the area-wise number of such applica­
tions for re-installation pendingforthe last more 
than 3 months with the Mahanagar Telephone 
Nigam Limited in New Delhi; and

(c) the time by which such telephone con­
nections are likely to be re-installed?

THE MINISTER OF STATE INTHEM1N- 
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU); (a) Sir, No seperate instructions are 
issued for re-installation of the telephone con­
nections of subscribe  ̂while going abroad.

(b) and (c). No separate record is being 
maintained of pending cases of reinstallation of 
telephone of subscribers going abroad.

Filling up of Reserved Posts in IAAI

8016. SHRI N. DENNIS: Will the Minister 
of CIVIL AVIATION ANDTOURISM be pleased 
tostate:

(a) whether attention of the Government 
has been drawn to the news-items appeared in 
the Rashtriya Sahara' dated February 13, ’92 
and ‘Patriot’ dated March 25,1992 regarding 
irregulanties in filling up of reserved vacancies 
for the Scheduled Castes and the Scheduled 
Tribes; and

(b) if so, the facts and the action taken 
thereon?

THEMINISTEROFCIVILAVIATIONAND 
TOURISM (SHRI.GHULAM NABIAZAD): (a) 
and (b). The two news items referto filling up of 
various vacancies reserved for Scheduled 
Castes and Scheduled Tribes in the Interna­
tional Airports Authority of India (IAAI) in re* 
sponse to advertisements issued in June 1990 
and December 1990. The news items also refer 
to filling up of the post of Deputy General man- 
ager (Public Relations) reservedfor Scheduled

Castes.

12outof 28 reserved vacancies advertised 
mJune1990were filled up. No vacancy couldbe 
filled up in response to the advertisement of 
December 1990forwant of suitabiecandidates.

None of the candidates who appeared for 
interview for the post of Deputy General Man­
ager (Public Relations) in response to adver­
tisements of June 1990 and December, 1990, 
was found suitable. The post was again adver- 
tised in September, 1992. Interview for select ion 
washeid on 11.3.1993. Selection of a suitable 
Scheduled Caste candidate is underfinalisation.

Anti-India Tiradein U.K.

.8017. SHRI RAM KAPSE: Will the Minis­
ter of EXTERNAL AFFAI RS be pleasedto state:

(a) whetherthe Government are aware of 
the recent reports regarding anti-India tirade by 
the pro-Pakistan lobby in UK in the wake of 
Ayodhya incident; and

(b) if so, the stepstaken bythe Government 
in this regard?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRIJR.L. 
BHATIA): (a) Yes, Sir.

(b) Government have taken all necessary 
steps to counter this anti-India propaganda by 
projecting the correctfacts regardingthe Ayodhya 
incident and its aftermath and reaffirming our 
firm and abiding commitment to the principles 
of secularism and the protection of the rights of 
the minorities. Our principled stand in this re­
gard was conveyed by PM to the British Prime 
Ministerdunngthelater's visit in January, 1993. 
In this context, the Indian High Commission in 
London has also remained in regular contact 
with the British Government, Parliamentarians, 
opinion makers, media and all concerned seg­
ments of society.



India’sTroopCommitmenttoSomalia (b) the number of complaints received in
this regard during the last one year, and

8018. SHRI GURUDA5 KAMAT: Will the 
Ministerof EXTERNAL AFFAIRSbepleasedto (c) the action taken by the Government in
state: this regard?
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(a) whether Government propose to scale 
downtheirtroopcommitmentunderUNbagleto 
Somalia;

(b) if so, the reasons therefor;

(c) whether an advance Indian team has 
submitted its recommendation; and

(d) if so. the salient features thereof?

THE MINISTER OF STATE INTHE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): (a) to (d). The Government of India 
have received a request from the United Nations 
for contributing troops to the United Nations 
Operation in Somalia (UNOSOM-II). No deci­
sion about India’s participation has been taken 
so far. The recommendations submitted bythe 
team sent to Somalia are under consideration of 
the Government. Earlier, India has contributed 
two naval ships to join international effort for 
establishing a environment for humanitarian 
relief operations in Somalia in pursuance of 
SCR 794.

Touts at Airports

8019. SHRI VIJAY KUMAR YfDAV: 
SHRI LOKANATH

CHOUDHURY:
SHRI SUKHENDU KHAN: 
SHRI SUDARSAN

RAYCHAUDHURI:
DR. AMRIT LALKALIDAS:

Will the Ministerof CIVIL AVIATION AND 
TOURISM be pleasedto state:

(a) whether the attention ofthe Government 
has been drawn to the activities of touts at major 
airports;

THE MINISTER OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD): (a) 
Yes. Sir.

(b) The information is being collected.

(c) it is the constant endeavour of the 
concerned authorities to prevent touts from ha­
rassing passengers. At each international air­
ports, Committee under t̂ e Deputy Commis­
sioner/Superintendent of Police has been set up 
to curb this menace. Incidents reported to the 
police are investigated and follow-up action 
taken.

[Translation]

Alleged Malpractices in I.T.D.C.

8020. SHRI ANAND RAINA MAURYA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleasedto state:

(a) whetherany enquriy pertaining to keep­
ing a large amount of foreign exchange, large 
scale bungling in accounts, assigning contract 
and selling imported items in unlawful manner 
is pending for a long time against seven senior 
officers of the India Tourism Development Cor­
poration;

(b) if so, the reasons tor the delay in the 
matter;

(c) whether the Government propose to 
dispose of this case expeditiously:

(d) if so. by when; and

(e) if not, the reasons therefor?

THE MINISTER OF Cl VIL AVIATION AND
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TOURISM (SHRI GHULAM NABIAZAD): (a) 
No such enquiiy is pending with ITDC Manage­
ment against seven senior officers.

(b)to(e). Do not arise.

[English]

Compensation to Immigrant Workers

8021. SHRI B. DEVARAJAN Will the 
Ministerof EXTERNAL AFFAIRSbepteasedto 
state:

(a) the number of immigrant workers who 
met with accidents w^ondutyabroadandpaid 
compensation dunng each of the last three 
years, country-wise;

(b) the number of cases that are pending 
with Government during this period, country- 
wise; and

(c) the steps being taken by the Govern­
ment in this regard7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): (a) and (b). The information isbeing 
collected and will be placed on the Table of the 
House.

(c) Indian Missions have standing instruc­
tions to liaise with host governments to assist 
Indian nationals in having their compensation 
claims settled without delay in case of any 
difficulty. Alt such cases are not however re­
ported to the InctanMissionconcerned. When­
ever Mission is asked for assistance in case of 
delay or denial of compensation to an Indian 
national, the Mission takesthe matter up with the 
arcemed authorities of the host government or 
the employer for resolution erf the problem.

Paucity of Spares in Air India

8022. SHRI SHANKERSINH
VAGHELA:

SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of Cl VIL AVI ATION AND 
TOURISM bepleasedto state:

(a)whetherthe Air India management had 
set up a Committee to probe into the acute 
paucity of spares and other rotable aircraft 
maintenance items and was assigned the task 
to carry out physical inventory of spares for their 
availability and movement for the past eight 
years;

(b)if so,its findings and action taken thereon;

(c) whether the Committee found that 
spares worth rupees 11 crores were untraceable 
and that spares and maintenance items worth 
overrupees 20crores had not been used for over 
two years;

(d) if so. the facts and action taken in this 
regard; and

(e) the new norms fixed in this regard and 
the action taken agamstthose found guilty?

THE MINISTEROFCI VIL AVIATION ANP 
TOURISM (SHRI GHULAM NABI AZAD); (a) 
Yes, Sir.

(b) to (e). The final report ofthe Committee 
is awaited.

Spares of Air India and Indian Airlines

8023. SHRI RAJNATH SONKAR 
SHASTRI: WiU the Ministerof Cl V1LAVIATION 
ANDTOURISM be pleased to state:

(a)the amount c* spare parts found missing 
from the Air India and the Indian Airlines during 
the last twelve months;

(b) the details thereof

(c) whether any investigations were made 
into the missing items:
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(d) if so. the outcome thereof, and

(e)thepreventive measures taken or pro­
posed to be taken m this regard?

THEMINISTEROFCMLAVIATIONAND 
TOURISM (SHRI GHULAM NABI AZAD) (a)to
(e) The information is being collected and will 
be laid on tho Table of the House

International Terrorism at UN

8024 SHRI GEORGE FERNANDES Will 
the Mmisterof EXTERNAL AFFAIRS bepleased 
tostate

(a) whetherthe Government have taken 
any initiative at the UN regarding international 
terrorism and

(b)ifso the details thereof7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a)and(b) India has been actively 
participating m the deliberations m vanous inter­
national tor a on ways and means to combat 
international terrorism ever since the mscnp- 
tion of this item on the Agenda ol the UN General 
Assembly in 1972 The Government of India 
took the initiative in the United Nations to spon­
sor the UNGA resolution 46/51 entitled “Mea­
sures to eliminate international terronsm" The 
resolution, which was adopted by consensus 
inter aliacondemned terronsm and called upon 
all states to refrain from organizing, instigating, 
assistingorpailiapating m terrorist acts m other 
states, or acquiescing tnorencouraging activi­
ties within their territory directed towards the 
commission of such acts

PmpnQBHnnnf ftffhriiif 1 itrjiT flirWndiin 
C.W.C.

8025 SHRIMATIGIRIJA DEVI Will the 
Minster of WATER RESOURCES be pleased 
tostate

* (a) the system evolved for propagation of 
official language Hindi in his Ministry and the 
Central Water Commission

(b) the number of meetings of the official 
language implementation committee and the 
Hindi Editonal Board were held dunng the pre­
vious year and the decisions taken therein

(c) whether the decision has been imple­
mented and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON) (a)Noseparatesystemhasbeen 
evolved in the Ministry of Water Resources and 
Central Water Commission for the propagation 
of Official Language Hindi This Ministry and the 
Central Water Commission comply with the 
provisions of the Official Languages Act and 
Rules and the various Orders and instrt actions 
issued by the Departmentof Official Lanquaqo 
in this regard from t»me to time

(b) to (d) Four meetings of the Official 
Language Implementation Committee of the 
Ministry of Water Resources were held dunng 
the previous year on 29 4 1992,28 10 1992 
18 12 1992and29 3 1993respectively Simi­
larly four meetings of the Official Language 
Implementation Committee of the Central Water 
Commission were held on2 4 1992 296 1992 
2991992and 11 121992respectively The two 
meetings of the Hindi Editorial Board of quar­
terly magazine BhagirathpublishedbyCentrat 
Water Commission were held on 11 6 1992and
25 91992dunng the previous year The details 
of the decisions taken m the meetings of the 
Official Language Implementation Committee 
and Editonal Board and actions taken thereon 
are given m the enclosed Statement
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Tapes of Film Makers Sold by 
Doordarshan
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Telecom Equipments in Punjab

8026 SHRIMATI CHANDRAPRABHA 
URS Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether important tapes including those 
of film makers, Satyajit Ray’s interview with 
American StarMarton Brando and Japanese 
film maker Akiro Kurosawa had been sold off by 
unscrupulous persons in Doordarshan to out­
siders, and

(b) if so, the facts thereof7

THE MINISTFR OF STATE OF THF 
MINISTRTY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) and
(b) The information is being collected and will 
be laid on the Table of the House

[Translation]

Loss to UPSEB

8027 DR RAMESH CHAND TOMAR 
Will the Minister of POWER be pleased to state

(a) whether the Government are aware of 
the huge loss suffered by the Uttar Pradesh 
Electricity Board du6 to malpractices of officers 
working at Ghaziabad and Noida

(b) if so, the details thereof, and

(c) the action taken or proposed to be taken 
by the Government against the officers found 
guilty7

THE MINISTER OFSTATEIN7HE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) 1 he Uttar Pradesh State Electricity 
Board has reported that no specific instances of 
malpi actices of officers working at Ghaziabad 
and Noida have come to their notice

(b) and (c) Do not arise in view of above

8028 SHRI MOHAN SINGH 
(FEROZEPUR) Will the Minister of COMMU­
NICATIONS be pleased to state

(a) whetherthe Government have noticed 
shortage ol telephone equipments and other 
items in the vanous godowns of telecommuni­
cations department in Punjab.

(b) if so, the details thereof

(c) whether the Government have con­
ducted any inquiry in this regard, and

(d) if so the details thereof and the action 
taken against the persons found guilty?

THE MINISTER OF STATE INTHE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) Shortage had been detected in one 
case in 1983-84 in Barnala Sub Divisional Stoi e 
Godown

(b) Shortage of following items was de­
tected in Barnala Sub Divisional store Godown

(1)0 I Wire of Soits

75 lbs - 287 Kg
100 lbs - 2993 Kg
300 lbs 18036 Kg
600 lbs 2774 Kg

(2) Socket A - 6 Nos
Socket C 21 Nos

(3) Bitumen - 293 Kg

(c) Yes Sir

(d) A police case was registered against 
the concerned Store Lineman of Barnala Sub 
Divisional Store Godow n vide FIR No 33 under 
section409IPC at Barnala Police Station and is 
pending decision in the Court of Law Majpi 
penalty charge sheet for departmental action
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against the concerned official has also been 
issued and would be decided based on'the 
outcome ofthe Court’s decision

[English]

Narmada Sagar Project

8029 SHRI CHANDRESH PATEL Will 
the Minister of WATER RESOURCES be 
pleased to state

(a) the percentage of water proposed to be 
given for areas of Saurashtra and Kutch region 
of Gujaratfor irrigation with the completion of 
Narmada Sagar Project,

(b) the area of land likely to be covered for 
irrigation

(c) whether aftercompletion of the project 
the irrigation facility will be nearly 100% in South 
Gujarat while it will be less in the Saurashtra 
region of Gujarat particularly in the districts of 
Jamnagar Bhavnagar JunagadhandAmreli, 
and

(d) if so the action plan and programmes 
proposed to increase the irrigation facilities in 
the Saurashtia region of Gujarat ?

THE MINISTER OF STATE IN THE 
MINISTRYOF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON) (a)and(b) Out of the total imga- 
tion of 17 92 lakh hectares envisaged through 
SardarSarovar Project, 3 86 lakh hectares ism 
the Saurashtra region and0 573lakh hectares 
in Kutch region which constitutes 21 5% and
3 2% of envisaged irngation respectively

(c) and (d) Provision of irngation ability 
from a project depends, among others, on the 
topological features of the region, availability of 
water, capacity of canals and land imgacubility 
In order to provide additional sources of irriga­
tion a perspective prepared includes measures

like inter-basin transfer by Par-T api Link from 
South Gujarat and Kalp Saroval Project in Gulf 
ofKhembat

[Translation]

Deep Sea Fishing with Foreign Collabora­
tion

8030 SHRIMATI SHEELAGAUTAM Will 
the Minister of FOOD PROCESSING INDUS­
TRIES be leased to state

(a) whetherthe Government propose to 
make any amendments in the Charter policy 
relatingto deep sea fishing with foreign collabo­
ration, and

(b) if so, the details of the terras of the 
amended policy and the technology required for 
this purpose?

THE MINISTER OF STATE OF THE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) (a) No Sir

(b) Does not arise 

[English|

Deep Fishing Operation in Kerala

8031 PROF K V THOMAS WilltheMin- 
isterof FOOD PROCESSING INDUSTIRES be 
pleased to state

(a) whether the Union Government are 
aware of a recent verdict given by the Kerala 
High Court regarding powers of the Union and

• State Governments in regard to the control of 
deep seafishmg operation

(b)ifso the details thereof

(c) whether the fishermen in Kerala are 
agitating for several years to prevent fishing 
outside the temtonal waters fromJune to August 
every year, and
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(d) if so, the details thereof and the steps 
taken by the Umon Government m thsxegard?

THE MINISTER OF STATE OF THE MIN- 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRITARUNGOGOI) (a)to(d) Information 
is bemg collected and wiN be laid on theTable 
of the House

Economic Block of Developing Countries

8032 SHRIBL SHARMAPREM WiNthe 
Minister of EXTERNAL AFFAIRSbepleasedto 
stale

(a) whether the^Govemment propose to 
take any initiative for the formation of an eco­
nomic block of developing countries to face 
IMEiWorid Bank/GATT for protecting commer­
cial and ecorwmcffrterests of devetopmg coun­
tries

(b)ifso the details thereof

(c) whether the Government are aware of 
the formation of the economic group of US 
CanadaandMexiqocalledasNAFTA and

(d)ifso the reaction of the government 
thereto9

THE MINISTER OF STATE IN THE MIN 
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a)The viewpoint of developing coun­
tries on global economic issues is already bemg 
articulated on fora such as the Non Aligned 
Movement (NAM) the Summit level group on 
South-South consultation and cooperation (G 
15) theG-77etc Hence no new initiative has 
been contemplated

(b) Not applicable

(c) Yes Sit

(d)The Government is hopeful that the new 
trade creating opportunities ansmg out of the 
proposed free trade Area will outweigh any

negative tradecfiverwonaryimpace

P.M. Watt to Indian Enclave* In
^--»—* M n p n M i

8033 SHRI AMAR ROYPRADHAN Will 
theMwslerof EXTERNAL AFFAIRSbeptaaaed
to state

(a) whether any PnmeMmetermade any 
visit tothe Indian enclaves m Bangladesh.

(b) if so. the details thereof, and

(c)thestepstaken/proposedtobetakenby 
the Government for the redressal of grievances 
of Indian citizens residing m these enclaves?

THE MINISTEROF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a) No Sir

(b) Does not arise

(c) Accordmgtothe information available 
with Government there are 119 exchangeable 
and 11 non-exchangeable Indian enclaves m 
Bangladesh Indiahasnoaccesstoorcontrol 
overthese enclaves m Bangladesh Therefore 
the question of redressai of grievances of Incfcan 
citizens residing in these enclaves does not 
anse

According to the provisions of the Indo- 
Bangladesh Land Boundary Agreement 1974 
the Indian enclaves in Bangladesh and the 
Bangladeshi enclaves in India are to be ex­
changed The dejure exchange of enclaves has 
not taken place due to the non-ratrficafion of the 
Indo-Bangladesh Land Boundary Agreement 
1974

Snack Foods Export Project

8034 PROF ASHOK ANANDRAO 
DESHMUKH WiH the Minister of FOOD PRO­
CESSING INDUSTRIES be pleased to state
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(a) whether the Government affiliates of 

Coca-Cola have permitted Incban to invest rtthe 
snackfoodsexport project, and

(b) it so, the details thereof7

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) (a)and(b) Govern­
ment have approved a joint venture proposal of 
M/s Bntco Foods Co Pvt Limited (formerly M/ 
s JMRPCO Limited) on21 1 1992 In this joint 
venture company, M/s JMRPCO Limited, M/ 
s Bntanma Industries bmiled and Maharashtra 
State Government Agency will hold 66% 24% 
and 10% of the equity respectively M/s Bnto 
Foods Co Pvt Limited proposed to have Pro­
cessed Snack Foods and Beverage Blending 
Divisions

Newspapers/Magazines Published from 
Aaaam

8035 SHRI PROBIN DEKA WiHtheMm- 
«ter of INFORMATION AND BROADCAST­
ING be pleased to state

(a) the names of registered daily, fort­
nightly , weekly and monthly Newspapers and

Magazines being published from Assam and 
the extent of their circulation,

(b) the names of newspapers and maga­
zines whose publications have been stopped 
after regstratxw during the last three years and

(c) the action taken/being taken against 
those newspapers/magazvies for violating the 
rules?

THEMINISTEROFSTATEOFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) The 
details of periodicals published from vanous 
States and UrwonTemtoites including Assam 
as on31 12 90, is available in the Parliament 
House Library These detaris have been updated 
by theoffice of Regstrarof Newspapers for Incha 
(RNI)upto31 12 91 Dunng the penod from
1 1 91to31 12 91,19penoc!cals from Assam 
have been regetered with RNI Thetrdetadsare 
given m the attached statement

(b) As per information available with RNI 
there was no cessation of publication of any 
newspaper or magazine durmg the last three 
years

(c) Does not anse
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Indira Gandhi Nahar Project

8036 SHRIMATI VASUNDHARARAJE 
Will the Minister of WATER RESOURCESbe 
pleasedto state

(a) the approximate amount requiredforthe 
completion of Indira Gandhi Nagar Project

(b) the amount proposed to be releasedby 
the Union Government for that project in 1993 
94 and

(c)theamountearmarKeddunngtheEighth 
Plan period?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPEMNT AND 
MINISTER OF STATE IN THE MINSITR Y OF 
WATER RESOURCES (SHRI P K 
THUNGON) (a) Indira Gandhi Nahar Project 
Stage-1 is almost complete As regards Indira 
Gandhi Nahar Project, State-ll WAPCOS in 
their Feasibility Report has worked out a total 
cost as Rs 351? 40 crores Hoyvever an expen­
diture of Rs 594croresoncanalworksandRs 
231 crores on area development works of Stage-
II has been incurred upto March 1992

(b) Dunng 1992-93Rs 52 crores as Central 
Assistance under Border Area Development 
Programme was released for the canal works 
Besides an additional assistance of Rs 10 
crores was also released to the State Govern­
ment For Area Development Works under 
Centrally Sponsored Schemes an amount of 
Rs 21 80 crores was released to the State 
Government in 1992*93 Dunng 1993-94Cen­
tral Assistance for Indira Gandhi Nahar Project 
would continue subject to availability of re­
sources and allotment of funds out of State Plan 
for this project

(c) The State Government has projected 
the requirement of Rs 430 crores for Indira 
Gandhi Nahar Project Stage*ll understate Sec­
tor dunng Eighth Plan

[Translation]

Registration of Magazinesfrom M.P.

8037 SHRI SHIVRAJ SINGH CHAUHAN 
Will the Minister of INFORMATION AND 
BROADCASTING be pleasedto state

(a) the number of applications for registra­
tion of rragazines received from MadhyaPradesh 
during the last three years

(b) the number of magazines registered 
dunng the above period

(c) the number of applications rejected 
dunngthe same period and

(d) the number of magazines the registra­
tion of which has been canceled due to their non- 
publications dunng that penod?

THE MINISTER OF STATE OF THE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRIK P SINGH DEO) (a)Asper 
information available m the office of Regetrar of 
Newspapers for India (RNI) 1029applications 
for registration of magazines were received 
from Madhya Pradesh during the last three 
years

(b) As per records maintained in the office 
of RNI 407 magazines from Madhya Pradesh 
were registered dunng this period

(c) No applications have been rejected 
dunng the lastthree years However discrepan­
cies in respect of 622 applications were noticed 
and the concerned pubkshers were requestedto 
rectify them

(d) None. Sir

Air Servicesby Foreign Air Lines

8038 SHRIMATI SAROJ DUBEY Will 
the Minister of CIVIL AVIATION AND TOUR­
ISM be pleased to state



(a)thenumberofforeignairiinespiovic^ call party if he has a Credit Card facility with
air services in the country at present; and AT&T.

153 WrittenAnswers VAISAKHA20.1915 (SAKA) WrittenAnswers 154

(b)the names of cities in the country which 
have been Hnked with their Services?

THE MINISTEROF CIVIL AVIATION AND 
TOURISM (ShfRI GHULAM NABi AZAD): (a) 
and(b). Noforeignairiirrchasbeenpemvaedto 
provide air services on the domestic sectors in 
the country.

AT&T Telephone Service

8039. SHRI SAT YA DEO SINGH:
DR RAMKRISHNA 

KUSMAFM:

Will the Ministerof COMMUNICATIONS 
be pleased to state: •

(a) whether AT&T has introduced a new 
service for Incfca through which the relatives and 
friends living in Amenca could be contacted
easily:

(b) if so, the details thereof; and

(c)the estimated expenditure likely to be 
incurred on every one minute caH under the
service?

THE MINISTER OFSTATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU) (a) Yes, Sir. A service called 
“NAMASKAR" has been introduced w.e.f. 
22 21993by mutual agreement between De­
partment of Telecommunications. Vtdesh 
Sanchar Nigam Limited and AT&T, USA.

(b) The “NAMASKAR" service provides 
direct dialing facility for a person calling from 
India to the special telephone operator m USA, 
who can converse with the caller in Hindi and 
connect the call to the desired party. These caHs 
are treated as incoming calls from USAand are 
paid by the called party as a collectcallor by the

A similar service in English called“Home 
Country Direct Service’' is already available 
between India and USA since 1st November 
1991.

(c)The person making use of thisfaciMy in 
Incia has to pay charges for only one local caM. 
Since the caH is treated as an rooming 6afl, the 
called party hasto pay to the AT&T as per their 
imprescnbed rates m USA.

I&Steh)

Pimr haie of West land! leBfopKr

804a DR. LAXMINARAYAN 
PANDEY:

DR. AMRIT LAL KALIDAS 
PATEL:

Will the Mineter of CIVIL AVIATION AND * 
TOURISM be pteased to state:

(a) whether objections had been raised 
regankng the purchase ofWest land heicopter,

(b) if so. the details thereof; and

(c) the factors which went into the making 
of ths purchase?

THE MINISTER OF CIVILAVIATION AND 
TOURISM (SHRI GHULAM NABj AZAD): <a)to
(c). Certain reservationswereinitialty expressed 
regarding “zero risk on take ofT, "pay load 
penalty* and higher operating cost of the heli­
copter. The heHcopleis were subsequently ac­
quired after having been found suitableby two 
expert technical teams. As regards higher oper­
ating cost, a one-time kjmp^um operating sub­
sidy of Pound 10m*ion was gr/en by M\s. West 
land Helicopters Limited, UKtooff-s^the higher 
operational oost.
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[Translatbn]

Development of Patna Airport

8041. SHRI CHHEDIPASWAN: Will the
Minister of CIVILAVIATIONANDTOURISM be 
pleased to state:

(a) whether there is any proposal for 
modernisation and expansion of Patna Airport;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTEROF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD): (a) to
(c). Patna airport is being developed as one of 
the Model airports, by expandingand modifying 
the Terminal Building with modem passenger 
amenities, at an estimated cost of Rs.5.81 crores.

Quality Control and Modem Technology 
in Food Processing Industries

8042. SHRI MOHAMMAD ALIASHRAF 
FATMI: Will the Minister of FOOD PROCESS­
ING INDUSTRIESbe pleased to state:

(a) whether the Union Government are 
aware of the need for modernisation including 
use of new technology in food processing Indus­
tries and to maintain quality control in order to 
make it competitive at international level; and

(b) if so, the steps taken or proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) and (b). 
Modernisation, adoption of new technology and 
quality control for the purposes of producing 
processed food products acceptable and com­
petitive in the international market will help in 
increase of exports. Government have 
liberalised Industnal Policy allowing automatic 
approval fortechnology agreements, automatic

approval for foreign collaboration upto 51 % eq­
uity for manufacture of wide ranging food prod­
ucts; have provided fiscal incentives such as 
reduction in customs/excise duties on food pro­
cessing machineries and components. Gov­
ernment is also implementing various plan 
schemesfor research and development, quality 
control and for development of suitable machin­
eries.

Investment in Food Processing Industries

8043. SHRI ARJUN SINGH YADAV: 
SHRI RAM LAKHAN SINGH

YADAV:

Will the Minister of FOOD PROCESSING 
INDUSTRIESbe pleased to state:

(a) whether a number of proposals for the 
food processing Sector have been received 
after the Government Special announcement 
emphasis on the export of agro-based food 
products; and

(b) if so, the details thereof and the action 
taken thereon?

THE MINISTER OF STATE OF THE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI); (a) and (b). Since the 
liberalisation of Industnal Policy in July, 1991, 
150proposalsforestablishmentof 100% export 
oriented units in different sectors of food pro­
cessing industries have been approved.

Clearance of Pending Power Projects

8044. SHRI HARIKEWAL PRASAD. 
SHRI KASHIRAM RANA:

Will the Minister of POWER be pleased to 
state:

(a)the power projects which have been 
included in Eighth Five Year Plan forclearance; 
and

(b) the projects out of them cleared so far7
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THE MINISTER OF ST ATE IN THE MIN­

ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a)and(b). Details of the power projects 
included in the eighth Five Year Plan are given

in the attached statement. All these projects are 
techno-economically cleared by the Central 
Electricity Authonty.
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Gas Bassd Power Project In Rajasthan

8045 SHRI GIRDHARILAL BHARGAVA 
Will the Minister of POWER be pleased to 
state

(a) whether the Government of Rajasthan 
has submitted proposal to the Union Govern­
ment to set up gas based power project,

(b) if so, the details thereof, and

(c) the time by which proposed project is 
likely to be cleared9

THE MINISTER OF STATE IN TH E MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a)to(c) Rajasthan State Electricity 
Board has submitted thefollowingproposalsfor 
installation of gas based power projects in 
Rajasthan -

Name of Project Capacity Estimated Cost

(t) Ramgrah Gas Turbine 3MW (Rs incrores)
Station (dist Jaislamer)

( i i )  Ramgrah Combined Cycle Gas 160 MW 56557
T urbine (CCGT) Project

Ramgarh Gas Turbine Station (3MW) is 
under construction and is planned to be com* 
missioned dunng 1993-94 Ramgrah Combined 
Cycle Gas Turbine Project (160 MW) is planned 
to be set up by the Rajasthan State Electricity 
Board (RSEB) in three phases Phase one 
envisaging installation of a35 5MW gas turbine 
station has been techno-economically cleared 
by the Central Electricity Authority (CEA) at an 
estimated cost of Rs 120 83 crore subject to 
tying-up of associated transmission arrange­
ments and provision of fuel storage and firing 
facilities and installation of a waste heat recov­
ery unit in phase two The construction work 
could commence afterthe project has received 
the requisite schedule of this project is further 
dependent on placement of orders for the main 
plant and equipment by the R6EB

Loans to M.P. State Electrify Board

8046 SHRISURAJBHANUSOLANKI Will 
the Minister of POWER be pleased to state

(a)whether the Madhya Pradesh State

Electicity Board has urged the Union Govern­
ment to provided loan for financing some of the 
power projects of the State

(b) if so, the details thereof and

(c) the action taken by the Union Govern­
ment thereon7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) to (c) Yes Sir Madhya Pradesh 
Electricity Board (MPEB) has submitted 92 
loan applications to Power Finance Corporation 
(PFC)foran amount of Rs 922 62crores upto 
theend of February 1993 Outofthese PFChas 
sanctioned 75 loans amounting to Rs 362 06 
crores 16 applications for a total laon amount of 
Rs 353 45croreshavebeemdentidiedforfund- 
ing under the ‘Power Utilities Efficiency Im­
provement Project" funded by World Bank 
while the remaining loan requestfor an amount 
ofRs 8 61 crores has been made under the 
direct assistance programme of PFC
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Peace Keeping Operations of UN

8047. SHRI ATAL BIHARI 
VAJPAYEE:

. DR. AMRIT LAL KALIDAS 
PATEL

W# the Minister of EXTERNAL AFFAIRS 
bepleasedtostale.

(a) whether the Government have sug­
gested tothe UN forencfingpeaoekeepingopera- 
tions which have either become obsolete or 
ineffective; and

(b) the response to this suggestion?

THE MINISTEROF ST ATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L.BHATIA): (a)Yes, Sir. The statement was 
made in the Spec^ Committee on peacekeep­
ing operations of the General Assembly on 
April, 21m, 1993.

(b) Mexico, Enguland (on behalf of NOR­
DICS), Austria and Nepal shared our view.

Electricity Connections in Rural Areas of 
Delhi

8048. DR. LAL BAHADUR RAWAL: WiW 
the Minister of POWER be pleased to state:.

(a)the time bywhich the DESU is providing 
electricity connections to the consumers of Lai 
Dora of Delhi villages after receipt of requisite 
deposits;

(b)the number of applications received by 
the DESU under Nazafagrh Zone, dunng the 
monthofMarch, 1993 particularly in Mundka 
village, DeW-41;

(c)whettwr the appUcarrts have been pro­
vided electricity connections so far; and

(d) 'if not, the time by which the electricity 
connections are likely tobe given?

THE MINISTER OF STATE IN THfe MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a)to(d). Normally the electricfty con­
nection in the Lai Dora Villages of Delhi are 
granted within a month after completion of the 
requisite commercial formalities by the appli­
cant. Nine applications were received for new 
connections in Moundka Village (District 
Najafgaih)in March, 1993.Thecormectionoould 
not be energised within the normal time as most 
of the premises werefound lockeddue tottiresh- 
irtg seasons. The connections are likely to be 
givenbytheendofMay, 1993.

Alcohol from Potato

8049. SHRI ABHAY PRATAP SINGH 
WiH the Minister of FOOD PROCESSING IN­
DUSTRIES bepleasedtostate.

(a) whether alcohol can be manufactured 
mxnroiato,

(b) whether the Union Government have
• given permission to manufacture alcohol from

potato

-(c) if so, the number of such companies 
which prepare alcohol from Potatoes in Uttar 
Pradesh; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOFFOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) Yes, Sir.

(b) Recently the Government has issued a 
few Letters of Infant for manufacture of potable ■ 
alcohol basedon non-molasses raw materialas 
which may include potato also.

(c) and (d). Since May, 1989the Govern­
ment have issued 9 (Nine) Letters of Intent for 
manufacture of potable alcohol based on non­
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molasses raw-materials for the State of Uttar 
Pradesh. However, none ofthe units have so tar 
reported commertMproduction.

BombExploetontnDVCTransmiseton
9yttam

8050. SHRI SANAT KUMAR MANDAL. 
WVtheMHstorof POWER bepleasedtostale:

(a)whathertfie transmission system of the 
Demodar Valley Corporation (OVC) on the 
CharKJrapura-Puruiia -Jamshedpur line was 
distrubed seriously byabomb explosion on the 
night of April7,1993;

(b) if so.the details thereof;

(c) whether persons/agencies responsfcie 
for it have been identified; and

(d) if so, the details thereof ; and

(e)the steps takertfproposed to be taken to 
safeguard the OVC transmission system?

THE MINISTER OF ST ATE IN THE MIN­
ISTRY OF POWER (SHRI P. V. RANGAYYA 
NAHXJ):(a)and(b)TowerNoB4atChandrapura 
Themial Power Station Puruka line of Damodar 
Valley Corporation (OVC) near Mahuda Polioe 
Station, Pindra Jour, District Bokaro was dam­
aged by an explosion on 7th April, 1993. This 
was reported to the police authorities as weft as 
the District Administration.

(c) and (d). The source of bomb blast has 
notbeenfound.

(e) To safeguard the DVC transmission 
system and prevention of such incidents secu­
rity related issues are taken up with the State 
Governments from to time.

Postal and Telephone Services in Pauri 
GarhwalandChamoliU.P.

8051. MAJ. GEN. (RETD.) BHUWAN 
CHANDRAKHARNDURIiWiHthe Minister of

COMMUNICATIONS bepleasedtostale:

(a) whether the Government are aware of 
the poor postal'facuities in Uttar Pradesh 
pabcuiarlyinruralandremotehiarea,ifsolthe 
reci sons therefor;

(b) the number of post offices/sub-poet 
offices at present in districts Charm* and Pauri 
Garhwal;

(c)whetherthe average population or area 
covered by a postman is far more in these 
districts while the number of post-offices is quite 
less; if so, reasons therefor,

(d) the number of gram pacharyats in the 
above districts where telephonefacilities have 
been provided and those yettobe provided;

(e) whether Government have anytime 
bound plan for improvement of postal and tele­
phone fackittes in the said districts; and

(f) if so. the details and if not, the reasons 
therefor?

THE MINISTER OFSTATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) The PostalfadWiesw) Uttar Pradesh 
cannot be said to be poor. Uttar Pradesh has got 
the largest number of post offices compared to 
any other State. A post office in Uttar Pradesh 
serves postal coverage to 15.20 sq. kms. while 
afl India coverage is 21.9.sq.kms. gives postal 
coverage to 15.20 sq. kms. while all India cov­
erage is 21.9. sq. kms.

Out of total number of 19,366post offices 
in Uttar Pradesh 17,262 are inrurai & remote 
hilly areas.

(b) The details are given in the attached 
Statement-1

(c) The average population served by a 
post office in Chamoli district is 1303 and the 
area served by a post office is27.00sq. Kms.
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The same for Paurt district is 1775 and 12 67 
sq Kms respectively whereas the all India aver­
age are 5827 and 21 9sq Kms respectively

(d) The details are given in the attached 
statement-ll

(e)and(f) PostOffice Dunngtheiastthree 
years thenumberofbranchpostofficesopened 
in the distncts of Chamoli and Pauri are 13 and

9 respectively The post offices are established 
based on demand, needand full observance of 
the norms for opening the same, andsubjectto 
funds being made available

Telephone Yes Sir All the Panchayat 
villages in the above two distncts have bee 
planned to be covered with telephone facility 
progressively by31 3 1995subject to availabil­
ity of resources
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Case of widow Pensioners in West Bengal 

and Karnataka

8052. SHRIV. SREENIVASA PRASAD: 
WHi the Minister of COMMUNICATIONS be 
pleased to state:

(a)whethersome cases of widow pension­
ers lying pending for dispoeal with tt>o Chief Post 
Master General, West Bengal and Karnataka;

(b) if so, the details with reasons thereof;
and

ter of COMMUNICATIONS be pieasedtostate:

(a)whetherteieoomrnunicationsfadiities 
have been provided to the industrial areas in 
Gujarat, especially in Vadodara, Bharuchand 
Panchmahal districts;

(b) if so, the details thereof;

(c) the details of those industrial area in 
which Government propose to provided these 
facilities and the time by which these facilities 
are likely to be provided; and

(c) the steps being taken to expedite the 
settlement of these cases?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RAnGAYYA NAIDU): (a) to (c). The requisite 
information is being collected and will be laid on 
th£Table of the House

[Translator^

Telecom Facilities in Industrial Area of 
Gujarat

(d) if not, the reasons therefor?

THEMINISTER OF STATE INTHE MIN­
ISTRY OF COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir. The tele­
communications facilities has been provided to 
all Industrial Growth Centres in Gujarat.

(b): and(c). The details o»f Telecomfacili- 
tiesandFuture plans of Vadodara, Bharuchand 
Panchamahal districts are given in the attached 
statement

8053. SHRI N J. RATHVA: Will the Minis- (d) Question doesnot arise.
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[English)

t)oordrashan Kendra andT.V. Studio 
Centre at Bhubaneshwar

8054. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a)whetherthe Government have set upa 
high power committee to look into the working of 
Bhubneswar Doordharshan Kendra and T. V. 
Studio Centre;

(b) if so, by when the high powercommittee 
is expected to submit its report; and

(c) the specific steps proposed to be taken 
to improve the functioning of Cuttack and 
BhubneshwarDoordarhan Kendras?

THEMINISTEROFSTATEOFTHE MIN­
ISTRY OIF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a) 
Whereas no such committee has been set up, 
senior Officers of Directorate General, 
Doordrashan were, however, sent to look into the 
complaints received in respect of Doordrashan 
Kendra, Bhubaneshwar.

(b) Does not arise.

(c) As a result of the visit of the Officers, 
steps have already been taken to improve the 
functioing of Doordharshan Kendra at Cuttack 
and Bhubaneshwar.

8055. SHRI HARISH NARAYAN PRABHU 
ZANTYE: Will the Minister of POWER be 
pleasedto state:

(a)the total loan committee made by the 
World Bank and otherforeign agencies agency- 
wise as on March 31,1993for Power Sector, 
project-wise during the Eighth Plan;

(b) the likely impact of this investment on 
power generation and distribution network -in

- frasthrctue during the Eighth Plan;

(c) the details of untlilised foreign funds 
project-wise as on March 31,1993;

(d) whetherthe percentage of unutilised 
funds have been on the increase during the last 
three years;

(e) if so, the details thereof and teasons 
therefor, and

(f) the specific measures taken/proposed 
to ensure optimum utilisation of funds allocated 
forthese projects?

THE MINISTER OF ST ATE IN THE MIN­
ISTRY OF COMMUNICATIONS (SHRI P. V. 
RAMGAYYA NAIDU): (a) to (f). The position 
regarding amount of foreign aid made available 
by various external funding agencies as on 
31.03.93 for the power sector development. 
alongwith utilised amounts, in their respective 
donor currencies, is given below:
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external junding as indicated above will 

help considerably in capacity addition 
programme envisaged in the Viii Plan and be* 
yond. Utilisation of external assistance is 
interaBa dependent on obtainingstatutitry and 
other cleasamces from different approval; ac­
cording authorities, supply of equipments and 
execution of civil and other works, provision ot 
counter-part funds by project authorities and 
time consumed inevalution ofbid-documents 
etc. With a view to speed up the utilisation of 
available external assistance, identified bottle­
neck areas are given greater attention and 
periodic reviews are held to remove the bottle­
necks and to ensure taking of corrective mea­
sures in this regard

Development of Calicut Airport

8056. SHRI MULLAPALLY 
RAMACHANDRAN: WiH the Minister of CIVIL 
AVIATION AND TOURISM bepieasedtostale:

(a)whether there is any offer from any 
organisation or representatives of the NRIs, 
residents of Malabar in Kerala private compa* 
rues etc. to colect funds for the expansion of tie  
runway and other development works at the 
Calicut airport; and

(b) if so,the response of the Government 
thereon?

THE MINISTEROFCIVIL AVIATION AND 
TOURISM (SHRI GULAM NABIAZAD): (a) 
and (b). No specific offer of funds has been 
received by the Government.

Water Potential of Manas and Benkr 
kivers

6057 SHRI UDDHAB BARMAN: Will the 
Minister of WATER RESOURCES bepleased 
to state*

(a)whether any survey hasbeen conducted 
for water potentials of nvers Mans and Beki;

(b) if so,the details thereof;

(c) whether there is any project of signing 
amemorarxJum of understancfing with the Gov­
ernment of Bhutan for construction of water 
reservoir, and

(d) if so,the steps taken so tar?

tHE MINISTER OF STATE INTHEMIN- 
ISTRY OF URBAN DEVELOPMENT AND 
MINISTEROF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P.K. 
THUNGON): (a) and (b). Yes. Sir. The form 
water potential of the Manas and Beki river 
system has boon estimated to be 1550Mega. 
Watt.

(c)and(d). Pre feasibility report for con­
struction of water reservoir preparedby Govern­
ment of Irxladuring1963hadbeen given to the 
Royal Government of Bhutan. An agreement** 
this work has not been signed between IncKa and 
Bhutan.

PurchadsofTu-204Aircraft

8058. SHRI ANNA JOSHI: WHI the Minis­
ter of CIVIL AVIATION AND TOURISM be
nlftafiAHftAcfoAo*ŴCSMUIIISnq w*

(a) whether there is any proposal to pur­
chase the 214 sealer TU-204 aircraft; and

(b) if so.the details thereof?

THE MINISTER OF Cl VIL AVIATION AMD 
TOURISM(SHRIGULAMNABt AZAD): (a)No, 
Sir.

(b) Does not arise, 

miemauonai Action AgatnstPwistan

8059. SHRI S YED SHAHABUDDIN: WiH 
the Minister of EXTERNAL AFFAIRS be 
pleased to state whether the Government pro­



219 Wntten Answers MAY 10,1993 Wntten Answers 220

pose to approach the competent authorities of 
the UN system for international action against 
Pakistan for alleged involvement in sponsoring 
terronsmtn India?

T HE MINISTER OF STATE IN THE MIN- 
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) Government have and will continue to 
appnse the international community of the sup­
port beingextendby Pakistan tosubversion and 
terrorism directed against India and the dangers 
inherent in support to such cross-border terror­
ism There is growing international concern at 
the support terronsts receive from Pakistan

Power Project in M.P.

8060 KUMARIPUSHPA DEVI SINGH 
Will the Minister of POWER be pleased to state

(a)the names and the number of ongoing 
power project in Madhya Pradesh alongwith 
their estimated capacity

(b) the target date fixedf or the completion 
of those projects,

(c) the progress made in the completion of 
these projects, and

(d) the details thereof*7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF COMMUNICATIONS (SHRI P V 
RANGAYYA NAIDU) (a)to(d) Thefollowmg 
are the ongoing projects in the Eighth Five Year 
Plan in the State Sector in Madhya Pradesh -
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8061. SHRI GURUOAS KAMATI:
SHRIMATI BIBHU KUMARI 

DEVI:
SHRISURENDRAPALPATHAK:

WMtheMinisterof EXTERNAL AFFAIRS 
bepleasedtostate:

(a)whether the Government have made 
any attempts to secure the post of Deputy Ex- 
ecutiveSecretaiyintieneMflycreatodUNchem  ̂
calweaponsconvention; .

(b) if so, the details thereof;

(c) whether the Government have suc­
ceeded in their efforts; and

(d) if not, the reasons therefor?

THl; MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): (a) and (b). Yes Sir.

Government had nominaledaformer First 
Secretary (Disarmament) in the Permanent 
Mission of Indtetothe UN Offices in Geneva and 
presently Counselor, Embassy of Incta, Befng, 
China, for the post of Deputy Executive Secre­
tary of the Preparatory Commission for the 
Organisation for the Prohibition of Chemical 
Weapons.

(c)Governmenthas withdrawn the Incfian 
candidature in favour of the candktatefromthe 
People’s Republic of China because the Chi­
nese CandMaia had ovetwheiming support in 
the selection process.

(d) Government reviewed itsdecision after
f-fclrmI., - -- ------------------------—»-*—iiawngaiTacioregiiocongKiPfiwioiianaqBCioeo 
not to persist with the elections.

[TranekOorli

Amount Outstancflng Against Agendas 
forTelecast/Broadcast of Advertisements

8063. SHRI RAM KAPSE; WiH the Minis­
ter of INFORMATION ANDBROADCASTING 
bepleasedtostate:

(a)lhe amount outstandingagainst various 
agencies for broadcast and telecast of their 
advertisements as on June30,1992;

(b)#»reasonsfor not recovering the same 
so far; and

(c)the steps taken^xoposed to be taken to 
recover the outstanding dues?

* THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO) (a) The 
amount outstanding against various advertise­
ment agencies for broadcast/telecast of their 
advertisements as on 30th June, 1992, is as 
under.-

All India Radio . .Rs. 2,25 crores

Doordarshan ..Rs 1588 crores

(b) Arrears are inherent In the system of 
accreditation of advertising agencies and at- 
teneRngcredftfaciHty. The accredited agencies 
areentitledtoacredit period of 45days.

(c) All India Radio and Doordarhan are 
talting recourse to aN the contractualprovisions 
to ensure timely payment of dues, including 
encashment of bank guarantee de-accreditation 
of errant agencies, arbitration and legal action.

[EngKsHl

Energy pricing Policy

8064. SHRI "MANORANJAN BHAKTA:



227 WrittenAnswers MAY 10,1993 WrittenAnswers 228

Will the Minister of POWER be pleased tostate:

(a) whether there is need for a proper 
energy pricing policy based on real economic 
cost for saving scarce funds;

(b) if so, the steps taken by the Government 
in this regard; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (.a) While it is necessary to adopt a 
rationaised tariff sturcture in respect of different 
forms of energy so as to optimise the use of 
energy for alternative productive purposes, fac­
tors such as production cost, growth in demand 
and other socio economic factors also come 
into play in the fixation of tariff.

(b) and (c). The Power Ministers’ Confer­
ence held in January, 1993 have adopted an 
Action Plan to bring about rationalisation of 
power tariff by fixation of minimum agricultural 
tariff, metered supply of power and periodical 
revisaoiton of tariff. It i%also proposed to set up 
Power Tariff Boards for recommending 
rationalisedtarff structure.

Use of Official language in NHPC

8065. SHRIMATI GIRIJA DEVI: Will the 
Minister of POWER be pleased to state:

(a)the system evolved for propagation of 
official language Hindi in the National Hydro 
Electric Power Corporation ;

(b) the number of meetings of the Official 
Language Implementtion Committee and the 
Hindi Editorial Board held during the previous 
year and the decisions taken therein;

(c) whetherthe decision was implemented;
and

THE MINISTER OF STATE INTHEMIN- 
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) National Hydro-Electric Power 
Corporation (NHPC)hasaHindiceMequipped 
with adequate qualifiedstaff for implementation 
of Official Language Policy of the Union.

As per guidelines issued by the Depart­
ment of Official Language, an Official Language 
Implementation Committee has also been set 
up in the Corporation to review the progress and 
give directions in respect of progressive use of 
Hindi.

(b) Five meetings of the Official language 
Implementation Committee were held during 
the year1992. The major decision taken at these 
meetings relate to proper implementation of 
provisions of Official Language Act 1963, in­
creased use of Hindi in correspondence hokfng 
of Hindi Workshops, training of employees in 
Hindi typing/shorthand, introduction of Hindi 
softwae in computers, implementation of vari­
ous incentive schemes etc. There is no Hindi 
Editorial Board as such set up in the Corpora­
tion. However, a Departmental Board as such 
has been set up to decide the material to be 
included in the N.H.P.C. Magazine which is 
issued in bi-lingual form.

(c) and (d). As a result of the implementa­
tion ofthe abovedecisions, the foMowing actions 
weretaken:

(1) Issue of all general orders/advertise­
ments, notifications etc. in bilingual form.

(2) Organisation of 8 Hindi Workshops and 
training of 21 Executives and 91 employees 
therein.

(3) Training of 11 Stenographers and 18 
Assistants in Hindi typing shorthand.

(4) Provisions of Hindi software in7com- 
puters.

(d) if so, the details thereof? (5) Celebration of Hindi Day and Hindi
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Week by organising various competitions.

(6) Periodic inspection of different divi­
sions to review progress regarding progressive 
use of Hindi.

(7) The incentive schemes provided by the 
Government are implemented by the Corpora­
tion. 35 employees were given awards under 
these schemes. In addition, a “Shield Ward 
Scheme” among the divisions for doing maxi­
mum official work in Hindi has also been intro­
duced.

Will the Minister of CIVIL AVIATION AND 
TOURISM bepleasedtostate:

(a) whetherthe Government have taken a 
policy decision in regard to disinvestment of 
India tout ic,m Development Corporation hotels;

(b)if&t thedetailsandthereasonsthere-
for,

(c) whether it is a fact that some foreign 
banks have been involved in evaluation of its 
properties;

[Translation]

Modern foods Industries Limited

8066. SHRI CHHITUBHAIGAMIT Will the 
Minister of FOOD PROCESSING INDUS­
TRIES be pleased to state-

(a)whetherthe Government are aware of 
the alleged irregularities and corporation in 
Modem Food Industries Limited; and

(b) if so, the details thereof and the action 
aken by the Government in the matter?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRITARUN GOGOI): (a)and(b). Govern­
ment deals with personnel at the Board Level 
only in respect of Modem Food industries India 
Limited which is under its administrative con­
trol . No substantiated reports of corruption and 
alleged irregularities have been revcied in re­
spect of Board Level officers in the last three 
years. Hence, no action has been taken against 
any such officers.

[English]
Disinvestment by ITDC

8067. ' SHRI SHANKERASINGH
VAGHELA:

SHRI ATAL BIHARI 
VAJPAYEE:

(d) whether these banks have under evalu­
ator! tho properties; and

(o) if so. the follow up action taken in this 
rogai d ,wd reasons for not involving the Indian
Bank,0

i Hi: minist ER C ;r CIVIL AVIATION AND 
TOURISMtSHHIGH»Jl AMNABIAZAD):(a) 
and (b; The Governm^* >t have formulated a 
scheme whereby small yi oup of ITDC hotels be 
formed for the pt n poso oi developing them as 
joint ventures with leadin., foreign hotel chains. 
Underthis scheme ITDC I as invested bids foi 
participation in tho equifv >f the |omt venture 
companies tiom foreign international hotel 
chains though no final decisions has been taken 
sofar. However, there is no proposal to disinvest 
equity of ITDC.

(c) ITDC had assigned four foreign banks 
to assess the value of ifs 20 hotel properties

(d)and(e) Revaluation of ITpC properties 
has been undertaken by the Government, which 
is yet to be completed.

[Translation]

Progress or Irrigation Projects Started in 
First Plan

8068 SHRI NAWAL KISOHRE RAI:
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DR. MAHADEPAK SINGH 
SHAKYA:

WBI the Minister ofWATER RESOURCES 
be pieasedto state:

(a)whether there are some projects which 
were starting during the First FiveYear Plan and 
yet to be completed;

(b) if so, the total amount spent on each of 
these projects so far;

(c)the targets fixed to cover morelandfor 
irrigation underthese projects;

(d)#ie annual average amount spent for the 
construction of these projects during the last 
three years;

(e)the amount Government have to spent 
annually to make the administrative arrange­
ments for these projects; and

(f) the time by which these are likeiy to be 
completed?

THE MINISTER OF STATE OF THE MIN­
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K 
THUNGON): (a) to (f) Statement is attached
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Rajaghat and Indraprstha Power Stations

8069. SHRI PIUS TIRKEY: Will the Minis­
ter of POWER be pleased to refer to the reply 
given to Unstirred Question No. 3618 on March 
22,1993andstate;

(a) whetherthe present level of air particu­
late omitted from Rajaghat and Indraprasthra 
Power Stations are normalised;

(b) if not, the reasons therefor andthe time 
by which it is likely to be normalised;

(c) whetherthe Rajghat power station is 
based on American design which can handle 
coal with just 5 per cent ash content wherea? 
Indian coal has 42 percent ash content; and

(d) the remedial steps being taken by the 
Government in this regard?

THE MINISTER OF STATE INTHE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) to (d). The present level of air 
particulate emission at Rajghat is more than the 
prescribed limit. Unit No. 1 has already been 
shut down and repairs to the Electrostatic 
preciptatior at these Unfit are proposed to be 
completed by middle of May, 1993. Similar 
repairs to Unit No. 2 are proposed to be under­
taken after rehabitatiation of the first unit and 
complete by the end of June, 93. The present 
level of emission at Indraprasthan Station is 
withtin the prescribed limtis, except Unit No.5 
where the emission is slightly more sometimes 
under abnormal conditions. It is proposed to 
install additional electrostatic Precipitator at 
this Unitto improve the postion. Rajghat Power 
Station Boilers are based on Americal design. 
However, they are designed burn Indian Coal 
with ash content upto 43.4%

P.M. Talks with Leaders of SAARC 
Contries

8070. SHRI CHANDRESH PATEL: Will 
theMinisterof EXTERNAL AFFAIRS be pleased

tostate:

(a)whether the Prime Minister held talks 
with the King of Bhutan, Presideritof Sri Lanka 
and Maldives and the Prime Minister of Nepal 
during his recent visit to Bangladesh in connec­
tion with the SAARC Summit; and

(b) if so, the broad outcome of the talks held 
with each of them?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): (a) Yes Sir.

(b) During the talks of the Prime Minister 
with King of Bhutan, the two leaders expressed 
satisfaction at the strengthening of relations 
between the two countries and the progress in 
implementation of precuts under the I ndian as­
sistance for Bhutan’s 7th Five Year Plan.

Prime Minister and the President of 
Maldives exchanged views on bilateral coop­
eration between the two countries including the 
Indira Gandhi Memorial Hospital currently un­
der construction in Male in the Maldives as an 
aid project of the Government of India.

Prime Minister and the King of Nepal re­
veal bilateral relations and agreed to initiate 
measurefortheirfurtherstrengthening

Trade Orientation to NAM

8(ff1. SRI B.L. SHARMA PREM: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
tostate:

(a)whether there is any proposal to give 
NAM a trade orientation to serve as economic 
and trading block on the lines of European 
Monetary Union; and

(b) if so, the details thereof and the re- 
sponseof India thereto?

THE MINISTER OF SATE IN THE MINIS-
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RY OF EXTERNAL AFFAIRS (SHRI R.L. 

3HATIA): (a) No, Sir.

(b) Does not arise.

Budgetary Support to NTPC and NHPC

8072. SHRI C.P. MUDALA 
GIRIYAPPA:

SHRI K.H. MUNIYAPPA:

Will the Minister of POWER be pleased 
tostate:

(a)the budgetary support given to the Na­
tional Thermal Power Corporation Limited 
(NTPCO, the National Hydroelectric Power 
Cooperation Limited (NHPC) and Rural 
Electrif icaion Corporation during each of the last 
three years;.

(b) whetherthe budgetary supportto these

public sector units have been reduced substan­
tially during the above mentioned period;

(c) if so, the reasons therefor;

(d) whetherthe Government propose to 
increase the financial allocations to the above 
public sector undertakings; and

(e) if not, the way the public sector is likely 
to be effected?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) to (c). The details of budgetary 
support provide to National Thermal Power 
Corporation (NTIC), National Hydroelectric 
Power Corporation (NHTC) and Rural 
Eelctification Corporation (REC) during each of 
the last three years are as under: -

(Rs. in crores)

1990-91 1991-92 1992-93

Approved Actuals Approved Actuals Approved Actuals

NTPC 1137.75 1137.75 800.00 1003.00 1015.00 1015.00

NHTC 494.65 508.65 304.00 304.00 329.95 329.95

REC 260.00 248.50 260.00 260.00 260.00 260.00

(d) and (e). Based on the requirements 
projects by these ISUs and taking into account 
the overall resources postion of Govt., the Bud- 
getarySupportfor 1993-94 has been allocated 
asunder-

Alteged Pilferage of Drafts in Kerala Cricle

8073. PROF. K.V. THOMAS: Will theMin- 
ister of COMMUNICATIONS be pleased to 
state:

PSU Budgetary Support

NTPC Rs.900crores

NHPC Rs. 325crores

REC Rs. 286crores

(a)whetherthe Government have received 
complaintsfrom Kerala that incoming draft thor­
ough post offices, specially R.M.S. are stolen 
with the connivance of the postal employees;

(b) if so, the number of complaints received 
by Postmaster General, Kerala; and
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(c) the-action taken on the complaints so
far?

THEMINISTEROF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIOU) (a) Yes. Sir

(b)Ourmg 1992-93 Kerala Circle had re­
ceived 55 such complaints

(c) Inforty cases,enqutnes could not con­
tinue for want of clue/evidence In three cases 
involvement of two extra-departmental delivery
agens (EDDAs) and one postman has been 
established One EDOA has been removed 
from service and the other out off duty while 
disciplinary proceedings have been initiated 
against the postman IN the remaining 12cases 
investigations are not yet completed

Postal Advisory Committee

8074 SHRI PROBIN DEKA
SHRI 90LLABULLIRAMAIHA.

Will the Minister of COMMUNICATIONS 
bepleasedtostate

(a) whether the Postal Advisory Commit­
tee have since been constituted m Assam and 
Andhra Pradesh.

(b) if so, the details of their composition in 
each State an the criteria addicted in this 
regard?

THE MINISTER OF ST ATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIOU) (a) No. Sir

(b)Oes notarise 

[fransteiftonj

Food Pressing Training Centres

8075. OR CHINTA MOHAN

SHRI NITISH KUMAR

Will the Minister of FOOD PROCESSING 
INDUSTRIES bepleasedtostate

(a)the number of Food Processing Train­
ing Centres set up and proposed to be set upm 
the rural reasdunngeachyearofthe Eighth Plan 
Penod State-wee, and

(b) the craters laid down for selection of 
locations forthe purpose?

THE MINISTER OFSTATEOFTHE 
MINISTRY OF FOOD PROCESSING INDUS­
TRIES (SHRI TARUN GOGOI) (a) and (b) 
Government have formulated a scheme for 
assisting setting up of Food Processing and 
Training Centres (FPTCs) in rural areas during 
the Eighth Plan penod 50 Food Processing and 
Training Centes m rural are each year during the 
Eighth Plan penod are proposed to be assisted 
Dunngtothe 1991 -93. the first year of the Eighth 
Plan assistance has been provided for setting 
up of 8 FPTCs .inWestBengal 2 in Haryana, 
1m Himachal Pradesh, 6nMizoram 18mUttar 
Pradesh and 3 FPTCs m Bihar, Nicfnteraia has 
been laid down by this Ministry for selection of 
locations for setting up of FPTCs since this has 
been left to the State Government concerned

[English]

Food Processing Sector

8076 SHRI SOBHANADRESSWARA 
RAOVADDE WiH the Minister of FOOD PRO­
CESSING INDUSTRIES bepteasedlostate the 
total investment cleared by the Umon Govern­
ment in food processing sector dunng each of 
the last three years. State-wise?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) Information is being 
esegrdated and wil be laid on theTableof the 
House
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Coca Cola Projects

8077. PROF. ASHOK ANADRAO 
DESHMUKH: WiU the Minister of FOOD PRO­
CESSING INDUSTRIES be pleased to state:

(a)whetherthe Union Government have
received any proposed from Coca Coia for
the waiver of he export-import ration of 3.1;

(b) if so, the action taken by the Govern­
ment in this regard;

(c) whether any associate company of M/ 
s. Coca Cota has been permitted to set up snack 
foodfaciffles in the country;

(d) if so, the details thereof inducing export 
are) inport obligations of the company;

(e)whetherthe Government have laid down 
equal export, import obligations both for the 
beverage project and snackfood project of M/s. 
Cocal cola; and

(f) if so, the details thereof; and

(g) if not. the reasons therefor?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a)to(g). Government 
have approved a joint ventuie proposal of M/s 
Brilco Foods Company Private Limited (for- 
meriyMfeJUMRPCOUdL)on 1st January 1992 
for the manufacture of Proceeded Snackfoods 
and beverage essence/beverage base. M/s. 
JMPRCO Ltd. is a company incorporated in 
Hong Kong, having NRIequityshare holding of 
60%, and46% share hokftng of M/s.Coca Cola 
South As» Holdings, a whofy owned subsidiary 
ofthe Coca Coal Company of United Stastesof 
America. M/s. Britco Foods Company Priate 
Limited will have two Divisions vis. (a) Pro* 
cessedsnack foods division; and (b)Beveraged 
blending division. The company wiH have 66% 
equity amounting to Rs. 17.72 crores of M/s. 
JMRPCO Limited, 24%of equity amounting to

Rs. 6.44croieof M/s.Birtannia Inserts Limited 
and 10% erf equity amounting to Rs. 2.68 croes 
of Maharashtra State Government agency/in­
stitution. The company is committed to the 
export import ratio of the project in the case of 
import of soft drink concentrate at 3.1 The com­
pany had been given permission to irhport es­
sential flavoring essences as raw material.

The company had requested in November 
1992that since they will not be importing soft 
drinking concent rate, they would no longer be 
committedtotheexporHmportnrt»0f3.1 inn As 
respect. However, the company later reiterated 
in march 1993that they wM beef urififfihg all the 
aim and objectives of the joint ventures as et out 
during he corse of obtaining government ap­
proval.

Dropping Lehar from Pepsi

8078 DR.D.VENKATESWARA RAO: 
SHRI BOLLABULLI RAMAIAH: 

. SHRI MOHAN RAWALE:

Willthe Minister of FOOD PROCESSING 
INDUSTRIES be pleased tostate:

(a) whetherthe Govommenthave received 
any request from Pepsi FoodUmitedfor drop­
ping of t.ehar'from its brand namefcr soft drinks 
products;

(b) if so. the details thereof;

(c) whether the Government have taken, 
any policy decision mi this regard; and

(d) if so, the details thereof ’

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF FOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) (a) to (d): No, Sir 
However, after the issue of Press Note No. 6 
dated 14th May, 1992. regarding removal of 
prohibition on use of foreignbrandnamesArade 
marks for domestic sales. M/s. Pepsi Food 
limited made a request for removal of this
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prohibition as perthis policy. Their request has allowance Is allowedto laboratories in the case
been accepted by the Government. of 35 mm and 16 mm black and white prints. In

thecaseofcdourprints,thewastageaHowanoe 
Film Processing by Private Labs allowed is a under:- *

0079: SHRI MOHAN SINGH (Deoria): WiH --------------—
the Minister©! INFORMATION AND BROAD- <A) Cotourconected rush
CASTING bepleasedtostate: andfirstcopyofanswerpnnt 20%

(a) whetherthe Government have been 
getting films processed through Private labs, 
since 1950;

(b) if so, the reasons for not having its own 
colour project (Lab) so far;

(c) the total expenditure incurred so farfor 
diverting the work to Private Lab, stating (i) 
processing charges paid to outside lab. colour/ 
B&W (ii)wastage allowances paid to inside lab. 
colour/B&W (iii) hadcolourproject been there 
the total estimated revenue loss on account of 
disposal of waste Hypo;

(d) whether the Government propose to 
have its own colour protect (lab.); and '

(e) if so, the steps taken in this regard?

THE MINISTER OF ST ATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a)The 
Films Division has been getting its films pro­
cessed through Government-owned laborato­
ries as well as pnvate laboratories.

(b)Govemment have not found it economi­
cally viable to set up n colour processing labo­
ratory.

(c) (i) During 1992-93 the Films Division 
has paid Rs. 65.79 lakhs to pnvate laboratories 
and Rs. 11.99 lakhs to State Government labo­
ratories for processing both colour and black 
and white pnnts.

(ii)Wastageallowanceattherateof21/2% 
of the total pnnted length inclusive of threading

(B) Other copy work 5%

(C) First reduction copy of 16 mm 
colour Print from 35 mm
negative work 10%

(iii) Question does not arise as the Films 
division does not own a colour processing labo­
ratory.

(d) No, Sir.

(e) Question does not arise.

Cost Effect of Laterite Soil on Dams

8080. SHRI SUDHIR SAWANT: Will the 
Minister of WATER RESOURCES bepleased 
to state:

(a) the cost for construction of dams of 
laetrile soil as compared to normal soil;

(b) whethertechnology available for con­
struction of dams on laterite soil is cost, effec­
tive;

(c) if so, the norms being followed for 
approving construction of dams for irrigation, 
both major and medium;

(d) the details of cost benefit ratio in this 
regard; and

(e) the progress made on the projects in 
Sindhuduring and Ratnagri District in 
Maharashtra, sofar?

THE MINISTER OF STATE IN THE MIN-
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ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI P K THUNGON)
(a) to (d) Construction of dams on latente soil 
differs from the dams on normal soil insofar as 
foundation treatment for seepage is concerned 
Cost appraisal of major and medium irrigation

projects is based on the guidelines issued bythe 
Planning Commission In cost benefit analysis 
overall cost of the project comprising various 
components is considered against all tangible 
benefits accruable from the project

(e) a Statement is attached
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T.V.CowragiinKu ffciiw ri .Tamil 
NMha

8081. SHRI N . DENNIS: WiH the Minister 
of INFORMATION AND BROADCASTING be 
pleased to state:

(a) whether the low laying areas m 
K^akumariDistrictTamil Nadu are covered 
byT.V.notwortt;and

v (b)if not, the steps taken by the Govem- 
mi^tocov^ the entire district by TV. network?

THEMfNISTEROFSTATEOFTHEMIN* 
ISTRY OF INFORMATION AND BROAD- 
CASTING(SHRtK.P.SINGHDEO): (a)and(b): 
Major part of iow lying area of Kanyakumari 
district is getting coueragetramalow powerTV 
transmitter functioning at NagercoN and a high 
powerTVtransmMsrfunclioningaitKodaikanaL 
Provision of TV coverage to the remaining 
uncovered parts of the Kanyakumari district will 
depend upon futureavaiiabiMy of resources for 
the purpose.

[Translation]

Use of Imported Machines by D.V.C.

8082. SHRI UPENDRA NATH VERMA: 
WHI the Minister of POWER be pleasedto state:

(a) whether any machine meant for recy­
cling plant for the hydel power generation im­
ported by theDVC long back is lying unused;

(b)H so, the details thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE INTHEMIN- 
ISTRYOF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a): No. Sir.

(b) and (c): Do not arise.

[Engm

Power Consumption

8083. SHRI CHHEDIPASWAN: ■

SHRI KHELAN RAM JANGDE:

Withe Minister of POWER bepleased to 
state:

(a) whettier differences of electridty sup­
ply exists between the Urban and niral areas;

(b) if so, the reasons therefor;

(c) the differenoes in percentage; and

(d) the steps taken/propoeed to be taken to 
make more power available in the rural areas?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P. V.RANGAYYA 
NAIDU): (a) to (c) Distribution of power in a 
State/Region is being undertaken and regulated 
by the respective State Electricity Board. It 
depends on the demand andavaiiability of power 
and infrastructuralfaciMies created by the State 
Electricity Boards. Power is fed into the State 
Gndfrom, vanous generating stations and gets 
distributed, in orderto bridge the gap between 
demand and availability, power cuts/restric­
tions are imposed in the var»us Stale/Systems 
The details of powercuts/restnctions in vanous 
States/systems dunng march 1993are given in 
attached statement-1. The details of power sup­
ply to agriculture sector in the various States/ 
systems during March 1993are given at state­
ment-11. it may be seen therefrom that no 
prioritisation is made in terms of Urban and niral 
areas while imposing power cuts.Thesameare 
imposed on various categories of consumers 
depending on theiressentially and susceptibil­
ity for interruption as judged by the concerned 
State Governments, whose prerogative it is to 
impose power cuts. Generally, while imposing 
power cuts/restrictions care is taken to meetthe 
fuNiequirementsofimgalion,ooresectorinduS' 
tries, electric traction and ersssent^ services 
like hospitals water works etc.

(d) in order tomake mors power available 
in rural areas which is predominantly agricul­
ture sector, instructions have been issued from



timetotimetogive minimum eqMtouvper day proving the performance of existing power
supply toagricultural consumers. Variousother station, reductwnoftransmissionanddistribu-
meesuresbeing taken to improve the avalabi* tion losses, implementation of demand man*
ity of power in the country include expediting agement and energy conservation measures
commissioning of new generating capacity, and arrangingtransfer of energy from surplus to
» «-  ̂1, „ ̂    ■*—    f * — ^  -----------------wipwmeriiaionoisnongesianonpruiews, im- aencsareas.

2S3 WrttenAnswers VAISAKHA 20,1915 (SAKA) WrittenAnswws 254



P
ow

er
 C

ut
s 

on
 In

du
st

rie
s 

in
 M

ar
ch

. 9
3

ST
AT

EM
EN

T-
1

N
or

th
er

n 
R

eg
io

n 
En

er
gy

 C
ut

 
D

em
an

d 
C

ut

Ch
an

di
ga

rh
 

Ni
l 

Pe
ak

 p
er

io
d 

re
st

ric
tio

ns

De
lh

i 
Ni

l 
Pe

al
 p

er
io

n 
re

st
ric

tio
ns

Ha
ry

an
a 

Ni
l 

Pe
al

 p
er

io
n 

re
st

ric
tio

ns

Hi
m

ac
ha

l P
ra

de
sh

 
Ni

l 
Pe

al
 p

er
io

n 
re

st
ric

tio
ns

Ja
m

m
u 

& 
Ka

sh
m

ir 
Ja

m
m

u:
 J

am
m

u*
 3

 h
rs

/d
ay

 c
ut

 o
n 

al
l n

on
-e

ss
en

tia
l l

oa
ds

.

Ka
sh

m
ir 

(i
): 

30
-5

0 
M

W
/c

ut
 d

ur
in

g 
ni

gh
t h

ou
rs

.
(ii

): 
70

-1
20

 M
W

 c
ut

 d
ur

in
g 

re
st

 o
f t

he
 p

en
od

.

Pu
nj

ab
 

Ni
l 

Pe
ak

 p
er

io
d 

re
st

ric
tio

ns
 fo

r a
ll w

du
st

rie
s.

Ra
ja

st
ha

n 
Ni

l 
Pe

ak
 p

er
io

d 
re

st
ric

tio
ns

 o
n 

ge
ne

ra
l i

nd
us

tri
es

U
tta

r P
ra

de
sh

 
(i)

 
12

.5
 h

rs
 p

er
 d

ay
 s

up
pl

y 
to

 ro
llin

g,
 re

ro
llin

g 
m

ills
 a

nd
 a

rc
/in

du
ct

io
n 

fu
rn

ac
es

(ii
) 

O
ne

 d
ay

 o
ff/

w
ee

k 
an

d 
pe

ak
 p

er
io

d 
re

st
ric

tio
ns

 o
n 

no
n-

co
nt

in
uo

us
 p

ro
ce

ss
 in

du
st

rie
s.

W
ES

TE
RN

 R
EG

IO
N

G
uj

ar
at

 
Ni

l 
Ni

l

M
ad

hy
a 

Pr
ad

es
h 

Ni
l 

Ni
l

MAY 10,1999



N
or

th
er

n 
R

eg
io

n
En

er
gy

 C
ut

 ■
D

em
an

d 
C

ut

M
ah

ar
as

ht
ra

q

G
oa

SO
UT

HE
RN

 R
EG

IO
N 

An
dh

ra
 P

ra
de

sh
 

Ka
rn

at
ak

a 

Ta
m

M
 N

ad
u 

EA
ST

ER
N 

RE
G

IO
N 

Bi
ha

r

D
.V

.C
 

O
ns

sa
 

W
es

t B
en

ga
l

N
O

R
TH

-E
AS

TE
RN

 R
EG

IO
N:

Nt
l

Ni
l

10
-1

5%
 o

n 
H

.T
.. 

In
di

st
rie

s 

Ni
l

2—
40

%
 

25
-3

5%

Ni
l 

Ni
l

Ni
l 

Ni
l

Th
er

e 
is 

no
 st

at
ut

or
y p

ow
er

 cu
t in

 th
e 

St
at

e 
an

d 
th

e s
ho

rta
ge

s a
re

 m
et

 b
y 

re
so

rti
ng

 to
 lo

ad
 sh

ee
di

ng
/re

st
ric

tio
ns

 
de

pe
nd

in
g 

on
 d

ay
-to

-d
ay

 a
va

ila
bi

lit
y.

Su
pp

ly
 is

 m
ad

e 
to

 th
e 

va
rio

us
 c

on
su

m
er

s 
ac

co
nd

ng
 to

 s
ch

ed
ul

e 
of

 a
llo

ca
tio

n 
at

 d
iff

er
en

t l
ev

el
 o

f a
va

ila
bi

lit
y.

 

20
—

75
%

 
Pe

ak
 p

er
io

d 
re

st
ric

tio
ns

.

Ni
l 

Pe
ak

 p
er

io
d 

re
st

ric
tio

ns
.

Lo
ad

 s
he

dd
in

g 
de

pe
nd

in
g 

on
 d

ay
-to

-d
ay

 a
va

ila
bi

lit
y.

20, f915 (SAKA)



P
ow

er
 S

up
pl

y 
to

 A
gr

ic
ul

tu
ra

l S
ec

to
r d

ur
in

g 
M

ar
ch

. 8
5

S
TA

TE
M

EN
T*

SI
. N

o.
St

at
e

H
ou

rs
 o

f S
up

pl
y 

(A
ve

ra
ge

/d
ay

)

1.
Ha

ry
an

a
17

2.
Pu

nj
ab

19

3.
Ra

ja
st

ha
n

8

4.
Ut

ta
r P

ra
de

sh
14

5.
Ja

m
m

u 
an

d 
Ka

sh
m

ir
Ja

m
m

u:

Ka
sh

m
ir:

3 
hr

s 
pe

r d
ay

 c
ut

.

30
- 5

0 
M

W
 c

ut
 d

ur
in

g 
ni

gh
t h

ou
rs

 &
 7

0-
12

0 
M

W
 c

ut
 o

n 
ot

he
r l

oa
ds

 in
cl

ud
in

g 
ag

ic
ul

tu
re

.

6.
Hi

m
ac

ha
l P

ra
de

sh
No

 re
st

ric
tio

n

7.
G

uj
ar

at
21

8.
M

ad
hy

a 
Pr

ad
es

h
17

 h
rs

 o
n 

1 
3.

93
&

2.
3.

93
 

24
 h

rs
 th

er
ea

fte
r.

9.
M

ah
ar

as
ht

ra
No

 re
st

ric
tio

n

10
.

An
dh

ra
 P

rd
es

h
13

 (i
n 

gr
ou

ps
.)

11
.

Ke
ra

la
20

12
.

Ka
rn

at
ak

a
18

 (i
n

 g
ro

up
s)



S
I N

o 
St

at
e

H
ou

rs
 o

f S
up

pl
y 

(A
ve

ra
ge

/d
ay

)

13
 

Ta
m

il 
N

a d
u 

14
 (i

n 
gr

ou
p)

14
 

Bi
ha

r 
13

-1
3 

5

15
 

O
ns

sa
 

20
 2

2

16
 

W
es

t B
en

ga
l 

N
o 

re
st

ric
tio

n



263 WrittenAnswers MAY 10,1993 WrittenAnswers 264
ITm ninfnlin nlli/armniorq

(b)the capacity of each of these telephone 
Telephone Exchanges in Jaunpur, U.P. exchanges?

8084. SHRI ARJUN SINGH YADAV: Win THEMINISTER OF STATE IN THE MIN-
the Ministerof COMMUNICATIONS be pleased ISTRY OF POWER (SHRI P.V.RANGAYYA
tostate: NAIDU) (a) and (b) The number of telephone

exchangesfunctioning in Jaunpur district in UP
(a) the number of telephone exchanges at present is 25. The location and capacity of

functioning in Jaunpur region in Uttar Pradesh at theseexchanges is given in the attached state-
present and the location thereof and ment

THELOCA TIONAND CAPACITY OF TELEPHONE EXCHANGE IN JAUNPUR DIS-
TRICT U.P.

SI.
No.

Location Capacity 
no. ofUmes.

1. Bacflapur 88

Btogen 25

3. Debhi 56

4. GauraBadshapur 88

5. Jsdapur 50

& Jaunpur 1288

7. Kerakat 56

a Ketasarai 176

9. Khuftahan 25

10. MachhliShahar 56

11. Malhara 50

12. Manahun 88

13. Muftiganj 25

14. MugraBadshahpur 88

15. Nauperwa 88
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Si Location
Nol

16. Patti Narendrpur

17. Rajdbazar

18 Rampur

19l Safcaria

20. Shahganj

21. SigaraMau

22. SuinthaKalan

23. Sujanganj

24. Thanagandhi

25 TriiochanMahadeo

[Ensm

NRI proposal for Power Plants

8065. SHRI SHRA VAN KUMAR PATEL: 
Wil the Minisler of POWERbe pleased lo state:

(a) whether any fresh NRI proposals have 
been received for setting up power projects 
particularly in the western region during the last 
three months;

(b) if so, the details thereof, location-wise:

(c) the estimated cost thereof and the ca­
pacity to be’installed; and

(d) the terms and conditions of the coRabo- 
ration?

THEMINISTER OF STATEJNTHE MIN­
ISTRY OF POWER (SHRI P. V. RANGAYYA 
NAIOU): (a)to(d)TheGujaratPowerCorpora-

C # **y
no.ofUines.

25

25

50

5B

400

&

75

50

25

25

tion Ltd. has received two offers from NRIsfor
inMklANIAalAAliAal ilkA CjhttjMkMMM luMghiiA fthjkAAjltmpiomomaiion or ro  rowowinp wynito pbsoq 
projoctsatthecostofRs. 1000crores each:-

i) Mangrol TPS (250MW)

ii) Ghogha TPS (250MW)

iii) Akrimota TPS (250MW)

The Projects are contemplated to be set up 
in association with Gujarat Power Corporation 
Ltd. The details ofthe collaboration arrange­
ments are yet to be firmed up.

[Translation]

Representations received from MPs

8086. SHRI HARIKEWAL PRASAD: WiH 
theMinisterof FOOD PROCESSING INDUS­
TRIES bepleasedtostate:



257 WrittenAnswers MAY 10,1993 WnttenArmwers 2B8

(a) the number of letter/representations/ 
memoranda received by his Ministry from 
Members of Parliament dunng the last six 
months,

(b) the number of cases m which acknowl­
edgments were sent within fifteen days and the 
number of cases in which a final reply has not 
been sent so far

(c) the reasons for delay in sending final 
reply,and

(d) the steps taken/proposedto be taken in 
this regard'?

THE MINISTER OF STATE OFTHE MIN 
ISTRYOFFOODPROCESSING INDUSTRIES 
(SHRI TARUN GOGOI) (a) 27

(b) 10 and 15 respectively

(c) The information has to be collectedfrom 
various field agencies/Ministnes/Offices which 
are scattered through India and this process 
takes time Some of the letters were onginally 
addressed to other Ministries and subsequently 
transferred to the Ministiy of Food processing 
Industries Therefore these were not acknowl

edged and rephed to in the time mentioned

(d) Ail the officers in this Ministry have 
been instructedtogive top priority to tettersfrom 
MPs and strictly comply with the instructions 
issued on the subject in the Manual of Office 
Procedure

lEngbstii

Assistance for Food Processing
Industries in Orissa, M.P. and Andhra■».---«_ .rlMJNn

8067 SHRIK PRADHANI WiH the Minis­
ter of FOOD PROCESSING INDUSTRIESbe 
pleased to state the details of financial assis- 
tance provided to Onssa Madhya Pradesh and 
Andhra Pradesh for the setting up of food pro­
cessing industries dunng each of the last three 
financial years'?

THE MINISTER OF STATE OFTHE MIN- 
ISTRYOFFOODPROCESSING INDUSTRIES 
(SHRITARUN GOGOI) The details of financial 
assistance provided in respect of proposals 
received from Orissa Madhya Pradesh and 
Andhra Pradesh are given in the attached state­
ment
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Rsptacmnntof Manual Exchanges in 
O riM

8068 ORJKRUPASINDHU BHOI Withe 
Minster of COMMUNICATIONS bepleased to 
state

(a) whether some manual exchanges are 
functioning in Onssa,

(b)if so, the details with location thereof;

(c) whether Government propose to re-
pM ^ thOBftfTWP* wlwiffha n yim A iii inmani ml
exchanges, and

(d) if so.thestep6taken or proposed tobe 
taken by the Government in this regard?

THEMINISTEROFSTATEINTHE MIN­
ISTRY OF POWER SHRI P V RANGAYYA 
NAIDU) (a) No. Sir

(b) to(d) Does notarise

fin  hHM firaw irrroJsrf

8089 SHRIK.V R CHOWDARY Withe

Minister of POWER be pleased to state

(a) the present status of proposed gas 
based power protects,

(b)theexpendto*erourrBd thereon so far

(c) whether the National Thermal Power 
Corporation has prepared cot potato plan for the 
year1990to2005, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU). (a) and (b) Thedetafearegminthe 
attached statement

(c)and(d) In 1982, the National Thermal 
Power Corporabonfcasprepared its Corporate 
plan forthepenod1985-2000A.D In 1990-91 a 
revewn of the Corporate plan had been wbated 
covering the penod 1990-2005AD however 
keeping in view the changesmthe Eighth Plan 
penod and Government’s policy mtiatives, the 
Corporate plan needs further revBtonandenow 
envisaged to cover the penod 1992-2007 
AD
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Shortage of Coal in Power Houses in 
Delhi

8090 SHRI JEEWANSHARMA WiNthe 
Minister of POWERbe pleased to state

(a) whether Delhi is on the threshold of 
power cnsis due to acute shortage,

(b) if so. the reasons for the coal shortage 
and the steps taken by the Government to meet 
the full requirement, *

(c)thecategoryofcoal required for genera- 
. tion of etectnafy with power statwn and Badarpur 
Thermal PowerStationperday, separately,

(d) how much quantity of coal is available 
with them as on date, and

(e)how much of itwasconsumedby them 
in the last two years’

THEMINISTEROF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a)and(b) Despite inadequate coal 
supplies to Badarpur, Rajght and Indraprastha 
Power Stations due tomsistence by Coal India/ 
Railways for clearance of their dues, every effort
sbemg made to make available adequate power 
to Delhi to meet its requirements Delhi Admm- 
istration/DESU have been asked tofmdways& 
means formakmg payments to Badarpur/T IS  
so that payments could be made to Coal India/ 
Railways for ensuring uninterrupted Coal sup­
plies

(c) to (e) The requisite details are as 
follows-
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8091. SHRI VUAY KUMAR YADAV: WIH 
theMinister of INFORMATION ANDBROAD- 
CASTING be pleased to state:

(a) whether some of the editors of big 
newspapers, general managers of news agen­
cies, printer and publishers, business execu­
tives of newspapere and Government employ­
ees have been granted accreditation as corre- 
spondent by the /Central Press Accreditation 
Committee by violating theCPAC Rules, 1985;

(b) if so, the names of the correspondents 
and the newspaperto which they represents and 
have given yxredtefon as on December, 1992?

THEMINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P.SINGH DEO) (a) Ac­
cording to the information furnished by P.I.O., 
the reply is No, Sir.

(b) Does notarise.
#

Foreign Investment in Food Process­
ing Sector.

8092. SHRIGEORGE FERNANDES: WHI 
the Minister of FOOD PROCESSING INDUS- 
TRIESbepleasedto state:

(a)whetherthe/Govemmenthaveappioved 
foreign investment proposal as well as projects 
for 10Oper cent export Oriented Units mthefood 
processing Sector; and

(b) if so, the broad features thereof and the 
estimated foreign investment in this sector dur­
ing the Eighth Plan?

THE MINISTER OFSTATE OFTHE MIN­
ISTRY OFFOOD PROCESSING INDUSTRIES 
(SHRI TARUN GOGOI): (a) Yes, Sir.

(b) Government have approved various

foreign investment proposals as well as those 
for 100 percent export oriented units in the 
different sectors of the food processing indus­
tries sut^as deep-sea fishing,fish processing, 
meat and poultry processing, faiit& vegetable 
processing etc. While, no target has been fixed 
for foreign investment in the food processing 
sector in the 8th plan period'from the trend of 
foreign investm -̂proposaisainaady approved, 
it is estimated that during the 8th plan, food 
processing industries may attract foreign in­
vestment of over Rs.2,000 crores.

Shortage of Machines Equipment for 
Power project in U.P.

8093. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
POWER be pleased to state:

(a) whether the Union Government are 
aware of the shortage of machines/equipment’s 
for different power projects in Uttatrpradesh;

(b) if so, the number of power projects 
affected due to such shortage particularly in 
district Chamoli and Paun Garwhal;

(c)the steps taken orproposed to be taken 
by the Government in this regard; and

(d) the total amount spent on such projects 
sofar?

THE MINISTER OF ST ATE IN THE MIN­
ISTRY OF POWER (SHRI P.V.RANGAYYA 
NAIDU); (a) to (d) Yes, Sir. The details of power 
projects affected due to shortage of machines/ 
equipment in Uttar Pradesh are as under:

(i) Anpara B- There is some delay in re­
leasing imported equipment's from vanous ports 
because of non -payment of customs duty. This 
is basically due to funds shortage with the 
project authorities. Expenditure incurred till 
December, 1992 is Rs. 2798.32 crores. The 
Ministry of Finance has been approached for 
reldase of funds for payment of customs duty

WrittenAnswers 264MAY 10,1993
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which w * retease imported equipment’s

(«)Tanda(UrwtlV-110MW) Works on Unit 
IV are affected due to shortage of machines/ 
equipments whoosh are to be resupplied by 
BHELExpendrture incurred to# December 1992 
sRs.40177crore6 A number of equipment has 
been cannibalised from other projects/units to 
meet the shortage of machines/equipments 
The Mmtstiy is regularly momtonng supplies 
from BHEL as well asfunds availability forthis 
project

No power project in District Chamoli and 
PaunGarwal has been affected due to shortage 
ofmachmesfequipment

Committee Report on Coal Sample

8094 SHRI SANAT KUMAR MANDAL 
Win the Minster of POWER be pleased to state

(a) whetherthe Government have since got 
report ofthe Committee set up by the Planning 
ComrmssiQn to determine the location for test- 
mg of the samples of coal supplied to the vanous 
stateelectnaty boards and powerhouses bythe 
Coal (India) Ltd (CIL).and

(b) if so, the main recommendation thereof 
and Government’s reaction thereto7

THEMINISTER OF STATE INTHEMIN- 
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) No Sir

(b) Doesnotanseinviewofanswertopart
(a)

[Transtetbori]

Assistance for Electrification in 
Gujarat

8095 SHRIN J RATHVA Will the Minis­
ter of POWER be pleased to state

(a) whetherthe Government provide spe­

cial grants for electrification in tnbal areas of 
Gujarat,

(b) if so, the details thereof

(c) the amount provided dunng each of the 
last three years, and

(d) the percentage of electnfication in each 
of the tnbal dominated distncts of Gujarat7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) and (b) No special grants for elec­
trification in tnbal areas of Gujarat has been 
provided

(c) Does not anse

(d) Gujarat Electricity Board has reported 
100% electrification in the state including the 
tnbal-dominated districts of Gujarat

[English]

Agreement Between Domestic 
Airlines and Courier Service

8096 SHRI MULLAPPALLY 
RAMACHANDRAN Will the Minister of CIVIL 
AVIATION AND TOURISM be pleasedto state 

•t
(a) whether there is any arrangement be­

tween the domestic airlines and the courier 
services regarding the despatch of letters/Par- 
cels bythe latter and

(b) if so the details thereof'?

THE MINISTER OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABIAZAD) (a) 
and (b) At present neither Indian Airlines nor 
Vayudoot has any agreement with any Couner 
Service agencies Both the Airlines however 
accept cargo/parcels on their scheduled ser­
vices from customers including couner agen­
cies



Compensation by Private Air Taxi accidents; and
Operator In Air Accidents (b)jfso,thedetaibofconi>ensalionpay-

able lo such victims ol air accidents by the 
8097. SHRI UDDHAB BARMAN: W ithe privaleairtaxioperators.

Minister of CIVIL AVIATION AND TOURISM
be pleasedto stats: THEMMSTEROFCMLAVIATIONAND

TOURISM(SHRIGHULAMNABIAZAD):(a)
(a)whetherthe air passengers traveingby and (b) The air pasaengeis traveling by the

tf*  privata air taxi operators are entitted to servicesoperaled by privets air taxi operators
nrr irlanl oomnainelif m in ■- am antWhifllo arrjrtnntrnmnnnnnition an fnl
manent disability loss of life as result ol air lows:-
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Ageof Death or bodSy injury BodUytn/urywhichrBsuttsina
Paeeenger orwoundwNchteauRain temporarydsablement

permanertdbaMamant

12yeam Rs. 5,06,000/-
ormore Rs.500per day for every day
Below 12 Rs.2,50,000/* durwig which he cantinuectohe
yesr* so disabled or a sum of Rs.

1,00.000whichever is less.

India Perspective Journal

0090. SHRI SYEDSHAHABUDDIN:WM 
theMMalsrof EXTERNAL AFFAIRSbeptoassd 
tostate:

(a) the print order of the monthly Inda 
perspective brought out by the Ministry, lan­
guage-wise,for the year 1992*93;

(h) <honnmhorf>iftnpi* f fBnnllfl  <B(1. mil  
SKxvwweanddirectfy during above year, and

(c) the annual expenditure on production 
and dwlrtxilionotjoumal including tfieservfoes 
of full time staff and professional consutarits’

T>« MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED)z(a) PrintOrder (lan- 
guage-wiee)oflncba Perspective for the year

• 1982-93is given in the attached ifaternonf -l

(b)Number of copies dMtributodMraaion- 
wise anddbectfy during the year1992-93are 
given in the attachedstalementUand 111 placed 
below.

(c)TheexpencilureincunBdonprodudion 
andcfistributionof the journal indudkigtheser' 
vices offul time staff and profeesional consult- 
ants during the year was Rs. I,.172,83,393.00.
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Inconvenience to Passengers

8099 *SHRI V SREENIVASA
PRASAD 

SHRIG DEVERAYANAIK 
SHRI RABI RAY

WiH the Minister of CIVIL AVIATION AND 
TOURISM bepieasedtostate

(a) whether attention of the Government 
has been drawn tothe news-itemcapttoned'AI 
passengers stranded m hotel lobby” appearing 
m the ‘IncSan Express’ dated February 18,1993,

(b) so. the facts thereof,

(c) whether the authorities failed to make 
any arrangements for their stay; and

(d) if so. the reasons therefor?

THE MlfflSTE R OF Cl VIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD) (a) 
Yes, Sir

(b) to (d) Due to a technical snag, Air India 
flight Al-302of16 2 93cbd not take off from Delhi 
at the scheduledfcme of departure are 7 10P M 
Time for snag rectification was initia'ly esti­
mated as forty five minutes However when the 
rectification work continued beyond this penod 
the passengsre were serveddnner on board the 
awcraft After 10P m .when it became dear that 
the snagcouldnotbe recbfied.295passengers 
and seven infants cfesembarked Due to short­
age of hotel rooms only twenty passengers 
could be accommodated in hotels fifty one 
passengersopted to so totheir residence and the 
remaining passengers were accommodated at 
Certaur Hotel Lobby with speaalarongements

Telecommunication Commission

8100 SHRI RAM KAPSE WilltheMims- 
ter of COMMUNICATIONS be pleased to state

(a) whether the regulatory policy making

arKl operating functions of the telecommunica­
tion are concentrated in theTetecomCommts- 
sion at present

(b) whether the recommedation made at 
the seminar of economic and telecom experts 
held at Delhi m January 1993. to separate thetr 
furx̂ onarxJ be handtedbythreedWerent bodies 
have been stuched by the Government, and

(c) if so. the action taken on these recom­
mendations?

THEMINISTEROF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) Yes Sir

(b) Officially no specific recommenda­
tions have been received so tar by the Depart- 
ment of Tetecommunications from the organiz­
ers of the Sommar

(c) Question does not anse 

Indians in Erstwhile Yugoslavia

8101SHRIB L SHARMAPREM Will the 
Minister of EXTERNAL AFFARIRSbepleased 
to state

(a) the number of Indians m the newly 
independent states of the erstwhrfe Yugoslavia 
State-wise,

(b) whether the Government have taken 
any steps for their safty and

(c)ifso the details thereof?

THE MINISTER OFSTATE IN THE MIN­
ISTRY OF ETERNAL AFFAIRS (SHRI 
RLBHATIA) (a) The number of Indians in the 
newly independent State of the erstwhile Yugo 
slavia State-wise is as below

SoJvema 40

Federal Republic of Yugoslavia 
(Serbia & Montenegro) 19
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(excluding India based staff of the Indian Em­
bassy in Belgrade)

Croatia 5

Bosroa-Heqcegovma ml

Macedonia ml

(b) and (c) Indians in these republics are 
reportedly sate Accredited Indian misssions 
maintain contact with them

Telephone Exchange in Saurashtra

8102 SHRI CHANDRESH PATEL Will 
the Mmistprof COMMUNICATIONS be pleased 
to state

(a)the delate of telephoneexchangesfrom

500to50,000hnes opened dunng the lastthere 
years in the Saurshta region of Gujarat and the 
expencbture incurred thereon

(b) whether the Government propose to 
open more such exchanges during 1993and 
1995, and

(c) if so, the details thereof7

THE MINISTEROF STATE INTHE MIN­
ISTRY OF POWER SHRI P V RANGAYYA 
NAIDU) (a) Details are given mthe attached 
Statement-I

(b) Yes, Sir

(c) Details are gwen n the attached state- 
ment-ll
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Setting up of Restaurants by MNCs

8103 SHRI SOBHANADREESWARA 
RAO VADDE WiH the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state

(a) whether the Union Government have 
accord permission to multinational fast food 
giants to start chain of restaurants all over the 
country,

outlets elsewhere in the world The Project is 
likely to generate employment for over3400 
peoptem20 restaurants, bnngmbetter manage­
ment systems for dstnbubon andtransportahon 
as well as serves Indian tounsm Industry

Motels and Vatri Niwas in A., P.

8104 DR D VENKATISWAR A RAO
SHRI BOLLA BULLI 

RAMALAH

(b)ifso the details thereof and

(c)theforeignexchangelikelytobeeamed 
and the other benefits tobe accrued on starting 
these restaurants7

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF FOOD PROCESSING INDUS­
TRIES (SHRI TARUN GOGOI) (a) to (c) The 
Government have recently approved a proposal 
ofM/s McDonald's Corporation USA to set up 
a wholly owned subsidiary m India for setting up 
Me Donald Restaurants The restaurants will be 
developed and operated pnmanly through (i) 
directly by the subsidiary cfor a limited number 
of restaurants, (ii) joint venture between the 
subsidiary and Indian partners and (m) Indian 
licensees The total investment for these 
projects will be 40 million US Dollars dunng the 
initial 7 years The foreign equity investment will 
intently be 1 lakh US dollars to be increased to
20 millions US Dollars over initial 7 years The 
approval is subject to the condition that no 
dividend will be repatriated during thelirst 7 
years of operation though the proposal does not 
envisage cfcrect export but the Me Donald have 
proposed that the improved quality and econom­
ics of scale generatredsy MCDonald w«H create 
the potential for export to other parts of the 
system as well as to rest of the world The 
proposal also envisages assistance to the In­
dian suptliers of products whose technology 
would be upgraded to meet the /Me Donald’s 
standards and tie ups with Me Donald interna* 
tionalsuppt̂ rs for eventualeiqaortstoMc Donald

Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state

(a) the details of motels and yatn niwas 
constructed in Andra Pradesh with the Central 
Assistance dunng 91-92 and

(b) the amount of assistance provided dur­
ing 92-93 to the State for this purpose ’

THE MINISTER FOR CIVIL AVIATION 
AND TOURISM (SHRI GHULAM NABIAZAD)
(a) and (b) No proposals have been received 
from the State Government for construction of 
motels and Yatn niwas in Andhra Pradesh 
dunng 1991-92and 1992-93

Funds for Famine stncken African 
Countries

8105 SHRI C P MUDALAGIRIYAPPA 
Will the Minister of EXTERNAL AFFAIRS be 
pleased tostate

(a) whether the Government propose to 
raise any funds to assist the famine stncken 
African countries, and

(b) if so, the details thereof'?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) (a) No. Sir

(b) Does not arise
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Absorption of Technology by NTPC

India's Initiative for supply of Drugs 
to Iraq

8106 SHRI CHHEDIPASWAN Will the 
Minister of EXTERNALAFFAIRSbepleasedto 
state

(a) whether the Government have made 
any initiative/propose to make any initiative at 
the UN for the supply of essential and life saving 
drugs to Iraoq

(b)ifso the details thereof and

(c) if not the reasons therefor

THE MINISTER OF STATE IN THE MIN 
ISTRY OF EXTERNAL AFFAIRS (SHRI 
R L BHATTA) (a) to (c) As relevant UN Reso 
lutions do not bar supply of food and medicines 
to Iraq the question ol Government of India 
making an initiative or proposal in this regard 
does not arise

[English]

Role of India in Security Council

8107SHRI MANORANJAN BHAKTA Will 
the Minister of EXTERNAL AFFAfRS be pleased 
to state the role played and achievements made 
by India during the just concluded two-yearterm 
as member in the UN Security Council?

343 WnttenAnswers

[Translation)

THE MINISTER OF STATE IN THE MIN 
ISTRY OF EXTERNAL AFFAIRS (SHRI 
R L BHATIA) ThemembershipoftheUNSecu 
nty Council (1991 92) at acrucial time in history 
enabled India to make a contribution to interna­
tional peace and security India s participatnon 
and vote in the Security Council on Vanous 
issues demonstrated our pnncipled position of 
support to national sovereignty peaceful settle­
ment of is putes justice and equity & commit* 
mentto the principles & objectives of the UN

8108 SHRIK V R CHOWDARY Will the 
Minister of POWER be pleased to state

(a) whether the National Thermal Power 
Corporation has absorbed the latest technolo 
gies available globally in the field of design 
construction and operation of power plants

(b)ifso the details thereof and

(c) if not the reasons therefor?

THE MINISTER OF STATE INTHEMIN 
ISTRY OF POWER (SHRI PV RANGAYYA 
NAIDU) (a) to (c) National Thermal Power Cor 
poration has absorbed such of those latest tech 
nologies in the field of design construction and 
operationofthermalpowerplants whidhcanbe 
adopted to Indian conditions consistent with the 
requirementfor achieving reliable and efficient 
operation Someofthetechnologiesintroduced 
and adopted are as under

(i) Once Thorough Tower type boilers at
Talcher Super Thermal Powerproject

(ii) Vanable Frequency Drives fot energy
conservation

(m) Low Nox Burners and higher efficiency 
Electrostatic Precipitators for meeting 
the stringent environment standards

(iv) High unit ratingandsteam parametersfor
reducing cost of generation

(v) Seamless steel tubes for condenser and
feedwater heaters

(vi) New high chrome material for high 
pressure and temperature piping for 
achieving substantial saving in cost and 
increased reliability

(vu) Slipfrom method of construction of rein 
forced concreate chimneys



(vtti) Steel as liner material for multiflue chim- (a) the number of aircraft available for agn-
neys cultural aviation,
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(ix) Multi lagoon sustem of ash disposal for
improving the quality of effluent

(x) Deep bed type full capacity condensate
polishing units for 500 MW units

(xi) Computerised detection system for fire
alarm system

(xn) Latest microprocessor based Distributed 
Digital Control Monitoring and Informa­
tion Systems

Badarpur Power Plant

8109 SHRIK PRADHANI WilltheMims- 
terof POWER be pleased to state

(a) whether three units of Badarpur power 
plant have been shut down,

(b)ifso since when andthe reasons thereof,
and

(c) the steps taken or proposed to be taken 
to enhance the supply of coal to the plant9

THE MINISTER OF STATE INTHE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a)to(c) Three units of 100 MW at 
Badarpur Thermal Power Station (BTPS) has to 
be closed down for a few days in April 1993due 
to inadequate coal supplies All the five units of 
BFPS are functioning as on 7 5 1993 Delhi 
Admimstration/DESU have been asked to find 
w ay and means fore clearance of BTPS dues so 
that payments could be made to Coal India/ 
Railways for ensunng uninterrupted coal sup­
plies

Aircraft for Agricultural Aviation

8110 PROF ASHOK ANANDRAO 
DESHMUKH Will the Minister of CIVIL AVI A- 
TION AND TOURISM be pleased to state

(b) the percentage utilisation of their total 
potential,

(c) whether there is any proposal for the 
induction of more aircrafts, and

(d) if so, the details thereof7

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD) (a) 
and (b) There are 42 fixed wing aircraft and 25 
helicopters registered with the Director General 
of Civil Aviation for agricultural aviation pur­
poses 12% i e 8 out of these 67 aircraft are at 
presentoperating

(c)and(d) Nootherrequestispendingwith 
Director General of Civil Aviation for issue of 
permit for agncultural aviation purposes

Bakreswar Project in West Bengal

8111 SHRI SANAT KUMAR MANDAL 
Will the Minister of PO WE R be pleased to state

(a) whether consequent on the delay in the 
project appraisal the process of finalising Japa­
nese aid from the Overseas Economic Coopera­
tion Fund (OECF) for Bakreswarproject in West 
Bengal has been pushed back and

(b) if so the assistance financial and other, 
the Union Government is propose to give to 
ensure the continuity of this project during the 
current year7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA % 
NAIDU) (a) No Sir

(b) The Overseas Economic Co-operation 
Fund (OECF)’ Mission has recently apprised the 
project The Central Government is keen that 
O E C F  assistance is tied up forthis project 
Since this project is planned to be set up in the



347 WnttenAnswers MAY 10.1993 WnttenAnswers 348

State Sector, the state authorities have to 
provide adequate funds for this project in their 
State Plan

[Translation]

Rood Affected Areas

8112 SHRIN J RATHVA WilltheMinis- 
ter of WATER RESOURCES be pleased to 
state

(a) the total area in Gujarat particularly in 
vododara. Panchamahals and Bharuch districts 
declared as flood affected area and the annual 
average thereof in lakhs of hectare,

(b) the details of schemes formulated by 
the Union Govemmentforthe Adivasi areas of 
Gujarat to control the flood in future,

(c)thetotal among spent on these schemes 
during the last three years, and

(d) the estimated amount to be incurred on 
these schemes at present with details thereof?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPMENT AND 
MINISTER OF STATE IN THE MINISTR YOF 
WATER RESOURCES(SHRIP K THUNGON)
(a)The total area inGujaratinckidingVododara. 

Panchmahals and Bharuch prone to flooding is 
139 lakh hectares The average area 3 31 lakh 
hectares are affected annually

(b) to (d) No major scheme of flood 
management formulated by Union Government 
is under execution for protection of the Adiviasi 
areas

[English]

Gulf Countries Indians in Jails

-44.13 SHBI MULLAPPALLY 
RAMACHANDRAN Will the Minister of EX- 
TERNAL AFFAIRS be pleased to state*

(a)the number of Indians languishing in the 
jails in Gulf Countries, country-wise.

(b) whether the Government secured the 
release of any of these persons dunng 1991 -92 
and 1992-93.

(c) if so, the details thereof, and

(d) the steps taken by the Govemmentfor 
the early release of remaining persons?

THE MINISTER OF STATE IN THE MIN 
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a)to(c) The information is being 
collected and will be placed on the Table of the 
House

(d) As soon as an Indian Mission/Post 
comes to know about the arrest of an Indian 
national abroad, request is made for seeking 
consular access to the Indian national under 
arrest The Consular Officer form the Indian 
M b s k x v P o s J concerned visits the detainee and 
tries to ascertain grounds an circumstances 
leading to his arrest Where necessary the 
Mission takes up the matter at higher level with 
the host Government tor speedy and fair trial 
Indian Missions/Posts also take care to see that 
Indian detainees are treated fairly within jails

Indian Staff in UN Secretariat

8114 SHRI SYED SHAHABUDDIN Will 
theMmisterof EXTERNAL AFFAIRSbepleased 
to state

(a) The number of Indians working in the UN 
Secretanatasone January 1,1993,

(b) the percentage of Indian out of thetotal 
staff strengthof the Secretariat on that date and

(c) names of Indians elected to various
offices and permanent bodies and organisartons
of the United Nations as on January 1,1993?

THE MINISTER OF STATE IN THE MIN
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ISTRY OF EXTERNAL AFFAIRS: (SHRI R.L. 
BHATIA): (a) There are 348 Indians wortang in 
the UN Secretariat as on January 1,1993.

(b) It is 2.10 percent.

(c) UN Administrative Trjbunal-Shri S. 
Sen. Committee on the Elimination of Racial 
DiscrinminationSmt. ShantiSadiqAli. Inter­
national Narcotics Control Board-Shri M.V.N. 
Rao. Programme Committee of FAO- Shir V. 
Bhagwan. International Law Commission: Dr. 
PS. Rao.

UN Board of Auditors: Shri C.G. Somiah, 
Comptroller Auditor General of India. Reporteur 
on UN Committee on Apartheid: Shri Suresh 
Goel. UN Advisory Committee on Administra­
tive & Budgetary Questions (ACABQ): Shri 
RanjitRae.

Chairman of the UN committee on 
Programme & Coordination: Shri T.P. 
Sreenivasan.

Fire in Agra Exchange

8115. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMMUNICATIONS be pleased to state:

(a)whetherapartoftrunkexchangeatAgra 
jvas gutted in April, 1993;

(b) if so, the details thereof, including the 
cause and extent of damage;

(c)wbetherfirehadaJsotakenplace»nAgra 
exchange on September 1992;

(d) if so, the reasons therefore and the 
r» io . •Hkr.r. by thn  Government in this regard; 

and

(e) the time by which the services are 
expected to be normalised of this exchange?

ISTRY OF POWER (SHRI P.V. RANGAYYA 
NAIDU): (a) and (b). On 14.4.93 due to high 
voltage on over head truck line at a distance of 
about 10 kms. from agnra, sparking was ob­
served in Truk Main Distribution Frame and the 
same wasextinguished by Departmental offi­
cials on duty using fire fighting equipments 
availabteinthebuilding. There was no damage 
whatsoever either to any equipment or person­
nel in the trunk exchange at Agra.

(c) Yes, Sir.

(d) Immediately after the fire incidence in 
September̂ 992services were restored through 
TAX Exchanges of Ghaziabad, Lucknow and. 
Kanpur. The investigation of cause office was 
entrusted to Chief General Manger, Technical 
and Development Circle, Jabalpur which is 
statutory authority for such investigations in 
Telecome. Department As per report of Chief 
General MangerT&D Circle Jabalpurthe fire in 
Agra Telephone Exchange was caused due to 
short circuit in the power cable.

(e) The equipment was futty restored by the 
endof January, 1993. The services which were 
earlier diverted to other stations have been 
commissionedthrough Agra TAX Exchange

Telephone to Gram Panchayats in A.P.

8116. DR. D VENKATESWARA RAO: 
Will the Minister of COMMUNICATIONS be 
please to state:

(a the district-wise number of gram 
panchayats with telephone facilities in Andhra 
Pradesh;

(b) the number of gram panchayats without 
this facility, district-wise;

(c) whether any concrete proposal has 
been formulated for providing this facility to aft 
the panchayats; and

THE MINISTER OF STATE IN THE MIN* (d) if so, the details thereof?
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THEMINISTEROF STATE IN THE MIN- (c) and (d) Yes, Sir All the Panchayat
ISTRY OF POWER (SHRI P V RANGAYYA Villages have been planned to be provided with
NAIDU) (a)and(b) Thedetadsason31 3 1993 telephonefacilityprogressivelyby31stMarch
are given thp attached statement 1995 subject to availability of resources
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Vacant Posts in Brahmaputra Board

8117 SHRI UDDHAB BARMAN
Sh r i b a l in  k u l i

Will the Minister of WATER RESOURCES 
be pleased to state

(a) since when the Brahmaputra Board is 
functioning without the Chairman Vice-CI*a»r- 
man and Secretary

(b) the steps taken being taken by the 
Government to fill in these three posts,

(c) whether it is a fact that performance of 
Ihe board has not been noteworthy since its 
inception and

(d) if so the corrective steps being taken by 
the Government7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPMENT AND 
MINISTRY OF STATE IN THE MINISTR YOF 
WATER RESOURCES (SHRI P K 
THUNGON) (a) and (b) The post of Chairman 
is vacant from 1 st January 1993 The work of 
Vice Chairman is being looked after by Member

(River Management), Central Water Commis­
sion The General Manger is looking after the 
work of Secretary The selection process for 
manmngthe postshasstartedandislikelytobe 
finalished early

(c) and (d) No, Sir The Brahmaputra 
Board has prepared Master Plans for main 
Brahmaputra and Barak rivers and also for more 
than half of theirtnbutaries

Opening of Post Offices

8118 SHRIK PRADHANI Willthe Minis­
ter of COMMUNICATIONS be pleased to state

(a) the number of post offices opened dur­
ing the last three y**ars, and

(b) the number out of them in rural areas, 
State-wise and yearwise?

THE MINISTER OF STATE INTHE MIN­
ISTRY OF POWER (SHRI P V RANGAYYA 
NAIDU) (a) 4413 post offices ♦/ere opened 
dunng the last three years

(b) The details are given in the attached 
statement
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P.C. Os. at Public Places in Gujarat

8119. SHRI N.J. RATH V A; Will the Min­
ister of COMMUNICATIONS be pleased to 
state:

(a) whether the Government propose to 
install more P.C.Os. a’, railway stations, air­
ports. hospitals and tourist places and other 
public places in Gujarat in 1993-94;

(b) if so, the details thereof with location;

(c) the amount likeiy to be allocated forthis 
purpose; and

(d) the time by vvhich these are likely to be 
installed?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF POWER (SHRI P. V RANGAYYA 
NAIDU):(a) Yes. Sir.

(b) Public Telephoq^s are located at com­
mon places like :-

Commercial Housing Societies.

Resettlement colonies.

Government colonies.

Family quarters of Defence Personnel.

Student Hostels.

Bus Stand

Tourist Centres.

Airports.

Pilgrim Centres.

Railway stations.

Hospitals.

Educations Institutions.

Libraries etc.

(c) Public Call Offices are opened on a 
franchise basis and as such there is no separate 
Allocation forthis purpose.

(d) The installation of PCOs is a continuous 
process depending upon the availability of ex­
change capacity and time taken by applicants ‘ 
forfulfilling department formalities.

Private Airlines

8120. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the country is incurring huge 
loss in foreign exchanges as private airline 
operators go abroad for almost all their aircraft 
maintenance requirements;

(b) if so, the details thereof: and

(c) the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABIA2AD): (a) 
to(c). Private air taxi operators have their own 
facilities forcanyingout routine maintenance of 
theiraircraft. Some maintenance work foi them 
is done by private orgainsations also. The air 
taxi operators do not have facilities for major 
maintenance and may require such facilities 
abroad. However none of some has sent aircraft 
abroad for maintenance so far.

Tax on Cable T.V. Operators

8121. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of INFORMATION

• AND BROADCASTING be pleased to state

(a) whether some of the State Govern­
ments have imposed any tax on the Cable TV 
Operators:
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(b) rf sq the details thereof, and

(c)whetherthereeany proposal to impose 
entertainment tax in Delhi on Cable TV 
operators.and

(d) If not, the reasons therefor?

THE MISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a)to(d) 
Such information is not maintained by Govern­
ment

Doordarshan News Division to Indian 
information Service

8122 SHRI GEORGE FERNANDES 
SHRI MANORANJAN BHAKTA

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether the Government propose to 
handover Doordarshan news division of Indian 
Information Service,

(b) if so, the reasons therefor,

(c) whether the proposal is being given a 
final shape, and

(d) if so, the salient features thereof?
%

THE MINISTER OF ST ATE OF THE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) No. 
Sir

(b)to(d) Do not arise

CA Director’s Statement on lndo>Pak 
Nuclear Capability

8123 SHRI RABI RAY WiH the Minister of 
EXTERNAL AFFAIRS be pleased to state

(a) whether attention ofthe Government

has oeen drawn to a report as appearing in the 
H'ftfustan Times dated February26 1993that 
ClAdirectorMr Jim Woolsey has said that both 
India and pakistan have Nuclear arms capabil­
ity.

(b)ifso the details thereof

(c) whether it is also a fact that he has 
described India's nuclear programmes older 
and larger than Pakistan’s and

(d) if so, the reaction of the Government 
thereof?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a) Yes, Sir

Government has been the news report

(b)Mr James Woolsey who was testifying 
before the US senate Government Affairs Com- 
m«ee on The proliferation threats of the 1990’s"1 
referred to nuclear proliferation concerns per­
ceived by the United States and in this context 
mentioned different countries nuclear 
programmes

(c) Yes S»<,

(d) India s nuclear programme is exten­
sive and exclusively geared towards peaceful 
purposes, while there is no doubt about the 
weapons onentabon and clandestine nature of 
Pakistan’snudearprogrammes

PakT.V. Propaganda

8124 SHRI RAJENDRA AGNIHOTRI 
DR RAMESHCHANDTOMAR 
SHRI GURUDAS KAMAT

* SHRI C P MUDALAGIRIYAPPA

Wifi the Minister of EXTERNAL AFFAIRS 
be pleased to state

(a) whether attention of the Government
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‘has been invited to the news item appeared in the 
“Hindu’ dated the February 16,1993regarding 
antMndiapropagarKiaby Pakistan duringCncket 
match;

(b) if so, the facts of the matter reported 
therein; and

(c)thestepstakeiVpropasedtobetakento 
counterthis propaganda?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) :(a) Yes, Sir.

(b) It is true that Pakistan TV showed anti- 
Indian footage during coverage of a cricket 
match.

(c) Anti-Indian propaganda by Pakistan is 
an on going compaign by that country which is 
regularly and effectively countered through state­
ments and briefings at official and Ministerial 
levels Information on the factual position and our 
point of view is constantly disseminated to the 
mediaandtothe government c& other countries, 
here as well as through our missions abroad. 
This also includes information on Pakistan’s 
role in aiding and abetting terrorism in India.

Indian Software Professional in U.S.

8125. SHRI BOLLABULURAMAIAH: Will 
theMinisterof EXTERNAL AFFAIRS bepleased 
to state:

(a) whether the Government are aware of 
the problems being faced by Indian software 
professionals in theU.S.;

(b) the steps taken by the Government in 
this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R.L. 
BHATIA): (a) Under new regulations formulated

by the US Immigration authorities it will become 
relatively difficult for foreign software profes­
sionals to travel to the US on B-1 or Business 
visa for1 on-srte’development of software. They 
will be required to obtain H-1B visas governing 
the employment of foreign nationals in the US. 
This visa costs more, involves cumbersome, 
time -consuming formalities and has tax impli­
cations in the US.

(b)and(c). Government are seized of this 
matter and have conveyed ourconcem to theUS 
authorities since the new US regulations will 
affect Indian software professional also.

Film and T. V. Institute of India

8126. MAJ. GEN (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the minister of 
INFORMATION/ AND BROADCASTING be 
pleased to state:

(a) thecntena for appointment of Director 
of Film andTelevision Institute of India alongwrth 
the names of directors and their tenures during 
the last three years;

(b)whether the number of students enrolled 
in FILL is declining;

(c) if so, the reasons therefor and the reme­
dial steps taken in this regard; and

(d) the steps taken by the Government on 
the recommendations of Kh0 6 *a Committee and 
Satish Chandra Committee with a view to re­
structure the working of the Institute?

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a) The 
filmandT.V. Instituted India Rules provide that 
the Directorshaa be appointed by the Governing 
CourKtfofthe Institute with the prior approval of 
the Central Govt, on such terms and condttions 
as may be approved by theCentral Government 
The names and tenures of Directors during the 
last three years are as under-
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Name

1. SHRI K.G. Verma

2. ShriV.B..Chandra 
(Additional charge)

3. Shri T.C. Johan 
Shankaramangalam

(Acting Director)

(b) and (c). The Film Wing of the Institute 
has an admission capacity of 40 seats-32 for 
Indian students and 8for Afro-Asian students. 
Insome Years, due to shortfall in the in-take of 
foreign students, the number of students en­
rolled was less than the admission capacity. 
However, at present, efforts are made to fill up 
the vacancies by domestic students.

(d) It is not considered necessary to re­
structure the I nstitute at this stage.

[Translation]

Foreign Technicians Working in Hindi 
Rims

8127. PROF. PREM DHUMAL: Will the 
Minister of INFORMATION AND BROAD­
CASTING be pleased to state:

(a) whether the Union Government have 
issued any directions of foreign artists and 
technicians working in Hindi films to deposit 
their passports with the F.M.C.; and

(b) if so, the details thereof and the reasons
therefor? ,

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K.P. SINGH DEO): (a) No, 
Sir.

(b) Does not arise.

Tenum

26.11.86to 30.6.91

1.7.91 to31.1.93

1.2.93 to date

[English]

Wastage of Water in the Country

8128. SHRI K. PRADHANI: WilltheMims- 
ter of WATER RESOURCES be pleased to 
state:

(a) whetherthe Government have assessed 
the quantum of wastage of water in the country 
at present;

(b) whether this issue was disc ussed at the 
conference of State Irngation Minister held re­
cently;

(c) if so, the details thereof;

(d) the other issue discussed in the confer­
ence and decisions arrives at; and

(e) the action taken/ proposed to be taken 
on the recommendations7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF URBAN DEVELOPMENT ANP 
MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI K.P. 
THUNGON): (a) No, Sir.

(b) to (d). The points discussed in the 
conference indude Funding of I rrigation Projects; 
provision of Water Supply for Irrigation Prpiects; 
Environmental preparation forwater Resources 
Projects; Rehabilitation measures for Water



371 WnttenAnswers MAY 10.1993 WnttenAnswers 372

Resources projecs, Command Area Develop­
ment Programmes. Rehabilitation of Mmorlm- 
gatonTanks, Watershed Programmes, Ground 
Water Recharge Programmes. Fkxxl Manage­
ment and Irrigation Management Policy The 
recommendations made m the Conference are 
given in attached Statement

(e) The recomm y ndations have been sent 
on 2nd November, 1992 to the State Govern­
ments/Union Temtones and concerned Union 
Ministries/Departmentsfor appropnate action

STATEMENT

Item No 1 ^Funding of Irrigation Projects

i) In view of resource crunch, it is impera­
tive that thin spreading of funds is avoided and 
prqects in advanced stage of construction allo­
cated full requirement of funds to ensure their  ̂
completion in the Eighth Plan period

it) State Governments shall formulate and 
vigorously pursue comprehensive action plans 

- for completion of identified projects yearwise 
dunng Eighth Plan and allocate required funds 
for each

m)State Governments shall closely moni­
tor progress of these projects, carry our compre­
hensive quarterly reviews and keep CWC, 
MOWR and Planning Commission informed

iv) State Governments may consider in- 
creasino Ptan allocat.c *< .I'gationsoctorm 
order to take up extremely needed new projects 
to correct regional imbalance To augment 
resources they may consider charging benefi­
ciaries of established irrigated areas

Item No 2- Provision of Water Supply froto 
Irrigation Propels

i) In conformity with the National Water 
Pokey, irrigation arKimuit̂ purpose projects ou^it 
to include drmking water componentto meet the 
needs of human beings and animals

ii) For such purposeful project formulation 
State Government shall set up a multi-dtscipkn- 
ary unit compressing experts form Urban and 
Rural water Supply Departments State Gov­
ernments shall alsoenaure proper coordination 
m respect of planning, funding andexecution so 
that wodcsconnected with drmkmg watercompo- 
nent of projects proceed pan-pasu with other 
components

Item No 3 Environmental Preparation for 
Water Resources Projects

Every State shall set up

0 an environmental multi-disciplinary unit 
compnsing experts from disciplines like water 
resources engineering agronomy, Forestry 
fishery, sociology, archaeology, health, welfare 
etc, underthe charge ofthe concerned Secre­
tary to assist project authonties in formulation 
and implementation of water resources projects 
incorporating environmental concerns,

i i )  a Stat Environmental Data Bank Cell for 
collection, storage and retrieval of environmen 
tal data, and

in) a State level environmental monitonng 
mechanism to oversee implementation of envi­
ronmental safeguardslaid down by Ministry of 
Environmental and Forests

Item No 4 Rehabilitation Measures for
W *ter R f-Svuiu'  Projeoi*

i) Draft National Policy on resettlement and 
rehabilitation shall be recast after considering 
comments from States and placed before the 
NabonalWater Resources Counciforapproval

Recommendations made m the Tenth 
National

* ConferenceofWaterResourcesand
frngation _ ;• -

Ministers of States and Union Temtones 
Heldon21stSeptember, 1992
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it) Keeping m view the pnnciples enunci­

ated in the Draft National Policy, each State sha» 
draw up its own detailed policy on resettlement 
and rehabilitation

in) In respect of inter- State protects where 
submergence isiimitedto only one State, Re* 
settlementand Rehabilitation Policy of that State 
shall normally become applicable Where sub­
mergence is m more than one State, a uniform 
agreed policy specific to that project shall be 
evolved by party States

Item No 5 Command Area Development 
Programmes

i) The Command Area Development 
Programme shad be recognised as Command 
Area Management Programmes (CAMP) to 
make it multi disciplinary and to relalise effec­
tive implementation

it) The control of entire imgation net work 
an implementation of Command Area Manage­
ment Programme (CAMP) shall be placed un­
der a single agency at the project level to ensure 
reliability of imgation water supply

hi) The distnbution of imgation water be­
yond the Minor through farmers organisation 
shall be encouragedto improve water utilisation 
and maintenance of infrastructure at micro 
level

Item No 6 Rehabilitation of Minor Irriga-
tion Tanks

i) Concerned States shall give pnonty to 
rehabilitation/modernisation of existingtanks if 
cost effective, on the basis of likelihood of quick 
restoration of already developed imgation po 
tential

ii) They shall prepare consolidated project 
i eports tor such works and pose tl ittm for exter­
nal assistance where necessary

h i) TheGovemment of Incba shall consider

funding of such works from JRY provisions

Item No 7 Watershed Programmes

The ongoing centrally sponsored scheme 
of soil Conservation and integrated Watershed 
Management in nver valley catchments shall 
continue Cost of catchment area treatment 
need not be charged to the nver valley projects 
because such treatments is needed pnmanly to 
prevent land degradation and sustain its produc­
tive capacity The States shall take up similar 
schemes in catchments of selected minor 
irrigation tanks where catchments may be vul 
nerable

Item No 8 Ground Water Recharge 
programmes

i) As ground water development m some 
areas of the country hascauseddetmeof ground 
water levels concerned States shall take steps 
to augment ground water recharge

ii) The State Governments shall consider 
recharge schemes in specific hydrogeological 
situations fc* which recharge technologies have 
been evolved Central Government shall through 
a centrally sponsored scheme assist the States 
to initiate such works dunng the VIII Plan

m)CentralGroundWaterBoardmayexpe 
diteexploratoiy and operational projectstoevolve 
and test economics of appropriate technologies, 
msuchhydrogeologic situation where technolo­
gies are yet to be evolved

Item No 9 Flood Management

i) In view of increasing pressure of popula- 
tion and developmental activities on flood plains 
top pnonty shall be given to measures for flood 
proofing of c iv ic  amenities so that the adverse 
effect of floods on daify life of inhabitants is 
minimised

n) Habitation an developmental works in 
flood plains without revelatory mechanism leads
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to tn-rease in flood damages Pending enact­
ment of legislation on flood plain zoning, the 
State Governments shall take up suitable ad­
ministrative measures for regulation of such 
works in flood plains

m)Thereisneedtoextendfloodforecasting 
network to all flood-prone basins while 
modernising existing network

i v) Preparation of flood risk maps shall be 
taken up on priority basis for creating public 
awarenessandto ensure public participation-on 
inf lood management

Item No 10 Irrigation Management Policy

i) The Conference broadly agrees with the 
thrust of the policy on proper management of 
irrigation systems for the optimal use of water 
and the guidelines regarding operations and 
maintenance conjunctive use drainage farm 
ers’paiticipation maintenacegrants,waterrates 
training, etc because it will help saving water 
while increasing productivity Application of 
proven technologies like spnnkler drip etc 
which also carry substantial incentives are rec­
ommend for acceptance

ii) The Conference recommends that the 
policy be finalised at an early date under the 
auspices of the National Water Resources Coun­
cil

Under Utilisation of Black and White Labs

8129 SHRI MOHAN SINGH (DEORIA) 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state

(a) whether the Black and white Lab for 
processing films in under utilised forthe last 
many years though bulk of processing work is 
diverted to private laboratories,

(b) whether there is any proposal for 
modernisation and development of B& W plant, 
and

(c) if so, the details thereof9

THE MINISTER OF STATE OFTHE MIN­
ISTRY OF INFORMATION AND BROAD­
CASTING (SHRI K P SINGH DEO) (a) No 
Sir

(b) No, Sir

(c) Question does not arise

Hijack of Planes

8130 SHRI MADAN LALKHURANA Will 
the Minister of Cl VIL AVIATION AND TOUR 
ISM be pleased to state

(a) the detai's of planes hijacked during 
each of the last two years and

(b) the action taken against the hijackers9

THE MINISTEROFCIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD) (a) 
The details of planes hijacked dunng the last two 
years (from 1 5 91 to 30 4 93) are as follows

i) Indian Airline Avro aircraft operating 
flightlC-810(Patna Lucknow-Delhi)on22 1 93

ii) Indian Airlines A-300 aircraft operating 
flight IC-439 (Delhi -Hyderabad -Madras) on 
27 3 93

in) Indian Airlines B-737 aircraft operating 
flight IC-436 (Lucknow Delhi) on 10 4 93

iv) Indian Airlines B-737 airciaft operating 
flight IC-427 (Delhi-Drinagar)on24 4 93

(b) Six hijackers have been arrestedby the 
Police and criminal cases registered against 
them under the relevant laws One hijacker was 
killed in the course of rescue operation

Complaints Against Indian Companies

8131 SHRI V SREENIVASA PRASAD



Will the Minister of ETERNA AFFAIRS be   (c)whetherlhere is any proposal to enquire

pleased to state into the matter and

77  WrittenAnawws   VAISAKHA20,1915 (SAKA)  WmonAnsmrs 78

(a)whathertndBn Mission in Germany and 

France have received any complaints against 

Indian companies during the last two years

(b)  if so, the details thereof, year-wise and

(c) the action takenproposed to be taken 

by the Government in this regard?

THEMINISTER OF STATE INTHE MIN­

ISTRY OF ETERNA AFFAIRS (SHRI 

SA MAN KH RSHEE) (a) Yes Sir

(b) France  1991-0 complaints

1992-22complaints

Germany   1991 -18complaints

1992-29complaints

The complaints were mainly related to 

cancelation of orders, non-payment of invoices, 

quality, damaged goods and late defcvenes

(c)   Our Missions regularly take-up and 

facilitate resolution of such complaints, through 

Ministry of Commerce, Export Promotion Coun­

cils, Commodity Boards and the concerned 

companies

Supply of Softwater for Metro Channel

812   SHRI JEEWAN SHARMA Will the 

Minister of INFORMATION AND BROAD­

CASTING bepleasedtostate

(a) whether attention ofthe Government 
has been drawntothe newsitem caption NFDO 

favoured firms fatten at Doordarshans ex­

penses appearing in the Economic Times 

dated Aprit2,199

(b) if so, the facts thereof

(d) if not, the reasons thereof?

THE MINISTER OF STATE OF THE MIN­

ISTRY OF INFORMATION AND BROAD- 

CITING (SHRI KP SINGH DEO) (a) Yes 
Sir

(b) The inferences made conclusions 

drawn in the news item arenot corroborated by 
the facts ofthe case

(c) No Sir

(d) Does notarise

[Transtetiail

Air Station at Gopeswar, P

81    DRDVENKATESWARA RAO W1 

the Minister of INFORMATION AND BROAD­

CASTING bepleasedtostate

(a) wheflheriheGovemmentproposetoset 

an AIR station at Gopeshwar in Chamoficfistrict 

(ttar Pradesh) and

(b)if so, the time by which it is likely to start 
funcborwig?

THE MINISTER OF STATE OFTHE MIN­

ISTRY OF INFORMATION AND BROAD­

CASTING (SHRI KP SINGH DEO) (a) and

(b) Yes, Sir A new radio station at Chamoli is 

under implementation and is expected to be 
technically ready in 199-9

[EngtstH

--mi*i---mm----------------m---------AB*-------i---rsanumininawicncwvviovBangHKmn

81    SHRI AMAR ROYPRADHAN Wifi 

the Minister of ETERNA AFFAIRS  be 
pleased to state



Motion for Presenting MAY 10,1993 & Motion for Considering the
* 7 0  Address to President unde Article 124 Report of 1C Investigating the ground for ^

™ removal tit V Ramaswami Judge SC of India
(a) the number of Indian Enclaves in (b) the facilities provided by the Indian

Bangladesh territory; Government to those students.

(b) whether the facilities such as Courts 
etc, have been provided to the residents of such 
Inchan Enclaves,

(c) if so, the names of the enclaves wfiere 
such facilities are available;

(d) if not, the reasons therefor, and

(e) the time by which these facilities are 
likely to be provided there9

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI R L 
BHATIA) (a)to(e) Therearel^exchange­
able and 11 non-exchangeable Indian enclaves 
in Bangladesh territory Indian has no control 
overoraccesstotheseendavesmBanglandesh 
Therefore, the question of providing facilities 
such as Courts to residents of such Indian 
enclaves does not arise

As stipulated under the Indo-Bangladesh 
Land Boundary Agreement, 1974, the Indiana 
enclaves in Bangladesh and the Bangladeshi 
enclaves in India are to be exchanged Thede 
jure exchange of enclaves between India and 
Bangladesh has been held up due to the non- 
ratification of the Indo-Bangladesh Land Bound­
ary Agreement of 1974

Foreign Students

8135 SHRI VUAYNAVALPATIL Willthe 
Minister of EXTERNAL AFFAIRS bepleased 
to state

(a)the number of foregm students studying 
in various institutions with their distnbution, 
State-wise as on March31,1993,

(c) the details of co-ordination with local 
authorities in resolving vanousproblemsfaced 
byforeign students, and

(d)thefiaureplansfor exchange of students 
with various countries dunng the Eighth Plan7

THE MINISTER OF STATE IN THE MIN­
ISTRY OF EXTERNAL AFFAIRS (SHRI 
SALMAN KHURSHEED) The information as 
regards foreign students m India under various 
official scholarship schemes, administered by 
the Indian Council for Cultural Relations, is a 
follows

(a) The number of foreign students receiv­
ing scholarships under vanous schemes and 
their State-wise distribution in India are given in 
the attached Statement-1

(b) The facilities provided to the students by 
the Indian Council for Cultural Relations are 
givenin the attached Statement-ll

(c)The Regional Officesof the Indian Coun­
cil for Cultural Relations coordinate with the 
foreign Students Advisors in the concerned 
educational institutional in their respective re­
gions and with the local authonties to help 
resolve problems faced byforeign students and 
also help them to acclimates to local conditions 
The Regional Offices of the Indian Council for 
Cultural Relations and Foreign Students Advi­
sors in the vanous regions are as per Annexure- 
III

(d) Future plans for exchangeof students 
with vanous countries will be decided m consul­
tation with the Ministry of Human Resource 
Development
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SNd Name of the State/Union Territory Number of Students

15 Punjab 109

16 Rajasthan 36

‘17 Tan* Nadu 51

18 Uttar Pradash 305

19 West Bengal 145

20 roncxcnefry 6

Total 1537

383 384
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Pb f l OtrvIc— «8ocM 8 f vk»  MR. SPEAKER: Yes.

3135-A.SHRISOBHANADREESWARA 
RAO VADDE: W ithe Minister of COMMUNI- 
CATIONS be pleased to state:

(a) whether the social audit panel of the 
communications Mtajetryhaaurged the Gov> 
emment to treat the postal services as social 
service and treat the excess expenditurB over 
revenue as‘Subsidy’instead of toss account,

(b) if so, the details thereof;

(c)whethertheGovemmerthaveagroedto 
the proposal; and

(d) if not, the reasons therefor?

THEMINISTER OF STATE IN THEMIN* 
ISTRY OF POWER (SHRI P.V. RANGYYA 
NAIDU): (a)and(b). The actual recommenda­
tion is that expenditure on services such as 
posteards and regotered newspapers which the 
Postal Department is required to provide to 
provide at rates below the cost should be 
considered as ‘subsidy’ instead of ‘defnt*.

(c) and (d). The issue has been duly 
considered. Under the present system, tne 
d e ^  incurred by the Postal Department isfidfy* 
covered by the Central exchequer by means of 
budgetary support. In effect therefore, postal 
services which have a high social content are 
duly subedisedbythe Government

12.00 hr*.

[EnghsQ

SHRICHETAN P.S.CHAUHAN: (Amroha) 
Mr. SpeakerSIr, through you...

MR. SPEAKERS which subject you are 
going tospeak?

SHRI CHETAN P.S. CHAUHAN: About 
Narora, Sir.

SHRI CHETAN P.S. CHAUHAN: Mr. 
SpeakerSir. through you I bring to the noticeof 
this House,theMmterar\the Government the 
hazard of Narora Atomic Power Plant.

On 31st march 1993, there wasamajorfire 
at Narora Atomic Power Plant. The problem 
was that the sophisticated fire warning system, 
which was instated there, failed miserably. The 
leakage of radioactivity witt affect about4crore 
peopte in the vicinityof the plant and it is going 
to some of the big towns tike Moradabad,
Bulandshehar, Ghaziabad...

MR. SPEAKER: Shri Chauhan, I have 
allowed to ask the question to get the informa-* 
tion. Are you sure that the information you are 
giving is correct?

SHRI CHETAN P.S. CHAUHAN: Yes, Sir.

MR. SPEAKER. Otherwise unnecessar­
ily scare is created in the society. If you are not 
sure about it, ask for the information. I am going 
toask the Government to make statement on it.
If you aresaying that so many people are going 
;*ote affected then there will be unnecessary

SHRICHETAN P.S.CHAUHAN: tteeffed 
will be upto about 100kms.

MR. SPEAKER: That is why, do not say 
that this is goingto affect so many people. Ask 
about the information.

SHRI RAM NAIK (Bombay North): Sir, the 
Government should make a statement on this.
In addition to that the Tarapore Atomic Energy 
Plant also should be included.

MR. SPEAKER: No, I am asking him.

SHRICHETAN P.S. CHAUHAN:Sir, the 
fear is already therein the minds of the people. ■
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MA. SPEAKER: Shir Chauhan, i allowed
you to ask Ihis question because Ithought itwas
avery~matter. Butstan<inghere inthe
House, if you are making some statement, that
statement should be based on some facts. If it
is not based in that area. You ask for the
infonnation, IwiI ask the Govemmenttogive the
information.

SHRICHETANP.S.CHAUHAN:Thishas
been reportedinallthemajornewspapers ...

MA.SPEAKER:lamnotgoingtoalow. If
it is your infonnation I will allow you. I am not
going to allow you to make a statement on the
basis of a report.

SHRI CHET AN P.S. CHAUHAN: It is true
that there is fear amongst the people ..

MA. SPEAKER: No, pl~ase understand
the complications involved in it.

SHRICHETAN P.S. CHAUHAN: At least
Iwould want lhatthe fire fighting: ..

MA. SPEAKER: Iwill ask the Govemment
to make a statement. Iwant the Govemmentto
make a statement on the fire accident at Narora
Atomic Power Plant

12.04hrs.

RE: SUPREME COURT JUDGEMENT
ON RESERVATION FOR SClST IN PRO-

MOTIONS

(TtanSIationI

SHRI RAM VllAS PASWAN (Rosera) :
Mr. Speaker, Sir, Iwantto seek your protection.
AI the parties havesaidlhat as recommended
by reservaIionstheMandalCommission should
notaffectSCsJSTs. Thehon.Ministerhasalso
stbniItedthattheprornotionsof SCsISTs would
not be affected by the judgement of the Supreme
Court on MandaJ COmmission. I had also met

MAY10, 1993 Reservation for 448
Se/ST in Promotions

you in this connection. 1600 posts have been
advertised by the Syndicate Bank. In scale n
there are 1050 posts, in scale-Ill 475 posts, in
scale IV,114posts,scale-V 16. inscaleVI-5and
in scale VII on e post. This has been published
by the Syndicate Bank vide order dated 23.4.93.
Ithas been mentioned in that orderthat reserva-
tions have been cancelled in the promotions. I
quote:-

[English]

"In pursuance ofthehon. SupremeCourl
judgement the bank provided reservation for
SC/ST officers inpromotion. communicate vide
mo 50and so dated 19.4. 93" ..

[ Translation]

The judgement of the Supreme Court of .
1991 favours the reservation in promotions.
Accordingly, promotions have been given and
now the Govemment States:

[English]

"The Government of India has since exam-
ined the matter and have clarified that the Syn-
dicate Bank is not required to provide reserva-
tion for SC/ST, in promotions ...."

[Translation]

My submission is that nothing can be.
greater untrue statement than this Govemment.
This demand is being raised time and again in
the House andmoreoverwe have quoted at least
ten examples and the first one is of Punjab
Government. The hon. Minister has been reit-
erating again and again that the interests of the
SC/ST would not be allowed to get affected.
1600 posts have been advertised and the provi-
sion for reservations in promotions have been
abolished for these posts. Who is responsible'
forthat? If someofficerisfoundresponsible, he
should be suspended; if the Minister is respon-
sible, he should resign and iftheGovemment
is responsiole, it should also resig']. We urge
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upon the Government that Shri Kesri should 
throw some light on the issue....(lnterruptions)

MR. SPEAKER: He was stated but the 
others do not get time to express their views.

THE MINISTER OF WELFARE (SHRI 
SITARAM KESRI): Mr. Speaker, Sir, afterthe 
judgement of supreme Court, I have made a 
statement in the very House on20.12.92that it 
doesnot disturb the present system for promo* 
tion or reservation in services... (Interruptions) I 
have already stated that regarding the judge­
ment of Supreme Court on Mandal Commission 
report.... (Interruptions) We reiterate our com- 
mitmentto SC/ST...(lntenvpt/ons) Please keep 
quiet...(/nlemjptians)

MR. SPEAKER : Speaking only is not 
enough, you must learn the art of listening.

SHRI SHARAD YADAV (Madhepura): 
IWhat is his response in this regard. He never 
mmespreparedL.'(lnterruptions)

MR. SPEAKER: First sit down. This is an 
mportant issue. Please listen to the views of the 
Government. Youarenotli$teningtowhatheis 
png to say. If you interrupt, he will sit down...

(Interruptions)

SHRI SITARAM KESRI: How canbe afford 
to listen? It amounts to his exposure. I had 
jiubmitted-in this House itself on 20th 
beoember...(/nfem4pton$)

SHRI NITISH KUMAR (Barh): You are 
&\ng expose<i...(lntemjptions)

SHRI SITARAM KESRI: We had reiter- 
^ourcommitment to protecting the interests 
|  SC/ST. I repeat my statement that if the 
Supreme Court judgement... (Interruptions)

SHRI ATAL &IHARI VAJPAYEE 
LUCKNOW): Mr. Chairman. Sir, what does it

' * * Expunged as ordered by the chair

mean by ‘if’ Has the hon. Minister not read the 
judgement? Has the Government notfomred its 
opinion in this regard? ‘If the judgement 
s\a\es...(lntemjptions) The hon. Ministershouid 
not say this. There cannot be two opinions in 
respect of the judgement. The Government may 
form a different opinion of its own it may try to 
implement the same, but if the government says 
that “if”” the judgement of the Supreme Court 
states this, than the government adopts such 
and such stand** (Interruptions)

SHRI SITARAM KESRI: I had stated that 
wahtever statement I had made on December 
22,1992,1 was repeatingthe same; moreover I 
am not saying anything at the present. Youare 
a learned person and even then you are talking 
like this. I am coming to the present circum­
stance; you are makingspeech even beforethat. 
Whateveryou havestated that we would amend 
the Constitution, if necessary. We would also 
pay attention to the views expressed by you.

SHRI HARIKISHORE SINGH (Sheohar) 
: Please respondtothe question regardingTenth 
Schedule...(lnterruptions)

[English]

MR. SPEAKER: This is not correct. Letthe 
Minister complete.

[Translation]

SHRI SITARAM KESRI: As regards the 
question of 1621 posts in Central Bank Syndi­
cate Bank or any other Bank, there is no provi­
sion of reservation as per the judgement of the 
Supreme Court. But I would like to state that 
would justify it too in view of this problems.

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, I beg your pardon and I beg pardon 
of the House also that I should have not inter­
rupted Shri Kesn while he was speaking. You 
yourself would admit that the situation is not still
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clear. What is the reaction of the Government 
regarding the Supreme Court orders. Whatdtf 
ShriKesripsayonDecember22isdearbutthe 

' judgement ot the Supreme Courtshouldbe laid 
on theTableof the House in a right perspective 
in view of the present circumstances and what 
istheresponseoftheGovemmenionMshould 
also be made dear. IdoagreethattheMandal 
Commission was set up to safeguard the inter­
ests of thebackwarddassesandthe intermts 
of SC/ST should not be affected by it  But the 
situation has not become dear as to what is the 
Supreme Court judgement and what is the opin- 
k>n of the Government in this regard. Just now 
Shri Kesri has submitted that the amendment 
wouki be m ^  in the Constitution atanappro- 
priatetimeifnecessary. I would Ike toaek when 
this need would arise. If there is any need to 
make an amendment in the Constitution, then 
the matter shouldbedBcussed withal. But the 
situation is uncertain. The matter is being 
delayed. I am very sorry that is why I had to 
interrupt you.

SHRI SITARAM KESRI: Ashe hasstated, 
the judgement shouldbe laid on theTableof the 
House and it should be discussed. Wehaveno 
abioctk)n\o&...(lnternjptions)

MR. SPEAKER: Only speaking will not 
solve the problem. The question is this whether 
theprovision of the judgement are appficable to 
thecandidatesoftheSC/ST ornotwhetherftis 
applicable to the bank employees or not, if it is 
so, the reasons why these orders have been 
issued by the Syndicate Bank. If it is not 
applicable, what is the Govemmentgoingtodo 
for that.

SHRI SITARAM KESRI: After the Su­
preme Court judgement, I hadmadeastalsment 
on December 22 and as per that 
8tatemertt...(Jof0fn49foris)

[Transtotoorii

SHRI HARIKISHORE SINGH: Again heis 
mentioning December 22.

MR.SPEAKER: Intonupttonswi not solve 
tfiepurpose. If youdon’t want reply, let him set
down and you may continue to speak If youwant 
reply let him speak.

SHRISITARAM KESRI: I saidthat * 

[tngKsni

“At present it will not be disturbed." 

[Translation)

Therefore, I wiH take tmmecKate action on 
theviewsexpressedbythern(/ntem4ptons)

SHRI SHARAD YADAV: What action wiH 
you take? WHIyou cancel that or issue orders. 
What wifl you do?(lnterruptions) Mr. Speaker, 
Sir, what will he do, either he wiH cancel it or 
issue orders?(totemjpfons)

MR SPEAKER: What areyoudoing? There 
cure othersubjects to be taken up; take them up 
Yougotthe reply. He said that the action is being 
taken, after that your problem should have been 
solved..

lEnsm

HariKishoreJi, Yoncome on helicopter 
crash please.

----lironmmoni

SHRI KALKA DAS: Mr. Speaker. Sir, this 
is not confined to Syndicate Bank only such 
situations arising everywhere and in each de- 
partner*. (interruptions/

MR. SPEAKER: Please see. Your point 
was important one, solalowedyouto raise it...

{
SHRI RAM VILAS PASWAN: Sir. it is 

goingon everyday.

MR SPEAKER: Though this mailer was 
notintheRst.yet9aBowedyouloraieeit. Not
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only this I also asked the Government to make 
astatement thereon and the Govemmentdkiso. 
Even then, if you want to continue it, then the 
buswiess of the House can't be taken up. YesMr.
HariKishore Singh...

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir with your permission, I would like 
to draw the attentibn of the House toaserious 
incident.

General commanding officer of Eastern 
Command, his wife and several senior officers 
of Indian Army died in a helicopter crash. Mr. 
Speaker Sir, it is very sad and such accidents 
are taking place time and again. I would like to 
ask theGoveirvnent about the steps being taken 
to stop such accidents. Which company manu­
factured the said helicopter andwhen and how 
many helicbpter have been manufactured by 
this company? These helicopters are still uti­
lized by various wings or our Army. ShriRajesh 
Pilot ispresent here... How many such helicop­
ters are being utilised by army? In which year 
this helicopter was purchased? I would like to 
know all this because such accidents are taking 
place time and again. This helicopter was 
purchased 5-1 years ago from Wetland com­
pany...

MR. SPEAKER: Thisheiicopter belonged 
to the Ministry of Defence and officials of De­
fence were traveHingby it. Home Ministry is not 
concerned with this subject.....

SHRI HARI KISHORE SINGH: Mr. 
Speaker, Sir, which company manufactured 
this helicopter and how many such helicopters 
are being utilised by army.

[Englishl .

MR. SPEAKER: I will ask the Government 
to make a statement on the helicopter crash 
please.

t T . n  n  r f f t l in  n lllianSIBuO n\ #

SHRI NIT1SH KUMAR (Baih): Mr. Speaker, 
Sir, two newspapers of the Times of India 
pubication group, viz., The Times of India and 
Navbharat Times are pubfehed form Patna but 
their publication has been cfecontaiuedfrom the 
24th of the last month. Journalists and non- 
joumafists staff of these newspapers demanded 
implementation of recommendations of the 
Bachawat Wages Commission. The Times of. 
IncKa should have been put in category ‘A’ but it 
is being put in category-7. The employees of the 
Times of Indra Group at Patna are much agitated 
with the actions of the Management. False 
charges were leveted against oneemployee as 
aresult of this he hadcommitted suicide and the 
Management wanted to implement scheme of 
modernisation forcibly from 24th April....

[EnglishJ

MR. SPEAKER: This is a private matter,
I wiH not allow it. As faras the application of the 
Bachawat Report isconcemed, you are on point, 
but on other points you are not.

f  T f >  r t n l n i i n  i lI I ransxanonj

SHRICHHEDI PASWAN(Sasaram):Mr. 
Speaker, Sir,400employees are on the verge 
of starvation there..

MR. SPEAKER: Thatisaprivateindustry. 
The Government has no control over it.

(InterruptionsY

SHRI NITISH KUMAR: Mr. Speaker, Sir, 
the basicpra'tyem is. about the implementation 
of recommendationsof the Bachawat Commis­
sion and now the employees and journalists 
working there are brassing forthe implementa­
tion of the said recommendations. The attitude 
erf making delay has created other problems. 
We have discussed it here, A most unfortunate

*Not recorded
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incident has happened there A charge has been 
levelled that an employee committed suicide 
which I have discussed here on humamtanan 
grounds Recommendations of Bachawat Wage 
Board should be implemented The recommen­
dation of this Wage Commission are applicable 
to the Times of India Group but most unfortu 
nately it has not been implemented to the Staff 
working for Patna Edition As a result the 
publication of the newspaper has been discon 
tinued and the reader is not getting the issues of 
these newspapers Negotiations were going on 
in this regard between the Management and 
empolyees the labourDepartment of the State 
Government had interfered m it but suddenly the 
Management leftthe negotiation andthen there 
has been undeclared lock out The employees 
staged Dhahran but the Management adopted 
undeclared lock out It is a strange situation It 
is an attack on the freedom of the press and the 
Management want to reject their demands 
Therefore I thought it proper to raise this issue 
through you and I would thorough you like to 
demandfrom theGovernmenttointerfere in this 
matter so that the publication may be restarted

[English]

SHRI CHITTA BASU (Barasat) Sir 
through you I want to draw the attention of the 
Government regarding the pension scheme for 
the employees of our country

I have got with me an advertisement which 
has been published by the Control Provident 
Fund Commissioner giving the details of the 
scheme which the Government propose to intro 
duce And there is to be a legislation on that 
subject

There has been no agreement among the 
Control trade unions regarding the legislation 
and also about the scheme itself It was decided 
that there should be a meeting of the Central 
trade unions and if the scheme is accepted by 
the thentheHousemaytakeitupandpassitas 
early as possible But this advertisement is 
from the Central Provident Fund Commissioner

Reservation for 456 
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giving details of the benefits which these em­
ployees are entitled to get This has cased 
confusion among the million of the employees 
because there has been no scheme so far 
accepted and prepared so far by the Govern 
ment

I would therefore requesttheGovemment 
to se that the millions of the employees of our 
country are not confused and the schemes is to 
be evolved after due consultation with the Cen 
tral trade unions and a legislation has to be 
passed as early as possible

ITranslations]

SHRI DAU DAYAL JOSHI (Kota) Mr 
Speaker Sir I would like to draw the attention of 
the House to great problem being faced by the 
country Life saving drugs have not been avail 
able for the last three months It appears that 
there is some calculated conspiracy between 
manufacturers and traders It is unfortunate that 
even after frequent assurances given by the 
Government it has not so far been able to 
announced a druq policy forthe country Here 
we see the fourth Minister of Health of this 
Government He has also not been able to 
announce a druq policy consequently this 
encourages the drug manufacturers to hoard 
drugs in time of need depending on the will drug 
of manufactures At present vitamin C <s out of 
market Sukee tablets that are required to be 
taken after operation for healing are also not 
available in market This is s because the drug 
manufacturers sell such drugs to the manuf ac 
turer of Gold Spot in which it is used This is why 
a drug like Vitamin C is not available in market 
for patients And if at all it is available in the 
market it is so only after the manufacturers of 
such drugs huge clandestinely take huge ex 
cess amount irom the drug dealers Through 
you I would like submit that the Drug Control 
Department which is already in existence is not 
discharging itsduty and is not enofrcing the rules 
of the Government and consequently the prices 
of drugs are increasing day by day The prices 
of life saving drugs have already increased by
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five per cent. I would like to submit to you that 
the provisions of Drug Control Act should be 
implemented. We have long been discussing 
the likely dire consequences of Dunkel Propos­
als on agriculture, nevertheless the acceptance 
of Dunkel Proposals are also likely to have a 
very adverese impact on medicine. Through 
you I would like to warn the Government that 
acceptance of the provisions of Dunkel Propos­
als concerning medicine will lead to a situation 
when medicine will not be easily available in the 
market for patients. I would further appeal the 
medicine should not be included in the list of 
Dunkel proposals. India should not, at any cost, 
agree to the proposals otherwise it will be very 
unfortunateforour country. I say the patients of 
the country will not get drugs at all. I appeal toyou 
to get the thing clear from the Government 
whether medicines will be made available for 
patients of the country or not. The people of the 
country are not getting medicines at present. I 
would submitthat the Government may please 
make a statement in the House.

[English]

SHRI KABINDRA PURKAYASTHA 
(Silchar): Mr. Speaker, Sir, first of all, because 
of the incessant rams for the last few days, a vast 
area of Bark Valley of Assam, particularly the 
districts of Karimganj. Hailakandi and Cachar, 
have been badly affected. Atleasttwopersons 
were killed and property worth many lakhs of 
rupeeswasdamaged. Inthe mean time, due to 
a whirlwind that blew over the district of Cachar, 
particularly over the constituencies of Sonai and 
Dholai, many dwelling houses and institutions 
have been destroyed and that caused heavy loss 
of property. Whenever local public representa­
tives approached the Government of Assam, 
.the reply from the Administration was that there 
is no fund for giving any relief to the people. I, 
therefore urgent upon the Government of India, 
considering the situation and helplessness of 
the Government Assam, to come forward of 
sanction befitting fund for giving relief to the 
affected people of the valley.

MR. SPEAKER: “Leakage of UPSCques- 
tion papers”—Shri SHarad Yadav.

[Translation]

SHRI SHARAD YADAV (Madhe pura): 
Mr. Speaker, Sir, thanking you for providing me 
an opportunity to express my views, I would like 
to raise an issue concerning examinations. 
Incidents of leaking out of question papers at 
various universities examinations have alarm­
ingly increased, the recent incident of leaking 
out of question paper at the examination con­
ducted by Delhi University occurred on the day 
before yesterday only. The situation has wors­
ened so much thattheexammationsconducted 
by the reputed institutions like U PSC have also 
been affected. The C.B. I inquiry was instituted 
to investigate into the incident of leaking out of 
question papers of the UPSC examinations held 
are Allahabad centre in 1992. The Controller of 
Examinations was found responsible for be 
incidentas was revealedby the investigation. 
The candidates, later on. formed an mter- 
university students union and staged dharna 
here several times. Nearly one and a half lakhs 
candidates had taken the saidexamination. The 
C.B.I. concluded after investigation the he inci­
dent of leaking out of question paper did occur 
there. A write-petition in this regard was also 
filed in the Supreme court. After the preliminary 
hearing and afterconsideringthe report of C.B.I. 
etc., the supreme court pronounced in its judg­
ment that irregularities were committed at the 
examinations.

Mr., Speaker, Sir. there are several such 
candidates among the one and a half lakhs 
candidates who are on the verge of becoming 
overage. They were availing the last ekance of 
examination. I would like to submit that the 
Government should provide one more opportu­
nity to all those one and a half lakh candidates 
to take the examination so that they may build up 
their career. Those candidates are innocent. 
The incident of leaking out of question papers 
and the subsequent cancellation of the examina­
tions were due to irregularities committed by



4®  Re SupremeCourt 
Judgementon

otherperporeandyetthooocancfcteteshavenot 
been given achanoe to reappear atthe exami­
nation, the youth throughout the country are 
agitated and they are staging dhama

The future of all those one and hatf lakh 
youths is bleak Moreover occurrence of such 
incidents raises a question mark on the very 
credibility of such examinations Examinations 
held at particular centresarecanceled while at 
someothercentresare notcanceiedfoUowing 
the incidents of leaking out of question papers 
This mater, therefore, assumes great signifi­
cance

The students who took the examination of 
UPSCin 1992had also given several sugges­
tions to the Supreme Ckwrt on the 30th January, 
1993 The court noted their points for consider­
ation to improve the examination system The 
judgement the Qjcknownowbench of the Uttar 
Pradesh High Courtmthe case filed by one and 
a half lakh youths is, however, due to be pro­
nounced Butthefactiamainsthatirregulanties 
were committed in thoseexarrvnatnns and the 
controtlerof Examinations was dismissed for 
hissaKJinvolvementntheirregulanties But the 
Government has sofar done nothing for those 
one and half takhs candidates, many of whom 
are overage now They took the examination 
avffikng their last chance I would hke to the hon 
Minister to make a statement in the House 
explaining the stand of the Government in this 
regard (Intenuptons)

* SHRI NITISH KUMAR Mr Speaker, Sir 
how the Government must make some state- 
mentin this regard as this matter is being raised 
m the House for so many days

lEng&H

MAJ GEN (RETD )BHUWANCHANDRA 
KHANDURI (Garhwal)- Sir. I have just come 
backfromvisittotennonst-tomdistnctofDoda 
Three more MPs had gone along with me, 
namely ty  Chetam Chauhan and Mr AR  
MauryafromtokSabhaandMr Vishnu Kant
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ShastnfromRajyaSabha Wespentthreedays 
in the district i e 6th, 7th 8th May I would like 
to convey our impression tothe Government 
and also to the Members of the House The 
situation in Boda district has become quite bad 
and it isfastmovrngtowards the same situation 
as in Kashmir valley It is therefore, necessary 
forthe Governmenttotakeimmectatetoughand 
hard action Otherwise we wiH come back tothe 
same situation as we have in the Valley today 
where solutions are becoming more and more 
difficult The terronsts are having a free run in 
the District The district administration has 
become virtually helpless, it has been totally 
paralysed and the terronstsand the rrvbtantsare 
striking at will

We had met he dbstnctadmrostration people 
also but unfortunately whatever they have been 
saying is not as perthe ground realities There­
fore, I request he Government to look m to this 
The terronsts are trying to change the ethnic 
composition of the District and trying to make it 
acommunal situation which should be avoided 
at all costs

I would like to give you a few examples 
about the type of activities that are taking placed 
there On 15th August, it was decided to have 
“Yomeh Syah" (Black Day) So. on that day 
the black flags were hoisted all over

Apart from other activities. 200 people 
collected at Kishtwar and caught hold of adorv 
key and putapiacard around its neckand wrote 
‘P V Narastmha Rao’ and paraded it in the 
market but he local administration did not do 
anything It was very disheartening and dis­
graceful

MR SPEAKER Why are you making all 
this mention here and making n ugly?

MAJ GEN (RETD )BHUWANCHANORA 
KHANDURI The people are very much con­
cerned and they arehurt

Another example is Border Roads poŝ
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was tooted on the 8th of September. Theytook
away explosives with3000detonators. Bolder 
Roadsvehiclewastafcenaverandthedriverwas 
naken along with the vehicle. The explosive 
materials weretoatedinftesame Border Roads 
vehicle arxi the driver had to take the vehicle up 
to the place where the terrorists wanted themto 
unloed at the appointed place. (Interruptions) 
There are many things to be said.

Sir, I will give suggestions. The district 
Doda must be declared" dsturbed area” andthe 
Amiy be askedtoflushouthe terrorists. Therehre 
10,000ex-servicemen in the District who are 
willing too work voluntarily as the“village vol- 
untaryforce”. They onty what weapons. I re­
quest the Government that they may be given 
sophisticated weapons and organize the ex- 
servicemen like the Punjab village vohmtry 
force. They will be capable of handling the 
terrorist activities.

There are four mountain parses. The 
terrorists come through four passes from the 
Valley side to Doda district. The Army should 
take over these passes and seal the passes so 
that the terrorists from the Valley side do not 
come to Doda dstrict.

There was a day light murder of one locpl 
leader on the 19trh December1992. Onthe11th 
December, he had written a letter to the DC 
saying that either he would be kidnapped or 
murdered. But yet nothing was done by the 
administration . His name is Mr. Santosh 
Thakur. I request the Qovemmentto institute 
CBI enquiry astowhy the District administration 
did not take any action on this.

There ave some BSF people deployed in 
the area, (suggest thatCRPFshouWalsobe 
deployed because the way the BSF have be- 
haved there have cost teith of the peopte. So,the 
CRPFshouidbedeployed

• -----»-■»—tlimnomoni

SHRI QIIROHARI LAL BHARGAVA 
(Jaippur):!^. Speaker,Sir,the Urten Govern­
ment has fixed the support price of whealand

Re: Cancelation of By 462- *— ----OmCuOnS

bariey at Rs.330andR&260per quintai respec­
tively. Rajasthan has gotabumper crop this 
time. There is large scalearrivals of bariey and 
wheat. The Food Corporation of India is nt 
purchasing the food grains. Foodgrains are 
beingsupjafeedtothe wholesale maricetsnKota, 
Ganganeger, SawaiMadhopurandBharalpur. 
ButtheFoodCoipcxationisrefusingtopurchase 
foodgrainsastheydonothavesacks. IftheFood 
Coipotation does not purchai» foodgrains even 
at the support price fixed by the Centre, the 
foodgrains will get spoiled

The farmers, from whom the foodgrains 
havebeenpurchaseofbyFoodCorporation.am 
notbeingpaidpriceforasmanyas 15days. Due 
totheirrBSponstote attitude of the Food Corpo­
ration, wheatisnct being purchased at support 
prioe.

The electricity charges and prices of fert*- 
izershaveaiBogoneup. Thefarmersof Râ aslhan 
are in much dstress as they are not even getting 
the support price. In Punjab and Haryana the 
wheat is being sold at Fte.555per quintals. The 
price of cotton has also decrsaeed. I, therefore, 
WKjuowiniunwnwMimmoniioqreaine rooo 
Corporation topurchase wheat and barety.so 
the the farmer can get the support pnce.

RE: CANCELLATION OF BY-ELEC­
TIONS TO CERTAIN LOK SABHA AND 

ASSEMBLY SEATS.

lingua*

MR. SPEAKER:Now there are one ortwo 
issues before me.

SHRI P.Q. NARAYANAN 
(Gobichettipaiayam): I have given notice.

MR. SPEAKER: lamjustspeakmgabout 
the same thing. BeforelaNowyoutospeakon 
this point. I would 0te to make it verydearthat 
asfarasthecancelationoffheLokSabhaand 
the Assembly otefcttona ate concerned. I wiB
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allow you to have your say on the floor of the 
House. But as perthe Constitution, as per the 
law, if you are speaking anything against the 
Constitutional authority, thatwill not goon r&ord.

SHRI PG. NARAYANAN: Mr. Speaker, 
Palani bye-election in Tamil Nadu has been 
postponed on flimsy grounds. The presence of 
drought is known to al, including the Election 
Commission at the time of announcing election 
notification itself.

It is strange to note the election has been 
postponed on the ground of drought whenpoHing 
was about to take place in anothertendays.

I admitthat there is scarcity of water. The 
Government of Tamil Nadu has been solving 
this problem on war-tooting. But it is very unfit 
to postpone the election on this ground. Earlier, 
Ranipet Assembly election has beetn postponed 
on flimsy grounds. One of the reasons attributed 
is that of naming one of the bifurcated districts 
of South Arcot after Shri S. S. Ramaswami 
Padayachiar, but it has nothing to do with the 
Ranipet Assembly constituency. Ranipet As­
sembly seat is situated in Ambedkar district 
which is altogether different from South Arcot 
district. So, it has nothing to do with Ranipet.

The decision on election is arbitrary and 
unjustified. All the people of Tamil Nadu know 
who is behind this decision. The Congress is 
resorting to undemocratic method to avoid de­
feat. Hadthe election come through,our AIADMK 
party would have proved tha Al ADMK underthe 
leadership of Shri Puratchi Thalaivi is strong 
enoughtostandaloneandwintheelection. The 
Congress is unable to stand alone without any 
strong alliance partner. (Interruptions)*

MR. SPEAKER: Only the statement of 
Shri P. G. Narayanan will go on record.

(Interruptions)'

MR. SPEAKER: That will not goon record.

* Not recorded.
"Expunged as ordered bylhe chair.

SHRI P.G. NARAYANAN: Let me com­
plete.

MR.SPEAKER:That is not going on record.

(Interruptions)

SHRI P.G. NARAYANAN: Ittiasnothingto 
do with it. It is a different district. (Interruptions) 
Let me complete it. (Interruptions)

MR. SPEAKER: Please take your seat. I 
have not allowed you. It is not going on record. 
Shri P.G. Narayanan, Please continue.

SHRI P.G. NARAYANAN: Thepeopleof 
Tamil Nadu will not accept the Congress culture 
which is anti-people and cunning. The Congress 
Party knows that it will loss the deposit. (Inter-
ruptions)

MR. SPEAKER: I will look into it.

SHRI P.G. NARAYANAN: It is unfair, child­
ish. It is a baseless allegation. I deny this 
allegation. (Interruptions) •

The Congress Party has not started its 
electioncompaign till now knowing fully well that 
the election will be postponed. So, it is very 
’ nfair. The Congress is resorting to undemo­
cratic methods to avoid defeat. Let me com­
plete. (Interruptions)

MR. SPEAKER: Now, you have made your 
statement.

SHRI PG. NARAYANAN:**

MR. SPEAKER: This is not going on 
record.

(Intenvptions)

SHRI INDER JIT (Daarjeeling): This is 
beyond your guidelines set by you.

MR. SPEAKER: Shri P.G. Narayanan you 
were doing very well. Ithankyouverymuchfor



465 Re: Cancellation of VAISAKHA20,1915 (SAKA) By elections 466
presenting yourcase in a proper manner. You 
please stick to it. You did very well. You made 
your point very forcefully.

SHRI P.G. NARAYANAN: I have nogrudge 
against the Election Commission. I have to say 
something on the reason attributed to the post* 
ponpment.

MR. SPEAKER: Thatcannot go on record 
as per the Constitution. You made your point 
very well.

SHRI P.G. NARAYANAN: It is very unfair 
to postpone the elections.

MR. SPEAKER: I wanted to thank you for 
stickingtothe rules as well as making yourpoint 
very forcefully.

(Intenuptions)

SHRI P.G. NARAYANAN; It is summer 
season. It isquire natural that there is a scarcity 
of water. The Government of Tamil Nadu has 
been solving this problem on a war footing. It is 
very unfair to postpone the election on the 
ground of drought.**

MR. SPEAKER: Thank you. Shri P.G. 
Narayanan. Now, I call Shrimati Suseela 
Gopalan to speak. Madam, the same thing 
applies to you also which applied to Shri P.G 
Naryaanan. Hedidverywell. I hope you will also 
do in the same fashion.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Sir, I am neither from Kerala nor 
from Tamil Nadu.

MR. SPEAKER: Youwillnotbeallowed.

SHRI NIRMAL KANTI CHATTERJEE: I 
have raiseds it already. If you do not permit me.. 
I have to get into it! (Intenuptions)

SHRIMATI SUSEELA GOPALAN 
(ChairayinkN): Sir, there is no justification for

postponing the election in Ottapalam constitu­
ency. Afterthe declaration of election, therewas 
not a single incident in that constituency; there 
is no trouble at all. The previous day, the 
Collector had a meeting with all the political 
parties and he said that the law and order situ­
ation is very well and there is no trouble at ail. 
But, all of a sudden it seems that he Home 
Secretary or the DIG or somebody has sent 
some reportfrom the state Government andthat 
is why this has been postponed. But the Chief 
Minister says that he does not know anything. 
The point is eitherthe DIG or others sentareport 
withouttheknowledgeoftheChiefMinister. He 
declared there andtold the people that he has not 
said anything. But it is being postponed. There 
is no communal tension at all even before that. 
Even after December 6, in that constituency, 
therewasnotensionatali. Actually, the tension 
is in the minds of the Congress people. There 
is no tension in the state. Wecan very peacefully 
conduct the elections. (Interruptions)

There is a conspiracy behind this. The 
local BJPpeople had demanded postponement 
of elections. There is a conspiracy between the 
CongressandtheBJP to get somehow elected. 
They are helping the Congress to get elected. 
This is being done.**

He just believed the report of the ruling 
party. I do not know how the Central Government 
...... (Interruptions)

SHRI MRUTYUNJAYA NAYAK 
(Phulbani): Madam, the Chief Minister of T amil 
Nadu had sought the protection by the Central 
Govemmenttoprovide more helicopters. What 
is the reason for it when she is not in danger? 
How do you say that there is peace in the state? 
(Intenuptions)

SHRIMATI SUSEELA GOPALAN: These 
arguments are not at all valued. Both in Tamil 
Nadu and in Kerala, there is not ample reason for 
the postponement of the elections. (Interrup-
tions) -

** Expunged as ordered by the Chair.
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MR. SPEAKER- Please understand that 
thisaftemoon we aregringtohaMasome impor­
tant business. Wehavetoadfroum 1 o'dockand 
assemble at 2 o' dock

(Interruptions!)

SHRIMATI SUSEELA GOPALAN I fail to 
underetarxlhow the Central Government sends 
its report that the law andordersituation»very 
badin the constituency Actualy, action should 
be taken egamst the state Government If they 
areunaUetocontroithesrtuation, i  the situation 
is bad, the Chief Minister should be removed 
How dkltheoentral Government seridthe report 
to the Election Commission that the situation 
was bad. (fcttsmjptons)

MR SPEAKER Verygood In the finest 
manner ypu have put forth your views

t  I n i n  ■—  i f c n n i A\irmrrupoons)
•

MR SPEAKER Are we not satisfied 
unless we aH of us stand up together and speak 
at toast forfive minutes everyday? Wearedomg 
itm a proper manner Why are you giving up?

(Interruptions)

SHRIMATI SUSEELA GOPALAN I de­
mand that immediately there should be elec­
tions There is no difficulty for peaceful elec­
tions (Interruptions!)

MR SPEAKER Mr Artbarasu, very briefly 
please I warn you at he begwvng itself that both 
these Members who spoke.theydri it according 
to the rules You are expected to do the same 
tfrng

(/ntemjpfions)

SHRI ANSARASU ERA MADRAS CEN­
TRAL) I wiM do it according to rules The very 
factthatthe ChiefMlroster'slite is indanger,she 
asked for the protection from the Centre, wHI go 
to provethat the law and order situation mTamil

Nadu is very bad (MetrupbontH

KUMARIMAMATABANERJEE (Calcutta 
South) Let him speak, (/ntemjpfcons)

SHRI ANBARASU ERA. Recently, three 
accused were escorted from Madras to 
Madammambakkam On the way, the three 
accusedwhowerevNolvednihePadmanabha 
murder case, were freed by theLTTBby firing 
and one sub-nspector and two constables ded 
on the spot That definitely goes to prove that law 
andorder problem is not good in Tamil Nadu

Anotherthmg is,about Rs 450crores worth 
of Government schemes were announced after 
the declaration of elections That is definitely 
influencing the voters

Another point is recently theVanmyar 
Christians who were considered as a forward 
class people, they are declared backward dass 
people. They constitute one lakh population in 
Palani Therefore, it is nothing but influencing 
the voters What the Election Commission did 
is cofrect and it is justifiable It is democratic 
They all entered into undemocratic methods 
The AIDMK has lost the credibility of the people 
they have lost the influence of the people

MR SPEAKER, I will call you later

SHRI NIRMAL KANTI CHATTERJEE 
(Dundum) Why? /

MR SPEAKER I do not know

SHRI NIRMAL KANTI CHATTERJEE I 
should precede him

MR SPEAKER Nowyoudonotdtetateto 
me all the time as to how I should do it

SHRI LAL K ADVANI (Gandhi Nagar) Mr 
Speaker, Sir, even if you had not cautioned the 
HouseJ would have felt restrained speaking on 
th» subject because it is a decision which has 
been taken by a constitutional authority But I
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Sir, why I am raising it here is because. I 
iruriK, man aNmeseaecwonswnemervi respect 
of Palani. whether in respect of Kerala seat 
vacated by the Vice-President or whether it is 
the case of even Kalka - there should be a 
statement by the Government > till now all that 
we have read isintftenewspapersand we cannot 
confrorrt the Chief Election Commissioner ex­
cept byaMotion in the House. There is no other 
way.

So, the Government ows it tothe House. 
Here is same situation in which two elections 
have been canceled-one in Kerala and one in 
Tamil Nadu. One Section was canceled by the 
Election Commission, once agon dedared the 
it is done by the High Court, once agains can­
celed by the Supreme Court and once again 
canceled/upturned by the High Court; now it wS 
go to the Supreme Court Weare not concerned 
with what the courts do. But, we are very much 
concerned that everythmg that has been hap­
pening in the last one fortnight sets the precedent 
for the future. Andwhatistheprecedent?lwould 
like to know, for instance, did the Tamil Nadu 
state Government make any recommendation 
that the situation inTamfl Nadu is of drought and, 
therefore, elections cannot be held? Did the 
Kerala Chief Minister make any reacommedatios 
to cancel the elections? AccordingtoStvvnati 
Sushiela Gopaalan, the Kerala Chief Minister 
saidthathehasnothingtodowrthit. Is it true?

SHRIK.P. UNNIKRISHNAN(Badagara):
Yes.

SHRI LALK. ADVANI: I would like to know

And, Sir, I wish the B.J.P’sname had oot 
been dragged in but, ItotaHy overtook it because

* some parties are in obsession with it.

SHRI NIRMAL KANTI CHATTERJEE: 1 
would have also been happy had the B.J.P.‘s 
name has been avoided. But, unfortunately, it is 
a fact. Therefore, it could not be avoided. But, 
I am on a different point altogether. It is not a 
matterfor Kerala state: it is notamaterforTamH 
Nadu.

MR. SPEAKER: Do you mean to say that 
this kind of amatter should be discussed in the 
Zero Hour without giving notice to anybody?

SHRI NIRMAL KANTI CHATTERJEE: 
Zero Hour sometimes disposes of matters which 
are.....

MR. SPEAKER: Let us not take price in 
what we do in Zero Hour.

SHRI NIRMAL KANTI CHATTERJEE: It 
is tremendously important. All these activities 
were unlisted in the business.

Therefore, during the unlisted Hour, we 
have to raise 1 It is not a matter for West Bengal 
either. It is not a matter for the Council of 
Ministers either because there is a situation 
which had arisen when one of the Council of 
Ministers has to resign from the Coundl of 
Ministers for hisfailure to gel elected from West 
Bengal Legislative Assembly into the Rajya 
Sabha. H is forthe Parfiamenttodecide: Is there 
something wrong in our law that such thing could
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happen? It was continuing nicely for all these 
years But suddenly a situation has arisen 
wherein all kinds of onstacles are appearing in 
allpartsofotehcountryandeverywhere before 
an election can be held And the law is made by 
Parliament Therefore Sir I am anxious that it 
is not merely a question of an individual May be 
it is matter of individual I do not know If it is a 
matter of individual there is a M

If it is not a matter ofthenwehave
to have a look

MR SPEAKER Reference to the 
willgoofftherecoid

SHRI NIRMAL KANTI CHATTERJEE As 
the law stands today that has to take place 
Therefore apart from having a statement from 
the Government we want a statement from the 
Law Minister orthe Mimsterfor Parliamentary 
Affairs whether we ourselves have gone wrong 
That is why I would like to draw your attention 
Only last week the entire House Shri Chandra 
Shekharji was there stood up to say that we 
must discover a way out either through the 
Parliament orthrough

MR SPEAKER Referee to the 
is not on record

SHRI CHANDRA SHEKHAR (Ballia) I 
shall like to know under what rule you say that 
he word should not go on record'7

MR SPEAKER I will tell you I am very 
sorry that every now and then I am confronted 
with these questions

SHRI CHANDRA SHEKHAR Underwhat 
ruletheword should not go on record'7

MR SPEAKER With all respect for you 
I do not want to contradict everything you are 
saying But if you are not correct on the law point 
I have no option but to show it to you I will tell 
you this notice is not before the House Please

understand It is not before the House It is with 
the Speaker Please understand that it is with the 
Speaker

SHRICHANDRASHEKHAR Idonotspeak 
without understanding You are very much 
under wrong impression that I speak without 
understanding

MR SPEAKER Please understand that 
these matters come before the House when it 
goes to the Committee andthe Committee gives 
the report It is still with the Speakei and the 
Speaker has to take a decision

(Intemiptions)

MR SPEAKER I have asked the Mem 
bers to come before me and establish the case 
notonce butfourorfivetimesorevenmorethan 
that

SHRICHANDRASHEKHAR I have no 
objection on these points My only point is

MR SPEAKER Mr CHANDRA Shekhar 
I have full respect for you I hate to contradict 
whatyousay But every now andthen ifyouare 
rising on the point of order I have no option but 
to tell you that you are wrong on this point

SHRI CHANDRA SHEKHAR AH right 
you may say I am wrong and I can say**

MR SPEAKER Ifyousay again
you are wrong

SHRICHANDRASHEKHAR No I am not 
wrong Youhavethepatiencetohearme I also 
know the Parliamentary rules If an hon Mem 
ber gives a notice to you o r  a certain matter the 
Member has every right to mention it in the 
House

MR SPEAKER Not in the House in the 
Chamber You understand it If I discuss all the 
notices in the House I will have todiscuss one

"Expunged as ordered by the Chair
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lakh notices in the House. sion. I never said that I donot agree with what
you say. I say that if I am not intelligible to you,
it is my fault. But I only say that he should not

SHRI CHANDRA SHEKHAR: You may mention words written inthe notice.
say that you cannot discuss it. You may ask the
Members to come to your Chamber and discuss 13.00 hrs
it. But you cannot bar a Member saying that he
has given a notice. Because it is amatter offact; But, justto say that 1 have given a notice
it is corninq in the Press. Everybody knows of there is nothing wrong; it is not
about it and you saythatthe Membershould not against the rules.
mention it in the House. My only objection is that
he word is not un parliamentery. He is to not MR. SPEAKER: Unless it becomes a

J mentioning any individual. Heisnotsayingwhat mater of record, it comes to the floor of the
iswritten in the ...notice. Butthe Chair should not House, it is not allowed. Unless the mater is
beso allergictotheword ....because aparticular before the House, it is not allowed. I have not
situation has been created because of the inac- disallowed these kinds of matters, ifthey are not
tion of the Government and because of the constitutional matters.
indecision of the people in authority.

MR. SPEAKER: Letmemakeitveryclear.
Ifthere is any matter of this naturecomingtothe
Speaker, it does not come to the House unless
the Speaker sends it to the Committee and the
Committee gives a report and that report is
placed on the Table of the House. I have to be
careful in this respect because these are the
constitutional authorities. The President, the
Vice President, the Election.

Commissioner, theSupremeCourtJudges
are the constitutional authorities and we do not
discuss them. I have not disallowed anybody
from raising this mater outside the House. But
Iwould not be doing my duty if Ido not bring to
your notice that matterofthis nature should not
+oe brought before the House without applying of
mind. You come to me, you convince me about
the applying of mind. You come to me, you
convince me aboutthe statement made, itwill go
tthe proper corners, then itwill come with the
report. If this nicety is not understood and if
simply because you are a senior Member, Ido
not contradict you and Irespect yourfeelings, so
every now and then if you get up and say that it
is not correct; it is also not correct.

SHRICHANDRASHEKHAR: Mr.Speaker,
Iam sorry that you are creating awrong impres-

(Interruptions)

[Translations]

SHRI SHARAD YADAV: Mr. Speaker, Sir,
the entire country is so much worried. Itmay be
your problem out what· should we
do....(Interruptions)

MR. SPEAKER: You should come and
establish it.

SHRI SHARAD YADAV; We have been
given complaint. What would we do? (Interrup-
tions)

MR. SPEAKER: Yadavji, you do not know
the facts. I have requested the Members to
come, more than often, before me and do it; they
have not come. If you do not know the facts,
please do not bring this on the floor of the House.

(Interruptions)

S?1RI SYED SHAHABUDDIN
(Kishanganj): Mr. Speaker, Sir, the cancellation
ofthe by-elections has been received with much
con.cern and regret by the entire country be-
cause they are based on rather flimsy grounds,
as reported in the Press. Therefore, they serve
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as a warning and as a point otcaution tor alrot Speaker, I rise to give a personal
us. It seems to as that the working of"this explanation ...(lnterruptions)
constitutional authority, the Election Commis-
sion of India, and the laws that are administered
by it, need to be reviewed; as stated by the hon.
LeaderoftheOpposition; andthe lacunaeshould
be identified. Otherwise, the entire democratic
institution is receiving a bad name and is losing
itsprestige in the eyes ofthe people. Iwould say
that it will not be good for the future of the
democracy in this country, that he Election
Commissioner instead of holding elections
should start cancelinqthe elections. He may
come to a appoint when perhaps it may be
difficult to constitute the House - that general
election is announced and for a majority of the
seats the elections cannot be held; and That will
be the logical end print of this process.

Therefore, before we reach that point, Mr.
Speaker,l pray that the Govemrnentshould give
us all the facts, and should also apply its mind
and find outwhat needsto bedone inorderto Set
a regular procedure which must be followed by
the Election Commissioner before hecomes to
adecislononthispointthatwhetherthenelection
can be held or cannot be held or cannot be held
and must be canceled.

It appears that the decisions are being
taken with~ut the grounds beige g~nerally ac-
ceptable or being strong enouhg to carry the
conviction' ofthe people. "

13.03 hrs.

PERSONAL EXPLANATION BY
MINISTER IN RESPONSE TO G;i:RTAIN
REMARKS MADE ABOUT HIM I ~E:THE
RELEASE OF SOME ARREST'ED TER-
RORISTS IN DODA INTHE srATE OF

JAM MU AND KASHMIR

[Trans/ation) ,
THEMINISTEROFCIVILAVIATIONAND

TOURISM (SHRI GHULAM NABI AZAD): Mr..

[English)

MA. SPEAKER: At 2O'clock, we have to
assemble here again'for some important busi-
ness.

(Interruptions)

[Translation)

SHRI GHULAM NABI AZA'O:During zero-
houron Friday Rajmata ji had mentioned about
the women inJammu-Ka,shmir, particularly the
women of Doda district. Iwanted to raise this
issue inher presence. May be she is not here ...
(Interruptions) She is here. Rajmata ji had said
that she was agreeing with whatever shrimati .
Mahajan hadsaid. (Interruptions)What Rajmata
ji said had gone on record, assuch,l would like
to repeat itthatthe terrorists, who were caught
.in'the murder case in district Doda, were not
convicted butthey were behind bars and were
releasesaftera telephone call from ShriGhulam
Nabi Azad was given. Iam very sorry to say that
such things were said, which we can never
imagine. I think Rajmata ji will also regret this
and she isalso aware of the incidents happening
to our women folk and relatives in Jammu-
Kashmir. You may remember thattwo years
ago, my brother-in-law was abduted by terror-
ists.1hadthen said inthis House and inthe Press
Conference that even ifthey kill him, no request
wiHbemade by theGovemment orby myself for
release ofany abducted person ...(Interruptions
) Istuck tomywords forfive months, after which
the terrorists understoodthatthere would be no
use in keeping that person abducted. You may
tecall the second case also. Just four months
ago, an additional collector, who is real cousin
ofmywife; was shot at. Hewas discharged after
four months from the hospital the day before
yesterday. Rajmataji may bewell aware ofsuch
cases but what do the terrorist do tous is felt by
us daily. Since this mater has come in record in

"Expunged as ordered by the Chair.
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which it has been stated that I have got the 
terrorists released, t would request the hon. 
Speaker,that the Government should notcany 
out any investigation in this regard. Rather, I 
would request Shri Advani, Shri Atal, Shri 
JaswantShriKhuranaandShriPiamodMahajan 
tofindoutwhowastheman,whowasbehindbare 
and to whom I have made the phone caH to get 
him released. I do not want to include other 
parties in this. Only the BJ.P President and the 
party officials should conduct this inquiry. IwiU 
provide them allfacHities such as airplane etc. 
They should tefl the House as to who was the 
man.whomlhavegctieleasedandwhowasthe 
official whomlhave made thephonecal.lwould 
like to request that until this report gomes, it 
shoukJ beexpunged from the recogi

SHRIMATI VIJAYARAJE $MfeDIA 
(Guna): What I had mentioned that (feytytfas 
basedonthethingssaidbythepeoplewhoe^me 
to meet me. May be it is not true. An inquiry 
shoukl be conducted to find out whether it is true 
or not. I had only mentioned the information 
given by them. Kit is not true, I apologise.....

SHRI GHULAM NABIAZAD: It is all right 

{English|

MR. SPEAKER: It is more than enough, 

[r/anstafon)

SHRIMATI VUAYARAJE SCI' NDIA: In 
fac^vMhavebeendemand^an inquiry inlottw 
nddentof atrocitioti on women which took ptaoo 
on 5th February. But no inquiry is being con­
ducted in ttiis regard. What Shri Azadhassaid. 
I am really happy at his attitude but had he

would have had some trust. Mr. Speaker, Sir, 
this issuewasleftloyou but no action hasbeen 
taken on that.

MR. SPEAKER: I will look intoft after the 
sessionlBovgrbecause you are alsoawaro that

there is a lot of work now

SHRIMATI VUASY/CRAJE SCINDIA: 
This issue will become very ofcjby then.

[Engm

MR. SPEAKER: I will inquire into it. I am 
saying it on the floor of the House.

---- • --%
[ I  fBnSWuuiq

SHRIMATI VUAYARAJE SCINDIA: I re- 
iyei H^addedthatjtma^Mbetme,butlnever 
sgfgtfytitistrue. If it is riot true, I apologies,.

13.0**%

. PAPERS LAID ON THE TABLE

* Annual Report and Review on the
Woridngofthe Indian Airline's 190142 
and reasons for delay in laying these

DMMra.

THE MINISTER OF CIVIL AVIATION AND 
TOURISM (SHRI GHULAM NABI AZAD):lbeg 
tolayontheTable-

(1) (i)Acopy of the Annual Report (Hindiand 
English versions) of the Indian Air­
lines of the year 1991 -92, along with 
Audited Accounts, under sub-section 
(2)of section 37andsub-section (4)of 
section 15of the Air Corporation Act, 
1953.

(ii) Statement (Hindi and English v4* 
sions) regarding Review by the Gov­
ernment on the working erf the Indian 
AWinesforthe Year 1991-92.

(2) Statement (Hindi and English versions) 
showingreasonsfordelay in laying the papers 
mentioned at (1) above.

[Placed in Library SeeNo. LT-4028/93]



HtonacMPhKlesh Electricity (Duty) 
Amendment Ad,1993andMan Electric­

ity (Amendment-1) Rules, 1992.

THEMMSTEROFPOWER(SHRIN K.P 
SALVE) IbegtolayontheTable-

(t) Acopy of the Hwncahal Pradesh Elec- 
tncjty(Duty) Amendment Act, 1993(President 
Act No 6of1993) (H*k£and Engksh versions) 
putoishedrt Gazette of Indtedatedlhe 3rd Apnl, 
1993, under subjection Legelature (Delega­
tion of powers) Act 1993

|Ptecedn Library See No LT4029/93)

(2) Acopy of the tartan Electricity (Amend­
ment- 1) Rules, 1902 (Hindi and English ver 
&«ons)pufctehedinNottical)onNo G S R 45 
inGazelteoffrKftadated1he2rdJanuary 1993 
under suto-section(3) of section38o< the Indian 
Electnaty Act t910

[Raced n Library SfeeNO LT4030/93]

479 Paf/at&LaKt

English versions) of the Institute of 
Hotel Managemet CatermgTechnol- 
ogy and Applied Nutrition, Calcutta, 
for the year 1991 -92, along with Au­
dited Accounts

[Placed in Library See No LT 4032/93]

(h i) A copy of the Annual Report (Htndi 
and English versions) of the Food 
Craft Institute, Daneelmg, for the year 
1991-92, along with Audfed Accounts

[Placed in Library See No LT4033/93]

(b) A copy of the Review (Hmdi and English 
versions) by the Government on the working of 
the Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Calcutta, for 
the years 1990-91 and 1991 -92 and the Food 
Craft Institute Darjeeling, forthe year 1991 -92
(2) Statement (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (1) above

Message from Rajya Sabha *80MAY 10,1993

Annual Reports of the Institute of Hotel 
Management, calenngTechnotogyandAppbed 
NUMnn. CafcuOafcx1990-91 and1991-92alnog 
with AudKed Accounts and reasonsfor delay in 
kaytng these papers etc

THE MINISTEROF STATE INTHE MIN­
ISTRY OF CIVIL AVIATION AND TOURISM 
(DEPARTMENT OF TOURISM) (SHRIMATI 
SUKHBUNSKAUR) IbegtolayontheTable-

(1) (a) (i) Acopy of the Annual Report (Hindi 
and English verswns)of the Institute 
ofHotetManagemenLCalemigTech- 
notogyandApfMNutabon, Calcutta, 
forthe year 199091. alongwrth Au­
dited Accounts

£ Raced m Library See No LT-4031/93}

[Placed in Library SeeNo LT 4034/93]

13.081/2 hrs

MESSAGE FROM RAJYA SABHA

SECRETARY GENERAL Sir, I have to 
report the following message received from the 
secretary-general of Rajya Sabha - 
“In accordance with the provisions of sub-rule 
(6) of rule 186 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, I am 
directed to return herewith the Appropnation 
(No.2)Bill, 1993, which waspassedbytheLok 
Sabha at ftssrttingheldon the 4th May, 1993 and 
transmittedtothe Rajaya Sabha for its recom 
mendations and to state that thrs House has no 
recommendations to make the Lok Sabha in 
regard to the said Bill ’

(»}Acopy of frie Annual Report (Hvxft and
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STANDING COMMITTEE ON COMMERCE 
FIRST REPORT.

SHRI K.«P. UNNIKRISHNAN (Badagara): 
Sir, I beg to lay on the Table a copy of the First 
Report of the Department Related Parliamen­
tary Standing Committee on Commerce.

MATTERS UNDER RULE 377 

13-09hrs.

(i) Nesdto Ensure that Industries set up with 
subsidy in Himachal Pradesh are not shifted 
out of ther. State

[Translation]

SHRI KRISHAN DUTT SULTANPURI 
(SHIMLA): A lot of industries were set up in 
Himachal Pradesh after independence. A time 
came, when the Centre as well as the state 
Government provided subsidies of lakhs of 
rupees in the foam of machinery and building 
construction material for encouraging the people 
there to set up their own industries. Lakhs of 
rupees were also spent on the industries set up 
by the Government. But now those industries 
are in a critical condition. Several industrialists 
have shifted the industries after geeting the 
subsidy out of the state and the workers working 
in those industries have become jobless. Not 
only this, some of the industries set up in public 
sector havebeen given on lease and some have 
been sold out. This has increased the problem 
of unemployment and the workers there are in 
much distress today.

I, thereof, request the Central Government 
toensure that the industries set up with subsidy 
in Himachal Pradesh are not shifted out of the 
state.

(ii) Need to Ensure the Landless People 
get Possession of Landallotted to them Par­
ticularly District of Uttar Pradesh

[Translation]

. SHRI LAKSHMI NARAYAN MANI 
TRIPATHI (Kaiserganj): Mr. Speaker, Sir, in

different stales of the country, especxaBy in 
various districts of Uttar Pradesh, Ihelandtess 
labourers indudmg'Scheduled Tribes and 
people from backward classes and tfie poor are 
facing starvation as they have not been given 
possession of the land aflotted to them on lease 
asperthepofecyofteGotfanmert Onfieotier 
hand,theiriandtoidsarefoicftfypolougjhingand 
sowing hundreds of acres of tandftortie last so 
many years.

The poor labourers of Manjakhuq of 
ManparatehsiftesisandGodhiasTapesiwah 
HalaNasoganjelc. of Kaiserganj tehsi under 
district Behraich have t l  date not been given 
possession of the land, aiothxi to them twenty 
yeafsago on lease.

V
Therefore. < is my demand that he Central 

Government shoiidensure implementation of 
this national policy in the public interest by 30f) 
June, 1993andlesseesshoUklbegMenposses- 
sion of Iheir land after property demarcating it.

(iii) Need to connect sombttalto«min 
UttarPradiiih»M iO ^M <»fayBKi«lgiWjy 
RaHUne

DR. S.P. YADAV (Sambhal): Mr. Sweater, 
Sir, Sambhal is an ancient historical town of 
Uttar Pradesh. Sambhal <ss*uafed near De*w 
but even then it has not got proper raifaciity 
This city eatresuffcaort foreign exchange of tie  
country by exporting precious and beautiful 
ornaments made of horns and bones.

I request the hon. Minister of Railways to 
immediately connect Sambhal town wth 
Gajraulabybroadgaugeraiiine- Itwtfopena 
new route between DetnandLuoknow. tf con­
nected wihGajraula. This route from Detv via 
Gajrauia ■ Sambhaf-BlariaChandauBi, Aonla- 
CharetititoLucftnawwabeeconomicaByand 
socially beneficial foravast rural area.

(iv) Needto restore.Odtatori Railway 
Station, West Bengal.

SHRI JfTQNDRA NATH DAS (Jalpasguri):
I wish todraw the attention of (he Govemmentto 
tf̂ p fact that by a recent order. Hie Ministry of 
Railways havectosed down (he Raiway station. 
Odlabati. West Bengal. It is one of the oldest 
station which has been existing sirtoe 1952. It
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[Sh Jrtendra Nath Das]

has got an infrastructure value amounting to 
iaklhs.of rupees Inthwmodem ageof technol­
ogy , the railway is playing an important role m 
the filed of communications. It is very essential 
for an under-development semi-town like 
Odlabansurroundedtymanyfeagardens The 
people of the area are aggrieved and agitated 
over this uncalled for decision of the Govern­
ment

I, therefore, uige upon the (Antral Govern­
ment to take necessary steps so that the order 
manttoned may be revoked and thusenablettw 
people of thearaatoemoytheexntangfaciMies 
ofthe Railway station

(v) Need to Waive Loans of Farmers 
Accruing due to Construction of Pekka- 
water course In IncHraQandhl Canal project

m m m 1 U  -------- -------------rnN ilinn l̂ M R nin

[Translator

SHRI BiRBAL(Ganganagar) Mr Speaker, 
Sir, Pakka watercourses have boon constructed 
in Indira Gandhi Canal Project area A dual 
policy has been adopted in construing Pakka 
watercoursesunderthtsprqject InthePhase- 
itheexperKlMvicurTendnconstnjcbngPaMca 
water-courses wiH have tobebomeby farmers 
in the form of loans whereas under Phase-ll it 
has been met by the Government A dual pokey 
has been implemented in the same project area 
which is neither practical nor justified

Pakka water-courses, constructed durmg 
Phase-1 have been damaged due to water log­
ging andtheamount of loanoutstandngaganst 
farmers has gone up fivefold, The neighboring 
state Governments have constructed such wa­
tercourses for farmers without asking them to 
bear expenditure

Therefore, m view of the above mentioned 
facts it is my submission that the said loans 
outstanding aganstfarmers be waived off

(vi) Need to set up an aerodroml at 
Jabatpur,Madhya Badeeh

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur) I wish to draw the attention of Gov-

emmenttothednre and pressmg needier linking 
Jabalpur wthdWerent parts of theoountiy by Air 
Jabalpur, an important town, with varied tourist 
attractions like the Marble Blocks, number of 
Orchnance Factories, universities, seat of High 
Court and head quartorofstateElectricity Board 
is still unconnected by air An atr-hnk is the 
crying need of the region

Government have armouncedascheme to 
develop the exetongair-stnprto an airport 
capable of handling aircraft upto Boeing 
standard The National Airport Authority 
had made a request to Government of 
Madhya Pradesh to acquire and make 
available over 33 acres of land near the 
existing atrstnp for the purpose Govern­
ment of Madhya Pradesh have already 
done their job and handedover the land to 
the Airport of India free of cost

Meanwhile, Provision had been made in 
the budget for1992-93 I woukJtherefore urgent 
upon Central Government to implement the 
scheme according highest priority The work 
should be taken mhand without delay, smce it 
may be too late tostarttheworkmthe last quarter 
ofthe year 1993-94, so as to ensure that Airport 
becomes operational at the earfcest

(vN) Noecttopey Dearness Allowance In 
cash to the Central Government employees 
drawing basic pay mote that Rs.3S0Q/-pm

SHRI RAM NAIK (Bombay North) Sir.a 
grave injustice m respect of Incomes Tax is 
bengcausedto the basic satorised class havng 
their basic salary more than Rs 3,500/-pm 
While employees get Deadness Alowahce in­
creased whenevercost of kvtngrclexncreases 
the entire increase in dearness allowance how­
ever is not being given to them in cash but 
deposed h i theirProvidentFund Account The 
amount of increase m dearness allowance so 
deposited, is more than Rs 2,000/-per month 
for such employees

What is harsh and unjust is that he mcome 
tax is deducted on this Deameass Allowance 
mease,which theemployees do not get in their 
hand in cash On one hand the employees are 
Qot getting Dearness Alowancerihandtooff set
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he price increase but on the other hand their ‘ 
income iseroded by deducting income tax on an 
income which is on paper only.

Trends of continuously increasing inflation 
and eroding value of Rupee result in reduced 
money value of the above deposits wheneverthe 
employee gets back the amount after his retire­
ment.

In view of this situation, I urge upon the 
Central Government to exempt these Deamoas 
Allowance increase deposited in Provident Fund 
Account from the purview of Income Tax. Else, 
the Oeamess Allowance increase be paid in 
cash to the employees ends.

MR. SPEAKER :The house stands ad­
journed to reasso'nble at 14.15 tours.

13.18hrs

The Lok Sabha then adfoumed for Lunch till 
fifteen minutes past Fourteen of the Clock.

The Lok Sabhs re—assembled after Lunch at 
fifteen minutes past Fourteen of the Clock.

[MR. SPEAKER in the Chair)

THE MOTIONS OBSERVATION BY 
SPEAKER PROCEDURE FOR CONSIDER­
ING FOR PRESENTING AN ADDRESS TO 
THE PRESIDENT UNDER CLAUSE (4) OF 
ARTICLE 1240FTHE CONSTITUTION.

AND

(ii) FOR CONSIDERING THE REPORT OF 
THE INQUIRY COMMITTEE CONSTITUTED 
TO INVESTIGATE INTOTHE GROUNDS ON 
WHICH REMOVALOF SHRI V. RAMASWAMI, 
JUDGE, SUPREME COURTOF INDIA, WAS 
PRAYED FOR

SHRI C.K. KUPPUSWAMY (Coimbatore): 
Mr. Speaker, Sir, vanakkam.

I want to know whether this.plan is the 
residence of the Chief Justice. I know this is a 
very serious matter. He has built this house. It 
is mentioned here—Residenoe of Chief Justice,

Ground Floor Plan. He lives in Madras. Inthis 
Plan, the place is not mentioned.

14.17hrs.

At this stage, ShriC. K. kuppyswamycame 
and stood near the Table.

(fntenupbons)

MR. SPEAKER: I will explain to you. 

14.18hrs.

Atthisstage, Shri C.K Kuppuswamy went 
backtohisseal

SHRI BUTA SINGH (Jalorej: How has this 
document come tothe House?

MR. SPEAKER: I said. I would explain.

What we are going to take up in the House 
now is a matter which involves a Judge of the 
Supreme Coî rt and is of a very great impor­
tance. Therefore, the discussion may becarried 
on with all sincerity, solemnity and understand­
ing at our command.

There are no rules provided in the Books of 
Rules of the Lok Sabha specifically to regulate 
these proceedings.

The procedure to be followed has to be 
decided by us. This nutter was discussed more 
than once in the Business Advisory Committee 
and in the meeting with the Leaders of all parties 
andGroups in Lok Sabha during the last week.

The matter may be dealt with in a very 
cereful and sound manner to be very precise, 
correct and just and not to repeat the points, not 
to bring in extraneous points and not complicate 
the issue and to arrival at correct conclusions 
very neatly. Only a few Members may speak. 
The Report given by the Judges Committee and 
thedefense of the Judge have been made avail­
able to the Members wel in time. The debale on 
the Motions may be concluded today itself, if 
need be. itmaycontinueevenbeyond6.CX}p.m. 
About this. I leave the judgment tQ the House.
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The Mover of the Motion may move the Motions 
andthenspeak The Judge orthe Lawyer of the 
Judgemaybeallowedtomake submission to 
the House in these matter and then withdraw 
The Mover of the Motion may reply to the debate, 
then the Motion and the Address to be presented 
to the President of India may be putto vote The 
Motionand the Address to be passed need the 
support of majority of the total membershipof the 
House andalso the majority of not less than two— 
third Members of the House present and voting

We hope the House agrees to this proce- 
duie and the arrangements Werequestall the 
hon Members to cooperate

About the document, I have received a 
letter from the judge that this document may be 
givento the Members Hehasgivenhissubmis- 
sion in writing and the map which was given in 
submission was not probably clear So, he 
wanted this document should be given to the 
Members also, that is why the document is given 
to ever/ Member, with the submission of the 
Judge made to is part and parcel of us in wnting 
on which there willbesubmissions by the lawyer 
also

I4.2hrs.

May I now ask Marshal to bnng the lawyer 
of the judge to the Bar please

(SHRI KAPIL SIBAL WAS THEN 
BROUGHT IN AND HE STOOD AT THE BAR 
OF THE HOUSE)

SHRI ANBARASU ERA (Madras Central) 
Members may be permitted to seek class ifica- 

tionsfrom the counsel of the judge

MR SPEAKER You know this matter 
was discussed and it was the opinion of all the 
Leaders and the Members of the Business 
Advisory Committee that we are allowing the 
lawyer to appear before the House and to make 
his submission, to give him an opportunity But 
he does not happen to be a Member of this

House

If we are asking the questions, the ques­
tions can be asked on facts Even questions can 
be asked on law also sometimes, but not always 
So, the lawyer is expected to argue the case on 
the basis of the papers which are with him So, 
there would not be any point in allowing the 
question to be put, we are allowing the layer to 
make his submission and allow Mr Samantha 
Chatte«Bpeto make his submission, and then 
leavingthe matter to the House

MaylnowaskMr SomanathChatterjeeto 
move the Motion and to make his submission

SHRI R PRABHU (Nilgiris) Sir, I am on a 
point of order My point of order is in two parts
(1) the Motion for the removal of the learned 
judge does not comply with Article 124 of the 
Constitution read with Section 3 of Judge Inquiry 
Act

MR SPEAKER Let me be very careful on 
this Which part of Article 124 are you referring 
to9

SHRI R PRABHU I am quoting only from 
this book which has been given to us

MR SPEAKER Which part of Article 124 
are you referring to?

SHRI PRABHU Article 124 (4) and 124
(5) Under rules, The Judges (Inquiry) Act, 1968 
has been drawn up If I can explain here just a 
littlebit,theSpeakeron27 2 1991 andafterthat 
theSpeakeradmittedthismotionon 12 3 1991 
As we all know, the Ninth Lok Sabha was 
dissolvedon12 3 1991 but the Supreme Court 
had held that this motion can be kept pending 
And subsequently the Speaker appointed a 
Committeeon 15 3 1991 Now I am talking to 
youto this Judges Inquiry Act, 1968 Section3 
reads as follows

“If notice is given of a motion for presenting



Observation by Speaker VAISAKHA20,1915 (SAKA) Observation by Speaker 490
an address to the President praymgforthe 
removal of a Judge signed,, —

MR SPEAKER-Onwhichpage?

SHRI R PRABHU It is on page 7 Today, 
the motion is and we have to readsection6which 
reads as follows

“Consideration of report and procedure for 
presentation of an address for removal of Judge ”

Just nowyou were kind enough to say that 
we have not prescnbed procedure and that we 
have to find out the procedure for ourselves

So I am trying to understand what proce­
dure we are trying to adopt here On page 10, if 
you kindly see page 10 of this, same Section 6
(2), now we are on this stage of the proceedings

‘ If the report of the Committee contains a 
finding that the Judge is guilty of any mis­
behaviors or suffers from any incapacity, 
then themotionreferredtoinsub—section
(1) of section 3 shall, together with the 
report of the Committee be taken up for 
consideration by the House or the House of 
Parliament in which it is pending"

Here I have two points to make One, that 
the Ninth Lok Sabha has been dissolved Now 
this motion has been kept pending, it is not up to 
me to question the judgment of the Supreme 
Court But then everything else has lapsed, how 
can this motion be kept pending

I have been a Member of 7th, 8th 9th and 
10th Lok Sabha When the Lok Sabha was 
dissolved, I gotanoticetovacatemy house, my 
telephone connection in Madras was cut and the 
whole thing lapsed, but this motion is kept 
pending thepomtlamtryingtomakehereisthat 
Proof MadhuDandavateisnotaMemberofthis 
House 108 Members has signed the petition 
andgaveittotheNinthLokSabha 58Members 
of those are not the Members of the Tenth Lok

Sabha If we treat the people of Ninth Lok Sabhaa 
on equivalent basis, then my rights and pnvi- 
leges as a Member of this Lok Sabha are 
affected

So my contention is, this notice is not vahd 
underSection 124(4), read with Section 3 With 
all respects to Shn Somanth Chatterjee, he has 
no right to move this motion

My second part of this point of order is, the 
Supreme Court has been kind enough to say and 
observed in one of the judgments recently that 
Parliament is sitting as a judicial body for this 
impeachment motion So,eachoneofussitting 
here is a judge to judge the actions of a Judge 
Now about what has been appearing in the 
newspapers in the last few days, especially this 
morning, I have given a privilege notice Notice 
of privilege against the Indian Express and shn 
Ram Jethmalam They are trying to influence 
our decision today They are the keepers of our 
conscience If you want me to extract those 
portions, I can read them out But I have given 
this motion

MR SPEAKER You may not referto that 
motion because I have not given the consent to 
raise it We do not raise it

SHRI R PRABHU So I will not refer to it 
I am mentioning that they have been trying to 
influence our judgment today and by this, it is a 
matter of privilege My privilege is affected, 
privilege of all other Members of this House is 
affected

CTranslation}

SHRI GEORGE FERNANDES 
(Muzaffarpur) Mr Speaker. Sir, I would like to 
draw your attention to Article 105 (3) of the 
Constitution

[English]

MR SPEAKER In fact I can decide it
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(Translation]

SHRI GEORGE FERNANDES There® 
noquestoonofdeadngMshouldbemadeclear 

^because it is being discussed outside also 
Even if our colleagues have any doubt in this 
regard, particularly when one Member of this 
House is saying himself that he has been a 
Member of the House tor lourterms, they should 
know that the Article 105(3) reads .

[Engbsh)

This is aboutthe powers and privileges of 
this House The Chaptor heading is‘Powers, 
Privileges and Immunrties of Parliament and rts 
Members’

“In other respects, the powers, privileges 
and Immunities of each House of Parlia­
ment andofttjemembersandthecommit- 
tees of each House, shall be such as may 
from time to time be defined by Parliament 
Bylaw, and, unMsodefmed. shall be those 
of that House and of its members and 
committees immediately before the com­
ing into force of section 15 of the Constrtu- 
tion(Forty—fourth Amendment) Act, 1978"

[Translation]

Before this Amendment Act this Article 
read'

[Engbsh]

“In other respects, the powers, privileges 
and immunities of each House of Parlia­
ment and of the membersand the commit­
tees of each House, shall be such as may 
from time to time be defined by Parliament 
by law. and, until so defined, shall be those 
of that the House of Commons of the Par­
liament of the United Kingdom and of its 
members and committees at the com­
mencement of this Constitution ”

(Translation)

Constitution in 1978, this word was substiued 
arxJ white substitutngth® word, the Partement 
decided that the Article, which was in force 
before the44th Amendment was madem 1978, 
will continue, the House defines by law the 
privileges and responsibilities of the House

[English]

I am quoting from Erskme May s Parlia- 
mentary Practice, (21st edition) page 66

"Effect of prorogation The effect of a 
prorogation is at onW to terminate all the 
current business of Parliament Not only 
the sittings of Parliament that are held but 
alt proceedings pending at the time are 
quashed, except impeachment by the Com­
mons and Appeals before the House of 
Lords"

iTranslation)

I would like to draw your attention to page 
No 222 (Interruptions)

[English]

SHRIRPRABHU It is not a question of 
prorogation, it is a question of dissolution Hers 
misleading the House

(Interruptions)

MR SPEAKER May I request hon 
Members not to interrupt from their seats’

(Interruptions)

[Translation)

SHRI GEORGE FERNANDES The matter 
is quite dear Our powers are the same today 
which were there beforethe amendment made 
in the Constitution in 1978 Those powers are 
quite clear

[English]

When 44th Amendment was made in the “House of Commons of the United King-
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dom and of its Members and Committees
and at the commencement of the Constitu­
tion "

[TranslationJ

Our powers are the same which we were 
enjoying earlier and the House of commons is 
also very dear about it thatthe dissolution of the 
Housettoes not obstruct the powers of impeach­
ment in anyway

[English] ,

SHRI R PRABHU I would like to make 
one point dear He has said about the proroga­
tion of Parliament Buthere, the Ninth LokSabha 
has been constituted The Members of the Ninth 
Lok Sabha are not here Probably the Supreme 
Court Judges in their wisdom at that time— 
when theydeaded the case—thoughtthatthose 
members would get elected again butunfortu- 
nately they did not get elected (Interruptions) 
Also not only that now a rule* is a rule for 
everybody

MR SPEAKER I will give the ruling just
now

SHRIR PRABHU This Resolution is two 
years old They could have moved another 
resolution and got anotfier Committee appointed 
What prevented them to do so7 Why do they try 
to hide under this sort of thing'7

*SHRIC K KUPPUSWAMY (Coimbatore) 
Sir, under Article 124 of the Constitution 

president of India appoints a Judge It is not 
Parliament, but the President who is empow- 
eredtoappointa Justice It is not Lok Sabha It 
is not Parliament (Interruptions)

Sir, it isbnly the President of India under 
Article 124whonommatesa Judgetoany Higher 
Court m this country Parliament has nothing to

House of the Parliament, then you may have to 
bring the oocupant of the Highest office of this 
country to the Parliament I feelthat Parliament 
might be ledtoshowcksrespecttothe President 
ofJncfca I would like to add that an instance of this 
kind has never happened in this Indian sub­
continent ever before I would like to raise a 
question at this juncture Iwouidhketoaskthe 
Members of Parliament as to how many of them 
claim Traveling Allowance (T A)manghtway 
I find quite a number of them making false 
damns HowcanweaooeptthaPlamjustgnflng 
an instance Do we find true claims of T A by 
Members in all the cases? Even without going 
to their places they dawn Traveling Allowances 
sitting nght here But, without going in for sett— 
propriety, they drag a person who was in the 
same placefor about twenty years and has only 
furnished his official residence Blowing this 
beyond proportion would only set a bad prece­
dence in this country That is why I feel it is my 
bounded duty tobrmg it to the notice of this august 
House

MR SPEAKER My ruling on this point is 
that notice which was given in the Ninth Lok 
Sabha, the rules framed under the Judges (In­
quiry) Act and the Constitution apply more than 
the rules which we are following in the House

And that is why, it is decided in the judgment 
given by the Supreme Court that under the rules 
given under the Judges (Inquiry) Act, the notice 
will survive The notice survived, the Commit­
tee was constituted, the Committee did go into 
the charges leveled against thejudgfc The Com­
mittee has given the report and the report has 
been presented to the House We are in the 
process Because of this situation the notice 
survives and weare entitled to go ahead with it

SHRIR PRABHU Sir, what you have 
said is entirely nght But you have to read this
together with what I have pcunted out Weare 

do in this If you have brought the issue in this making a procedure accbfding to the Judge
‘Translation of the speech originally cMivered inTamil
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(Inquiry) Act and Section 6 of that Act says

‘Consideration of report and procedure for 
presentationofAddressforremovalofajudge ’

Now kindly take page 10 Sir I am not 
questioning your ruling I am )ust pointing it out 
to you

MR SPEAKER I allowed you and I 
respect the manner in which you are presenting 
the case

SHRIR PRABHU Kindlytumtopage 10 
sub—sectarian (2) T hese words are very impor- 
tant It says

The motion refenedtoinsub—section (1) 
of Section 3 shall together with the report of 
the Committee be taken up for consider- 
ationbytheHousesofParliamentin which 
it is pending "

This is the first time that this motion is 
coming to this House So ithastocomplywith 
section 3 of the Judges (Injury)/act So one 
hundred Members of Parliament of this House 
will have to serve this motion Otheiwise it is not 
valid it is Infructuour

MR SPEAKER I have given my ruling 
already As this notice was given to the hon 
former Speaker it was referred to the Commit­
tee the Committee has gone into it, the Commit- 
tee has given the report and the report is here 
Now weareallowingthismotiontobemovedin 
the House because until it is moved in the House, 
it is not before the House To give the notice to 
the Speaker more than one hundred Members 
aie required To bring it here I do not find 
anything of that kind is required

Now Shri Somnath Chatterjee will move 
his Motion

MAY 10 1993 Motion for Presenting Address to 496 
President unde Article 124 & Motion for 

Considenng the Report of 1C Investigating the 
ground for removal of V Ramaswami Judge SC of India

14.38 hr*.

MOTION FOR PRESENTING AN 
ADDRESS TO THE PRESIDENT UNDER 

CLAUSE (4) OF ARTICLE 124 OF THE 
CONSTITUTION FOR REMOVAL FROM 

OFFICE OF JUSTICE V RAMASWAMI OF 
THE SUPREME COURT OF INDIA FOR 

HIS ACTS OF MISBEHAVIOR

AND

MOTION FOR CONSIDERING THE 
REPORTOFTHE INQUIRY COMMITTEE 
TO INVESTIGATE INTO THE GROUNDS 

ON WHICH REMOVAL OF SHRI V 
RAMASWAMI JUDGE SUPREME COURT 

OF INDIA WAS PRAYED FOR

SHRI SOMANATH CHATTERJEE 
(Bolpur) Mr Speaker Sir with deep anguish m 
responsetothecallof duty to the nation Inseto 
move the following —

“This House resolves that an address be 
presented to the President forthe removal from 
office of Justice V Ramaswami of the Supreme 
Court of Indiafor his following acts of misbehav-

(1) That dunng his tenure as Chief Justice, 
Punjab and Haryana between Novem­
ber 1987 and October 1969, Justice V 
Ramaswamî ersonally gol]&irchased
carpets andtumiture for his residence 
and forthe High Court costing about Rs 
50 lakhs from public funds from hand- 
picked dealersathighlyinflected prices 
This was done without inviting public 
tenders and by privately obtaimngafew 
quotations, most of which were forged 
or bogus

(2) That he also got payments made to 
hand-picked dealers for furniture and 
carpets ostensibly purchased for his 
residence which were never delivered
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JusticetomakethePunjabandHaryana'
HighCourtpayRs. 76. 150forevenhis
residential telephones at Madras.
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(3) That he misappropriated some of the
furniture, carpets and other items pur-
chased from Court funds for his official
residence costing more than Rs.
1,50,000 and did not account forthe
sameatall. '

(4) That he replaced several items offurni-
ture, carpets and suitcases etc. of a
value of more than Rs. 30,000 which
had been purchased by him for his
official residence from public funds, by
old and inferior quality items, with the
object of deriving undue benefit for him- .
self.

(5) That he purchased from public funds
more than Rs. 131akhs worth of furni-
ture and other associated items for his
official residence at Chandigarh even
thoughhewasentitledtofumitureworth
Rs. 38, 500/-only. That inthe process,
he vilfully evaded several rules, and
sanctioned money for such purchases
by splitting up bills.

(6) That he got purchased 25 silver maces
for the High Court at a cost of Rs.
3,60,000 from a firm at his home town
in Madras et highly inflated prices
without inviting competitive quotations.
This was done even after the other
judges of the High Court had opposed
the purchase of these maces on the
ground that they were wholly unneces-
sary and appeared to be a relic of the
colonial past.

(7) That he misused public funds to the
extent of Rs. 9.10 lakhs by making the
court pay for non-official calls made on
his residential telephones at
Chandigarjh during his22112months in
office as Chief Justice of Punjab and
Haryana High Court.

(8) That he abused his authority as Chief

(9) That he misused his staff cars provided
to him by taking them from Chandigarh
to hill stations for vacations and to
Madras for his son's wedding and spent
more than Rs. one lake of public money
for paying forthe petrol of these staff
cars. He even got himself paid forfalse
petrol bills and other false bills relating
to car rapairs, etc.

(10) That he sanctioned as official the plea-
sure trips orthe trips made for his own
personal work by his subordinate staff
to places like Madras, Mussourie,
Manali, etc., even though there was no
official work to be done in those places.

(11) That he gave four unjustified promo-
tions each within eighteen months to
several members of the subordinate
staff of the High Court whom he mis- '
used for aiding an abetting his above
acts done for his personal gain".

Nowthe next motion. Sir I begto move:

"That this House do consider the report
of the Inquiry Committee in regard to
investigation and proof of the misbe-
havior alleged against Shri V.
Ramaswami, Judge, Supreme Court of
India, which was laid on the Table ofthe
House on 17 December, 1992.

Mr. Speaker, Sir. I am quite aware of the
soleminity of the occasion and, at the outset, I
wish to make itcategoricallyclearthatthis is not
a motion against the judiciary as awhole but
against one judge who has been found to have
indulged in conduct which is nothings but
misbehaviour within the meaning of the Consti-
tutingof Indiaandwhich makes him unseultartble
tocontinue to occupy the exalted office of ajudge
andf~that matter, a judge oHheSupreme Court
of India which is our apex court.
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Therefore, what we are seized today in this

House is not sornethinq unconstitutional or im-
proper but what the Constitution permits in a
given case because ofthe circumstances that
may to prevailing or the events that ma have
happened.
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very rightly in our Constitution, Judiciary
occupies a very important postion and it will be.
a very sad day if people loses faith in the
Judiciary due to the acts or conduct of any
individual member or some members of the
Judicary. We hold the Judiciary in high esteem
not only because it is one of the most improtant
organs of our State and itdispenses justice tathe
people but because judges are assumed to be
men of honesty and integrity and they discharge
they duties and functions withasense offaimess
and independence withoutfearfavour.

. ~ -
AJudge remains a judge twisty-four hours

a day and every minute of his teriijj-'i:""Re is not
a judge only when he sits in court. He has to set
standards of highest forms of morality and rec-
titude of honesty and integrity in all his. action
and and henavieur. Any remiasnese on the part,...--
of ajudge, whether in court or outside. will not
.only reflect on him with the court but at the
Judiciary as awhole and the Judicially iteels will
be denigrated by the conduct otone or two of its
members.

We are participating today in this ~
not with any senses of elation offrivolity not with
any sense of retribution or vindictiveness. There
is no precedence in our country but our Consti-
tution makers have consciously provided for a
method of removal of a jduge of a High court or
Supreme, Coart., although, at the same time our
ConstitutiomtseH provide forthe security of the
tenure of a judge ofthe superior courts which is
essential for judicial independence.

Sir, provisions have not only been made
but for that matter most stringent ~rovisions
have been made for the removal of ajudgefrom
the office and only in the case of proved
misbehaviour of any incumbent.

I take it that such strict provisions have
been and in our Constitution for the sake of
maintaing purityandindependenceourjudical
svstem as a whole.

As I said, a motion like this to remove a
judge and forthat matterthe decision to remov,e
a judge cannot be taken frivolously and without
strictest scrutiny and our Constitution and our
law have provided forthe enquity and investiga-
tion with all opportunities to be given and heard
by the concur rend judge inthe matter .

Iwish to place before the hon. House what
are the safeguards which are provided so that
there may not. be any feeling that there is a
vendetta or vindictiveness against any particu-
larmemberofthe judiciary. The safeguards are:

Firstly, at least 100 members of Parlia-
ment must sing a motion for removal of each
House, and not both toqether;

Secondly, the hon. Speaker will apply his
mind before admitting the motion;

Thirdly, investigation will be held by a high
level Judges' Committee set up under the
huddles InquiryActwhich is a law made by this
Parliament and the concemedjudge will have
full opportunityofdefenceorformaking his case
before the committee;

Fourthly, if the Committee does not find the
judge guilty, the matter ends there with no scope
of any parliamentary review or judicial review.
However, if the committee finds the judge gritty
of onerous more charges. then only the matter
will come before parliament;

Fiffhlly,e~enparliamentcannotdecidethe
matter by a simple majority. A special majority,
namely two-thirds, has been provided. Thehon.
Supreme Court has clearly indicated that the
judge concemed will have an opportunity to
make his defence6efore Parliament aswell and
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that is why you have permitted the learned thehon.Membersmayrecallthatsometimein

~nselforthejudgetobepersonhereandmake the beginning of 1987 some reports came out in
his submissions at the appropriate time. the national newspapers aboutthe huge expen-

diture said to have been incurred by Justice
Ramaswai, whowasthentheChiefJusticeofthe
High Court of Punjab and Haryana.t requestthe
hon. Memberto keep in mind thatthese reports
are based on objections made by the Auditor
concemed, who had audited the Accounts; this
was not something which fell from the sky. The
Audit Objections were taken with regard to the
expenditure that had been incurred and on the
basis ofthat report, itcome out and Sir, it notthat
a Member of Parliament or a member of the
press who had tried to make some inquire or
investigation hemfself or had gon out of his way
to find fault with the conduct of a Judge; it was
the result of an audit which was made under a
statutory obligation, under the Constitutional
provion and on the basis of an Audit that was
done lawfully, certain things came out on which
adverse remarks were made an thatcameto the
notice of the press and the press highlighted it.
That gave publicity to it. And, Sir, it naturally
created some consternation in the sense that
after all, by thattime Justice Rameswami had
come tothe Supreme Court of India, which isour
apex court. .

Anothervery important safeguarded which
has been provided by reasons of ducal decision
isthat even after hiSremoval by the RashtTapadJi,
after the decision is taken by the House, in
sarojini Ramswami'scase, the hon. still oppor-
tunity to seek redress from the Supreme court
" by way of judicial review.

~~
Thus, Sir, there cannot be any genuine or

benefitedapprehensionsinthemindofthejudge
that justice has not been or will not be done and
in this context it isexpectedthatthejudge should
have fully cooperated in the matter of ascertain-
ing the truth and nottake shlter of more techni-
callyand,Sir, aswhat has happened in this case,
abuse as well.

I believe every one will agree that it ex-
pected and it is the duty of all persons occupying
ositions in public life which will include the
members of the judicjallytoconduct himself or
herself in a manner which will not only give rise
to no possibility even of making any complaint
or comment about his or her behavior and one
would expect that if any charges or allegations
are made against a person occupying a high
postion, it would be in the fitness of things oif
such authority would itself invites an inquiry and
investigation into the allegations and charges so
that his reiteration is not affected and main-
,ained.

Sir, the hon. supreme court in Krishallabha
Sahab cae observed:

"It cannot be stated s~fficiently strongly
. that the public life of persons in authority
must never admit of such chares being
framed againstthem. Iftheycan be made,
them an inquiry whether to establish them
orto clear the name ofthe person charged
. lscalled for."

Sir,sofarasthepresentcaseisconcemed,

Sir, as there was no response to these.
charges orto the reports that were coming out,
weknowthatthe leading rnembers ofthe Spreme
Court bar, the then Attomey Central of India, Mr.
Sorabjee, the then President orthe Supreme
Court Bar Association, Dr. Chitale the names I
have mentioned, about whose integrally and
whose adherence to the rule of law, the prestige
of the Supreme Court nobody can raise any
doubt, they had taken up the matter with the
honourable Chief Justice of India. This was, Sir,
inApril-May 1990, and the then honorable Chief
Justice, the late lamented Justice Sabyaschi
Mukhe~ee, made an announcement i(l the Su-
preme Counter openly that he had advised Jus-
tice Ramswhami to desists from discharging.
judicial functions so long as the investigations
continued and until his name was cleared on this
aspect, and Justice Ramaswamiappliedforsix



Motion for Presenting MAY 1D, 1993 & Motion for Considering the 504
Address to President unde Article 124 Report of IC Investigating the ground for

removal of V. Ramaswami Judge SC of India
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during their regime. It is the Congress Party
Govemment. Therefore, that was notthe object -
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weeks'leave with effectfrom 20th July 1990. Sir,
this investigation was not by the through admin-
istrative inquiry or Audit inquiry was to be made.
But, Sir, as no action was taken for months
together, it was only on the 27th February 1991,
nearly one year later, that 108 Members of
Parliament submitted a notice of motion as
contemplated n y Article 124(4) of the Consti-
tution, which contained a listof 11charges which
. I have read outtoday a:=;part ofthe motion. This
was not done in a hurry. Reports had been
circulated, the Judge of the Supreme Court had
been asked by the Chief Justice notto discharge
judicial fucntiuons. He had gone on leave, but
this matter remained outstanding, nobody was
coming to a decision, nobody was giving his
verdict on it, the Judge had not responded to it
and in such a situation I feel, Sir', which all
humility that Members of Parliament had aduty
to discharge and 108 Members, of Parliament
did submit a motion as late as on 27th of Febru-
ary 1991, nearly one year afterwards. If IMaysay
so, at that time, there was hardly any politics in.
it, because a judge is not supposed to be aman
belonging to any political party. It is notthatwe
knew of any political party towhich he belonged.
Being a signatory to this Motion, I can say,
without any fear of contradiction because my
conscience is clear am sure he conscience of
all the signatories of the Motion is clear. We did
not only to ascertain whetherthere was an such
thing as has been alleged and ifso.let itbe found
out by the manner as prescribed as indicated in
the Judge Enqirty Act. If he is found to be guilty,
the consequences will follow. Then again., Par-
liament, will have its opportunity to give its
verdict. Therefore, Sir, some whisperthere and
there, some loaded comments here and there
are being made something politics was behind
it and probably somebody was Singled out for
being proceeded against. We know that all the
judges of the Supreme court except probably
one ortwo orthree, have been appointed by the
Congress Party. Have we expressed our lack of
faith in the judges because they have been
appointed but the Congress Party? (Interrup-

-

The questions, was it to the credit of the
Supreme Court of India and to the Indian judi-
ciary as awholethat serious charges were being
based on audit reports which have raised very
serious doubts and discomfort in the minds of-
if I may say so Eight thinking member of the
society. As their representatives, we felt, we had .,
adutytoperform. Thatis we have submitted that ~
Motion which was annexed with copies ~f
serveral documents including the advice of the
Committee of Supreme Court judges because
the hon. Supreme Court Chief Justice appointed
acommittee of three learned judges top go into
the questioned to advise. probably to make
recommendations as to what should be done.
Justice B.C. Ray, Justice Shetty and Justice
Venkataclialiah, the present learned Chief Jus-
tice were the members ofthis committee. There
are also the reports of the committee of district
judges, Vigilance commission of Punjab and
Haryana in regard to alleged purchase and,
removal of furniture and misuse of motorcars
and also audit observations of the Accountant
General and some other supporting documents.
Therefore, there were some documentary, pre-
liminary records; evidence because Iwas not
sitting on judgment when Isigned it. Iwas inviting
adecision by the appropriate authority accord-
ing to the law.

On the 12th of March, 1991, the then he~ -,
Speaker admitted the notice of motion and'
constituted acommittee under section (2) of the
Judges Enquiry Act and as well all know, the
committee hasto be composed of three eminent
judges one judge of the supreme Court of India,
one Chief Justice of a premier High Court and
one jurist. Justice Sawant, a sitting Judge of the
Supreme court was made the Chairman. Chief
Justice Desai of the Bombay High Court was
made a member and the third member w&.s
Justice Chinnappa Ready a retired judge of the
Supreme Court in the category of jurist. The
committee of three judges even then could not
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these three eminent Judges of this country
should be against Justice Ramswamy.

function immediately because the President's
assent to the functioing of the sitting judges inthe
Committee was notforthcoming. And then, Sir,
an organisations called Sub-committee ~:>nJu-
dicial Accountability filed aWrit Petition before
the Supreme Court of India

15.00hrs

and Supreme Cou rt of India held specifi-
. cally that the motion did not lapse on the disso-
lution of the Ninth Lok Sabha. It was held
sepcifically that the notice of motion was alive
and could be taken up there.

The Committee has been properly consti-
tuted by the then. Hon. Speaker, and there was
no illegality in it. That decision was made in the
case of 1991 Supreme Court. Then, after that,
Rashtrapati's consent to the functioning of Jus-
tice Sawant and Justice Desai came and then
only the Committee could start functioning. Even
that has taken quite some time. The very factthe
notice of motion was filed in 1991 February and
today we are in 1993 towards the end of May
shows that more than two years have elapsed.
I shall place the facts before you way this time
has elapsed. •

InOctober, 1991.was the Supreme Court
decision in that matter. Then the communication
came and they started functioing.

Ihope that one would obviously admit that
this is a very important Committee with mem-
bers belonging to the highest judiciary in this
country. The Supreme Court had said thatthere
was no blemish and there was nothing wrong in
the composition itself. But what one would have
expected? When the Supreme Court said that
the motion subsisted and did not lapse. the
Committee was duly constituted.What onewould

-J, have expected at that time? Once this sort of
cobwebs are cleared, if they were genuine
cobwebset all, but when they were clea'fed,what
one would expect? The learned Judge, to clear
his reqotation. would fully cooperate e with this
committee. No reasons has been given they

It is very very unfortunate that Justice
Ramaswamy, instated of cooperating with this
Committee - one would invite and say please
come and see . letme go there, Iwill prove to you
that I had not done anything wrong-instead of
doing that, he said "Justice Sawant is my junior
inthe Supreme Court. Therefore. Ido not accept
it."Justiced. Desai has got some furnishing
made in his house at Bombay and, therefore, he
is not competent. We are proud that Supreme
court hasJudges likeJustice Chinnappa Ready.
But he is no a jurist because he has not many
publications to his credit. But I think some of his
judgments are much more important and much
more lasting than anybook that might have been
published. As a humble lawyer, Ican say that I
am proud that our country has produced judges
like justice Chinnappa Ready. He is no longer a
sitting Judge. Therefore, Ido not ger any benefit.

These were the allegations made against
the Judges. There is no cooperation. All sorts of
technical objections were being raised. Gove
me this and that, hesaid although the Committee
said that every minute will be sentto you. If Ihave
to do that, Ishould humbly reserve my nght to do
it in the last.

Letters after letters were sent. Different
lawyers werewritinq to him. One hon. Member,
of Parliament was writing to him. When he was .
told ifyou do not appear, you can send lawyers,
he said @I would liketosend lawyers.". Yes,
lawyers can come. The Committee allowed the
lawyers to come. He said "No, no. Iwould not
accept your jurisdiction. Therefore, Iwould not
put questions. They will suggest questions for
others to be put "They have suggested ques-
tions to be put. There was no defence given on
merit. Even then, Iam sure you taken the triuble
inspite ofthe multif sious pressures on yourtime
because of your ~ultifarious other functions.

I do not expect the hon. Prime Ministerto
go through it. He can go through at least the

- -----

-----------------
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relevant portions tofind out bow there has been 
a systematic attemptto frustrate the functioing, 
at least delaythefunctoning of this Committee

One after another point the was taken into 
account and ultimately an hon Member of the 
Bar, on behalf of the teamed Judge went evento 
the Supreme Court ChaflengHig it and MedaWnt 
Petition saying that aH these sorts of illegalities 
were being committed by this Committee Ulti­
mately, the Supreme court rejected that Writ 
Petition saying he had no locus stand in the 
matter But the item was elapsing, long time was 
gomgon elapsing Then the Committee started 
its work Elaborate reasons have been given 
what procedure has been followed, what is the 
postion inlaw, howfairfy they have tired todeal 
with it

Sir as you know, the Judges Equity Act 
requires that the specific charges will havetobe 
framed by this Committee Although the notice 
of the Motion indicated 11 charges some may 
not be very specific, some may be a little 
decursive yet the Committee, after going through 
all the papers, documents that were available, 
produced, called for, invited, they farmed spe­
cific charges I believe they framed 14 charges 
They have framed 14 charges I can say with 
condition and with all sincerity that they have 
tried to do their best What we have got here is 
the report At lest one would expect some ap­
proach from the Judge occupying such an emi­
nent position They have tried to do their best 
They have given full reasons, full opportunity - 
not only full opportunity but full reasons

One fact very clearly appears from their 
finding Where they havefoundeven a slightest 
doubt there may be a slightest doubt that the 
Judge may not haVesomethmgtodo with it-they 
haveexoneratedhim About one charge, he said 
that «t has notbeen proved, about charge number 
six. said it has not been proived charge number 
10 not proved, charge number 12 partly proved 
and th* * 0  change number 5 not proved This has

been mentioned Although they have framed the 
charges, agter fully going into the mater, gping 
through the vmdence getting the records, they 
have decided The point is the charges were 
framed before the oral evidence or documentary 
evidence and all. in full, was appended After 
hearmgtheentire evidence, this Committee has 
come to a finding that oncertam charges, on 10 
charges, he is guilty The charges have been 
proved With regard to the other charges, they 
have not been proved Can this report be ignored 
just because the Judge concerned does not hke 
the persons who have given this report? Will it 
depend on subjective determination7 If ttwasa 
Supreme Court Judgement couldanybodyhave 
saidthatheisnotacceptingthisJudgement he 
is not bound by the Judgement or even for the 
High Court subject to the Supreme Court s 
determination? Just because there is an oppor­
tunity that the matter would come before the 
Parliament Therefore he is making all sorts of 
commentsonthis With great sorrow I shall say 
that from the language that this Judge has used 
aboutthisCommittee about the Judges about 
the Speaker aboutthe Supreme Court, about the 
MPs, it seems that apart from himself nobody 
isgood,heistheonlyangelprevailing lamvery 
sorrytosaythat I will beseech you Sir and then 
thehon Memberstogivemealittletimesothat 
I can indicate how he has misused the postion 
Instanced of defending himself on metros, he 
thought that character assassination would be 
hisdefence One of them is his colleague on the 
Bench

One of them is a sitting Chief Justices of 
one of thepremier High courts of this country 
Mr Speaker, Sir, I cannot help commenting 
on this behavioraaa which 
Jasdfsdfsdfsdfsdfsdfsdfsdfaaustice R aaa 
iswami took before this Committee trying to 
‘mstrate the functioning of the Committee 
Uuung the dis- charge only displays his 
fear that if the facts were disclosed and 
found out it will go against him Those try to 
hide facts who have some facts to hide 
Otherwise, if any disclourure does not go 
against me I will not prevent a disclosure 
does not go against me I will not pervent a 
disclosure All the time, an attempt has been 
made that



509 Motion tor Presenting VAISAKHA 20,1915 (SAKA) & Motion for Considering the 510
Address to President unde Article 124 Report of 1C Investigating the ground for

removal of V Ramaswami Judge SC of India
given by Justice Ramaswami to show his atti­
tude towards everybody else m the world apart

nothng should come out, nothing should come 
up afterthewnle petition of the hon. Member of 
Paitameritfaied,thenlheComrniaeepioceeded 
without any cooperation from the judge con­
cerned. Andwhen the report had become ready, 
wasgoingtobecome ready, then anotheî mjp 
petition was (Ued before the Supreme Court by 
Mrs Sarount Ramaswami, wife of the con­
cerned judge saying. “ give me a copy of the 
report before the report is submitted to Parlia­
ment "He says,* it is a stage where I want to 
take up the point that the report is not valid * 
Before parliament comes to see it, before it is 
pubhshed, she wantedacopy, his wifefileda writ 
petition on which the fuN hearing has been given 
by the five-judge bench of the Supreme Court 
The Supreme Court has come to a finding that 
no report is to be given at this stage as per page 
421

THE MINISTER OF STATE IN THE MIN­
ISTRY OF LAW JUSTICE AND COMPANY 
AFFAIRS (SHRI H R BHARDWAJ) TheSu* 
preme Court has said later on he will be having 
an opportunity You also mention that

SHRI SOMNATH CHATTERJEE I am 
glad and naturally we have a very alert law 
Minister I am thankful to him It has been held,
I have a copy of the judgement with me, that at 
thatstagfe Justice Raswami was not entitled to 
a copy forthe simple reasons that he would have 
a full opportunity to defend himself A copy would 
be given when the Parliament takes up the 
matter Even thereafter, as I said earlier, there 
is a scope for judicial review even after his 
removal So, we humble ordmanly mortals will 
not be there They will be exalted judges of the 
Supreme Court, his own peers, they will be 
deciding that Therefore, if he has any grievance 
that the House may notact properly .there is the 
Supreme couirt of India Of course, he does not 
believe in that, it the Judgement goes against 
him That is the difficulty with this judge There­
fore. what we fmd is that there wasaconscioys 
attempt to delay the disposal of the matter

I want to only read a few lines of the reply

fromlnmseff On page, 1, he says very categori­
cally tryig to hurrour the Parliament and the hon 
Speaker, “I had no confidence in them” that is 
Committee "I have confidence in you, “that 
is, Mr Speaker, Sir, the hon Members of the Lok 
Sabha “ He addressed to us saying that he has 
faith in us icnkJumg those 108 membersorthose 
who have come back

SHRI RAM NAIK(Bonbay North) There 
are115Members Everybody is saying 108

SHRI SOMNATH CHATTERJEE How 
many are back now out of them'? He has a faith 
mme lamasignatory I have come Rightly or 
wrongly, I am back And he has expressed his 
confktencemmeandMemberslike us who have 
come back from the Ninth Lok Sabha

Therefore he has grievance against us 
But, he had no confidence in the Committee of 
these three judges Then, he says,"All the alle­
gations in the Notice of Motion are false " That 
isthenextthmg Hesaysverycategoncallythat, 
“we know today that these allegations were 
flaise "According to him he was condemned 
unheard The Committee decides to proceed in 
the matter and gives him full opportunity but he 
says he was condemned unheard

Now Sir the real thing came out He said 
that, ‘Why did I not object earlier? It is because 
I followed that pnciple meticulously in the hope 
hat the public calumny culminating in a Motion 
before this bon unable House would die its 
natural death “ At page three of reply, there is 
a very significant sentience It says that“ I had 
implicit faith that upon the constitution of the 
Tenth Lok Sabha, the hon Members of this 
house would look into this matter and afterdue 
application of mind would ensure that the good 
name of the judiciary is not damaged"

Sir, his expectation was belief Tenth Lok 
Sabha was to his liking It is still continuing its 
pursuit He said that this was the reasons why the
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hed kept quiet Depending on his forecast of the 
election result, he kept quiet accodmgly It the 
election result goes differently, not accordingto 
his liking he takes up another attitude

Again, Sir, at page 4, he said I find that he 
has a pahathoiigcal opposition to this Commit 
tee and I quote,

No justice from the Committee the Com­
mittee was doing injustice to the judiciary’

What he further says at page A is very 
interesting and I quote

“The Committee was not only doing 
injustice to him but to the institutions 
of the judiciary as well Such allega­
tions were flaunted, were publicised, 
become the subject matter or 
speeches and diatribes became the 
basis of submissions in courts the 
result was that I could not defend 
myself Ididnothaveaforumtogoto 
Somewhotnedtodefend me were told 
that they were defending a corrupt 
judge because the High-Powered 
Committee could not frame such 
charges had not there been an ele­
ment of truth inthem Thestandofthe 
hon Members of these House was 
vindictive because the charges were 
framed in accord with false allega­
tions made

This Committee of Judges framed these 
charges on the basis of these false allegations 
andtherebywewerevindictivevindicated Just 
now, he expressed his confidence in his opening 
remarks and then he says that we had a diabolic 
credential, motives

Then, what is the fate of the Supreme Court 
in his hands? Please see page 6 and I quote

“ That the latest pronouncement of the
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Supreme Court in the case of Sargmi 
Ramaswami as Union of Indiaand others has 
granted me the nghtto move the Supreme Court 
in the event, this Motion is carried resulting in 
my removal from office I think such a bleats and 
a negative remedy apart from being miscon­
ceived is in appropriate and inadequate This is 
my personal opinion’

He says that the Five Member Constitution 
Bench s decision is inappropriate, inadequate 
and misconceived Anything he does not like, he 
uses choicest words Then Sr, what is the fate 
of the former Speaker’

Now his path is restored lamtryingtolind 
outthe relevant quotation therein he says that the 
Speaker without application of mind had de­
cided etc

In Page 21 he says

‘ Having said thislwouldliketotouch upon 
an issue which is slightly more sensitive 
and which relative tothe delicatetask the 
hon Speaker of this House must |aerform ”

Unsolicited advice'

“ when dealing with a motion of this 
nature It is my belief that when a motion is 
placed before the hon Speak it must be treated 
naturally with the utmost solemnity smce it has 
emanated from hon Membersof this House, 
but the hon Speaker treating such a motion 
without he solemnity that it deserves must 
also, consiststent with the high constitutional 
office that ajudge holds, ensures that before the 
motion ©admitted, a preliminary equerry of an 
informal natural which is not inconsistent with 
the provisions of the Act of 1968, is conducted 
forthe hon Speakerto bepnma faaesattshed 
in respect of the veracity of the aitegafoons This 
will in future ensure that no motion is admited 
withoutthere being a strong pnmefactecaae 
The hon Speaker in doingso hasthef reedoms 
to consult legal experts of his choice and also 
informally seek a response from the judge 
concerned This will ensure that only such part
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the allegation are investigated for which there 
is a prime facie evidence"

He wants elaborate investigation, enaurny 
at every stage, although the law says that it net 
thefunctionof the Speaker Hehastoonlylook 
into apnmatacie case

This advioe has been given to the Speaker 
When obviously he has not agreed to it, kindly 
see that language he uses

“I have dealt with in Page 22 in Vol 11 with 
the procedural aspect of this case, including the 
manner and method m which the Committee 
conducted the proceedings which reduced it to 
a farce"

It isavery strong wordto be used byasitting 
judge against his brotherhudges members of 
the judiciary He is very expressive in his 
language, I find In Page 10 what a compliment 
he has paid to is brother judgus He says

“In report that has been submitted acute 
ness when presenting figures inabaice sheet 
fudged them to reflect a certain point of view 
Some such exercise has been done by the 
Members of the Committee"

I leave it to the hon Members to react
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Report of 1C Investigating the ground for 

removal of V Ramaswami Judge SC of India
“I am then told that I purchased mattresses
lines dressage tables and if valueof these
things are added up, it would cross the
prescribed limit of Rs 38 500 On facts I
have already demonstrated thatttus finding
is erroneous Assuming it to be correct, am
I to accept that the Chief Justice should not
have purchased table line, mattresses’  If
that is the law, I again say that the law is an
ass”

He says what sort of law is this what sort 
of rule is this The Chief Justicecannotpruchase 
linen mattresses, tables If the Chief Justice 
cannot purchase who else can’  If there isany 
law then such a law must be an ass This is the 
way he has dealt with this mater At least he has 
not shown respect to the Parliament In the 
reapply he has used such expressions as fund­
ing of accounts .false allegations an now ass

Sir, one would have expected that once a 
report comes from a Committee like the one 
which was there in this case one with all 
humanity accepts that report Sir anyrespon 
sible person acting bonaf ide would accept that 
report because of its composition and also 
becauseofthepainstaking elaboratemannerin 
which the Committee has discharged its f unc 
tions and given its report But they have te- 
ceived only the fulmination s and nothing else

Kindly see Page 12 He says

“Am I to believe that if the Government 
installs air conditioners atthe residence ofthe 
Chief Justice that is in accord with the require­
ments of the office of the Chief Justice but if 
these are installedfrom out of otherfunds ofthe 
High Court it would not be in accord with such 
requirements’  If that is that law, then I say that 
the law is an ass “

So far as the charges are concerned I do 
not wish to go elaborately into them but cer 
lainly I would(eceive}ny right I have made it 
very clearthat out verify very humbleendeavour 
is to see that our judiciary is not under a cloud 
that a person occupying the highest postion in 
ourjusticialsy system is not treated in the matter 
as we are seeing in he Supreme court because 
the Members of the Bar do not go before 
him

Mr Prime Minister, you can have any 
number of things in your house through the 
CPWD Butnothmgcan be decided on yourown1 
This is not a slip of the pen At Page 12 bottom 
he says

Sir he has himself said one sentence 
which is very important, in is reply It is in page 
I of his reply “The judiciary is going thorough 
very difficult times He has given the reasons 
as to why it is so I quote
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“A tot of soul-searching ® necessary. The 
confidence of the public in the institution 
has adprxtted over the years TheJudfciary, 
and here I must be candid before the hon 
Members of this House hasnotacquitted 
itself very honourably, and I, bemgapartof 
this institution, must partake mishear of he 
blame With the general malaise of falling 
standards, the judicially has net remained 
untouched The legal fraternity has not also 
lived upto out expectations"

t I should have thought vice years Sir, lam 
reading fromasrttmgJudge’scomment

‘•With the falling judicial standards, the 
societal, institution, mdtvidual and political 
pressures burden and to some extent 
jeopardisesthe independent functnmngof 
Courts"

This is his observation He ison interested 
party, but, may I quote, with all humitly an 
observation of former Chief Justice Shn 
Sabyasachi Mukherjee at page I of the 
Committee's report91 quote and I believe that it 
should be read and re-read,

The Supreme Court must uphold the rule 
of law Its therefore necessary that these who 
uyphold the rule of law must live by law and 
Judges must therefore bneobliged to live ac­
cording to law The law, procedure and the 
norms applicable in its case en him that the 
expenses incunred by the Courts tor the Judges 
must be according to rules, The Judges either of 
the Supreme Court orthe High Course and the 
Chief Justice are subjects to the rule of law like 
any other citizen of thiscountry and must abide 
by the norms an regulations prescribed in as 
much as these and to the extent are applicable 
to them I always thought his was dear and need 
no reiteration We must therefore, ensure that 
there is no conduct of the Judges which affects 
the faith of the people that Judges do not live 
according to law "
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“ Judges cannot afforrftobewolved in 

disputes which have to detenraiethe quesion 
whether the Judges whtofuMdiorangasJucges 
or Chief Justice have attempted*) subvert the 
law either designecByor in Uttar negligence or 
recklessness"

There is another passage if is may quote 
from the Report of the Committee of Three 
Judges which the ledned Chief

Justice had composed it is on page 3

“While it is true that the Chief Justice of a 
High Court is not expected profesonally to 
account for the items of furniture funcishings, 
etc .provided at his resoicxndce.it would per­
haps in a matter.of such magnitude, be too 
ethicaltosaythaJthencumbent in the office can 
be wholly unconcerned with the happenings 
Proproriateis of conduct in dally H may not 
approve of such a technical stand While the 
situation may not involve any moral turpitude, it 
is and altogether different thing to say that the 
Judgesentmedtoignoreandbencentivetothe 
loss occasioned"

Then, on page 4 of the report of this Com­
mittee of Three Judges it is said,

The standards of ethnical and intellectual 
rectitude expected of Judges are directly pro­
portional to theexalted Constitutional poetecbon 
that they deserve to enjoy The country is enUfed 
to be most exacting in its prescription and 
expectation of the starxterds of rectitude injudi­
cial conduct What might be pardonable in an 
ordinary citizen of officer, mtghtmthecaseof 
Judege took indeed unpardonable, Hb  morals 
are not he standards of the market palcebut is 
the Punclilip of a higher code ”

I think, it is sowed put lean hardly add 
anything usefully to this

MR CHATTERJEE. wiH you yield for a 
moment (Interruptions)
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What happened when Mr Justice 
Sabyasachi Mukherjee died unattended in a 
London hospital and could get no treatment 
because of the rules? Have your any answerto 
that9 (Intenvptions)

SHRI HARIKISHORE SINGH (Sheohar) 
Mr Law Minister you mus* understand, Let the 
Prime Minister explain the whole 
thing (Interruptions)

SHRI SOMNATH CHATTERJEE That 
wiH a greattragedy that had befouled the country 
Therefore, Iamsure theLawMinister.whoisso 
concerned about he health of the Judges as wel„ 
should see that proper rules are farmed for their 
treatment

SHRI INDRAJIT GUPTA 
(Midanpore) What had happened tothe inquiry 
into that?

SHRI HR BHARDWAJ Nothing hap­
pened

SHRI INDRAJIT GUPTA Why? (Interrup-
tions)

SHRI HR BHARDWAJ, Nothing heard 
afterthat

SHRI INDRAJIT GUPTA Nothing heard 
afterthat

SHRI INDRAJIT GUPTA Who 
stopped(lntenuphons)

SHRI SOMNATH CHATTERJEE Sir, in 
his reply at page 14, Justice Ram swami had 
said

forced logic led the Members of the
Committee hold hat which tiiey had prede­
termined to do ’

That means that they did not have an 
penmined and they were determined to do it 
There is another significant sentience With

your kind permission, I wish to read the last two 
sentences on page 14, Vol III (parts! to III),

“The force of of circumstances and the 
belief that they could not be subjectedtothe 
discipline of a higher judicial forum led the 
Members of the Committee to believe that 
if they found against me,the findings would 
be untouched, smce the Hon ble Members 
of this House will neither have the time nor 
the patience to meticulously analyse the 
matenals against me

See what reflection is made on the Mem­
bers of parliament He says that the Committee 
dti not reafly apply its mmd andcametoall sorts 
of findings because they knew who will bother 
amongst the Members of Parliament who will 
have the time and inclination to meticuloculy 
analyses the matenals against me Therefore. 
Members of Parfiamentcan beeasily misled 
And they will accept without question the report 
of the Committee Therefore the Committee 
may do whiter it likes That is precisely accord­
ing to the Judge This Committeeol Judges has 
given an irresponsible finding because all of us 
here are dumb specters, mute sf>ecters we do 
not apply our mind

We have no mind of our own we have no 
understij g of our own, we do not bother to read 
papers and we do not try top discharge our 
functions with any sans of responsibility and 
therefore, we will be taken for a ride by the 
Committee and that is why. the Committee 
chose togive any sort of report that they bked to' 
Sir, I resent these instimnutionsand innuendoes 
made against the Members of Parliament And 
I believe that it was not worthy of a judge of the 
Supreme Court make such observations 
about the Member of Parliament

In one of his main points he says that the 
Chief Justice of a High Court is entitled to 
furniture, etc upto a limit of Rs 38,500/- He 
should not have more than that, What is the 
response of the Judge? Hesays. * No, no, it does 
not relate to purchase The rule only says that it
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should not be used There is no prescription of 
any law inhibiting the Chief Justice to purchase 
it relates only to their use You can purchase 
without using That restriction is only for use 
Youcangoonpurchasmg Therefore thereisno 
bar in law from purchasing This looks like that 
logic in Alhce in the Wonderland I am reading 
frompage15

The rule does not relate to t he purchase 
of items but relates to their use The Com 
mitteo says that the purchases made by me 
beyond the limit of Rs 38 500/ are an 
infraction of the rule Isays Sir that the 
purchases are not controlled by the rule

This is his observation This is not may 
saying i urn only quoting There is another 
observation

Thet e is no prescnption by any law inhib 
itmgthe Chief Justicetopurchase rufmither 
and furnishings The rule relates only to 
their use

If this is the law the Prime Minister may 
kindly apply his mind and come to a decision 
Today tf this Motion falls through then every 
Chief Justice can go on purchasing They may 
qo to Cottage Industries Emporium or I don t 
know where1
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Sir I do not wish to take the item eighth 
House I cannot act the way the Judge has done 
Hefeelsthdtthehon Members my hon col 
leagues have not read anything and that they will 
not be able to understand even if they have read
I only say thatthesemattersarethereforanyone 
to read The full report has been given the 
reasons have been given The documents have 
been mentioend Entries have been given Pig 
ures have been given In the absence of any 
evidence of deliberate mala fide attitude there 
is no question of their report being baised and 
erroneous

& Motion for Considering the 520 
Report of 1C Investigating the ground for 

removal of V Ramaswmv Judge SC of India
see another example Two cars had gone

from Chandigarh to Madras Somebody takes
them and comes back by air' These things or
there' I do not know that so much public money
is available the Judiciary and to the Chief Jus
tices'

Then there is the question of purchase of 
maces 25 paces were purchased The report 
has been given The reasons have been given 
These purchases were found to be not proper

Then Sir take the learned Judge s obser 
vation that the Judiciary is going through a 
difficult time If that is so I believe the Parliament 
has role to play in this regard When these 
observations come f i om the highest judiucary of 
this country and when one of the judges of the 
Apex court of this country says that we are going 
through difficult times and that there is societal 
pressure cultunl pressure political pressure 
and so and so forth on the judiciary a lot of soul 
searching is necessary He has mentioned ill 
these things The confidence of the people has 
diminished Hcoays

with the fall in ji dicial stand irds social 
institution'll individual and political pres 
sui es burden burden and to some extent 
joop irdise the indr pendent f unctioinq of 
courts

II this his expeiience of the Courts the 
soener he disoociatrs himself from the Court 
the bettor it is for the country

Sir with a very heavy heart as I said in the 
beginning with deep anguish I have moved this 
motion We sincerely feel that after the findings 
that have been given by very eminent judges 
ninent Members of the Committee there is only 
one respons to that which is possible Judiciary 
will remain polluted and denigrated if Justice 
Ramaswamy still continues to occupy his seat 
on the Bench Today if he has to say that he has 
beenfoundguiltybyhispeers hehasbeengiven 
a opponity/ Because of the goeographical 
aredas foOrm which he comes or becaue of
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politice today tf hehisexeoneratedthen I can one 
shoddierto thing of the future of the judiciary in 
this country This will give the worst possible 
message When the judge himself says that 
there are to many pressures on the judges then 
he must have felt that preassures And he say 
sthat because ofthe pressure the standard has 
fallen he as that because of the pressures the 
depended of the judiciary is no longerthesame 
as before If has also been compromised What 
is to be done in these circumstances'7

I submit with all sincerity at my command 
with all humility that the trail is also of the 
Parliament today What are the standards that 
we shall apply9 Shall we ignore the report of a 
Committee of emollient people just because we 
do not lik^ their names or like their facades9 
Shall we do that because the person charged 
against do not like them for reasons which 
nobody can accept91 will be probably taxing too 
much the patience of hon Members I could 
I avo shown you have behaved he did not even 
inswer on the nearest of the purchase a and I gel 
bold to say that Therefore to the fallow Mem 
br rshere I appeal do not treat it on any said as 
i political issue or as an issue of a pzricualr 
individual perso It is the question of judiciary of 
this country It is a question whether we want a 
pure judiciary we want a judiciary which will be 
independent and we want a judiciary in which 
people have faith and we want that nobody 
occupying such a hiqh postion wil be subjected 
to -=»ny pressure or any inducement or an y laxity 
of txactinq standards which are required Asthe 
Supreme Court judges have said what would 
Invebeen maybe excusable in the case of an 
ordinary individual is not excusable when it is 
done by a persons of that eminence by a per 
sons occupying such an ambient postion

Therefore Sir this is a clear case where 
the requirement of Article 124(4) ofthe Consti 
tution of India is fulfilled It is case of provided 
disbahviour And the Supreme Court has said 
once the affirmative misbehavior And the Su 
preme Court has said once the affirmative virtue 
is given by the House to the misbehavior which

has been foundry the Committee of judges it will 
a provide approved misbenaviour I submit that 
it is the clearest case of misbehaviour of a nature 
which is unpardonable Therefore I appeal to all 
the Members herp please eschew politics 
eschew chauvinism eschew parochial consid 
erations and please do not bring to your consid 
eration who appointed whom or during which 
laeriod he was appointed because it does not 
matter Once he is appointed he becomes a 
Judges of India He becomes as much of my 
judge as be becomes nobody also s judge If I 
feel that I shall have to go to a person who is 
capable of indulging in sue h activities of which 
he has been found to be guilty but because of he 
game of mumiers in the L ok Sabha and Rajya 
SabhaifhegetsScot free Ithmkitwillbeavery 
very sad day for this country

Therefore Sir with all humility I request 
the hon Members to see that this Motion is 
carried Already more than three years have 
elapsed since the disclosui t  was made First 
disclosure was in April May 1990 AC ommit 
tee was formed in 1991 T oday we re in 1993 
Three years have elapsed He has been siting on 
the Bench althouqh he has been forced to t ike 
leave because even the Members of the Bar 
don t appear beforp him alw lys It That situation 
should not be allowed to cont nue the Supreme 
Court should not be allowed to function under a 
stigma under a cloud under some doubt and so 
on

I appeal Sir that would be a very sad day 
of India On ofthe bastions of our democracy will 
be the Supreme Court and judicnry Please 
don t tinker with that Please do not allow it to be 
polluted Enough s enough Let him go I still 
appeal to him let him resign We shall all 
appreciate his gracious gesture

s
^M R  SPEAKER Motions moved

I
^  (I) This House resolves that an address be 

presented to the Presidentfortho removal 
from office of Justice V Ramaswami of the 
Supreme Court of Indi i for his following 
acts of misbehaviour



(1) ThatdumgNstenuresasChiefJus­
tice Punjab and Haryana between 
November 1987 and October 1989 
Justice V Ramaswami personally 
got purchasedcarpets and purchased 
carpets and furniture for this resi­
dence and for the High Cut costing 
about Rs 50 lakhs form public funds 
from handpicked dealers at highly 
mNatedprices Thiswasdonewithout 
inviting public tenders and by pri­
vately obtaining a few quotations most 
of which were forged or bogus

(2) That he also got payments made to 
hand-picked dealers for furniture and 
carports ostensibly purchased for his 
residence which were never deliv­
ered

(3) That he misappropriated some of the 
furniture carpetsandotheritemspur 
chased from Court funds for his offi­
cial residence costing more than Rs 
1 #50 000and didnot account forthe 
same at all

(4) That he replaced several items of 
furniture carpets and suitcases etc of 
avatuoofmorethanRs 30 000which 
had been purchased by him for his 
official residence from public funds 
by old and inferior quality items with 
the object of deriving undue benefit for 
himself

(5) Thathepurchasedfrompublicfunds 
more than Rs 13 lakhs worth of furni­
ture andother associated items for his 
official residence at Chandigarh even 
thoughhewasentrtledft furniture worth 
Rs 38,50CV-only Thatisthepoaches 
hewilfullyevadedseveral rules and 
sanctioned moneyfor such purchases 
by splitting up bills

(6) Thathegotpurchased25 silver maces
for the High Court at a cost of Rs 3

523 Motion for Presenting MAY
Address to President unde Article 124

10 1993 & Motion for Considering the 524
Report of fC Investigating the ground for 

removal of V Ramaswami Judqe SC of India
60,000/-from a firm at Ns hometown
in Madras at highly inflated prices
without inviting competitive
quotations This was done even after
the other fudges of the High Court had
opposed the purchaseof these maces
on the ground that they were wholly
necessary and appeared to be a relic
of the colonial past

(7) That he misused public funds to the 
extentofRs 9 10 lakhs by making th 
court pay for non-official calls made 
on his residential telephones at 
chandgrah dunng his 221/2 months in 
office as Chief Justice of Punjab and 
Haryana High Court

(8) That he abused his authority as Chief 
justice tomake the PunjabandHaiyana 
High Court Pay Rs 76 150for even his 
residential telephone at Madras

(9) That he misused his sraff cars pro­
vided to him by taking them from 
Chandigarh to hilp stations for vaca 
tions and to Madras for his son s 
wedding and spent more than Rs One 
lakh of public money forjpaying for the 
petrol of these staff cars Heevengot 
himself paid for false petrol bills and 
other false bids relatingtocar repairs 
etc

(10) That he sanctioned as official the plea­
sure trips or the trips made for his own 
personal work by hts subordinate staff 
to places like Madras Mussounso 
Manahetc even though therewas no 
official work to be done in those

(11) Thathogavefourunjustifiedpromo- 
bonseach within 18months to several 
members of the subordinate staff of 
the High court whom he misused for 
aiding and abetting his above acts 
done for his personal gain"
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(it) This Housedoconsiderthe Reportofttie 

Inquiry Committee in regard to mvesfega- 
tion and proof of the misbehaviouraNeged 
against Shn V Ramaswami. Judge. Su* 
premeCourt of Indui, which was laidon the 
Ranbtoof the House on 17 December. 
1992"

ShnKapil Sibal,The Lawyer for the Judge 
maypleasemakeasubmissionsonbehalfofthe 
Judge

SHRI KAPIL SIBAL Mr Speaker. Sir let 
meat the outset, on behalf of hon Mr Justice V 
Ramawamy. myself and my colleagues covey 
my deep appreciation foraffonftng us the oppor­
tunity for being before you and address you on 
the vanous complex issues that anse for your 
consideration Vhis is m consonmce with the 
heights tradrtions of Partamentary democracy 
I was indeed deeply gratified at the manner m 
which my brother at the bar mcbctedtoyouthat 
his is notapartisan issue Wearesitting here as 
MembersofaJudnalTrtounatandwearetoday 
going to assess whether Justice Ramaswamy 
and I makeit dear whether Justice Ramaswamy 
is a corrupt Judge or not If he is, it is your 
Constitutional obligation to vote for the Motion, 
if he is not, it is your Constitutional obligation to 
defeat him I wiK not. mthe cases of this Address 
make any mention of any sitting Judge of the 
Judiciary and I will not wash dirty Imen in public 

I will confine myself to the findings of the 
Committee and I will demonstrate! to you Sir, 
pomt-by- point fact-by-fact, how wrong they are 
Sir you might remembers, my learned fnend 
said that 108 Members of the 9th Lok Sabha 
smgedanodce of Motion Itustandlbebevethat 
they singed it withasotemn belief that the judge 
pnma fecwcommitteda wrong andif he did. he 
must be investigates and indeed he was I will 
readthe Notice of Motion, Sor.foyouandndcate 
to you how unfortunate these allegations are 
especially, mthe light ofthefacts found against 
him even by the Committee I invite the attention 
of hon Members of this House to Volume I of 
whal has been dstributed to you This was done 
without mvitmg .public tenders and by privately

obtaimngafew quotations, most of which were 
forged or begus"

That is neither acharges nor is it proved If 
further reads as follows

“(2) That he also got payments made to 
hand-picked dealers for furniture and car­
pets ostensibly purchased for his resi­
dence which were never delivered ”

There is no charge not is it proved even 
today Nothatthe are on these points I want to 
point out two facts to your Lordship These alle­
gations talk of hand-picked dealers Why does 
it talkof hand-picked dealers71 think the hon 
Members of the House must be informed of this

During the tenure of Chief Justice 
Ramasawmi. as Chief Justice of the Punjab and 
Haryana Court, while his residence was being 
renovated two dealers were supplying furniture 
andfurrashngstohim I name them M/s Krishna 
Carpet and M/s Slawan Furniture Whenthe 
allegations were made, it was assumed that 
these two dealers are hand-peked by Justice V 
Ramaswami and that no other dealers, no tender 
was invited, no other dealers are granted any 
order Justice V Ramaswami when charge was 
framed, wrote on January 21 to hon Members 
of the Committee and said* I wiN come to it later 
but I will ted you the substance of what he said 
- pteasefmd out that smce the inception of the 
high Court whether any other delars had sup­
plied furniture tothe High Court-anyotherdealer

Now the fact is that the documents have 
proved and there is statement of the High Court 
that s*ice the inception of the High Court nobody 
has ever supphed furniture andfumehmgs to the 
HighCourt-nootherdealer and I have shown the 
documents

If you lookat the quotation of the High Court 
m 1984-M/s Slawan Furniture-if you look at the 
quotation given by these dealers in 1986- M/s 
Krtshan Carpet and even today the High court 
continues to buy furniture and furnishings only



[Sh. Kapil Sibal]

from those dealers. Now Kl ask myself this 
question. Whenthischargewasframedagainst 
Justice V Ramaswami and for the last three 
years, we have been talking about it, did my 
Memberof the Committee or didthehon. Mem­
bers who moved the Motion find out from them­
selves whetherthere was any element of truth in 
this ? Because the High Court has always bought 
furniture from these two dealers. When does 
Justice Ramaswami alleviatedto the Chief Jus­
tice of Punjab and Haryana High court? On 
November^, 1987.Andwhenwasbealleviated 
tothe Supremecourt? October6.1989. He knew 
nobody in Punjab. He was picked from Madras, 
ho had never been to Punjab before. What would 
ho know about the dealers inchandigrah?He had 
no associations in Punjab an Haryana. He want 
to go there. He took the bold step of going there 
when Punjab was a disturbed area and dis­
charged his fucntioings honorably. Throughout 
his tnefuer nobody made any allegation.
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I will tell you the reasons, why the allega­
tions were made. I will come to that Ikatger but 
the point I am making is, how could 108 Mem­
bers of Parliament make an allegation of this 
nature, without ascertaining forthemselves the 
quantums involved; Rsa. 50 lakhs, had picked 
dealers, inflated prices, no quotations: Facts 
which I will demonstrate have been provedtobe 
wrong. I come to point 3.

“That he misappropriate some of the f urni- 
ture..’’

No proof till date that a single item of 
furniture was over taken by the Chief Justice 
Ramaswami. But that was a charge.

“That he misappropriated some of the fur­
niture , carpets and other items from Court funds 
for his official residence.. “

Sir. I will give you the reasons for this 
charge.
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I am sure the hon. Members of this House 

havebeencirculated this little map. It represents 
the residence of theChief Justice and it is ground 
floor plan of his house. I am trying to explain to 
you the reasons for the allegation that he mis­
appropriated some of the furniture, carports and 
other items purchased'

If you notice from thisfloor plan the blue line 
is a large curved room, which we may refer toas 
a Drawing and Dinning Room. There is no well 
in between, it is a large room.

As you know when a carpet manufacture 
manufactures carpets, he does it only in a 
square formation. Nobody manufactures it in a 
curricular formation. When the orders were 
place for this area with Krishna Carpets, what 
was ultimately installed was less because when 
you manufacture a carpet in a square shape and 
yourtry to install it in circular shape, you have 
to cut-off he sides.

What is installed is less than what is 
ordered for. And the argument is Justice 
Ramaswami misappropriated and substituted 
items of carpet. We were making allegations 
against a Chief Justice. My learned friend is 
right. These were hon. Members of the House. 
Therefore, I am sure these allegations were 
made and I assume that with some clement of 
circumspection. What do we find? That this is 
one of the charges which is not proved.

Nowcometopoint4.

That he replaced several items of furni­
ture, carpets and suitcases etc. of a value of 
more than Rs. 30,000 which had been pur­
chased by him for this official residence from 
public funds, by old and inferiorquality items, 
with the object of deriving undue benefit for 
himself.."

-Not proved. Even on the findgins of the 
Committee. I beseech the Members of this 
House., I say. if there is any mora turpitude 
involved in thefindingsof theCommittee. please



remove him.

16.00hrs.

No judge, who has a sigm attached to his 
character, n o judge who has vacillated the law 
no judge who has committed a criminal misde­
meanor deserves to be a members of the judi­
ciary. But if he has not, hen please, undo the 
harm that you have done to this Judge.
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Judge who has been treated wrongly, I cannot
succeed before you.

I will go into the facts, so. please remember 
that this is not the proof against the Judge. The 
limit was Rs. 38.500and what wasfound was Rs. 
6 lakhs. I will tell you later how it is wrong and how 
even this conclusion is incorrect. I will come to 
that later. First I wanttogo through these allega­
tions.

VAISAKHA20,1915

My learned friend rightly said, just a little 
while ago, that you have other time and the 
inclination of going into the details of this matter 
and i will, therefore, request you to please bear 
with me. because I will take you through the 
details.

My learned fried says that I have not replied 
on metis. I will show you, line after line, fact after 
fact, instance after instance, when everythingon 
merits has been stated. Thisonlyshowsthatmy 
learned fined probably did not have time to read 
it,Point N. (5). "that he purchased from public 
funds more than Rs. 13 lakhs worth of furniture 
and other associated items for this 
off ciarlsidence at Chandigarh even though he 
was entitled to furniture worth Rs. 38,5000/- 
only. That in the process, he willfully evaded 
several rules, and sanctioned money for such 
purchases by splitting up bills.”

This charge stands partly proved and I will 
tellyouhow. ThefindingoftheCommitteetoday 
, is that as we look at hisresidencde, he has 
purchased items of furniture to the extent of Rs. 
6 lakh. not Rs. 13 lakh, that is the charge. I am 
nottellingyounowwhattheproof is. Rs. 6 lakhs 
is the figure. The limit was Rs. 38, 500/- He 
purchased items with Rs. 6 lakhs. This is 
misbehaviour.

I will first say because I want to satisfy the 
conscience of the Members of this House * I am 
not going into technicalities and my learned 
friend may rest as murder that I will not make a 
single technical arguments. Unless I can evoke 
from you and form your hearts empathy tor the

Point No. (6)

“That he got purchased 25 silver maces for 
the High Court at a cost of Rs. 3,60,000/ - from 
a firm at his hometown in Madras all the highly 
inflated prices without inviting competitive quo­
tations.”.

I will pause here. The allegation is. firstly 
that he bought them from his home town in 
Madras; secondly that these maces were pur­
chased at hgihly inflated prices that mesa he 
made some money out of it - and thirdly that this 
was done without inviting come operative quo­
tations, thereby implying that he benefited ma­
terially.

Now, what is the fact? The fact isthatthere 
is only one company in India, called ‘P.R. and 
Sons" which is located in Madras which manu­
factures maces. There is no other company in 
India. This is the finding of the Committee. I am 
not saying anything out of my own mind. This is 
the finding of the Committee.

Silvermaces. when you gotoacourt, if your 
go to the Presidency Court either at Madras or 
Clautta or Bombay, the learned Judge came 
from a Presidency Courtfrom Madras it is found 
that when a Judge walks there is a person 
walking behind him holding a silver mace. What 
does this symbolise ? The dignity of the office, 
nothing more than that. The Judge was not 
buyingforhispersonalbenefit,hewas nottaking 
the silver out of them and selling it. He bought 
them in consonance with traditions in which he 
had been bred. There is nothing wrong in with
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that

The point I am making is P R and Sons is 
the only company The maces for Lahore High 
Court are supplied by this particularcompany

Sir the Committee went into the matter 
andsfound no mflated produces found no other 
dealers So what did the Committee do?pnces 
found no other dealer So what cM the Commit­
tee do’  The Committee still held him guilty 
Why? It says"you should have bought wooden 
maccs “ This issenous matter Now kmdysee 
the mind of the Committee lamnotgoingto 
make any allegation against anybody That is 
not the purpose of this exercise But I have to go 
pinto facts Three Committee finds “Why cftd 
you not buy wooden menace o why did you not 
bysilverplatedmacesandwhysilvermaces "
I asked Justied Ramswami that question He 
said "We bought silver plated maces from 
Madras But unfortunately we havetosend them 
back every tor months for plashing I could not 
have done that from Punjab and Hayana So I 
optedforthesifvermaces "Thatwashissense 
of judgment no corrupt noted behind it

I am told in this august body I have the 
highest esteem for it and especially for learned 
friend “why would he have done any of these 
things’  He was the Chief Justices He should 
live like an ordinary mortal" Of course heisan 
ordinary mortal The Chief Justices of all over 
theHighCouitshaveboughtsilvermacs Nath 
mg wrong with that Punjab itself had six silver 
maces and every judge used them when they 
were bought

Now let us come to the next charge 
Charge (7) says that he misused publicfinds to 
theextentofRs 9 10lakhsbymakingthecourt 
pay thisisimporantfornon-officiatcallscharge 
not provide made on his residential telephones 
at Chandigarh during his 221/2 months in office 
is Chief Justice of Punjab and Haryan High 
Court Thischargehas not been proved But the
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allegation was made Why? Allegation was
made because 108 Members of Parliament
thought “Well, we look into this (t does not
matter who makes the allegation " Can ca
member o# the judoary be treated kketh®7ljoin
my teamed fnend in the request that we must
uphold the traditions of^great institution and
not make wild allegations against Judges

Charge (8)says that he abused his author­
ity as Chief Justice to make the Punjab and 
HaiyanaHighCourtpay Rs.76 ISOforevenhis 
residential telephones at Madras Sir i want to 
give you a background on this I will respect it a 
tittle later There are documents and records 
But I will mention it orally first Every IAS officer 
transferred f romout of the State to a disturbed 
area which was Punjab is entitled to a resident 
telephone facility from the place from which he 
comes not only he is entitled to telephone 
facility but also even the residence So if a man 
comes from Assam a he comes to Punjab as 
Mr K P S Gill has done he was entitled to his 
residnenee in Assam as well as the telephone 
facility there As I told you the judge came to 
Punjab and Haryana High Court in November 
1967 The auditfortheyearwas coducted and 
ended in August 1988 And n that audit nobody 
took any project this The Audit Department 
never too and objection on the telephone ex 
pends of Justice Ramaswamifrom Madras So 
when nobody took the objection he contain ued 
to take those expenses for the following year by 
which time many other things had happened 
and ultimately an audit objetion was taken and 
ultimately he has given Rs 76 000 He has paid 
this amount subject of course to his right Bui the 
Committee holds "No this is misbehaviour 
because he paid late This is misbehaviour 
under the Constitution" This is the triviality with 
which you deal with the judge of the superior 
judiciary Now Sir let me tell you another thing 
The personae Chief Justice of the Jammu and 
Kashmir High Court has a residence in 
Chandigarh and he enjoys the telephone facility 
there There is no audit objection against him m 
as there should not be But why against Justice 
Ramswami? Now it is not as if justice
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Ramaswami ran away with Rs 76 000/-“No’ He 
wrote to the Government saying that there is a 
circularwhich applies to transferred offices and 
if that circular applies to transferred IAS offices 
why should it not applytothe Chief Just ice of the 
Punjab and Haryana High Court Nothing wrong 
wrththat and the matter till date is not finalised 
But the Committee says that this is misbehaviour 
I do not want to go into the motives because I 

am not occurred with it I wil go into facts

Now I come to point number 9 Thathe 
misused this staff cars provided to him by 
proved taking them from Chandigarh to hill 
stations for vactions not proved - an spent more 
than Rs one lakhs of pubta money forpaymg for 
the petrol of these staff cars for his own car not 
proved The Committee says you too two cars 
One you were entitledtotake the otheryou could 
not have taken He has paid for it He has paid all 
the bill for it But he Committee says you paid 
late This is misapproatiation This is 
misdemeanour This is misbehaviour I can say 
that a Lower Division Clerk is treated better than 
a superior |udge of the court

Now I come to point number 10 Thathe 
sanctioned as official the pieasuretnpsmadefor 
his own personal work by his subordinate staff 
to places like Madras Mussourie Manali 
etc MussoneandManali not proved Madras 
prov edforthe purposes of leaving the car Now 
what he did7 He took the car Now he could not 
have sent the car along with the dnver because 
of he had sent it with the driver and the dirver has 
pushed off some where he would have been 
icsponsibleforit So whatdidhedo He sent a 
responsible officer alongwith the dnverand he 
told him you go with the car the day you land 
there you come back So the officer went He 
day he landed that very evening he came back 
He did not stay there even for two hours and the 

Committee said No the offcershould not have 
gone Hewantforhispersonalwork The man 
never said back and that is the finding

Now I come to point number 11 and that is 
the concision That he gave four unjustified

promotions each within 18 months to several 
members of he subsordiate staff of the High 
Court whom he missed foraddmg and abetting 
his above acts donefor his personal gam Not 
proved Promotions were found justified

Now Sir kindly look at Section 3 of the 
Judges I equity Act I am giving you just a 
background so that you ha ve a feel of the man 
so that the three years of pruejece medhow lam 
tempting got try and defective from your mind 
if your tell a lie and that is what trebles did and 
if your keeo on doing it become the truth as is 
evident Hindustan Times three days ago said 
Rs 50lakhs Kindly look at Section 3 of the If 
Your Honor has page7ofvolume-1 I may read 
I am giving these expaknt m for the first item that 
a hide cannot go to the press is not our Consti­
tutional Scheme A hdgesm if an allegation is 
made cannot sit up cotct a newspapers man 
and start taking to him because then there wil 
ncverbeanend This institution wil them finish 
And what cfcd the judge do? He followed the path 
of silence which was the only Constitional path 
and he is sepaking today through me I wish and 
I hope and I party that the members of the Press 
who have been caryingonacompamg of cakjmy 
against the man remis and do something about 
it after what I have revealed today

Now Sir sanction 3 years

If notice is given of a molten for presenting 
an address to the President prying for the re- 
movalofaJudge singed in the case of he Lok 
Sabha by not lees than 100 Members and in the 
case of the Council of Ministers by not less than 
50 Members then theSpeakeror as the cases 
may be the chanman may after consulting 
such persons if any as he thinks fit and after 
considering such matenals if any as may be 
available to him either admit the motion or 
refuse to admit the same

^_J>»is is very important This means the 
.gooivSpeaker must apply his mind to the fact 
because he has the right either to admit it or to 
reject it How does he do that9 He must consoled
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somebody He must consult a legal luminary 
He must speak and informal response of a judge 
And that is what the Judge said in his reapply so 
that this motion does not get admitted by the 
court so that the good name of the judiciary is 
not tarnished for nothing That is the exercise 
that the Speaker has to make I am stating this 
as a matter of law with the greatest respect I 
mean no disrespect to anybody I am stating it 
as a matter is that no such exercise was con 
ducted with the documents that are inoure pos 
session The result was these allegations were 
demand to be admitted which I have already 
read to you which were substantially falso So 
the point that the Judge makes is that look when 
you are admitting a motion the Speaker per 
force must apply his mind to the facts and he 
must gather the facts from somewhere either 
from the Judge ortrom somewhere else and 
after applying his mind and giving some kind of 
an informal opportunity to tl ie Judge if he finds 
prime facie that there is material agaisnt him he 
must admit the motion Now there could not 
have been any amteial against him on the un 
aware that I have already given to you on the 
notice of motion because oif he asked the Judge 
Look where did you got these macds from7 
People say thatthese are highly inflated prices 
You could have invited tenders then he would 
have said that there is only one company which 
manufactures maces 1 hen this charge would 
never have been framed Therefore not moan 
ing any disrespect to anybody the judge says 
that the hon Speaker ought to have applied his 
mind And what did the hon Speaker do7 That 
is a matter of law We are mot on any mala fide 
ofanybody Thehon Speakervenfiedthenames 
and found the motion in order That is all The 
resultwastheinjusticetotheJudge Hehasbeen 
crying hearse for three years that somebody 
please make amend somebody please dosome- 
thmg to my good name and nobody listens to 
him Everybody says the Committee has found 
so there must he an slemdent of truth tin it and 
why should we go into neither thing The Judge 
therefore requestedtheparliamentandhe has
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requestedthisHousetopleasetaketime It does
not mean that you are not going to apply your
mind That was not the sprit in which that was
within Myleamedfnendis ofcourse oneofthe
most permanent lawyers in the country and he
has the felicity of language the persuasive
quality to be able to you know what I mean Now
the fact is that nobody applied his mind to this
notice of motion And I will read there admission
of the notice of the motion to you It starts on page
53 of volume I kindly he a loom at it is the order
of the hon Speaker dt Ninth L ok Sabha dated
12th March 1991 admittmq he notice of motion
and foreign and Inquiry Committee It repeats
the allegations alieady made which I have
already read to your so I will not read it to you
again And then at page 32 it says

Having found the motion in order I have 
admitted the same

What was in order Sir7 I remembei the 
newspaper reports the members went into the 
well of the House on that day Incidentally I do 
not know the judge from adam The first time I 
met him was in the Supieme Court when this 
case was frosted on him I do not him at all smcc 
he never came to Chandigarh or this side of the 
country and I nevei wcntto Madras by thattime
I never met him

Now the fact is having found the motion in 
order I have admitted the same measwhat?lt 
only means that there was no preliminary eq 
uerry or investigation conducted which ought to 
be done Why7 Because you are admitting a 
motion which has such give consequences on 
the further of the Judiciary in this country be­
cause you immediately toll the public at large 
Here is a man who prima facie has committed 

this criminal misdemanour Can you do that 
without applying your mind7 And If you have 
done itshould you not makeamend7 Should you 
not stand up and say I have committed a mis 
take 7 Judges do that everybody They say My 
previous Judgement was an error Therefore I 
review it I had not noticed this I should have 
done this I ha ve not done it I am sorry Now

MAY 10 1993



that we know fhef aces, let us drop thts LetusbJur 
hit dark spot on the name of the judiciary and nd 
our country of this tremendous datable that has 
taken place for nothing What is this debate for 
the judge who has spent Rs 6 lakhs instard of 
Rs 38 5000 which have not been proved as 
facts7 He has nottakenanythingfrom anywhere 
You go to his house He lives much simpler than 
any of us (Interruptions)

Now let us say that All right, the motion 
stands admitted” My leaned fried says and 
rightly Look, if the motion stands admitted you 
must prove an offence I agree I am going to 
prove it

Once the motion stood admitted thenwhat 
is the procedure that istobe followed7 Let us try 
dnd understandthat in law What is the Speaker 
to do7 Let us look at it

Section 3 on page 8 of the same volume 
provides an answer On page 8 section 3 sub­
section 2 states the following

If the motion referred to in sub—section 1 
is admitted

And now we know how it was admitted I 
continue to quote

The Speakei or as the case may be the 
Chairman shallkeepthemotionpendingand —
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Now the next word is important I quote

And constitute as soon as may be for the 
purpose of making an investigation into the 
qrounds ort which the removal of the judge is 
prayed for a Committee consisting of three 
Members of whom
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“Loom, here are serious charges, I have 
gone through the exercise under Sub—section 
(1) of Section (3)"

I find there is a pnma facie case against the 
Judge Now let us all get togetherthe leaders of 
vanous political parties of this House and then 
constitute a Committee ’No, this was not done 
A telephone call to the Judge saying, 'I wantto 
appoint that is admitted Sir That is not the 
way to appoint a Committee What confidence 
will it give to the Judge who is being proceeded 
against7 And why should the House notbe taken 
into confidence7 What is so surreptitious about 
this7 It is some matter which affects the dignity 
of the House it is a matter which ultimately 
affectsthedignityof Parliament Anyway let us 
now assume that exercise was also done the 
House was not consulted the Speaker did it on 
his own I am told Sir when I regard the rules 
relating to the procedure of Parliament—and I 
have had occasion to gothrough them on several 
occasions—that whenever a Committee is con 
stituted some consultation takes place Other 
wise it is not done unless all the Members 
leaders of the parties gototheSpeakerandsay 
we give you the authority to appoint whosoever 
you like Anyway Sir let us go beyond that 
stage thatiheCommrtteestandsappointedand 
the Committee is to investigate into the matter 
How Sir a very important question anses How 
does thatCommittee go about thatcharge7 Here 
comes Article 124 (5) of the Constitution which 
says and! will read and this is also in Vol I page
2

Parliament may by law regulate the pro­
cedure forthe presentation of an address and tor 
the investigation and proof of the misbehavior or 
incapacity of a Judge

VAISAKHA20,1915

Iwillnotgomtothatbecauseyouknowwho It is very important Sir What has Parlia
they are Thewordis constitute this committee7 menttodo7 Itmaybylawregulatetheprocedure
How does the Speakei do it7 1 am making an forthepresentationof anaddiess Presentation
argument of law not on facts I assume that he of an address Sir relates to the procedure that
takes the House into confidence And he said will follow In the event you vote for the motion
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and holds the Judge guilty and the matter goes 
totheRajyaSabha So, the law must (i) deal with 
that procedure of presentation of an address and 
(it) it does with what9 With ‘investigation and 
proof of misbehavior* No such law was framed 
and such a law is that Judges Inquiry Act, 1968 
The fact is thatthe article under the Constitution 
says. ‘Parliament may framedit, such a law, you 
may not, if you have framed it, you may scrap it 
And even if the law is there, you may have 
another Committee because you aro supreme, 
you are too generous you are all powerful, you 
represent the will of the nation the conscience 
of the nation you wiU do what ultimately you think 
should be done m the face of facts notwithstand- 
ingaCommittee.andlamgoingto appeal toyou 
Sir when i finished with this You please form a 
Committee of the House, you please examine 
this with a meticulous (Interruptions) That of 
course isa later issue Butanyway.Sir.thistaw 
wasformulated, and underthis lawthe Commit­
tee was constituted How, Sir, this Committee 
started proceedings if I am not wrong, on 14th 
of January 1992 ft issuedsomecharges against 
theJudge

Now, Sir, without wasting any more time of 
this House, I will straightway go to the charge 
framed by the Committee, andl will teH you what 
the finding is, and I will tell you the evidence on 
it

Now, Sir, I may preface that by saying what 
you as a judicial tribunal you think as * Members 
of the House, must look at the findings of the 
Committee and for that. I want md, tgenceof
theHousetoaflowmetoreadcfnl. i sections 
of aJudgment of the Supreme Court rendered in 
the case of Sarojmi Ramaswami, and it is 
reported in 1992, VokjmelVof “Supreme Court 
Cases", page 506

With your indulgence. Iwishtoreadstraight- 
waypage 548

“These express provisions in the ,tawen-
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acted under article 124 (4) leave no doubt 
that a full consideration on merits mdudmg 
correctness of thefmdingsof“gurfty" made 
by the Inquiry Committee on the basis of 
materials placed before the parliamentary 
pail of process of removal of the Judge 
Notwithstanding the findings of “guilty 
made by the Inquiry Committee in its re­
port Parliament may on a full consider­
ation of the matter on the matenals before 
it, choose not to adopt the motion for re­
moval of the judge which would terminate 
the process of removal ”

You are not bound by any finding of any 
Committee that is the law We must respect 
whatever the Committee has held We must give 
greatest respect Why7 It is because it comes 
fromanauthontyconferredbyastatute It con­
sists of high functionaries We will not say 
Please discard the findings of the Committee 

No Give them weight but you are not bound by 
them

Ireadtoyou at page 557 para62 whatis 
the nature of the finding

“In this context it would be relevant to 
recall the scheme indicated earlier The 
determination by the Committee that the 
Judge is “not guilty of misbehavior is 
alone final as it terminates the proceed­
ings However, in that there is no scope 
for judicial review of the findings “not 
guilty" made by the Committee as al­
ready indicated”

Th© aspect negates the character of tribu­
nal for this reason alone In the other 
reason—that is the situation which appbes 
to us—when the Commrttee’s determina­
tion is that the Judge is “guilty of misbe­
havior, that finding is incohate—it is not 
complete which mayor may not be acted 
upon by the Parliament"

You need not act upon it Thus the finding 
of the guilty" made by the Committee is in the
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Parliament votes in favour of the report what 
happens to me7" The Court said “You will be 
heard "That is how I am here before you (am

nature of recommendation of Parliament, to 
commerce its process and by itself is not self— 
effectuating It is the findings recorded by the 
Committee where it finds the judge guilty of any 
misbehavior being subject to acceptance by 
“Parliament" is not final and is therefore, not 
conclusive It is your findings which will be 
conclusive It is the wifl of the House given effect 
to by a votemthis House which will be conclu­
sive You do not have togive reasons for it But 
j  is your will which must prevail not the will of 
ihe three members of the Committee who may 
have one wrong or who may be right also

What is important here is, you wiH ask me 
why was this Petition Wed m the Supreme Court. 
The reason was simple Before the Committee 
report is placed m Parliament is placed before 
you the process is outside Parliament as the 
Supreme Court has held So, it is amenable to
ii.e jurisdiction of the Court Once the Commit­
tee report«placedontheTableof the House the 
parliamentary process starts Now when the 
pariiamentary process starts, both cannot mdct 
that process The Judge cannot go to the Court 
on that But before it starts, the Judge can go to 
the Court So the Judge said, “want to save 
Parliament this agony Please give me the 
report I will challenge it in a court of law” If the 
^apoithasbeenchaiengedinacourtof law and 
f»e judgment has been given against him, he 
would have been bound by it So, he was not 
shying away, he was not running away, he was 
notdelaymg Henevergot a stay order from any 
court He never went to the court personally 
When the Commttee’sprocoochngs wore gong 
on he never asked forstay Myleamedfrtend 
sard He delayed ft No He wanted the report of 
the Committee so that you could be saved this 

■agony

t HewouWhavebeenboundbythejudgment 
Tjf the Supreme court But the Supreme Court 
said Wo We would not give you that report 
Because the report is ready, you goto Parlia­
ment ” Then the Judge said “ If I go to Parlia­
ment. the Committee’s finding is in Parliament 
and me Parliament voteson it and supposing

here before you to be heard and that is all that I 
want from you Iwanttobeheard This Judge has 
not been heard for three years

The Press wrote whatever it wanted against 
the Judge

This then is the task that is before you In 
other words, the Committee s findings or rec­
ommendation are incohate It is incomplete It is 
tentative You must go into the matter Now let 
us go into the matter

Charge 1 Volume2Part2

I must admit it is very difficult here because 
macourtoflaw weget some respite when others 
ask questions

MR SPEAKER Do not invite them here*

SHRI KAPIL SIBAL But I am afraid I have 
no respite here Imustgoon

MR SPEAKER Well I can understand
that*

SHRI KAPIL SIBAL Letusreadthecharge 
if you will permit me This is at page 1 Volume 
2Part2 I wiH read it slowly It is after 135 pages 
because this volume itself is divided into sev­
eral parts Part2p 1 after 132 pages

“It is alleged that in willful abuse of your 
powersandauthontyasChiefJusttoeofthe 
High Court of Punjab and Haryana you 
Justice B Ramaswami yourself 
unauthonsecRy

Important

“got purchased farmexcessofandwholty 
dsproportionate to the requirements of the 
official resKlence and the office wing thereof 
and beyond the limits presc nbed by the
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relevant rulesforthe residential portion of 
the official residence the items of furniture 
furnishings and other articles, set out in 
Annexture A annexed here to The value of 
the furniture the furnishing and the articles 
so unauthonsedly purchasedexceeded Rs 
13 lakhs

That was you remember Charge 5 of the 
allegation Rs 13 lakhs This now has proved 
Rs 6 lakhs

These purchases were in addition tofut- 
niture furnishings and articles which were 
already available atthe official residence 
These purchases were unauthonsedly 
made from out of the contingent grant at the 
disposal of the High court In most of the 
cases the sanetions issued indicated that 
the purchases were made forthe office use 
in the High Court whereas articles were got 
purchased by you and delivered to and 
used at your off icial residence I he modus 
operandi of the purchases was in cases 
where quotations were obtained

Now this is important This is very serious 
because if the Judge is guilty of this he must go

The modus operandi of the purchases 
was in cases where quotation were ob­
tained to get quotationsfrom three dealers 
in furniture carpets on the same day and to 
purchase the said item from the favoured 
dealers the same favoured dealers in 
furniture erpetsfromamonqstthem Some 
of the quotations were bogus"

Ifquotationsarebogus.hemustgo Ifhehas 
bought from favoured dealers and made money 
out of it he must go

Now let us first understand what the chart 
is I will request the Members of this House to 
rememberfour dates which are very important 
date number one November 12 1987Justice

V> Ramaswami becomes the Chief Justice of„ 
Punjab and Haryana High Court, two, October 6. 
1989—he is elevated asajudge of the supreme 
Court, three, March 1989—the date in-between, 
a new wing which is called the office wing in the 
residential portion of his premises is constructed* 
So, between March 1989 and October 1989, 
when he gets elevatedtothe Supreme Court, he 
hastheuseof that office wing I may straightway 
tell you that in summer vacations, he usedtogo 
toMadras Fortwomonths,heusedtogotherei 
Then in October h is elevated to the Supreme 
Court So hehardlyusedthatnewofhcewmgfor 
three—four months Isitallnght Sir? That is the 
third date And the fourth date is 17th February 
1990 HewaselevatedtotheSupremeCourtas 
aJudgeonOctober6 1989 Buton 17thFebru­
ary 1990 while he was here, he was asked to 
handovercharge So hewenttoChancfcgarhand 
handedovercharge on February17 1990 Thesr 
are the four dates which I would like you 
remember in the context of this charge because 
this is the most substantive charge against the 
Judge

Now kindlycomcbacktothechart theplan 
that I have handed over When Justice 
Ramaswami was going to furnish his accom­
modation in the new oflice, he set up a Commit­
tee He did not do it himself Hewasnotgoingj 
there to buy things He set up a committed 
consisting of the Registrar of the High Court, the 
Chief Architect of Chandigrah Administration— 
who is not his personal prisons and the Chief 
Engineer So a Committee of three was set up 
to find out the requirements of the official resi­
dence It is at the instanceof this Committee that 
the purchases were made and not by Justice 
Ramaswami

What happened7 If you took at the red 
portion of this plan, a new wing was constructed  ̂
That i«. very important This was constructed, 
therefore in March 1989 He was elevated in 
October 1989 So, before March 1989, the red 
portion was not there 1 he red portion has what7 
It has a Conference Hall which you have noted 
That Conference Hall has got about 28 chairs
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There were 28 Judges of Punjab and Haryana 
HighCourtthen IftheJudgeswantedtohavea 
Conference.theyhadtocometothisHall Then, 
on the left side there «s theoff ice, thatis the office 
of the judge Then, there is a PA’s room which 
,is next to it and then a toilet When this new office 
wing was not there, what did he do9 He was 
entertaining—forhis official purposes—persons 
and holding meetings of Judges and for other 
official purposes the drawing and dining room 
were used which is the blue portion This is one 

■' irge hall in the semi—-circular shape There 
were four air—conditioners already installed 
there when Chief Justice Ramaswami came to 
Chandigarh So, what does the Committee say 
? That is very important because it has estab­
lished a charge worth Rs six lakhs against the 
Judge TheCommitteesaid In March 1989, you 
got newofftcewing So, the office room and the 
dining room which was originally the office is 
Msed as your residence All the valuable items 
inthatareasareforyourpersonaluse There­
fore, you have misappropnated it ‘It is beyond 
Rs 38,500/— limit If may say it again, this 
drawing room andthe dining room will always be 
used for official purposes because the new wing 
was not constructed, namely, from November 
1987 to March 1989 There were carpets fixed 
there there were curtains there there were 
sofas there, and all kinds of furniture was there

Now the expense of that could not be 
debited to his personal account because it is not 
his residence, it is for official use So the Com­
mittee says, ‘maybe before March 1989 it may 
be for official use But after March 1989 this is 
a residential one ‘ So several lakhs of this Rs 
6lakhsarecompnsedofrt Are we to deal with 
our judges in thisfashion, Sir? I appealtoyour 
conscience, is this how we are going to arraign 
atajodgeof asupenor court? What did the judge 
do?iwiUtelly6u He wrote a letter in January and 
told the Committee. Hl make a request to you, I 
beseech you to get the facts and figures from 
various chief justices of all the High Courts in 
India in respect of the value of furnishings pro­
vided for them all over India And if I have 
exceeded the norm, please ask me ‘TheCqm*

mittee said, “no, no we are not interested in that 
We want you here You first come here then we 
will deal with you Sothejudgesaid “whyshould 
I trust the Parliament I have confidence in you> 
‘He was right And the first letter he wrote in thaf 
regard — charges were framed on the 14th 
January —was on 17th January I will read that 
letterto you because it explains why he did not 
appear Kindly look at page 45 volume-ill My 
learned friend will give it to me I will read from 
page 45, in the meantime HeaskedthefoUowing 
questions to the Committee on January 24 On 
January 14, charges were framed He said

Please indicate the applicable rules under 
which the Chief Justice of High Courts including 
the Chief Justice of Punjab and Haryana High 
Court was entitled to purchase items of furniture 
and furnishing for use in the residential and 
official portions of residence of the hon Chief 
Justice If there are any rules in that regard and 
if it is a specific rule which relates to a ceiling on 
suchfund

(2) Have the committee compared the en- 
titlementof Chief Justices of various High Courts 
in respect of the maximum allowable expendi­
ture in regard to purchase of items of furniture 
and furnishing in respect of each High Court

(3) On a cooperative assessment had it 
been found prima fac/ewhetherthe expenditure 
allegedly incurred in this regard by me was in 
excess of and disproportionate to the require­
ments of official residence and office wing of the 
official residence occupied by me as the Chief 
Justice of the Punjab and Haryana High Court

(4) Did the Committee apply its mid to the 
requirementoftheChiefJustice andwhatdata 
was collected by it to ascertain this require­
ment? Non Nodatawasovercoiiectedbythe 
Committee with respect to any other Chief Jus­
tice of the High Court

(5) In collecting the above data if it was 
done, wasthestatement of witness recorded or 
enquiries made in respect of requirements of
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similarly placed Chief Justices of various High 
Courts in India? \Was the Judge doing anything 
wrong?

Was thejudge being tncky or was the judge 
trying tostall the enquiry?The Judge wassaymg 
Please get the data and give it to me so that I 

can respond to you The committee does not 
reply to that letter It says, “you appear before us 
and then taken whatever objections you want to 
take We do not want to go into this

Ultimately he chd not, because the commit­
tee has not compared any comparative data It 
has no comparative data I give you small 
example There is nothing in it I have no quarrel 
with him But the Chief Justice Ramaswami had 
lour air—condrtwnersinthisbfcjepo»tioi>-<Jraw- 
ing and dining rooms —- here he had officers 
visiting and judges visiting him andthe Commit­
tee says these four air—conditioners are worth 
Rs 1 22 lakh which is far in excess of Rs 38,50 
So, it is misbehaving

I do not know, what are we coming to? the 
is the solemnity of the occasion that we are 
talking about Are we solemnly trying to Tdamn 
a judge on this? And the judge says in his reply 
on ment—this is all on ment which has been 
replied by the judge— that “Look as far as i 
remember whenlcametothis High Court, these 
four air—conditioners are already installed (in 
this area—four in upstairs and four here were 
installed) But the Committee says “No, you 
cannot use them ”**
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MR SPEAKER Let us not make any

reference to the judge as suchmany other High
Court

SHRI KAPIL SIBAL I do not mean that It 
is onlyfor the purpose

MR SPEAKER HisOK

SHRI KAPIL SIBAL 
intention Thank you

This is not the

The reason why we have hadto say th'8̂  
because the value of these a*—conditioners is 
takentobeRs 1 22lakh whtchs therefore part 
of that Rs 6 lakh that I was talking about which 
has been found against the judge

I wUI tell you an extremely shocking thing 
which is part of the record

In 1992 when the enquiry was proceedmy 
against the judge there was another Chief Jus 
bee mPunjab and Haryana High Court then— I 
win not name any body—but that Chief Justice 
was using the same accommodation the same 
a*—condtooners and he has said that even after 
theconstrucbonofthenewwing thtsblueportion 
is still the official wing of the building and that 
hasbee accepted So, what is goodfor a subse­
quent Chief Justice is not good for justicd 
Ramaswami AndlwiRreadoutthedocumen  ̂
now to you I am not talking in the air Please see 
page 6 m volume four

MR SPEAKER You are reternng to 
what?

Sir, it is in this context that I am beseeching 
you to consider the material

MR SPEAKER I will look mto the records 
and what cannot go on record, will not go on • 
record

SHRI KAPIL SIBAL I am sorry Str

SHRI KAPIL SIBAL This is the original 
document (quote

“Reference query by CPO Thisisimpor- 
tant What is the order?

Hon Chief Justice is only usmg two rooms 
asofficial residence So, m this entire great

"Expunged as ordered by the Chair



big building, the Chief Justice in 1992was
using only two rooms andthat is on thefirst “My attention is drawn to the deposition of
floor. The rest was all official. But not for Shri Batra before the Committee which in
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Justice Ramaswami. And this is after he
was Elevated to the Supreme Court and
when the charges were pending."

Andthis is theoriginal document. Nowthe 
fact is Sir, that we must have the highest stan­
dard in the judiciary itself. The Judiciary must 
evolve its standards. But that must be within the 
internal framework of the judiciary itself, just as 
you have yourself imposed restrictions, so must 
the judiciary. They have to get together, they 
have to think this out. they have todecide what 
are the requirements and foey should have 
norms. We have, till date, nciestablished any 
norms and we are damning a judge before the 
establishment of those norms. I could have 
understood if there wasarule. if therewasanorm 
already established.

Sir, Let us now bifurcate the charge 1 which 
I have already read.

This charge, according to me.canbebifur- 
cated into seven separate points. Point one is, 
the Committee says that his furniture and fur* 
nishings were wholly disproportionate to the 
requirements and far beyond the limits pre­
scribed. That is charge one. In thousands of 
pages of evidence there is one sentence by one 
witness with respect to the alleged dispropor­
tionate requirement. One sentence from one 
witness; from nobody else. Every official ofthe 
High Court was examined; not a single official 
said anything against justice Ramaswami. There 
is one sentence and that is what PW 5 in the 
enquiry said and I will read it from page 121 of 
volume III. Theoriginalstatementwasmadeby 
one P W 5 Mr. Batra. Mr. Batras statement was 
that there was a disproportion to the require­
ments beyond the prescribed limits. Mr. Batra 
is from the Accountant General’s office. Then
the Accountant General himself was examined 
and Mr. Batra’s statement was piacedbetore toe 
Accountant Generfel. This is what the Accoun­
tant General had to say:

question and answer form is as follows:

Question: On what basis have you stated 
that thecarpets andsofasets were dispro­
portionate to the accommodation and cov­
ered area of tt\p residence?

Answer: The inventory suppliedto me of 
the items at the residence of the Chief 
Justice indicated that some carpets were 
lying rolled at the said residence. It was 
also mentioned that somesofa—sets were 
lying at places such as doors opposite to 
toilets and bathrooms where sofas are not 
required to be put'

The reason is in the dates that I gave you. 
Justice Ramaswami was elevated on 6th Octo­
ber to the Supreme Court. On 17th February 
1990 he handed over charge. Four months 
elapsed in between. The residence was not 
under his custody. So some items of furniture 
must have been moved of. here to there. Some 
carpets were rotted some sofa—sets were found 
in front of the toilets and because of the position 
of those sofas, on 17th Feboiary the witness said 
this was disproportionate; howcan there bea 
sofa set in front of a to let. This is true;’there 
cannot be. But then the whole place was not in 
use. It was lying vacant for four months. Some­
body mayhavejust set thefumiture aside. Many 
people have houses at hill stations; they have 
to houses. So when they go outforafew months 
to one house, attheotherhouse the furniture is 
all eschewed. They put in order later. But the fact 
that it is eschewed does not mean that it is 
disproportionate to the requirement. See what 
the Accountant General says on this. He says:

“Question: Do you agree that the caipets 
and sola—sets were disproportionate as 
stated by Shri Batra?

Answer I: The methodology adopted by my 
junior officer Shri Batra is defective. Con-
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sequently an objectiveconclusion cannot 
bedrawnandifdrawn issubjecttorevision 
by a competent higher authonty ”

There is no other evidence in these three 
thousand pages which says thatthe furniture and 
furnishings were disproportDnateto the require­
ment This is the only sentence You see what 
theAccountantGeneralhimselfsays Thattakes 
care of Disproportionate requirements far be 
yond the limits prescnbed

Inthiscontext I wouldliketoreadtoyouthe 
statement of a judge made in Volume III at pages 
15 16and17

17 OOhrs

This is the statement to this hon House I 
-im reading from page 16 of Volume 3

One other aspect needs the attention of 
this honorable House in respect of the issue 
of excessive purchases of items of furm 
ture and furnishings and the placement of 
these items in vanous parts of the building 
where I was residing Sir when the issueof 
the construction of a new office wing came 
up for consideration I constituted a com 
rnittee comprising of a Chief Engineer 
Chief Architect (both of Chandigarh Ad 
ministration) the Registrar of the High 
Court and myself TheChiefEngmeerand 
Chief Architect afterholdingconsultations 
with the Registrar planned in details the 
requirements of the new office wing in 
respect of the size of rooms as well as the 
nature and the design of the furniture and 
furnishings required therein I left it to the 
said experts to do the planning and design

Naturally the Chief Justice do not have 
enouqh time to do all this

Thoiradvicewasaccepted Besides ft is 
no pa rt of the functions of the Chief Justice

to keep a tract of the location of the items of 
furniture and the use to which they are put

I have got evidence on record here to show 
that some items of so fas which Were bought for 
the Chief Justice s house were found in fact in 
other judge shouse Is hetokeeptractof those 
items? and if he does not is it misbehavior 
under Article 124(4) of the Constitution? The 
then Registrarof the High Court andnowasittmg 
judge of that Court said This was entirely in 
proportion it was not disproportion

I will read the statement at page 171 
volume3 Ontopofthepage thestatementofthe 
Registrar of the High Court was

lamaware that here wasahogh—powered 
committee consisting of Chief Engineer 
and Chief Architect of the Union Terntory 
foi the purpose of deciding the nature and 
extent of the furnitui o to be placed in the 
newly constructed office wing

He further went to state Having regard to 
the office accommodation which I have 
seen supply of nine sofa sets is justified"

The Registrar of the High Court says that it 
is justified But you say No Thisisalldispro 
portion becausethecarpetsare rolled up How 
does the Chief Justice know whetherthe carpets 
are rolled up or not?

I will give you a very interesting thing very 
very interesting aspect of the matter which will 
bring some hilarity to the solemn occasion Four 
pedestal fans were found in the toilet and the 
committee says This is for residential use 
because toilet is part of the residence Now 
what could the Chief Justice do with four pedes 
tal fans in the toilet I fail to understand

So Ibegofyou nottoproceedfurtherwith 
this All that is happening here is demqratmq the 
institution Pleasedonotproreedwiththis Ibeq 
of you Let there be no voting Inmgoinqto
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besiegeyou Sir Let there be no voting on this 
People have taken postures Either way it wilt 
harm the institution If the votes succeed it will 
harm if the votes fail even then it will harm Let 
there be a quietus to this affair I appeal to your 
conscience Let us not do this

The whole world is watching us I have 
collected for you and I will place it at he end I 
have collected for you all the impeachments 
that have taken place any where in the world I 
wantto state it straightway—the impeachments 
that have taken place in the world There is not 
a single instance of any Judge ever being im 
peached on such charges I have collected the 
charges I have given you the findings and I will 
invite your attention that not a single impeach 
mont on such grounds — disproportionate 
Please lay down the standards forthe Judiciary 
if that is what you want to do and judge the 
judiciary on those standards But pleasedonot 
start judging the judiciary on evidence of this 
sort

The other thing that is stated is that there is 
a rule The rule says Rs 38 500 Let us first 
urvJer stand as a matter of law what is this rule 
that we are talking about Now the Ministers 
Residence Rule of 1962 apply toChief Justices 
of the various High Courts as well as the judges 
The Ministers Residence Rules say the follow 
inq—page 117 vol III

Rent—free furnishing to the limit of Rs 
38 500 for the residential portion of the 
residence no limit for the official portion of 
the residence

You must therefore find out what is the 
residential portion and what is the official por 
tion The Committee says We cannot find that 
out It is very difficult

But be that as ft may what do the rules 
i elatingto rent—freefumishing mean? It means
il you have furniture in your house in the 
residentciaf parts of the building which is more 
thanRs 38 500 it would not be free youwillhave

to pay for it That is all that it means

Let us say a Member of Parliament is 
found that he has Rs 50 000worth Now there 
is no misdemeanour here—the difference be 
tween38 500and50 000 Hewillhavetopayrent 
for it That is all that will happen and the rule 
prescnbesit Now I will read the rules—page 
117 volume III

2(b) Scale free furnishing The value of 
furnishings including electrical appliances 
providedfree of rent in an official residence 
allotted under section 22 of the Act shall not 
exceed in the case of an official residence 
allotted to the Chief Justice of a High Court 
other than the Delhi High Court and the 
Punjaband Haryana High Court Rs 5000 
more than the scale provided to a Cabinet 
Minister of the State Government in which 
the principal seat of the High Court is 
situated

Now(b) Sir

The Chief Jiustice of the Delhi High Court 
of Punjab and Haryana Court on the same 
scales as provided for the Union Cabinet 
Ministers which is Rs 38 500

The rules further say It is rent-free That 
is all that it says You would not be charged rent 
torRs 38 500 So what does the Judge say? The 
Judgesays assuming now you find— whichthe 
Government has not found till date—that here if 
some excess please charqe me rent for it It I 
will pay rent Sir But do not impeach me This 
is not a ground on which you should impeach me

Now where is the limit — as my learned 
f nend pointed out—of purchase? My learned 
friend made fun of it and said look the judge is 
saying no limit for purchase

He is right The rule prescribes his re n t- 
free accommodation to a limit If you pass that 
limit you pay rent It does not mean that any 
Judge should flagrantly in willful disregard
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dishonestly with a corrupt motive do alt this. But 
thatis not found against this Judge.

Now, what are the rules — Ministers ‘ 
residence Rules—which apply to him:

“The vakie of furniture and elect rical appli­
ances provided free of rent in a residence 
allotted under section (iv) shall not exceed 
in the case of a residence allotted to a 
Minister other than a Deputy Minister Rs.
38,500.

That is the limit applied to the Chief 
Justice.

Then, there is explanation:

“The value of furniture and electrical appli­
ances supplied for use in the portion of the 
residence set apart for office purposes 
shall not be taken into account for the 
purposes of the lirnits specified in sub—rule 
2 ."

So, for the official part of the building, there 
is no limit. The Judge Says that prior to March 
1989, the drawing room, the dining roomand the 

■ whole area was ail official. Then, how can you 
apply that limit to him? That is all that the Judge 
says.

In 1992r the subsequent Chief Justice said 
that he only used two rooms for official resi­
dence. which areupstairs and not on theground 
floor. In 1992, tor a subsequent Chief Justice, 
there is no limit. Now.that is the interpretation of 
the rule I come to Explanation 2.

What is the consequerx»of an infraction of 
the rule is given in the rule itself. The conse­
quence is not impeachment. The consequence 
isthat for every article of furniture or electrical 
appliance provided in such a residence in ex­
cess of the lirr^ specified in Sut>--Rute(1). the 
Minister shaRbefiaWte lopay rent at the same

rates as are applicable togovemment servants 
together with departmental charges. So. the 
infraction of the rule Gives the consequence in 
the rule itself, Ifthereisanaudftotgection against 
thejudge. what youcbuM have done againstthe 
Judge is this. You could have said that there is 
an excess of this amount. Your limit was Rs. 
38,500/*. You have spent two lakhs or three 
lakhs or four lakhs. So. pay rent.

Many atime—and I have personal expe­
rience in this — in foreign missions, items of 
furniture are ordered. And they are ordered first 
and the sanction is sought later because it takes 
a long time for Governmental machinery to 
move. Sometimes, theauditsays, “Howdid you 
purchase this? This is all wrong.” That does not 
mean that the officer is dismissed from service. 
AH that happens is that there is an audit objection 
and he pays. That is not misconduct under 
Sen/ice Law. But why should it be misbehavior 
when it comes to a Judge? Where is the rule 
which says that he cannot purchase beyond Rs. 
38.500/—.

That takes care of the first element of the 
seven points that I armaising, relating to the lirst 
charge.

Now comes element 2. regarding viola­
tions of financial discipline. Here, what is the 
financial in discipline? The judge says that it was 
his official residence and that whatever items 
like sofa set. etc. are found there, they are part 
of the official residence. So. he says. "Please do 
not apply the limit of Rs.38.500/—. If you warn to 
charge me anything, you charge." He is not 
taking them away to his home. He has not 
personally purchased those items. It was done 
under the instructionsof a committee which was 
set up. So. what is the violation of financial 
discipline. The Judges’ Committee says. “A 
Judge of the Court is not expected to purchase 
items like this because there are certain stan­
dards, which according to the Committee, 
disentitle him to do so." H those standards, 
which theCommitteeprescribesby,themselves 
are violated, then the Judge has committed
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In any case, financial in discipline is not 
corruption. I saidin my initial statement that if he 
isaconupt judge, hehagnobusinesstobe there. 
There is nofinding of moral turpitudeagainst this 
judges. The three judges of the Supreme Court 
went intothis matter and said categorically:

“Whilst we suggest that this aspect may 
not involve any moral turpitude embar­
rassing Justice Ramaswami to function as 
a Judge, we leave itto the Chief Justiceof 
India to consider whether, after all, any 
voluntary reimbursement of the loss might 
not accord with the highest standards of 
judicial rectitude.”

The three Judges of Supreme Court went 
into it and they did not find any moral turpitude. 
They said, “Look, you pay for it in the event it is 
found. “Till date, no demand has been made 
from the Judge. Even when I am standing here 
todaySir, till date, there is no demand against the 
Judge saying, “Look, this is the infraction. Pay 
the money."

It could not be for the simple reason that 
nobody could distinguish what is the residential 
portion and what is he office portion because 
office portion is free but the residence portion is 
Nmited. They are having a tough task and so they 
want you to decide. What the Audit should be 
doing, Sir, you are asked to do an Impeachment 
proceeding. At page 120. the Committee itself 
says: “You donot know what is the residence 
portion and what is theofficeportion.,’l will quote 
the Inquiry Committee Report Volume 3 Page 
120:

“Before the construction of the extension 
wing, the Chief Justice was usinga part of 
the residential portion as Office but it does 
not appear clear from the evidence as to 
which rooms were precisely usedfor office 
purposes."

The Committee itseH cannot fnd it then why

Now, Sir, having taken cared the financial 
list indiscipline let us go to the next thing. The 
Committee says that the hmit of Rs. 38.500was 
knowingly and willfully ignored because the 
purchases by the Chief Justice were sixteen 
times more than the limit prescribed. If you 
multiply Rs. 38,500with 16 you come to Rs. 6 
lakhs. So, instead of saying Rs 6 lakhs it says 
stxteentimes. That is the forensic ability. It did 
not say Rs. 50 lakhs, as was the allegation in 
Charge 1; it did not say Rs. 13 lakhs, as was the 
allegation in Charge 5 but the Committee talks 
about Rs. 6iakhs. I wiH ted youa very interesting 
story about onepaiticular charge. You wilt find 
it amusing.

There was a charge against this Judge that 
he has taken away the carpets. Sir, look at the 
charge; the carpets of various sizes 2/4,6/8 and 
9/12 have been done away with by him. The 
ongmal allegation was that four carpets have 
been substituted by him. The present value of 
seven missing sofa—sets which are said to be 
substituted is Rs. 1,79.381. Thechargewasthat 
he has taken away on March 29.1990these 7 
sofa—sets. Then on the same day there is an 
Audit Mamo in the office of the Accountant 
General whch says that the sofa—*ets worth Rs.
1,47.271 have been found missing.On Septem­
ber 17, 1990they found none was missing, but 
they still made a charge against the Judge. 
Kindly imagine. Sir, they themselves found 
nothing was missingbutstW they madeacharge 
against the Judge. And, in each charge the size 
of carpetsandsofas was different An FIR isfiied 
forthe missing thinbgs and the details in the FIR 
are different from the details given in the Charge. 
Whatare we coming to? How are wetreating our 
Judges? May be because somebody likes to 
damn the good reputation of a man. he must 
submit to you. I wifl read the last sentence of the 
speech of the Judge where he says to you: 
“Please remove me. “I wtfl read the last para­
graph of his statement to you. that is Volume 3. 
page 122.
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“The great the responsibility foisted on a 
person the higher is the burden required for 
its discharge. Men of power exercise the 
maximum restraint not as a matter of choice 
but as a matter of discipline. It is only such 
conduct hat ensues the dignity of the Office 
and its respect in the eyes of the nation. 
What you will perform today is not a legis­
lative function, you are invested with the 
judicial powerof the State todecide myfate 
today. This is not a vote on a Bill. You are 
not todecide the direction the country must 
take by adopting a particular legislative 
enactment. You are to decide the fate of 
member of the judiciary whose removal 
will have vast impact on the fortunes of the 
institution. You have not personally inves­
tigated into this matter which you as Mem­
bers of this Honoble House do when mov­
ing a Bill. You have not had the advantage 
of a report of Committee of the House, 
which you sometimes constitute, to look 
into complex matters and inform you of its 
repercussions. You are looking at evi­
dence advertedtoby an outside agency of 
which you had no control. You have never 
had the occasion to apply your mind to the 
facts. You sit in judgment over my conduct. 
You have the strength, the powerand in­
deed, if I am quiity, the responsibility to 
remove me. I believe that you will do jus­
tice. Only then will Truth triumph."

Inspire of what I have told you, Sir, on 
merits, it has been said the Judge has not given 
any reply on merits., Volume—III of this compi­
lation isonlyonmeritscharge—bycharge. What 
is this Rs. 6 lakh that has been talked about 
against the Judge? He give it in a statement. 
Now, Sir, it is very interesting. You kindly look 
at the statement. Let us now take Rs. 6 lakh as 
the figure. He explains it in his reply as well as 
in Volume—IH. You see the later part. He has 
proceededinadifferentway. Hehas taken the 
chargeof Rs. 13lakh. He says, of the charges 
of Rs. 13lakh: Rs. 4,14.106isinrespectofitem
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for which there are no records, novouchers.no
purchase notes and no bills that have been
produced before the Committee. So, without the
vouchers, without the purchase notes, without
the bills, the Committeefinds theit this Rs. 4 lakh
is attributed to him. The Judge says: Please
show me where is that voucher.” He says, take
away from Rs. 13 lakh; Rs. 4,14,106.

Now, youseepage8of Volumelll. Itisapart 
of his reply on merits. He is not shying away 
anything. He is replying it in black and white.- 
This is how you come to this conclusion. He 
says: “Having stated the above and afterexclud- 
ing from the total sum of Rs. 13,41,554.40, the 
sum of Rs.4,23,506.00, the balancefigure comes 
to Rs. 9,18,038.40. Now, Sir, of this amount let 
us exclude the amount admittedly spent on 
purchase of items used for the new office wing. 
The two major items in this context are sofa— 
sets, the carpets, the value of nine sofa—sets 
purchased for the new office wing is Rs. 
2.93.466.00and the value of carpets and foam 
comes to Rs. 1,61,913.00 The total of these two 
items is Rs. 4,55,379.00." Even accordingtothe 
Committee, it is admitted.

‘After including certain minor items like 
side tables and writing tables this figure may be 
rounded to Rs. 5 lakh. In otherwords. Sir, of Rs.
13 lakh, item of the value of Rs. 4 lakh goes. 
Because, there are no vouchers, and another 
Rs. 5 lakh goes because, these are all official 
expenditure. ItispartofthenewWing. So. we are 
left with Rs. 4 lakh. Now, how does he account 
forthe expenditure of Rs. 4 lakh? My learned 
friend says that he has not replied on merits. 
What is then this Rs. 4 lakh? He says, of this Rs. 
4lakh; Rs. 1,22.000 is the value of the seven air 
conditioners which to the best of his recollection 
were already installedat he time he occupied the 
residence.

So, of these seven air—conditioners, three 
were installed in the visitors’ room before the 
construction of the new office wing. It is relevant 
to note here that l took over as Chief Justice of 
Punjab and Haryana High Court — it is an
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interesting reading here—on November 12, 
1987andwaselevatedto the Supreme Court on 
October6,1989.

(Shn Nitish Kumar tn the Chair)

The new office wing was fully constructed 
and oc -upied in the end of March 1989 There­
fore, I hadused the new office from April 1989to 
October6,1989 After excluding the summer 
vacationf rom June 2 to July 1989and the penod 
for which I was not in Chandigarh, I, before My 
elevation, used the new office wing for approxi­
mately four months The charge is that you are 
doing wasteful expenditure as if he was doing all 
this for himself The man did not even use it for 
four months He was elevated to the Supreme 
Court What was he doing for personal gain? 
Apart f romthe three air—conditioners installed 
in the visitors’ room, before the construction of 
the new office wing, four other air—conditioners 
were installed one in each room on the first floor 
of the building This is very important

Reference to item 68 of list two suggests 
that eight air—conditioners were provided at my 
residence between April 1,1989and October 6. 
1989 This is very important So, he says, your 
own document says — and he has given the 
number— that these air—conditioners were 
provided to me between April 1989and October
1989, not before March, 1989. He was Chief 
Justice from November 1987to October 1989 
So between November 1987 and March 1989, 
no air—conditioners were provided, but they 
were provided between April 1989and October 
1989

Now, he says, for two months, I am away 
In September, weatherstartsgettingcooler So, 
I would unauthonsedly with the dishonest mo­
tive, purchase air-conditioners in 1987, installed 
them in 1989 and forthe meney that I am away 
to Madras why would I do that?

Now you therefore, mustexcludefrom Rs 
4lakh the figure that I gave you. Rs. 1.22 lakh of 
the air—conditioners; then you will cometothe
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figure of Rs 2 87 lakh Now, the judge must 
explain about this figure of Rs2 87 lakh Let us 
come to that. He says, of Rs 2 77 lakh a sum of 
Rs 1.52 lakh is attributable to carpets which 
werelaid in the visitors' room, Secretary’s room 
and one office room on the first floor of the 
building. Admittedly, the new office wing wasnot 
constructed till March 1989 Was I, upon its 
construction, required to dismantle carpets and 
not put them to further use? As you are aware, 
wall—to—wall carpets are always fixed to the 
floorwith the binding agents It is not understood 
how with the construction of the new wing car­
pets of the value of Rs 1 52lakharesaidtobe 
used for residential purposes Any reasonable 
personwoukJexcludeitfromthesumofRs 2 78 
lakh The figure then left is Rs 1 26 lakh So, we 
come down to the figure of Rs 1 26 lakh

Now, He says, ol Rs 1 26 lakh, Rs 96 000 
is the value of the loose carpets found in the 
residence Now these rolled up carpets were 
found in the residence No witness haseversaid 
whyhehadusedthem no witness haseversaid 
why he had bought them, because they were 
foundon 17the February, 1990—I know why they 
were found there It is clear because they were 
foundthere. the Committee said, thefactthat hey 
werefoundthere, you must have usedthem So 
if you exclude from Rs 1 26 lakhthe figure of Rs 
96 000, whatfiguredoyoucometo?itisless than 
Rs 38,500

That is why the judge said, this Committee s 
proceedings are a farce rightly said What are 
you trying to do? Indicta man Forwhat? Not to 
upholdthehigheststandardofthejudiciaiy lean 
saythat

This is one. we have explained But he has 
explained it in other way He said, you take any 
permutations, combinations the figure will come 
to less than Rs 38.500 Now I give anothei 
permutation, that is in the form of a charge. Sir 
which you will find at page 140 of Volume III

That is why when my learned friend says 
the Judge should resign The Judge says w! ty
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shouldlresign?lwouldrathergodown in history, 
if I have done something wrong.IfI amacorrupt 
Judge, I would rather go down in the history as 
acorruptJudge.butif I resign thewhole world wiH 
say the man was corrupt, that is why he re­
signed.”

I read the charge at page 140.

I t  may be seen from the above discussion 
that Rs. 6 lakhs worth of furniture and 
furnishings ategedto have been purchased 
for the residence, thefodowmg items have 
not been proved to have been purchased 
during Justice Ramaswami’s period or not 
provedtohave been purchased for residerv 
tipl portion:

Item 1:

Seven air—conditioners mentioned in para 
126 and 127 of the report— no purchase 
notes, no bill, no recent; when purchased 
—not known. Reply at page32—33."

My learned friend says, “I have not found 
the reply on merit."

“Value Rs. 1.22,000.

Item 2:

Twocarpets, wall to wadi laid in the office.”

Now. could this Judge have gone to the 
public and gone to the press and said this is my 
explanation? He could not have. Who would 
have listened to him? Only you would listen to 
him because you know that there is a delicate 
balance to be maintained between this teat 
institution and the judiciary and you wiH not 
shake that balance. I amconvincedofityouw* 
never shake it because you will shake the 
foundations of the parliamentary democracy.

Mainly because the press says he is cor­

rupt, that he is corrupt and may be because the 
press represent it adnauseamheiscofTupt. that 
he is corrupt.

SHRI RAM KAPSE (Thane): Unneces­
sarily the pressisbeing... (Interruptions)

SHRI KAPIL SIBAL : I am speaking on 
behalf of the Judge, otherwise I could have said 
a lot about the press. I will not because I restrain 
myself because 1 am representing a constitu­
tional functionary. I know how the press said it 
also.

Now Item 2:

“Carpet, wall to wall laid in the office portion 
of the residence. Some of the purchased 
notes specifically say so. S. S. Dogra, Court 
Officer Witness No. 43 says so. Bahri, 
Witness No. 45, the then Registrar, nowa 
Judge does not say ‘any related td residen­
tial port ion.”

No witness says it is for residence. No 
desire of the Chief Justice mentioned, yetthe 
Committee says it is for his residence; value Rs.
1,52.000.

“Item 3:

Three sofa—sets in visitors room were
old."

That were there in H. N. Seth’speriod. If 
some previous Justice has bought sofa—sets 
and they are there, how can the value of that be 
counted towards Rs.38.500; yet it is counted— 
Rs.62.970. So you exclude that.

Then loosecapetspurchasedfor the High 
Court . No witness says of resktence.no witness 
has said that it was purchased for residence. 
Only found at hetimeof taking delivery. Le. 17.2.
1990. the fourth datel mentioned to you. Only 
found at the time of taking delivery, rolled, tod 
and kept at the residence. No witness says tor 
residence; value Rs.96.300.
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Item 5: pedestal fans; those were found in 

the toilets: value Rs.4,500. Old linen; I mustteH 
you one interesting thing, Sir.

AH ttie relatives of the Judge live abroad. He 
has one hundred acresof land, of coconut plan­
tation. He is a rich man. He would not pilfer the 
linen of the High Court.

Now, let me tell the facts about his linen. In 
any High Court There is an administration like 
you have yours. That administration is dealt with 
by what is the called the Court Officers’Section. 
The Court Officers' Section is in charge of the 
administration. He knows, because there are 
several judges, there areseveral judges of High 
Court, somebody needs towels, somebody 
needs something else. There are people who 
comeform outside into Charcfigartvsome judges 
who are from Delhi or from other High Courts 
come to stay overnight at Chandigarh. Some­
body has to provide them linen.

17.36hrs.

(MR. SPEAKER in the Chair)

Suppose a Judge of the Supreme Court 
} comes, he wants to stay there. What does the 

Chiel Justice do?He provides them hnen. Ifthat 
is kept in the residential portion of the premises, 
it does not mean that it isfor residential use.That 
does not mean that you now allocate that linen 
to his personal account and say that he has 
exceeded the limit it of Rs. 38.500:

Now. most of the linen, the Judge says at 
page 44 or 141, most of them were left by Mr. 
Justice H.N. Seth, the previous Chief Justice.

“No purchase note, no bills, no evidence 
when repurchased".

Then the seventh item: Three old Godrej 
almirahs.

^opurcfcasenote,notate...Rs.9,e<«i."

Then, a dressing table. Let us see to what 
level the Committee went! Dressing Tables 1 
Towels! What is this? Is the Judge corrupt 
because he has in his possession sometowels? 
He did not run away with the towels!

Now, about dressing table: “Purchase note 
not produced." Purchase note may show that it 
waswithin limits, of Rs. 1‘5.092/—.

Cotton: The JixJge says that theconclusion
is wrong and the assumptions are aN wrong and 
he also sauys why,.The oM one might have been 
replaced, also at the residential portion, Rs.
19,000. Then he says.

“No evidence relating to the following." 
The whole figure comes to Rs. 1.988/-.

This is very very interesting. He was el­
evated to the Supreme Court as a Judge of the 
Supreme Court on October6.1989. In Septem­
ber 1989. just tendays prior to his elevation, the 
Chief Justiceof India and some brother Judges 
had to visit Chandigarh, the dining table that was 
there in the house was very old and there was one 
broken leg of that dining table. The Chief Justice 
thought that itwasnotfair that the Chief Justice 
of India wascomingandhe shouldhavedinner 
at a dining table with one broken leg. So. he 
placed an order for a diningtabte which cost Rs. 
45,000; itwasnotforhispersonaluse. This was 
ordered in September1989and he was elevated 
tothe Supreme Court on October6.1989within 
ten days and the Committee says that Rs. 45, 
000was spent for his personal use! Therefore, 
he is now debited Rs. 45.000.

Then come, some study table and study 
chairs which cost Rs. 11.000and the total of all 
these items that I have read out comes toRs. 
5.70,496: the Committeefinds it is Rs. 6 lakhs 
The difference is Rs. 40;000/—.. So, it is less than 
Rs. 38.500.

Either way. by any permutation, or any 
combination, it is less. Infactonfactsittetesa
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My teamed fnend made a very interesting 
point He said that there were audit reports and 
amndependentauditwasconducted Whyshouid 
an independent auditbe against the Judge7 Now 
Sir thejudge—this is important from the general 
standpoint because you will then realise and 
appreciate what was going on in the court—gets 
elevated to the Supreme Court on 6th October 
1989 On October 24 1989 after he was el­
evated within about eighteen days the then 
Chief Justice of the Court ordered an audit 
himself no outside audit He ordered an internal 
audit On 10th November 1989—kindly seethe 
speed at which this department works and the 
Audit Reports Department in the Accountant 
General s branch take months(-) within a few 
days they published the first audit report The 
High Court itself leaked it to the press On 6th 
December 1989 another note was prepared 
against the |udge On 12th December 1989 a 
note was prepared on the missing furniture by 
the same internal audit—not by the Accountant 
General s Office These wei e all done by one 
man Mi M D Sharma PW (2) who was given 
promotion after the impeachment proceeding 
was started and who was censured by the Jus 
tice Ramaswami This one man in a course of 
ono month produced five reports which were 
leaked to the press And the whole High Court 
was audited within that one month This is the 
independent audit that my learned friend is 
talking about If the conscience of the Members 
of this house convinces them that this kind of a 
thing can go on against a judge and these kind 
of audit reports can be relied upon I can say to 
you that no-judge in this courtly will be safe Do 
not depose the judiciary to these attacks My 
learned friend started by saying that it is not a 
case relating to the judiciary but it is a case 
relating to one member of the judiciary and he 
ondedbysayingthathe thejusticeRamaswami 
most reprehensible part of the judiciary He 
cannot have it both ways We are proud of our 
ludiciary We are proud of our judges and we 
must be consistent with the sense of pride that

we had and do notallow ourselves to make such 
allegations That is an element of restraint, 
which is required rfthe delicate balance between 
the Parliament and the judiciary is to be main­
tained

You do this to a judge today and throw him 
out Every other judge who is rendenngjudicial 
pronouncement would be subject to these kind 
of threats and then what happens to their Judge­
ment If they know that such motion can succeed 
and requires

How can my learned friend explains the 
allegation of Rs 50 lakhs 7 How can my learned 
friend explains the allegation of those silver 
maces, saying that they were purchased at 
inflated prices7 '*

So this is the manner in which those 
independent reports were 
prepared (Interruptions)

SHRI RAM NAIK (Bombay North) Sir I 
am on a point of order Is it not an allegation7 He 
said that

Is it not an allegation against the Mombers > 
(Interruptions)

SHRI RAMKAPSE (Thane) Hehassaid 
that here is athreat notavocalthreatbutathreat 
He has used that word That should be 
expunged (Interruptions)

SHRI CHANDRA SJEKHAR(Balha) Mr 
Speaker Sir the honorable learned Attorney 
has every right to say whatever he wants to sa y 
in defenet of his judge But he has not got the 
liberty to make accusations against the Mem­
bers of Parliament

He cannot say that Getting the signatures 
of 108 MPs is not a small affair If on any issue 
108 MPs sign that is a serious mattei which 
concerns the nation Anybody cannot take the 
signaturesof 108 Members of the lok Sabha I

' * F xpunged as ordered by the Chair
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do not say what wiH be the opinion of the House 
afterwards. Chaigesof corruption doesnot mean 
that ifajudge is impeachedon that basis, that w* 
have an adverse effect on the judoary,that they 
win not be able to take independent judgments 
because the parliamentarians wMfofcethemto 
such an action. These sorts of remarks are 
totally uncalled for. We have got every respect 
for the liberty which he did enjoying in this 
House. But, he shouid not make frivokxisstate- 
ments in this House

** Expunged as ordered by the Chair.

SHRI BUTA SINGH (Jalore): Sir. to an 
extent, I agree with the ho*i. Member, Shri 
Chandra Shekharji that the lawyer should not 
attribute motives to the hon. Members. But, 
based on facts and law, the position that he 
explained about the alleged Rs. 50 lakhs must 
go into the heart of the hon. Members whocould 
not go into the charges which were presentedto 
them at the time of signatures. (Interruptions)

SHRI KAPIL SIBAL : I want to make a 
statement. I apologise. It was not meant in that 
spirit at all. I am really very sorry. When I 
conveyed this sentiment, it was not men to 
denigrate any Member of the House andrfl have 
by mistake done that, I apologise. That was not 
the intention. (Interruptions)

MR. SPEAKER: Please proceed.

SHRI KAPILSIBAL: The third aspect that 
the Committee finds is that certain financial 
rules have been violated. Why does the Com­
mittee finds that? This is another very important 
aspect of the matter. The Committee says that 
when purchases were effected, he should not 
have invited quotation. If he had not invited 
quotation, M. D. Sharma, the starwitness says 
that, infact, he had been telling the High Courtto 
invite quotation. But the Committee holds, be­
cause he did not invite quotation, this was a 
violation of the financial rules. I just want to point 
out one fact tothe hon. Member ofthis Houseand 
I wiH straightway turn to page 157 of Volume III.

ofaPurchaseCommitteeforthe Purchase of a 
PBX system which ran into Rs. 7 lakhs. 25 
Kelvinator Refrigerators and Godrej almirahas 
has were purchased. This is what he has said, 
and he has askedaquestionasto whether any 
quotations were invited. This is after justice 
Ramaswami comes to the Supreme Court. The 
answeris:’ I cannot say whether there have been 
any occasions when the High Court invited 
tendemfor purchases.' So. if the High Court has 
never done it and that is the estabiishedpractice, 
then if justice Ramaswami has done it, how 
could it be misbehavior. I cannot say whether 
there wWbe any occasion where the High Court 
invited tenders for purchases. I am aware that 
recently— this is after justice Ramaswami ‘ 
impeachment motion was moved— PBX sys­
tem has been installed in the High Court at the 
cost of about Rs. 7lakhs. I do not know whether 
any tenders were invitedforthe said instalation.

I do not know whether tenders were invited 
Jor the purchase of twenty— five Kelvinator 
refrigerators. After the departure of Justice 
Ramaswami, I wasa member of the purchase 
Committee forafew months during thetenure of 
Justice Gupta. The purchase Committee, for 
which I was amember, dW not invite any tander. 
The said Purchase Committee also did not 
issue advertisement inviting quotations. So. if 
the Purchase Committee did not issue adver­
tisements and if no tender was ever invited, if this 
has happened since the establishment of the 
High Court and the High Court has never invited 
tenders, then whyisitthatforJustice Ramaswami 
this becomes misbehavior and a violation of 
Financial Rules ? This is hard evidence. Sir. “I 
can go on record that never have tenders been 
ever invited by the High Court establishment 
since its inception and the practice continues 
even today.

Then, Mr. M. D. Sharma, the star witness 
further says. When itwasput to him that the limit 
is Rs. 38,000, he says that ail Judges have 
exceeded purchase limits. I shall read that
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sentencefrpm Volume—III, page 136.1 quote the 
statement of the witness:

"There was alreadyarepoit of the Accoun­
tant General's Office in 1988 in respect of 
the excess purchase of petrol, furniture and 
also in respect of excess telephone billfor 
the other Judges of the High Court.”

You singleout Justice V. Ramaswami and 
impeach him. So. this is the atmosphere in 
which all these charges were framed against 
him andallafter he waselevatedtothe Supreme 
Court.

Having said that, I go back to page 136:

“There is no report in respect of TA/DA o) 
LTC, excess daim by the other Judges. I do 
not know whetherthe recoveries have been 
made in respect of excesses from the other 
Judges. The Accountant General had al­
ready made an audit upto August, 1988 in 
respect of telephone charges at Madras 
maces or petrol charges and excess furni­
ture. So far as I know, there was no objec­
tion taken by the Accountant General’s 
office in respect of any of those items”.

The Auditor himself never objected but the 
Internal Audit objected, the staff of the High Court 
objected. And they objected after he was el­
evated to Supreme Court.

So. I have now covered disproportionate 
requirement far beyond the limits prescribed 
violation of financial discipline and limit of Rs.
38,500. These three items I have covered. There 
are seven items in charge (1).

Iten (4) is personal advantage and benefit 
to the Chief for his use without having to pay for 
it. What is the personal advantage, Sir?

Item No. (5) is charge of favourable deal­
ers. I would like you to look at only one chart in

this volume which Your Honour will find at page 
158. This chart relates to aH purchases made 
priortothe appointment of Justice Ramaswami 
as Chief Justice of Punjab and Haryana High 
Court. Kindly note who are the persons who 
supplied thefumishings:

Justice H. N Seth, Chief Justice, on 8.12. 
1986, prior to Justice Ramaswami becoming 
Chief Justice, purchased fourbed sheets, six 
door mats and one double bed cover, and quo­
tations were obtained from Krishna Carpet. 
Furnishings were purchased from Krishna Car­
pet and remarks on quotation are ‘undated'.

On 13.12,1986six foam pillows were pur- 
chasedfrom Knshna Carpets. On 15.12.1986 
one table mat was purchased from Krishna 
Carpets. On2.2.1987one double bed cover was 
purchasedf rom Krishna Carpets. On 10.2.1987 
two different bed covers were purchased from 
Krishna Carpets.

Then about JusticeC. S. Tiwana:

On 5. 11. 1992 — prior to Justice 
Ramaswami—one carpet was purchasedf rom 
Krishna Carpets.

So, forthese judges these are not favoured 
dealers. Foranoutsiderhebecomesafavoured 
dealer?

Please come further.

For Justice K. S. Bhalla on 12.2.1987one 
wall—to—wall carpet was purchased from 
Knshna Carpets. For Justice J.M.Tandon one 
garden umbr oiia was purchased from Krishna 
Carpets. For Justice K. S Bhalla curtain dothes 
were purchased from Knshna Carpets, for Jus­
tice H.M.Seth, on 7.9.1986, onedouble bed and 
side tables were purchasedf rom Salwan Furni­
ture.

Those are the two favoured dealers, which 
I told you about.
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Five coir mattresses were purchased from 
Satan Furniture. One dressing table was from 
Salwan Furniture. For Justice K.S. Bhalla, on 
16.2.1987, prior to Justice Ramaswami. Modi 
floor carpets were from Krishna Carpets. For 
Justice D. V. Sehgal 25 metros of curtain cloth 
was from Krishna Carpets. For Justice D. V. 
Shell again, on23.11,1985, curtains are from 
Krishna Caipets. For Justice Pritpal Singh one 
garden umbrella was from Knshna Carpets.

The fact is that the High Court has never 
purchased the items from any other dealer 
except Krishna Carpets and Salwan Furniture.

And then the finding is these were his 
favoured dealers. Nobody said that the prices 
were excess. That is not even the finding of the 
Committee—only that they were his favoured 
dealers.

That is the fourth element in that charge.

The fifth is: No genuine quotation without 
ascertaining that the price paid was fair or 
reasonable.

The reason why there were no genuine 
quotations £  because the Committee finds that 
these quotations were undated.

Pleased come back to the same charge 
that I regard on page 156 of Volume 3.

Most of the quotations here are all undated. 
See thefirst one of 1986which is undated. The 
quotabonsforthe purchase notes of 13.12.1986, 
15.12.1986,22.1987,10.2.1987and5.11.1982 
were undated.

There were undated quotations prior to 
justice Ramaswami going there. So if Justice 
Ramaswami went there and the Quotations 
continued to be undated, for him it is m—misbe­
havior, although these were received by the 
officials. He never went and got the quotations.

Justice Ramaswami did not go to the market and 
say: Give a quotation which is undated. It is all 
done by the Registry of the Court.

The Chief Justice cannot function unless 
he relies on his staff, fInterruptions)

So, kindly look at this. All were priorto his 
taking office as Chief Justice of the Court All 
quotations are inundated. Even afterwards the 
quotations are undated. But. for him it is 
misbehaviour.

I havegotongmal documents themselves 
to show as to howthe quotations were undated.

You kindly look at volume 4 which has been 
filed before you and at page 112.

If you look at it, you wilt see the serial 
number, the name of the dealer etc. /The names 
are handloom Emponum, Cottage Emponum 
and Krishna Carpets. Just look at Krishna Car­
pets. The value is Rs. is Rs. 585..

It is the purchase note. I hope your honour 
have it.

MR. SPEAKER': Yes, I have it.

SHRI KAPIL SIBAL: The item no. 3 is for 
Rs. 585. That is the purchase note. And in the 
bottom you will find the date of sanction as 
27.1.1984which was much before Chief Justice 
Ramaswami came to the High Court as Chief 
Justice. It was much before that. You seethe 
quotation on next page, that is on page 113, 
regarding Krishna Carpets.

See the amount of Rs585there, Sir, and on 
the top there is no date. Is it right, Sir?

Now, Just come to the next page. You see 
the sum of Rs. 590 over there. That relates to 
item 1 —Handloom Emporium: Rs. 590at page 
112, again undated. This whole volume is full of 
undated quotations when Chief justice 
Ramaswami had not gone to Chandigarh. That
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was the prestige of that Department because 
nobody reefy bothered aboutthe date. Nobody,
** - * -— *- - ----- » -*■--- »«*- - j —*— —* _ -  -----mere—tore, KwBiwwpouirecBft aaamgoec 
to the market, hegotaquotation,hedoesnatgsl 
the date put on it. How is the Chief Justice 
responsible ? And if this has been happening 
prior toNs going there as ChiefJustice, then why 
should he be impeached? And this whole book 
isacompilationofundoledquotations.Now,th6 
Committee has never looked at any of these. 
Justice Ramaswami wrote to the Committee 
saying, ‘Lookatthe practice ofthe High Court 
poor to my going there, look at the practice after 
my going there, if something had been done by 
me not in accordance with the practice, please 
ask mefor an explanation. But you do not want 
tocarry outthatinquiry, youdonot wanttocolect 
the papers, you do not wanttocolect data. Then 
why should I come toyou? I would rather come 
here. At least you hear me, Sir. So, that takes 
care of undated quotations. Then theoonclusion 
oftheCommitteeis, Sir—andthatisthe last item. 
The Committee says on Charge I:

"Because you have indulged in dspropor- 
fonateexpencfiture, because you have vio- 
latedfinarxaatdecipiine, becauBeyouhave 
exceeded the limit of Rs. 38,500/- by six­
teen tinw.beceuse you have derivedper- 
sonal advantage, because you dealt with 
favored dealer, because you cfid not get 
genuine quotations, you have brought 
dishonour and disrepute to the judiciary."

The conclusion cannot be right if the facte 
are rxrt relevant And that is whylsaid, the Judge 
has explained on facts, net that the Judge has not 
replied onfacts.

This it Charge I. This is the major charge 
of Rs. Six lakhs thatlhadexplainedtoyou. Now, 
letusgotoChaigeli.Sir,lwoulda«etoreadquile 
ora very important passage. (Interruptions)

SHRI A. CHARLES (Trivandrum): Sir, I 
wartftohaveadarificationonamatterofproce-

a  — n  I n r  — — t -*  i & MOuOnfOr IsOnSlOBnnQ am  3/0
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dure. Sir, I makeasmaH observation with great 
anguieh, in aH seriousness. Wearenowlaying 
down a Court. Even In respect of the Chief 
Justice of India, there has not been a single 
fflstancewherea Judgment hasbeendelvered 
on the spot RTunediately after hearing the argu­
ments. Sir, hers the procedure started at 2.15. 
It ienow Six O'Clock. Ihave been islening with 
rspt Bftertion1hoargirwnhc*hon.ShriSorTwwlh 
Chfitter̂ eeandnowthe Defense Counsel, lam 
afraid I cannot exercise my jucictalfunction as 
Member of Parliament untesslamgwen the tuil 
text of the speech of Mr. SomanaftChatterjee 
andthe Defence Counsel.

Quite unfortunately, four volumes of the 
Report wore given to me only two days back.

MR. SPEAKER: I wiH correct you on that. 
Fifteen days back they were made available.

SHRI ACHARLES: Excuse me, Sir. I want 
theful text of the speech. (Interruptions). Let me 
be heard. I want the fuH text of the speeches of 
honorabte Somanath Chatterjee andthe De­
fence Counsel andlmay be given tvnetomake 
a judicious decision. So, asa matter of proce­
dure I request that even if the time of thissiting 
is extended, voting on this motion may not take 
ptace today. This is avery serious matter, i am 
raising this withal seriousness. (Interruptions).

SHRI MRUTYUNJAYA NAYAK 
(PhUbani): It is such an important Motion that it 
wgsetanewprecedent. The Members should 
be alowedtopartievjete and expresstheir views 
whetherto support or oppose this Motion.

SHRIE.AHAMED(Manjeri): The facts are 
now brought just now. After having heard alb' 
these things, the House may decide to have

* eitherdtacussionamong ourselves orto take a 
decision on this matter on some other day.

DR. DEB! PROSAD PAL (Calcutta North 
West): It is a matter of great Constitutional 
importance, (would revest you to allow me to
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mate my submissions after the speech and the 
submissions of Shri Kapil Sibaiare over. At 
least, I should begiven an opportunity toaqmss 
as alsoother members who wantto express.

llrequesttheSpeakertogiveussometime 
and the voting may not take place today.

---- • —*9---«[ irBnstsooni

SHRI RAM PUJAN PATEL Mr. Speaker. 
Sir, the learned counsel has expressed his 
views at length in frie House. He is repeating the 
same thing. He must be brief as the time of the 
House is precious. Repetition does not serve 
any purpose. Manyfton. member are eager to 
put forth their views. Sir, kindfygivearufingas 
to which points are to be mentioned and which 
not. He is speaking just to pass time. It is not 
justified to comment on the hon. Members. I 
request you to give a direction in this regard. 
(Intenupfons)

MR. SPEAKER: Please sit down. (Inter- 
njptons)

MR. SPEAKER: Proceetfngsof the house 
is going no smoothly. And I would like to thank 
all of you for the same. Afl that has been stated 
in the House till now, as per the records, is 
permisstole under rules. I do not see any wrong 
in aH this. If you see any wrong, then it is a 
different matter. Thirdly, we have decided that 
the issue shouW be pondered over and debated 
upon wtthalsenousnsssin the House. Thehon. 
Members may put forth their viewsby making 
speech in the House. Repeating anything does 
not serve any purpose. If any hon. Member 
insists on speaking, then we can only try to 
persuade hfrn. Opportunity cannot bedenied to 
any hon. Member. For thefirst time conduct of 
a Judge is being dabated upon in fre House, lam 
not in favour of the hon. Members repeating 
same points and on the other hand all those 
wishing to make new points should be aNowed 
to speak. The house must lookinto the views of 
both the sides.

[Engm

Leave it to me, I will conduct it.

SHRI A.C.CHARLES; I did not get the 
clarification’s, whether the voting is today or not.

MR. SPEAKER: I am not going to give 
dariffcation'stoyou. You please sit down now.

I can realise, Mr. Kapil Sibal, you must be 
feeing fatigue.

SHRI KAPIL SIBAL On charge No. 1,1 am 
now conducing.

On charge one I am now conducting only 
with reference to a statement in a case Dove Y 
Vs.JohnCory(1901 AC477) which is quoted at 
p. 150 of Vol.3 where Earl of Halsbury Lord 
Chancellor in the said case said the following 
which is relevantfor our purpose. I quote:-

* The business of life could not go on if 
people could not trust those who are put into a 
position of trust for the express purpose of 
attending to details of management.”

The business of Mecannot of on otherwise. 
If aChief Justice wanted to do something, he 
ultimately has to trust somebody. He has to rely 
on his officers.-Otherwise, the business of man­
agement cannot go on. This tappens in a& walks 
of life. That is what the Chief Justice did. There 
isamachinery for it. He relies on that machinery 
and that machinery was in place for many many 
years and it would continue to function in the 
manner in which it w$s functioning in the past 
and it continues to function even today in tiie 
same manner. As he came from outside, he had 
nopersonal knowledge of that. He had to rely on 
what already existed and he allowed whatever 
was existing to go On. That is al that happened. 
Anyway, with that, Icondude charge one.

Now let us come to charge two VoL2.

Infact, I alsopenwna&ythink that there are
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etc shall be presented mtiicpre-

about 14 charges I have finished only charge scnbed mannerto the Presidentby
one each House of parliament in the

same Session in which the motion
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MR SPEAKER Well, how much time do 
you need Mr Sibal9

SHRIKAPILSIBAL Itwilltakealotoftime 
I do not think I may be able to finish today

SHRILALK ADVANI (Gandhi Nager) Mr 
Speaker Sir we have had a series of meetings 
trying to come to a consensus in respect of the 
procedure the House should adopt while dealing 
with this kind of motion because we never had 
the expenence even before with the motion of 
thus kind Business Advisory Committee also 
was consulted by you Representatives of vari­
ous parties also had a senes of discussions with 
you when it was indicated that the Judge would 
be represented by his counsel I had pointed out 
that the counsels are used to a certain sort of 
discussion and debate which is all nght in a court 
of law where proceedings go on foi days to 
gether But it may not be appropriate for Parlia­
ment where even the most momentous deci­
sions are taken after discussion of four hours in 
which 15or 20 memberparticipate It was taken 
intoaccount Wecametotheconclusionthatwe 
should confine the whole dissuasion to a pre­
scribed period We decided on the lot that^e 
shall dispose of the motion on the 10th itself and 
to come to a conclusion finally I would like to 
point out that the Judges Inquiry Act imposes a 
restraint on us Whena point of orderwas raised 
in the morning about those 108 Members or 155 
member not being Members of this House I said 
there is no restraint on that But there is restraint 
which is provided in Section 6 which says in 
Volume 1 that

‘ If the motion is adopted by each 
House of Parliament in accordance 
with the provisions of Clause 4 of 
Article 124 or the case may be in 
accordance with that Clause read 
with Article218of the Constitution,

has been adopted”

So this is the constraint and the other 
House also has to consider the same motion 
Before the house adjourns, if this House fails to 
adopt or if the other house fails to adopt the 
motion in the same Session, then the motion 
comestoanend Thereforeitisthatweallotted 
this particular day Therefore, it is that though 
every in the House would like to express an 
opinion on this very important matter, yet we 
agreed to the proposal in which we all were a 
party I do not want to mention who was keen 
aboutit But we all were a party Butitisonlythe 
moverofthemotionwhomovesit The Counsel 
for the Judge makes his submission and the 
mover replies We put the matter to the vote 
finally We left it to you that if any unforeseen 
incident arises you will deal with it as the case 
arises (Interruptions)

My submission is that in this case the 
Business Advisory Committee has set apart 
today for consideration of the motion and for its 
disposal (Interruptions)

MR SPEAKER Please do it in a proper 
manner it is not good

SHRILALK ADVANI I have not yielded 
You have also pointed out that you had an 
occasion to discuss with the Counsel, He had 
said that he would not take more than three 
hours-maybe anyway between two and three 
hours On that basis the whole schedule was 
drawn up This was an important consideration

But, at the same time, I would plead with 
you that keeping in view this requirement of the 
Act, keeping in view the decisions taken by the 
Business Advisory Committee, the discus­
sions you have held with various parties, we 
should try to see that the matter is dtsposeddf
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in a proper manner Of course, whatever is 
necessary to meetthe requirement of justice is 
always in your hands (Interruptions)

[Translation

SHRI BUTA SINGH (Jatare) Mr Speaker, 
sir. the leader of the opposition has raisedavery 
important issue which, in all probabil y, must 
have been discussed with you However, the 
House nght now is not functioning in the normal 
fashion but it is functioning as a court It an 
impression is created outside that the parlia­
ment hushed up the whole matter or framed up 
anything, it will be quite wrong (Interruptions)

Therefore, justice should not only be done 
but it should appear to be done This is a golden 
pnnciple Mr Speaker, Sir, if the arguments of 
the Judge’s Counsel are cut short because of the 
rural and time constraint, then people alloverthe 
world will comment that justice has certainly 
been done but it does not appear to be done 
because the House is right nowfunctionmg as a 
court Therefore, I am also in favour that the 
argumentsjand the counter arguments being 
advanced by the Counsel and by Shn Somnath 
Chatterjeeshould be underthechargesleveled 
andthedecisionofthelnquiryCommittee lhave 
also some facts with me I had got a chance to 
look into the functioning of the judge as Home 
Mimsterwhen he was the Chief Justice of Punjab 
I have some information available with me 
which will be definitely of use (Interruptions)It is 
also a fact that chief Justice Rmaswami 
(Interruptions)l would like to submit only this 
much that we must be given ample opportunity 
Even if the House has to sitthroughout the night, 
we should discuss this case thoroughly Is the 
house not punishing Justice Ramaswami be­
cause he introduced reservation for the first time 
in the Punjab and Haryana High Court7 He 
started hearing cases under Terrorists Act as a 
Judge whereas no other judge was ready to hear 
such such cases

(Interruptions)

I do not want to dwell on these things right 
now IwouldhketosubmitthattheHousemust 
allot enough time so that the House can function 
as a proper court to hear all the facts before 
taking decision

[English]

SHRIK P UNNIKRISHNAN (Badagara) 
Sir, While normally our procedures are regu­
lated according to the Rules of Procedure and 
OirectionsoftheSpeaker, unfortunately there is 
a senous lacunae in our rules itself While it 
provides for various other typesof business, it 
does not provide for regulating a motion of this 
kind which is very important constitutional re­
sponsibility assigned to both House of Parlia­
ment While I have great respect for the hon 
Leader of the Opposition, Ibeg to differfrom him 
Well, it is true that various motions including 
financial business like the Defense Budget is 
disposed of in four to five hours or six hours of 
thousands of crores of rupees but here we are 
sitting up a precedent, through this motion, 
which is a first of its kind where we are actually 
groping in the dark We have noprecedent of this 
kind We have absolutely no precedent to go by. 
nor any rules to go by Therefore it is very 
important that we should not in a bit of absent- 
mindedness stumble into something Nobody 
should our posterity should not blame us for 
that Therefore, it is very important that there 
should be a discussion Whatever may have 
happened, I have great respectforthe members 
of the Business Advisory Committee But they 
cannot take away nghts of the Members of this 
House functtoning as Members No Business 
Advisory Committee, I humbly submit can take 
away rights of its members We have great 
respect and confidence in our leaders as far as 
those who hold the offices are concerned You 
may see that hon Counsel has been giving his 
point of view of his client or his judge to whom 
he represents forthe last two hours It is possible 
that he may have more points to cover But it is 
impossible, humanly impossible to remember 
all that he hassa*dor the various points that have 
been raised Therefore, if wehavetoconsider
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this property, I would beg of you to make his 
submission available in written form and 
circulate it to the members and then we can 
consider it and take a decision on this.

SHRI LAL K. ADVANI: I do not dispute 
anything that Shri Unnikrishnan has said or that 
has been s&id from the others side. But in the 
course of the discussion, that possibility came 
up repeatedly that after all it is a very important 
motion and every member may have certain 
views about it How do we deal with it? It is in that 
context, that even ultimately we came to the 
conclusion the procedure that you laid down at 
the outset, we gave you the authoritytodeal with 
the situation as they arise. All that I want to say 
at the moment, is thatthe constraint is not merely 
the Judges Inquiry Act, but even in the Consti­
tution itself, under Article 124(4) which governs 
the removal of a judge, it says that it must be 
presented to the President in the same session 
for such removal on the ground of proved mis­
behavior or incapacity. (Interruptions)

MR. SPEAKER : You hear him. He is 
making a submission.
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because he was saying about it just now?! want
tourgeupon the leaderof the House through you
to say some thing in this regard.

MR. SPEAKER : What is your point of 
order?

[TtanslatiorU

SHRI HARIKISHORE SINGH: Theformer 
Home Minister has said that in the capacity of 
Home Minister he had access to some informa­
tion about Judges and some proofs too espe- 
dalyregaidng the judgesofPur̂ ab and Haryana 
High Court and that he was preparedtogive that 
information to the House. (Interruptions)

MR. SPEAKER: Oo you want a ruling in 
this regard?

SHRI HARI KISHORE SINGH: I seekyour 
ruling in this regard but before thatthe leaderof 
the House must say something in this regard 
(Interruptions) ■

lEngtstlj

(Interruptions)

SHRI LAL K. ADVANI: Takingintoaccount 
that particularconstraint, taking intoacoountthe 
discussions we have held till now, I would 
request you to deal with the situation at the 
earliest.

[Tnansiatioril

SHRI HARI KISHORS SINGH: Mr. 
Speaker. Sir, I amonapointof order. Debate on 
suchaserkx® issue should be hetdbut you have 
todeckte how the debate is to be regulated. Ido 
not want tosubmit anything in this regard.

Mr. Speaker, sir, my point of order is that 
canaformerHomeMinisteruse^information 
he was having when he was Home Minister

SHRI CHIRANJI LAL SHARMA (kamal): 
Mr. Speaker, Sir, I am on a point of order. 
(Interruptions) We too have a right to speak 
(Interruptions)

[TmnslatiorU

MR. SPEAKER: Please sit down. First of 
aMlwouid like to dwefl on the point of order raised 
by Shri HariKishore Singh. A decision will be 
taken only after Shri ButaSingh is allowed to 
speak andcompletes his speech. If he comes 
out with some thing new,he won’t be dteaflowed 
and all that notto be allowed to be raised wilinot 
definitely be altowed.(/nfem<pf^

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): Shri Buta Singh madeavery serious 
point, (/nferripffens)
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MR. SPEAKER: I have given my ruling. 
(Interruptions)

[Translation]
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mission but you cannot have a point of order
without telling me under what rule.

SHRI CHIRANJILAL SHARMA: The hon. 
Leader of the opposition. Shri L.K. Advani, had 
raised a point.

MR. SPEAKER: When I am speaking you 
must sit down. You must have heard earlier that 
I give my ruling only after an issue is raised in 
the House. If you have seriously heard my 
views, then all yourquestions are automatically 
replied to. I am grateful to the hon. members of 
both the sktesarxl their leaders fortuity agreeing 
with me and nobody has said that there is any 
need to argOe on this point. If something is to be 
brought to the notice, then that is not to be 
disallowed. He has simply stated that during the 
current session itself the matter must be put up 
to the President. And aH that needs tobe done in 
this regard must be done. AN that is appropriate 
mustbedone. Afterwards there won’t be need to 
raise issues. (Interruptions)

[English

SHRI CHIRANJI LAL SHARMA: 
Mr.Speaker, Sir, the hon. Leader ofthe Opposi­
tion.... (Interruptions). I am on my legs, why are 
you interrupting?( Interruptions)

MR. SPEAKER: Shri smooth Chatterjee:

SHRI SOMNATH CHATTERJEE: Sir, I 
am sorry to interrupt. (Interruptions)

SHRI CHIRANJI LAL SHARMA: Mr. 
Speaker. Sjr, lam onapoint of order.

MR. SPEAKER: I should hear his point of 
orderfii8t.Whi(̂ nileundertheC>>nslHutionhas 
been violated, which convention has been vio­
lated? You have to ted me that first.

SHRI CHIRANJI LALSHARMA: lean have 
my submission like aff others have it

MR. SPEAKER: You can have your sub-

MR. SPEAKER: What is that point?

SHRI CHIRANJI LAL SHARMA: This is a 
case of historic importance, first of its kind in the 
history of our nation since independent India. 
And as was put by the leamed counsel appear­
ing for Justice Ramaswami. there has been no 
case of impeachment ail over the world or may 
be. But the question is that Justioe Ramaswami 
is in the dark.

MR. SPEAKER: Is H necessary foryou to 
say all these things even after hearing what I 
have said. Have you heard what I did say?

SHRI CHIRANJI LAL SHARMA: Let me 
make by submission, justice Ramaswami is 
being represented by a counsel. The counsel 
has put the case in his own manner and he has 
substantiated his arguments by quoting the evi­
dence, by refemngtothe evidence that has been 
made available to aH the Members of the House 
in the form of a booklet.

Now, sir. the hon. Leader of the Opposition 
says thatthereshouM be an restraint of time. We 
are all sitting.....

MR. SPEAKER-: In my opinion, the hon. 
Leader of the Opposition has said nothing which 
is not acceptable, he has said that if time has to 
be given, time should be given. But at the same 
itshouM remembered thatthis address has tobe 
presented in this session and I do not find any 
thing wrong in this. Please sit down.

SHRI MRUTYUNJAYA NAYAK: Unless 
the motion iscarried, how can his point be valid?

SHRI SOMNATH CHATTERJEE: Shri 
Buta Singh has rightly said that we are now 
sittingasjudges. When webehaveasjudges......



SHRIBUTASINGH Yes asajurylhave 
a right to put questions even to you

SHRI SOMNATH CHATTERJEE Very 
well, from judge he has become a jury on his self 
admission Shall he be allowed to give his own 
personal views'7 Personal facts’  This is the 
point Canhegiveevidenceonhisownastowhat 
he came to know as the then Home 
Minister’  (Interruptions) We
thought that the matter would be decided on 
merits not on party lines It seems that in the 
presence of the Leaderof the House and Pnme 
Minister it is being decided on the Party lines

MR SPEAKER Please avoid that

SHRI SOMNATH CHATTERJEE If not 
so wecan continue Otherwise let us finish this

['Translationj

SHRI CHANDRA SHEKHAR (Ballia) I 
Would not have intervened in the matter had Shn 
Buta Singh not raised a serious point He has 
submitted that as the Home Minister he had 
access to some in formation which if divulged 
will definitely have a bearing on the decision 
Firstly he as the former Home Minister should 
have supplied all the information to the Commit 
tee If that was not done and if he is prepared to 
divulge it today in the capacity of the former 
Home Minister then he must obtain prior per­
mission from the hon Prime Minister Because 
it former Prime Minister and former Home 
Ministers start divulging information then it will 
be difficult to run the affairs of the country and the 
House If we are submitting anything in the 
House seriously then norms should not be 
violated I think if the hon prime Minister agrees 
then we can take decision after listening to the 
former Home Minister

I also agree with the Leaderof the Opposi­
tion that allthe hon membersfromboththe sides 
including Shri Unmkrishnan wishing to speak 
must be allotted enough time to speak Leader 
of the Opposition is in agreement with the views
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of the Business Advisory Committee and in-
steadof making speeches we must be guided by
it The hon Membeismustbeallowedtoputforth
their viewpoints and after that we must try to
kindle a new light in the country

MR SPEAKER Firstly I will decide who 
istobeallowedtospeakintheHouse Secondly 
ifanyhon Memberfeelsurgencytospeak then 
will be definitely allowed The House must have 
attentively heard my views in this regard It is 
correct that during the current session itself this 
case is to be put to the president and before that 
the other House has also to discuss the matter 
Maintaining a balance I will try what should be 
done IhopetheHousewillcontinuetocooperate 
with me

THE MINISTEROFSTATEINTHEMIN 
ISTRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OP ELECTRONICS AND 
DEPARTMENTOF OCEAN DEVELOPMENT) 
ANDTHE MINISTER OF STATF IN THE MIN 
ISTRY OF PARLIAMENTARY AFFAIRS

[English]

SHRI RANGARAJAN KUMARA 
MANGALAM I am sure all of us have said that 
full opportunity must be given to the Counsel 
representing the hon Judge But at the same 
time the leader of the Opposition with due 
respects to him I may submit as referred to both 
the Judges Inquiry Act and the Constitution and 
Said that there isa restraint thatwe have toadopt 
the motion in this session

If I may submit the emphasise both in the 
Judges(lnquiry) Act as well as in the Constitu 
tion is on the adoption of the motion being in the 
same Session in both the Houses and it being 
presented to the President during the same 
Session But it is not on consideration We are 
not limiting ourselves At the moment we are in 
the process of considering the motion and it is 
only when we adopt the motion does this con­
straint come on ourselves And this I want to 
make clear,, more as a legal

MAY 10 1993
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positon.(/nfemjptions)

MR. SPEAKER Well, there can be differ­
ences of opinion on interpretation of the provi­
sions of the* Constitution and the law. It is not 
necessary for us to enter into that kind of argu­
ment here, on the floor of the House, without 
carefully applying our mind to each and every 
word, comma and full stop; and I am not giving 
my opinion on that point. I am just leaving it 
aside. Butthefactisthatwhenwefixedthedate 
as 10th May forthe consideration of this, we did 
have this in mind that the Address has to be 
I xosented in the same Session. That is why, we 
thought, if it is discussed here for one day ortwo 
days, the other House will be able to discuss it 
for one day ortwo days; and there will be time for 
presemtastion also, that is what, we have de­
cided and that is why. 10th May has been very 
carefully chosen for this purpose. At the some­
time, each and every member in the House 
realises that it is for the first time that we are 
discussing a matter of this kind; and nobody 
should be shut out, if he has something to give 
to us which can enlighten us on this point. Then, 
we would not like it to be shut out. Here, please 
do not get exact words from me, then, next 
moment you may tell me that you had said this 
thing, why not you do that. You give me some 
discretion and leeway, allow me; and we will do 
that.

Mr. Sibal, now I would like to know how 
much time you would need. I would not like to 
curtail your submission also. But at the same 
time, I would like tobringtoyournoticethat I had 
an occasion of discussing with you and trying to 
fmd out as to how much time you may need. You 
had indicated some time. But, I do realise that if 
there are points and if you want to make your 
submission, some slight adjustment can cer­
tainly be done; but it should not go too off the 
mark.

SHRI KAPIL SIBAL:! appreciate that. If I 
mayanswerthat....

know how much time you will need. I realise that 
the first charge was an very important charge 
and probably you needed that much time. I have 
readthe other charges and I have gone through 
the evidence also. I do think that you may not 
need that much time.

AN HON. MEMBER: Lethimnotrepeatthe 
points.

MR. SPEAKER :He is not repeating.

SHRI KAPIL SIBAL I wish only to state that 
I will take as litte time as possible (Interruptions)

MR. SPEAKER: Mr. Sibal, you may give 
me some indication please

(Interruptions)

SHRI SOMNATH CHATTERJEE: Sir. let 
him have his time. We do not want to stop him. 
It is for him to decide, as to how brief hecan be, 
not on our insistence, but on his own judgment.
(Interruptions)

MR. SPEAKER: If you have cross-talks, 
my job becomes very difficult. Mr. Sibal, I would 
not like to curtail the time you need. But, at the 
same time, since thereare some engagements- 
the Prime Minister is required to attend the 
dinner and there are so many other things-it 
would be necessary for us to decide. If the 
Tanzanian President is here, inhonour of him, I 
think, something has to be done. So, please give 
some slight indication so that I can plan as to how 
I should go about.

(Interruptions)

SHRI KAPIL SIBAL: The maximum time 
that I will take is about three, three-and-a-half 
hours. Interruptions)

MR. SPEAKER: I cannot shout.

MR. SPEAKER: Please. I would like to (Interruptions)
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MR SPEAKER-Mr Sfcalyouhadtoldme 
that you may not need more time than three 
hours Probablylwrtlgn/e you some time but not 
as much as you need If you wantto make your 
submissions on these points, probably you wil 
needlitle more time If the House agrees, we can 
continue with this tomorrow
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wantstoget this time limit increased Htheywant 
to defeat the very purpose of the debate by 
protong^ it then the members of the Car»spess 
party mayplease make it dear astowhat do they 
want? (Interruptions)

[EngkstH

HON MEMBERS Yes

(Interruptions)

[Translator̂

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) Mr Speaker, Sir, I am not aware as 
to what procedure cM the ruhng party decide with 
the consent of the leaders of other parties 
However, it appears at least to me that the 
proceedings of the House are not taking please 
accordingly, and I do not find any reason that our 
leader gave us incorrect information

MR SPEAKER your leader hasfumished 
correct information to you, he conveyed nothing 
wrong

SHRI ATAL BIHARI VAJPAYEE I have 
not said that he has given me advice

MR SPEAKER I may teltyou. You please 
sit down

SHRI ATAL BIHARI VAJPAYEE Mr 
Speaker, Sir, please let me conclude, don't 
interrupt me

[Engitsh\

MR SPEAKER Sorry 

[ffaflsfefton]

SHRI ATAL BIHARI VAJPAYEE- Mr 
speaker. Sir, some sort of consensus cfcd take 
place, lalsocametoknowthatatirnehmitwas 
fixed for the counsel likely to plead the case of 
the judge, and there can be no objection if he

SHRI RANGARAJAN KUMARA- 
MANGALAM He must withdraw h® statement 
(Interruptions) He must withdraw those words 
(Interruptions!)

SHRI MRUTYUNJAYA NA YAK His State- 
ment is motivated (Interruptions)

THE MINISTER OF WATER RE­
SOURCES AND MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI VIDYACHARAN 
SHUKLA) Sir, it is an unfortunate remark which 
hon Shn Vajpayee has made N$motivescan 
be attributed to the hon Councel who is appear­
ing here No motives can be attnbuted to our 
party We are all interested in a fair and proper 
heanngofthis Nobady is interested m anything 
else Therefore, I strongly repucfcate the remarks 
made by hon Shn Vajpayee {lnterruptons)He 
must withdraw those remarks (Interruptions)

[Translator̂

SHRIATAL BIHARI VAJPAYEE lhadput 
my question to you There was some consen­
sus Is that consensus being honoured or 
not? {Interruptions)

SHRI RAM VILAS PASWAN (Rosera) 
You may pieasedask them what oonsensuscbd 
take place, (Interruptions)

MR. SPEAKER. lam on my legs, you 
please sit down.

(kitemjpiionsi)

SHRI GEORGE FERNANDES 
(Mazaffarpur); Mr. speaker, sir, I do not know 
what consensus took place, however I would 
like to raiseafundantefrtai issue beforeyou Is
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it not wrong the way in which the discussion is 
tasking place hereand the manner in which the 
membereare saying that they would ha vetogo 
through the entire proceedings and that they 
won’t be able to rememberevery point. For that 
purpose someare taking notes, others are get­
ting the proceedings taped while someare pre­
paring fUm. After some time the matter will be 
reviewed and a decision taken. Mr. Speaker, 
Sir, we are not judges. We do not want to keep 
ourselves under this wrong impression. I am 
one of those who have made the allegations and 
if I am told that I am a judge, I won’t be ready to- 
befool myself. Wehave made the aflegation and 
we would like to have decision.

MR. SPEAKER: I woukJdecideit just now.

SHRI GEORGE FERNANDES: The deci­
sion is necessary because the House is con- 
cemed only with the inquiry report given by those 
threepersons who wereappointed by the Speaker 
to investigate the matter. That report is funda­
mental and the rest is non fundamental One of 
those persons who have given that report isa 
judge of the Supreme 
Court...... (Interruptions)............ I beg your par­
don, if these people prevent me from speaking, 
then something unbecoming would happed in 
the House. All this cannot go 
on........(interruptions)

[English)

THE MINISTEROF STATE OFTHE MIN­
ISTRY OFTHE MINISTRY OF COAL (Shn Ajit 
Panja): Why are you shouting here? This is not 
your union room.

(Interruptions)

[Translation]

SHRI GEORGE FERNANDES: Somuch 
noise when I speak; Such attitude may lead to 
something unbecoming......(interruptions)

M r.. Speaker, Sir, several points have

already been raised and several more points are 
yet to be raised about the judges of the supreme 
Court and the judiciary of the country because 
such things are national inthe course ofadsbate. 
I am talking aboutthe report submitted by inquiry 
Committee. Oneof the members whoprepared 
the report is at presentajudge in the Supreme 
Court-hesjusfoeP.O.Sawart.theatherperBon 
is the Chief justice of Bombay High court- 
JusticeGosain and the third person isa retired
judge of High Court....(Interruptions) Please
listen to me, don't interrupt me.

MR, SPEAKER rl will listen to you and give 
you time when you rise to speak regularly.

SHRI GEORGE FERNANDES: I am not 
going to deliveraspeech. I just wart to teB as to 
whatshouldbe the procedure for whichadeci- 
sion was taken jere. I will not speak more than 
that

MR. SPEAKER : There is no need to 
deliver a long speech on it. I will give you time 
for your speech.

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, we have a report here. We have 
received these documenlBl5daysagoand they 
have been prepared after oonductingthe inquiry 
as ordered by you. these documents were pre­
pared under rules framed by the House, under 
Article 124(5) of the Constitution and under 
these rules an inquiry committee was set up. 
That inquiry is a rort ofjudeiai inquiry. Now we 
ha w  the report ol that jnqury Committee before 
us. We have to consider it, but if we start 
discussing it likeaCourt, then Mr. Speaker Sir, 
we will not be able to do justice to the agenda 
before the House. I have only this much to say.

SHRI EBRAHIM SULAIMAN SAIT 
(Ponnani): Mr. Speaker, Sir, I warn to raise a 
basic issue. I do not speak often, but this is a 
historic occasion. We have an impeachment 
issue before us. If it is said that a particular 
committee was oonstttutedand it had submitted 
its report, and we have to abode by its recom-
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mendatkxs then vv^tis the needfcx the dissua­
sion. When a cfecussion has been heW here, we 
will go through all its aspects and then vote, 
whether it is in favour or against. If one has to 
work according to the Committee’s decision, 
there is no need forthis discussion. I think when 
the discussion has already started, we should 
listen and consider ail the points and then de­
cide.

[English]

THEMINISTEROFHUMAN RESOURCE 
DEVELOPMENT (SHRI ARJUN SINGH): It 
has been said somewhere and rightly so that 
speech is silver, silence is gold. I do not know 
whether silence is an appropriate contribute in 
the present circumstances. I have read a very 
great Roaem thinker who said that the best 
contnbuteof absolute poweris to restrain. Today 
this House jsexercisingapowerwhich it does 
not do normally. A power is given to this 
sovereign parliaments decide on the guilt or 
inrKicenceofaveiyhighConstitutionaldignitary 
of this country. Therefore, I would only plead with 
the hon. Members thatthis right to judge can only 
be exercised of we hear something. Secondly, ' 
the parliament cannot pass judgment without 
deliberations. If a Parliament passes judgment 
without deliberation, Ithinkitwillbenegatingthe 
Constitutional authority vested in the Parlia­
ment in such a matter.

SHRI SYED SHAHABUDDIN 
(Kishanganj): Are we going to have a de-nove 
inquiry? (Interruptions)

[Translation]

MR. SPEAKER: I would like to say afew 
thingsonthe issue raised hereby Shri Vaipayee. 
For holding a debate on this issue, the Business 
Advisoy Committee had suggested that the 
mover of the motion should speak first, then 
some other Membersshould express their views 
and then the Counsel ofthejudgeshouldspeak. 
The discussion should be held after that. But 
mere wasapoirt on which wehad differences of

opinion, so we could not arrive at a conclusion 
on this. The second question was that a lot of 
legal interpretations and complications were 
involved in thiscase. So, itwassuggestedthat 
one side should present thecase in an appropri­
ate way andthen the other side should give the 
replies. The discussion can be held for 4 to 5 
hours and then voting can be done on it. This 
suggesting was also good.

Butafterwardsaquestioncameupthatifso 
short time is allottedfor discussion on such abig 
issue, it may give an impression that all the 
points were not covered and simultaneously it is 
also not good to present any Member from 
express in his views on such an important 
occasion which we are holding for the first time.

I had repeatedly said that I was agreed to 
yoursuggestions that such an issue should be 
presented neatly, the members should speak on 
legal points and charges and this issue should 
be discussed in such a way as all sections may 
express their views and I was also having the 
same opinion. But I was also saying that if some 
member in the House asks permission tospeak,
I will not be able to prevent him nor should I 
prevent him. Then I had suggested in the Com­
mittee that if you wanted that 1 should have the 
power to prevent any one from speaking, you 
please give me such powers. But it wa said in the 
committee that the Speaker is already empow­
ered. Then why I wastryingtotakesuchpowers 
from them. Then I triedto take them intoconfi- 
dence and keeping in mind all these things, we 
aretryingtoproceed in this regard. Itisnotsothat 
no one will be allowedto speak bere. It is not so 
that shri Pal or Shri Fernandes will not be 
allowed to speak. When Shri Fernandes rose to 
speak, I did not disallow him. I had called Shri 
Sibal also and he said that he would not take 
more than2-3 hours. 1hadalready a doubt in my 
mind that he might not be able tocover all the 18 
charges within 2-3 hours and he would ask for 
more time. But as he said, I also allowed him. I 
can understand his problems. I am in favour of 
preventing him, but at the same time I want that 
the des not take long time. There should be a
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balance f rom both the sides and this should also 
be Kept in mind that this report has to go to the 
President during this session itself.

If necessary, this report wiH go to the other 
House also. We will take up this discussion 
while keeping all these things in mind. All of you 
may please understand its importance. We 
have to do a tight rope-walking, but it is neces­
sary for everyone.

[English]

SHRI SOMNATH CHATTERJEE: Sir, I 
concede that in spite of the Report of the Enquiry 
Committee, Mr. Sibal is entitled to argue on 
behalf of this client that his client is not quietly 
because supreme court has said that there is 
still an opportunity to impress upon the House 
that the Report should not be accepted. I will 
concede that right. Sir, the only thing is that, we 
shall not restrain him. Let try tocomplete as soon 
as he can in the best of his judgment. My aĵ peal 
to him is to make it an effective exercise. Let 
there not be closed mind. Therefore, let all the 
formalities be over. Let it be completed. If they 
have already decided that it should be on some 
particularb&sis ortine, than why all these ago­
nies for two days? If you have an open mind, 
discuss it. Let us have an opportunity. (Interrup­
tions)

[Translation]

All right there is no need to shout speak 
slowly.......(Interruptions)

(SAKA) & Motion for Considering the 598 
Report of 1C Investigating the ground for 
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[Translation]

As Shri Somnath, Shri shukla all other 
Members have said that we would take a deci­
sion on this issue by rising above party lines and 
purely from the angleof parliamentary function­
ing and for that we would use the sovereignty of 
the Parliament. This is a right thing. But I re­
member a couplet of Dr. Iqbal on this occasion. 
Hehadsaidthatwe askfor more time so that the 
issue can be seen in its proper perspective,

I quote--

H Jamhuriyat iktarwe hukumut hai, Japan 
bandonkoginajatahai. tola nahinjata.”

It is a different thing if you want to allow only 
a member of Members; but if want to see the 
importance of the issue, you will have to give 
more time...... (Interruptions)

MR. SPEAKER: It is good that you have 
provided a little rest to the hon. Counsel, who was 
speaking on this issue. I have listened to eveiy- 
thing you have said. We have also listened to the 
suggestions given by the Business Advisory 
Committee. We have taken the consent of the 
House also. How, you can leave this to the 
discretion of the Speaker. By using this power1.,
I will try to do it in a good manner. If you want you 
can leave I it to the discretion of the Speaker, so 
that voting to reach a decision on this matter can 
be avoided...... (Interruptions)

19.00hrs

[English]

All right. I am comforted but this clear and 
vocal and vocal announcement that they have an 
open mind. But, let us have a useful discussion. 
Interruptions) we can have a meaningful termi­
nation of this. Otherwise, it will be prolongation 
of the agony. Interruptions)

SHRI BUTA SINGH (Jaiore):Sir, just a 
small thing.

[English]

MR. SPEAKER ; I would like to make it 
clear to the House that I am giving time to 
Mr.Kapil Sibal and he has conclude it today.

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): All the members who have 
given this Motion are not present now in the 
House. It is very importantthattheyshould listen 
to what Mr. Kapil Sibal says
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SHRI KAPIL SIBAL: I wiU straight way 
cometocharge2. Nowthecharge2 w# be found 
m Volume II on page 2. The charge 2 reads as 
folows:

“Itisalegedthatin1989you got purchased 
tor Conference room and extended office 1637 
sq.ft. of Modi Superion quality wall-to-wall car­
pet arxifomifromafavoured and hand-picked 
dealer, M/s Krishna Carpet Co., Chandigarh 
withoutobtaininggenuawquotatK>nsfrom any , 
other dealer. The quotations aiegecly obtained 
fiomMis. CottageEmporiumandM/shancloom 
Emporium were false to your knowledge.”

Nowlwanttosavethetimeof the House and 
would not read this particular charge. I will just 
come to the final alegation on page3. It reads as 
follows:

“ All these things have happened at your 
instance or with your active connivance and 
under your instructions. You are thus alleged to 
be responsible forthe fraudulent purchase of 
carpets and foam from a favoured dealer, by 
procuring false quotations, by splitting the bills 
to circumvent the rules, the purchase itsetf being 
at higher rates than market rates, and the quan­
tity far in excess of requirements. Fraudulent 
purchase-not proved; fale; false quotations-not 
provide, the Committee sys that splitting of the 
bdls was the practive in the Punjab and Haryana 
High Court

So, itself says, there was no circumvention 
of rules. The purchase itsefl beingatahigher rate 
than the market rate-not proved. The only part 
of the charge which stands proved is m respect 
of harx^ptcked dealers, genwne quotations, vis­
ited vanous should and splitting of bills.

Now, lhave already dealt with hand-picked 
dealersandgenuine quotations m charge 1. So, 
I need not repeat it here.

splitting of bite is hekl by the Committee in my 
favour so the only one left is I visited various 
shops.

I want to point outone fact that notasingle 
witness in this entireevidence has said that I 
evervisitedashop. In fact they came and said- 
-mind Sir, kindly remember one thing, in this 
committee my learned friend ngf% said,‘Idid 
not participate’, so all the witnesses were the 
witnesses of the Committee andlproduced no 
evidence becauselneverparticipaled--lnever 
visited any shop and yet thefindng is thatldid 
visit shops. It is on the ground that there wasa 
note prepared by the Registrar was caBed to the 
Witness Box he said/that never happened.’

Assuming that I dkt visit shops, what hap­
pened, what isthemisbehavioraboutiL Even the 
Committee says that visiting a shop is not a 
misbehavior. But when the Committeecoflates 
visiting of a shop with hand-pikcked dealers, 
genuine quo^wns, then the Committee finds 
that thischa^e is proved. But this lhavealready 
addressedtoyou on the aspect of hand-picked 
dealers, genunne quotations, is out of ttie way, 
thattakescareoftheCharge2becausemostof 
the other charges arefal out of thisbasiccharge, 
the one which I have already dealt with.

Kindly come to charge 3. My teamed col­
league says, that I should point out to this hon. 
Housesorrwofthestafementswhichsay I never 
visited shops. All the statements say so. I just 
give a couple of examples. Page 145of Vol. III.

“The next witnessexamined on the afore­
said issue from the Court Officer Section was 
Shri Jagir Singh, Witness No.8. He .made the 
following statement:

1 do not have ipersonat knowledge whether 
the Chief Justice Shri Ramaswami and visited 
the shops forthe purchases forthe High Court. 
Ido not know personally who went to purchase
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the items or procured quotations for the said 
purchases.”

Witnesses after witnesses say the some­
thing.

Shri P.O. Ram Pal, in this context says:

“I have no personal knowledge about con­
tents of the note out up to me as they were 
initiated by the Court Officer Section. I signed 
them and marked them to the register.”

“My attention is drawn to the contents of the 
note which states that theChief Justice and the 
Registrar had visited various shops. I am not 
aware of the correctness of the said contents."

But anyway, it really does not matterwhether 
he did or did not, even if the Committee’sfinding 
is taken to be correct.

Atapage 144 the Committee says, there is 
nothing wrong for the Chief Justice to have 
visited the shops.

Now come to Charge3and your honour w« 
find it again in Vol. 11 and this relates to carpet.

The first part ol the Charge isthat you were 
involved in the replacement of carpets’ - Charge 
no proved by the Committee. Then the Commit­
tee says that you purchased 13 carpets for the 
High Court but used them at the residence’. That
I have already explained to you. the basis of this 
is therolledcarpets found on the 17th of February 
1990in the High Court, after the Chief Justice 
was already alleviated to the Supreme Court.

Next false quotations-1 have already ex­
plained about that. Nothing false found in any 
quotation. Only undated quotation which is a 
practice in that Court.

Spliting of bills — - already held in my 
favour. Those arethefourelemeritsof the Charge 
3. That is all that I have to say on this.

Kindly just look atthe Charge now. In that 
I have already explained to you. Kindly look at 
it, Vol.ll, Part II, Page 3.

"It is alleged that on 15.3.1989 you got 
purchased in all 13 wollen carpets from K rishna 
Carpet Co. Out of the said 13 carpets, 5 carpets 
purchased undersuch and bill, dated 15.3.1989 
and were of the following description:

2 ozrpets - - 4 ‘x6;'; 1 carpet - - 3 ‘x6’; 2 
carpets--3x5!

“ However, out of these carpets, four 
carpets admeasuring 3x5  and two 
admeast <ing4 x 6, were ground to have 
been replaced by inferior quality car­
pets.”

Not found, the Committee does not find this 
against the Judge.

“ it is further alleged that all the 13 
carpets were purchased foruse in the 
High Court. However, all of them in- 
dudHrgfourroUed carpets werefound 
at your official evidence”.

' (c) It is further alleged that false quota­
tions. to your knowledge were called from the 
Cottage Emponum, Which had closed down 
earlier than the date of quotations”.

It was found in favour of the Judge, not 
against him. No false quotations werefound, and 
the Cottage Emporium had not closed down. 
That is the evidence in this regard.

That it is further alleged that you got 
puchasftdthe aforesaid, all the 13 
woolen carpets on 15.3.89by indulg­
ing in the device of splitting of the 
purchase of carpets into four vouch­
ers.”

The splitting aspect has already been de­
cided in favour of the Judge.
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So, the finding of this Committee in this 
regard, in Volume II, page 96, is as under;

“ Thus, as discussed in paragraph 134 
above, this charge is proved only to the ex­
tent”..........

to what extent - - “ of only 12 loos car­
pets which were falsely shown as having been 
purchased for use in the High Court were found 
in the residential portion on 17.2.90"

But, the judge was not thereon 17-2-90; He 
was a Judge of the Supreme Court, he was 
elevated in October 1989. so, because 12 loose 
carpets werefound in the residence on 17.2.1990 
thecharge is proved against theJudge; The rest 
of the charge, the Committee itself says, that it 
was not proved. -

So,this is the manner in which the proceed­
ings were being conducted and the findings 
being rendered against the Judge;

Now. kindly come to charge No. 4 .1 think, 
before I do that, let me just read the reply of the 
Judge in respect of Charge No. 3. which is at 
pages 167 to 168 of Volume II. I read the reply of 
the learned judge. HesaysatPage 167, volume 
III.

“ In their conclusion relating to the 
allegations leveled in chage 3, the 
Inquiiy Committee substantiallyfound 
asunder

“The allegation that the quotations tor 
dated 7.2.89for purchase of carpets 
was bogusandthesaidfirm has been 
closed down, earlierthan that of the 
quotations was also not proved. The 
spirting of the billsforthe purchase, for 
circumventing the rules was held to be 
not substantiated. The only allegation 
corjsideredlohavebeen proved in this 
chargge is that although 12 carports

wereshown as havingbeen purchased 
forthe purpose of the High Court, they 
were found in the residentialportion of 
the Chief Justice on 17.2.90. when the 
possession was handed over by Jus­
tice Ramaswami, these were meant 
for being used in the residence. The 
conclusion is on the face of it is, that 
it is wholly unsubstantiated.

Firsrly, there was a total of four rooms, in 
the first floom of which one was used as office 
earlier and official residence as perthe details 
mentioned, in reply to Charge 1. the evidence 
also shows th$t the Visitors' Room was also 
house in the office portion of the residence. 
Consequently, only two rooms comprised of the 
residentialportion.

Paragraph 38 of this reply to the allegation 
by the Committee in paragraph 134 of the report 
in the Charge I answers this charge as well. It 
may also be mentioned that judge's residence 
is an extended office in law and as conceded by 
the Accountant General and Shri batra, if some 
articles of the High Court are found in the resi­
dence of the there is nothing wrong in it.

It is ovident that the investigation made by 
the Inquiry committee was cursory or extrane­
ous so as to return a finding of guilt even though 
the findings are totally illogical, it is also neces­
sary to observe thatthe Account General. Shri 
Raghubir Singh who appeared as witness no. 21. 
in his statement made thefollowing observation:

“ If an item was purchased for the 
High Court andsuppliedforuse in the 
office portion of the residence of the 
Chief Justice, It is in order. In view of 
the aforesaid statement, the mere 
location of loose carpets could net 
lead to any adverse inference. The 
learned judge says that the' chief 
Justiceis not espectedto keep track 
of the movement of the articles of the 
High Court. No withers hasspoken to 
the same as havingbeen purchased
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for the personal use of the Chief 
Justice.”

Sir,thecarpetsare there. Thattakescare 
of Charged

Now let us goto Charge 4, which is given 
inpartlt'VoMi

Pages3 and4. Let me readthe charge, it 
says: •

“ It is alleged that you got purchased 
between 2.2.89 and 6.2.89 - that is 
within four days - of several sofa 
sets, sofa chairs, centertables, cor­
ner tables from M/s Saiwan & Co., a 
favoured and hand-picked dealer- 
again the same thing- under five 
different vouchersforRs.59,000; Rs. 
58,000; Rs. 58,000; and Rs. 56,000. 
For these purchases you visited 
many shops and selected the fumi- 
tjjretrom Saiwan & Co. without ob- 
tainingquotationsfrom any desaler.- 
againroquotafon-Advance payment 
was'madeforthesaid purchase un­
der your sanction.

It isfurther alleged that you had got 
the purchases made of these items 
of furniture, which were dispropor­
tionate to the requirement of the new 
office wingof yourofficial residence. 
Items mentioned in the list schedule 
to this charge were not used for the 
said new office wing of your off icial 
residence but were found else 
where.”

Imtghtmentiontothehon. Members of this 
F use that Justice Ramaswami was living alone 
*. Chandigarh. All his children are settled abroad; 
exceptforoneson, who is here and he lives in 
Madras. His wife, in the course of a year, for 8 
or9months, was abroad. So, he wasoccupying 
this residence as a single persons. He did not 
need all these. If there was a dining table, it

cannot be said that it is attributed to hispersonal 
use. Every day he was entertaining high digni- 
taries-Govemor, otherjudgesofthe High Court, 
officials who visited him, members of th& 
administration. You might rememberthatthere 
are two administrations, Punjab and Haryana. 
He has to deal with them. And for security 
resons, it was thought that it would be betterif he 
had an office in his house because he was 
dealing with a disturbed area rather than he 
rushed to the High Court every time he want to 
have a meeting. These are the exigencies of the 
situation. Therefore, doyouexpectthatthe judge 
would use four or six rooms for his personal 
benefit? He would hardly be in the house. Most 
of the day he will be walking in the High Court 
and in the evening if he came back with work, he 
will be working in one room. What wasthe basis 
of a charge that all these were done for this 
personal benefit and from hand-picked dealer? 
Now, inthiscontext, I would liketomentiontoyou 
the finding of the committee, which is very 
important. It is giving at page 76 of Volume II. It 
says;

‘ Thus in all 12 sofa sets were pur­
chased. Three sofa sets were found 
in the drawing room ; five in the 
conference room and one ion the 
office room ofthe Chief Justice. There 
have been accountedforelsewhere, 
outside the official residence of the 
Chief Justice.”

What the Committee means is that the 
residence must be divided into official residen­
tial and these werefound within the residence but 
outside theofficial residence, what the Commit­
tee considers to be the official residence. And 
therefore, they it has attributedthese sofa sets 
to his personal use. Thefactisthatthesofasets 
were found in the residence ofthe other judge.

I might just show you that statement. That 
is the fact that has come one record and that is 
the only extent to which the Charge has been 
proved that 3 sofa sets were found for your 
personal use andthe value of those sofasets has
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been irnaudedin the limit of Rs.38,0(Xy-. Now in 
this context just read the reply of justice 
Ramaswami and that reply you wili from pages 
I68to171 otVolumelll.ThiskwhQtthe learned 
judge says:

u On the issue of favored dealers a 
detailed reply has already been given 
in reply to Charge 1."

So, I wilt not repeat that. Then, the learned 
judge says:

The Committee seems to have ac­
cepted the basis on which ASBistanoe 
Audit Officer has indicated thatthe 
safa-setswereexoasaiveandcKsprD* 
portionate to the requirement of the 
office portion in the official residence. 
I would, however, be perfin ent to 
mention that the basis for corlcluding 
thei the Sofa-sets were excessive and 
disproportKxwte to the requirement of 
the office potion as indicated by Shri 
Des Raj, Batra was considered as 
preposterous by the AcxxxjntantG 
eral’

“The only issue that remains and has 
been determined under chargsfoure 
that the purchases were excessive. 
Shri Mohan iXittsharma in ha state­
ment as witness No. 2 before the 
Inquiry Committee submitted, i t  is 
correct to says that there is no limit 
prescribed in the Rulesfor purchase 
of furniture and furnishings in the of­
fice portion of the official residence of 
any Judge including the Chief Jus­
tice."

This b  the witness of the Committee is sauc­
ing that there is no limit. This ts not my evidence 
and yet the Committee 1«TKte otherwise

Question: On what basis have you stated that 
the carpets and sofasets were disportionate to 
the accommodation and covered area at the 
residence?

Answer. The inventory supplied to me of the 
items at the residence of the Chief Justice 
nxlicated that some carpets were lying roted up 
at the said residence. It was also mentioned Shat 
some sofa-sets were lying at places such as 
door opposite to toiletsarxl bathrooms awhere 
sofas are not requiresd to be."

This isthel 7th February, 1990situation when 
he was in Delhi.

which evidence I have already seed. Now. 
lcometopagel71:

• It is storage that the Committee 
which had no occasion to visit the 
office portion of the Chief Justice’s 
official residence art Chandigarh 
should have expressed any opinion 
different from the opinion of the High 
powered Committee as well as the 
qxnion expressed by ShnR.K.Nehru 
and ShriBaghuvir Singh in respect of 
the reasonablenessof the perchance 
of sofasets in relation to the accom­
modation in the office of the Chief 
justice's residence. His also not ex­
pected ofaChief Justice to keep track 
of the movements of the furniture, tf 
three sofasets. chairspurchasedfor 
the office portionnfte residence were 
kxindelsewherenthe High Court the 
Court Officer Section and the Regis­
trar should have been askedabout the 
same.”

Why the Chief justice? This »s not the re­
sponsibility of the Chief Justice. Kindly 
page 131. volume III:

I t  is suspicious and may be an 
attempt to make it appear that the 
Chief Justice desired the iwo soia- 
8ets to be purchased he visited the
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8nop6arxracvBinoof|iiuiaiMiĉ  mow 
connectton the evidence of B^wa the 
then court Officer may be referred to. 
He states with reference to this pur­
chase note asfotows:

“Iknowonly onefactthat our Register 
Shri Nehru andMr .Anand wanted one 
sofa set in their offices at their resi­
dences. Then it was decided by by 
Shri Nehru that we will provide two 
new sofa sers top the Chief Justice 
andtaketheofcJonesfrornhisrsidenoe 
for their purpose. This was discussed 
om the presence of Shri Mah^an and 
Myself. Shri Nehejtold both of us that 
he wouidcfisenss with the Chief Jus­
tice and then inform. Thereafter I re­
ceived this note from Shri mahajan 
which was marked to me by the Court 
Officer Shri S.S.Dogra and just sub­
mitted itto the Registrar. I do not know 
whethertheRegis&arhad talked to tfjet 
Chief Justice or not."

Now, was itapurchase for the Chief Justice 
or was it a puchase for them?

It was found at other places and yet the 
purchase is attributed to me. Kindly see the 
bottomof page 142. It is the statement of Shri 
Mewa Singh, who is the District Judge. What 
does he find on this Hem? He says:

“ Annexure Econtained in the list of 
articles supplied at the residence of 
Chief Justice Ramaswami where re­
ceived from the house of other judges".

' Now the furniture is bought for him; it is 
found in other judges' house and it is

attributed to thechief Justice.

And that is the infraction of law.

That. Sir. is in relation to Charge 4.

Charge 5 is not proved. So I need not go into it.

Charge 7 is the charge which is partly proved.

The charge is in Volume-2; Part-2 and on 
pages.

It relates to suit cases, the Chief justice of 
a high Court is concerned with suit cases!

Kindyhavealookatcharge7onpage5of 
volume-2 It says:

“It is alleged that 18 attache cases, 
suit cases where purchased for you 
and supplied at your official resi­
dence during your tenure as Chief 
Justice of which six suit cases and 
on brief case were purctased around 
the time of your son’s marriage; and 
(ii) six suit cases were purchased a 
few days before your appointment as 
Judge of the Supreme Court oflndia 
Out of these eighteen attache/Suit 
cases, only thirteen in numberwere 
found at the residence when you 
handed over charge, and none of 
them appeared to be newly pur­
chased. In other words, five suit- 
casespurchasedduringyourtenure 
have been removedand the remain­
ing were substituted by oidsuit cases 
and this was done at your instance 
andforyour benefit”.

Now the so-caHedsubsttution is not proved. 
The Committee itself says no evidence of sub­
stitution,no oid suit casesfor new suit cases. But 
the Committee finds that five suit cases, out of 
18, were notfound on 17.2.1990at the time when 
hehandedovercharge. Therefore, they were 
missing and it must be attributed to him. No 
finding that I am have taken anything.

Now, is the Chief Justice of aHighCourtto 
look after andfind out how many suitcases are 
to be where?He gets elevated to the Supreme 
Court. He comes to Delhi. He takes over the
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charge He goes back on 17 2 1990 TheCom- 
m/ttee counts thesurt cases there andsays only 
13are found

How does he know what has happened to 
the others’  You must understand whatthese suit 
casesarefor When a judge goes to Court he has 
to carry very important files, sometimes which 
are secret files, and especially the Chief Justice 
So he takes them to the Court and he bnngsthem 
back Every evening he brings them back and 
then he works and next day he goes to court He 
is not carrying his luggage anywhere in those 
suitcases He was carnng the files After he 
carries the Files, some suit cases might have 
been left in the High Court itself

611 Motion for Presenting
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Inspector General of Police. Chandigarh. The 
same is on record of the Inquiry Proceedings as 
Ex 20 Paragraph UoftheFlRstates: That 18 
attach cases/suit cases were shown to have 
been purchased and providedat the residence 
of Hon’ble the Chief Justice and out of them 6 
were purchased only 2 or 3 days before relin­
quishing charge by the Ex-Chief Justice Mr V 
Ramaswami, but only 13 okJattachcasessuit 
cases were found there and none of them was 
found so recently purchased. Thus, either 5 
attach cases/uit cases havebeen embezzled, or 
payment has been made against bogus bills 
whereas the other 13 suit cases have been 
replace by old ones”

All this is not proved

How does the judge know’  The judge does 
not carry the suit cases with him He does not go 
to the High Court carrying the suit cases His 
staff must know where the suit cases is And if 
it is not found there, it is not found there If it is 
missing, it is missing, unless somebody says 
‘No, we carried a search of your premises and 
that suitcase is here and you have misappropri­
ated’ I can understand that kind of evidence But 
that is not available

What are we looking at here’  When the staff 
says that we will count from the stores of the High 
Court andshow you, that exercise isnever done 
They do not permit that exercise

On page 175 of volume 3 you will see that 
a request was made ‘We will in fact go and try 
and see as to where those suit cases are* That 
exerciseisnotpromotedbytheHighCourt It is 
in para 100 on page 175 of volume 3

Sir, kindly have a look The last two lines 
of page 175, paragraph 100, Vol III says

“One another fact also may be noticed 
Shri S. K Jain, former Registrar of the Punjab 
and Haryana High Court while holding the post 
ofRegistrarvideletterdatedOctober8,1990 
todgeda formal First Information Report with the

It is further said

“On further persual of the F IR  at page 11 
thereof it is alleged that the responsibly in 
respect of the allegations contained in the First 
Information Report were jointly of S/ShnBajwa,
S S Dogra, RaminderKhanna, B.N Vohraand 
BS Bandair severally and collectively The 
aforementioned officials/officers of the High 
Court contested the factual position contamedn 
the First Information Report andtheietore,made 
requests to the investigatingofficers of the Po­
lice Department as also to the Registrar of the 
Punjab and Haryana High Court tothe effect that 
nothing whatsoever was rmssaig andthat eveiy- 
thing was available in the stocks of the High 
Court This request of the aforesaid accused in 
the First Information Report waddecbned. The 
inevitable conclusion ©thatthe autonfeeswere 
not willing to permit the accused to establish 
their innocence or in other wordstotheestablish 
that the stock alleged to be missing were m fyct 
available in the premises of the High Court In 
this respect, the statement of Shn S.S Bajwa 
before the Inquiry Committee assumes rel­
evance and is, therefore, extracted here under -

missing and replaced items, did you 
make a request either to the High Court or tottre 
Police Authorities that you wished to have the
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stocks counted mordertoshowthatnothmgwas 
missing? Ans The charge-sheet was given 
almost on the same daythat the First Information 
was registered Immediately I wrote a request 
later to the Registrar, High Court, in which I 
requested that I should be allowed physical 
venf ication of the items as all the items are very 
much available in the office of the High Court or 
in the residence of Hon'ble Chief Justice

This request was declined by the Chief 
Justice (witness produced copies of letter 
Both are taken on record and marked Ex 182 
collectively”

So, there is a scientific refusal So, some­
body from the Court wants to say ‘they are 
there There is a refusal the Committee then 
finds five are missing and attnbutes this to Chief 
Justice Ramaswami

Basically since the time is short, I do not 
want to unduly prolong these proceedings I am 
justgiving you the essence This is them the 
evidenceon this particularcharge,that«,Charge
7 In fact Sir, on this point I want to just tell you 
that the evidence shows that 13 Exhibits pro­
duced and 13 were found There were 13 Exhib­
its produced before the Committee and 13 were 
found and forthe five new suit cases the sanc- 
/ion was granted by the succeeding Chief Jus- 
tye Thati&theevidenceonrecordandthatpara 
*5 page 173 III says

Charge 8 is purchase of silver maces on 
which I have already made my commitment I 
will show you the finding at page 99-102 in 
Volume II I will straight awaytake to page 102, 
topofthepage

‘Weare oftheviewthatthepurchaseof 
maces with full silvercontent atthe rates 
in question was wholly novel irregular 
and wasteful expenditure, against the 
Financial Rules prescribing economy of 
expenditure by Heads of Departments 
Assuming that Justice Ramaswamy was 
justified in going m forthe purchase of the 
said maces in spite of the opposition 
from the other Judges, we are not satis­
fied that the expenditure on this scale 
was at all necessary and in conformity 
with the financial discipline Asfarasthe 
splitting of the btHsfor the purchase of the 
maces is concerned we have already 
held that the splitting was done as as 
matterofpracticeand therefore nopar- 
ticular fault could be found with splitting 
of the bills forthe purchase of maces

We however, find no substance in the 
allegation that the quotation was called 
for only from M/s P Orr& Sons from 
Madras It has come in evidence that 
there was no other firm either in 
Chandigarh or elsewhere which was 
manufacturing such maces"

Again another important factor is that 
none of these exhibits which relate to purchase 
of suitcases had overcome to the noticeof Chief 
(Justice himself The files stopped with the 
registrar and there is no evidence to show that 
the files hadevercome to the notice of theChief 
Justice any amount was paid by the High Court 
and whether they were sent to the Chief Justice 
at all

It is because the entire power was still with 
the Registrar That, Sir, is Charge 7

Now I will come to change 8

That is the finding of the Committee

There is also no evidence to show that 
the price charged by the said firm was 
excessive and was not justified by the 
silver contents of the maces"

In fact I am told, when the silver maces 
issue came the High Court committee got the 
contents of the silver maces examined as to 
whether the value of the silver in the silver 
maces fill in line with the value shown in the 
voucher Of Course, nothing wad found against 
the Judge But this is the price was notexces-
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sive, having found that there was no favoured 
buyer here, having found that there was no other 
manuf acture-mebehavkxl The, all sflver maces 
should be withdrawn from all courts from this 
country. The Bombay High Court discontinued 
silver maces. If the Calcutta High Court uses it, 
is it the misbehavior against all judges of the 
Calcutta High Court? Is it the greatest respect? 
That is no way of dealing with a Judge of the 
superior judiciary. This is charge No.8.

Charge No. 9. is the famous charge relating 
totelephoneexpensesat Madras, Rs.76,000, on 
which I have already committed in the earlier 
parts of my address. What is found by the 
Committee against the Judge? Rs. 76,000 
unauthorised reimbursement, you should not 
have reimbursed yourself to Rs. 76,000 be­
cause you were not entitled to telephone ex- 
penses at Madras. Everybody eJsemthe admin­
istration is entitiedto, you are not! August, 1988 
Audit found, he was entitled to it. No objection 
was taken. No separation ofprivate and official 
calls. In Madras, he used to say only for acouple 
of months during the summer vacation, then he 
used to come back. He wasfunctioningof court 
is such that even dunng vacation, the registry 
continues to function. There are petitions filed, 
wrrt petitions filed, appeals filed. Vacaton Judges 
function. Those matters have to be listed. How 
are those matters to be listed unless instructions 
come f rom the Chief Justice in Madras? So, the 
court offices have said in their evidence, “The 
Chief Justice used to talk to us every day from 
Madras to give us instructions as to what istobe 
done aboutthe filing of cases and to which Bench 
are to go before or any other problem that may 
arise. The Chief Justice is not only concerned 
with the filing of cases. He is concerned with all 
kinds of administrative problems-districtjudges 
problem, transfer problems, somebody comes 
up with some problem. The entire subordinate 
judiciary is under his control. Because he is in 
Madras and using the telephone, heshouldhave 
bifurcated his personal call from his official call 
and this is misbehavior! Now what is most■ .'tncy*' »«.

important is. he made his foreign calls from 
there also, that is cafls abroad but he paidfor that. 
Before any charge was leveled, he paid for that. 
So,there isnochargeagainsthimandhpnever 
got that part of it reimbursed. Then the Commit­
tee said “You got reimbursement of rental 
chargesforthe period in first half. Apart from the 
payment on the calls, you could not have 
reimbursed forthe rentals".

If I am entitled to an extra telephone, I am 
entitJedtotheexpenses in Madras, I am entitled 
to the rental as well. This is the proof of Rs.
76,00CV-against the learned judge on telephone 
calls. The fact is I paid thereafter judge on 
telephone cate. The fact is I pad therefore. Even 
this, Supreme Court said that you should reim­
burse. I reimbursed. Nowthe Committee says 
that does not matter. You may have reimbursed / 
but you took one year to reimburse. Therefore, 
there is a delay. Therefore, there is willful tem- 
porary use of funds. Therefore, you half misbe­
haved. Therefore, you must be impeached.

Nowthefactisthatmydaimisstrflpending. 
with the Government and the has been no deci­
sion till date by the authorities on it and I also 
entitled as much as an IAS Officer is and I am 
entitled even as a Judge to go to court and say i
that if you grant thisentitlementto the lASOfficer 
and the Government does not grant it to me, lean 
get a court order But you cannot find me guilty 
of misbehaviour before all this happened. Thip 
is the procedure, with greatest respect, unknown 
to law. I have never heard of this in any jurisdic­
tion in the world. This relates to telephone ex­
penses.

Charge 10 not proved. That related to R*.
9.10 lakhs on official telephone expenses. Not 
proved.

Charge No. 11 the staff car. That you took 
yourstaff carto Madras, two of them. One you 
are entitled to take, the other you could not and 
you tookyour Pnvate /secretary. His expenses 
were debited as official expenses. That we do not 
accept, that these were private expenses. When
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he was doing official woik in Madras, they said, 
these areprtafteexpeneesand,therefore, again 
there is misbehavior. In this context, read the 
reply of the Judge Vol. 3p. 210. This is whatthe 
learned Judge says:-

Theexpenditure incurredon car CHF3 
allotted to Chief Justice for petrol in 
excess off 150 litters per month was 
willful excess of public funds for private 
puiposesandthesUasequentreimburse- 
ment of the sum in respect of excess 
petrol does not negate the charge".

This is the finding of the Committee.

The taking off the staff car CHK says 
Madras was unauthorised and against 
the High Court Staff Car Rules and the 
expenditure incurredfortakingthecarto 
Madras and back and for local use in 
Madras was willful misuse of public 
funds for private purpose since no pay­
ment at the prescribed states was made 
when the expenditure was incurred and 
the subsequent reimbursement of Rs.
11,000/- for use of staff car does not 
negate the charge”.

Money was paid back but the Committee says 
noting doing.

What is the reply of the Judge? Hesays:-

“Under the High Court Judges (Condi­
tions of Service Act every Judge includ­
ing a Chief Justice is entitled to the use 
of the chauffeur driven car 150 litters of 
petrol per month. The car bearing No. 
CGF3 was the car allotted to the Chief 
Justice for his use. The Committee had 
not foundthattaking of thiscarto Madras 
for the personal use of the Chief Justice 
wasinanywayinBgularorunauthorisecr.

I am may inform you that this entitlement is 
available to every Judge of the High Court. It is 
available toeveryJudgeof the Supreme Court.

AH that is required of the law is that if it is beyond 
150 litters, the Judge must pay whether it is 
private or official.

"However, it finds that since the Chief 
Justice was entitledtoonly150liters of petrol per 
month free of cost, he is Kable to pay for the petrol* 
in excess of 150 litters per month on the ex­
penses incurred by the High same was willful 
misuse of public funds for private purposes *

As has beenfound by the Committee itself 
the carwas there in Madrasfor use of the Chief 
Justice from May 25,1989 till it was brought 
back to Chandigarh on 5th of August, 1989 
Normally forthe Chief Justice, forthat matter for 
every Judge of the High Court, the petrolexpen- 
diture is incurred by the High Court in the first 
instance. If on taking account the Chief Justice 
or the Judge is found to ha vr used excess of 
petrol over 150 litters then rt.«'• i*gh Court sends 
a bill bad on receipt of such Bill the amount is 
paid. There was no occasion for the Chief 
Justice at any time before during his tenure as 
Chief Justice to exceed 150 liters of petrol 
because the residence is less than 1 k.m. away 
from the High Court..

What he is try ing to say is that the distance 
between the High Court and this residence in 
Chandigaih is less than one k.m. and so he never 
had any occasion to use 150 liters of petrol. He 
never used it.

“After the car came from Madras on 5th 
August neither the office nor the accounts sec­
tion informed the Chief Justice that there was 
any excess use of petrol in respect of CHF-3. 
Also within about 7 weeks thereafter the Chief 
Justice was elevated to the Supreme Court on 
the 6th of October. 1989. Till then nobody in­
formed the Chief Justice that there was any 
excess useof petrolin respectforCHF-3. There 
was an internal audit done tn November and 
December 1989afterthe Chief Justice had left 
Chandigarh on his elevation.

If he comes to the Supreme Court, in the
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mean time there is no note saying that he has to 
pay then how is he supposed to know Heisnot 
to check the log book A Chief Justiceof the High 
Court is to check the log book of his car to find 
out how may liters of petrol has been consumed 
so that he has to pay the money It is for the 
admimstratibntoputupthenotetohim Ifhedoes 
not pay then somebody can take an and if he 
does not pay it should be deducted from his 
salary ButthatneverreachedbecausetheChief 
Justice came to the Supreme Court There was 
no note to put to him to that effect What really 
happenedwasthatafterhecameto the Supreme 
Court the internal audit through the High Court 
itself has started all this and started releasing 
things to the Press If there was anything said 
against Justice Ramaswami I think they would 
all be here now

There was also a thorough checking by 
the international audit of the use of the 
cars by the staff subsequent to the el­
evation of Chief Justice However the 
internal audit did not point out that any 
excess petrol was used for CHF-3 orthat 
the Chief Justice was liable to pay any 
moneymrespectofthesame Therewas 
a special audit done by the Accountant 
General’s office in April 1990 The Audit 
Officer in his audit note No 32 dated 
4 41990 did not specifically state that 
there was any excess use of petrol in 
respectofcarCHF 3overandabovethe 
limit of 150 liters

Even the audit raised no objection at that stage

There was ageneral statement that the 
use of staff cars at Madras and resultant 
payment to drivers Principal Secretary 
and Assistant Registrar lead to avoid­
able expenditure of Rs 55 574/- as de­
tailed ’ In the details given thereafter it 
was stated under the heading "Petrol 
and repairs" Rs 26 587/- The staff cars 
referred to in this report were CHF-3 and

CHK5959 In the details however it was 
not stated as to whether there was any 
excess consumption of petrol in respect 
of car CHF-3 or what was the amount 
payable in respect of the same It ap­
pears that thisaudit note was forwarded 
by the Accountant General to the High 
Court in tumforwardedthesame through 
the Registrar of the Supreme Court re 
questing for the comments of Justice 
Ramaswami Hisremarkstothegeneral 
not of the audit wasforwardedto the High 
Court through the Registry of the Su­
preme Court which in turn wasforwarded 
totheAccountantGeneral TheAccoun- 
tant General for the first time in his 
letter

He is elevated in October 1989 Forthefirst 
time on 6 9 1990 one year later a copy was 
forwarded

I quote

“That Accountant General forthe first 
time in his letter to the Registrar of the 
Punjab & Haryana High Court dated 
6 9 1990copy of which was forwarded 
to Justice Ramaswami through the 
Registry of the Supreme Court stated 
that the consumption of petrol in re­
spect of CHF-3 was within limit in June 
1989but for the rest of the period there 
was an excess use of petrol and such 
petrol expenditure over and above the 
permissible quota for CGF-3 was Rs 
5121/- This was received by Justice 
Ramaswami sometime in second week 
of September 1990and asfound by the 
Committeeon21 9 1990the said sum 
ofRs 5121/-was remitted

So, for the first time he received it in 
September 1990 and he remitted it in 21st 
September 1990that month itself the amount 
being Rs 5121/-

Then myleamedfriendsaysthatthere is



no reply based on merits. TheJudge has mofcu-

621 Motion for Presenting VAISAKHA20,1915
Address to President unde Article 124

lously, has carefully taken pains to reply on 
merit

“Intheciraimstances how the Committee 
could conclude that Justice Ramaswami has 
willfully and intentionally withheld the payment 
until the last stage..”

That was the Committee’sfindings.

As if he should have checked up the book; 
When the objection came to him in September,
1990,. he paid in September1990. The conclu­
sion only reflects the eagerness with which the 
Committee wishes to condemn the Justice 
Ramaswami without reference to the correct 
factual position. That part of the charge is wholly 
unsustainable.

Now under the Staff Car Rules, a staff car 
may be used by the Chief Justice, judges and 
officers not below the rank of an Assistant 
Registrarforpurposes of an official duty without 
payment of charges. In fact, any officer of the 
High Court also could be permitted to use the 
staff car even for certain private purposes with, 
the sanction of the Chief Justice. Officer is also 
entitledtotakecaran use itfor official purposes 
outside the headquarters with the permission of 
the Chief Justice. Officer is also entitled to take 
car and use it for official purposes outside the 
headquarters with the permissionof the Chief 
Justice. The Chief Justice is entitled to use staff 
car for private purposes subject to payment of 
prescribed mileage charges. The Committee 
also noted this position under paragraph 201 of 
the report However, theCommittee came to thr 
conclusion that car number CHK5959was not 
taken for official purposes but for his private use 
andmorepartioularty forthe marriage oflusson.
I want to point this out. The son was married 500 
mils away. He was married in Coimbatore. We 
are talking of Madras. And the Committee never 
found that any carwas taken to coimbatore.The 
finding is, it wasnevertaken to Coimbatore. But 
the charge is. he took it for his son’s marriage.
I am only saying that this is the nature of the
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charge. Of course, it can be disputed. The point 
I am making to you and appealing to your 
conscience is the manner in which you level 
charges againstajudgeofasuperiorjudiciary. 
The point I am making, without verifying any­
thing, without assessing the material, without 
colecting the material, wfthoutfirKSngout whether 
there is any element of truth in it, without satis­
fying yourself primafade, how doyou level such 
a charge? How does the press print it? I hope, 
tomorrow the press givesaversionoftheJudger 
for the first time.

Justice Ramaswami says that the mar­
riage of Justice Ramaswami'sson was held at 
Coimbatore500kilometers away from Madras 
on 5th July, 1989. He goes to madras in May 
1989and the Marriage is in July 1989. How could 
he betakingthecarfor his son's marriage on the 
25th May? Cars were taken to Madras on the 
25th may and remind at Madras till it was 
brought back to Chandigarh.

Now about the Private Secretary. Private 
Secretary holds the position of the Assistant 
Registrar. When the Chief Justice goes, his 
entourage goes with him. His entourage is only 
an officer of the level of an Assistant Registrar. 
That is all happened. Therefore, if you want to 
have some standard, you must find out from 
those as to what is being done in other parts of 
the country in other High Courts. Once you have 
investigated it, you find out whatthe practice is, 
andthen you find out what the practice is. then 
you apply your mind and say whether or not 
Justice Ramaswami has in fact, deviatedfrom 
the practice. But you cannot conclude first, 
without making an inquiry and say that this is all 
misbehavior.
•

Justice Ramaswami and his Private Sed^ 
retary went bytraintorthe marriage at Coimbatore 
on3.7.89andretumedby tramon 5.7.89. There 
is an evidence in the discussion undercharge
12. Merely because he was married, his son was 
mamedin Coimbatore on 5th July, no inference 
can be drawn that the cars were taken for the 
purposed marriage.
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Nowonewitn6Sssays.iiscorrect,onpc*it 
213,thaton21.5.89,land Shri Khannahad gone 
to Madras in Staff Car which we leftthereforthei'' 
Justice Ramaswami who hadto celebrate the. 
marriageofhisson. Too much cannot be read 
•ntothe statement Whatherefenedto was,cars 
left madras for use of Justice Ramaswami. 
Admittedly.carB were rot taken to Coimbatore 
and no witness spoke contra. That, Sir. is the 
charge relatingto the Private Secretary going to 
Madras.

Para 140 says, three reasons were given 
bythe Committee tor hoking the car CHK5959 
was taken for his private use Para 197 provides 
Exhibit 94 dated 10.5.1989and a note dated 
31.5.1969, exhibit 95 which arequotedthere do 
notmanywaysaythatcarwastakenfortheuse 
by the Private Secretary.

'But show that they were taken only 
for the use by Justice Ramaswami for 
the discharge of his official dutiesby 
private secretaries asP.S.tothe Chief 
Justice. The P.S. accompanyingthe 
Chief Justice has also noted in the 
said noting. Anyway, it is the language 
used by the P.S. aid no adverse infer­
ence can be drawn norcould be con­
strued like a statute It is in the evi­
dence of the Driver of CHF-3 that 
Justice Ramaswami used to travel 
only in CHF-3 and the never travelled 
in CHK-5959after CHF-3 had been 
allottedtohim.”

So, this really is the essence of the charge 
againstthe learned Judge in respect of charge
11.

Now, Sir, charge 12. Charge 12 is related 
is charge 11. Charge 11 relates to the cars, 
charge 12 relates to the two officers who went 
along So, the same logic applies. And the Judge 
feels that yes, he is entitled to take an officer 
alongwithhim What ® the wrong in it? He is the
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Chief Justice of an Hi£i Court. Can he nottake 
an officer along with him? And if you kindy see, 
there is an element of security involved of the 
cars as wed. Kindly haveaiook at this charge. 
The charge is that two officers took the carlo 
Madras and when the took the carto Madras, 
they flew back. Atthetimewhenthecarwasto 
be brought back, an officerftow there and brought 
backthecar. So, thechargeis, howcfidhedothat, 
how didhe send an officer? But, then,how would 
the carcome back only with the driver? What, i f  
there is an accident enroute? Who takes the 
responsfcWy? What, Vthe driver gets drunk and 
thecar is smashed? Who gainedby this? Jus­
tice Ramaswami did not gain by this, the man 
who flew did not gain because he did not staym 
Madras even fora day. He wentthereandon that 
veryday, became back. So, whaft is the personal 
benefit that Justice Ramaswami got out of this? 
All right, you may say, “If were m his position,
I would not take that decision.” Very well. And 
total expenditureinvoived here is Rs.7,000. So, 
you may have done it another way, somebody 
else does it another way. Isthat a misbehavior? 
it is a question of perception. There is no moral 
turpitude involved. And it is not that he took a 
stranger with him, or he took a fnend with him. 
He took his P.S.

Charge 13 is notproved. And charge 14 is 
the final charge which is about the violation of 
Punjab Financial Rules. That is very important 
and there is a constitutional aspect of it that I 
would like to place before the hon. Speaker.

Now, Sir, the Committee finds that the 
Punjab Financial Rulesapply totheexpenchture 
incurredby the Chief Justice and, therefore, his 
expenditure was controlled by those rules. And 
the reason why the rules apply to the Chief 
Justice in respect of his expenditure is based on 
a letter of the Central Government which is 
appendedatpage 109of Volume HI. I would like 
you to kindly have a look at that letter.

“Subject is: Delegation of financial 
powers to the hon Chief Justice of

* Punjab and Haryana High Court.”
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Now, Sir, this letter, as I said, is the only 

basis of the finding of the Committee that these 
rutesapply.thatis, the PunjabFinanctal Rules. 
The letter reads asfollows:

*With reference to your letter number 
such and such, dated 25th October, 
1967, onthesubjed mentioned above, 
I am to state that the President is 
pleasedtodeiegatetothehon. Chief 
Justice of Punjab and Haryana High 
Court, thesame financial powers as 
were delegated to him by the erstwhile 
Government of Punjab under the 
Punjab Financial Rules and Punjab 
Civil Service Rules, subject to the 
condition that:

20.00hrs

(i) whereverfinancial powers are sub­
ject to the restrictions given in the 
Punjab Financial Rules, the corre­
sponding Central Government rules 
would apply; and

(ii) The powers exercised are in accor­
dance with the general or special 
orders and may be issued by the 
Government of Indiafromtirnetotime.

It  is not considered necessary at this 
stage to introduce changes in the Fi­
nancial Powersof the Chief Justice on 
the basis of the Central Government 
rules"

I might pause here for a moment and ex- 
plainthat Chief JusticehastwoKindsof expen­
diture thathe incurs. One expenditure relates to 
the High Court. Theotherpait of the expendrture 
relates to the subordinate judiciary. There is a 
difference of principle in respect of these two 
kinds of expenditure. As faras the subordinate 
judiciaryisconcemed,thebudget is allocated 
bythePunjabGovemment.Hisnotapartofthe 
Consolidated Fund. When the budget is allo­
cated by the PunjabGovemment, the Punjab

Financial Rules will apply to that part of the 
expenditure which relates toexpenditure on the 
subordinate judciary. Butwhenyoucometothe 
expenditure incurred by the Chief Justice in 
respect of the High Court itself, that is not 
governed by the Punjab Financial Rules and 
indeed it cannot be; otherwise it would stnke at 
the independence of the judiciary because the 
judiciary is entitled to financial independence as 
far as the superior judiciary is concerned. That 
is part of article229(3)of the Constitution. Not 
a line in this letter which I read out to you 
suggests that these Punjab Financial Rules 
apply to the expenditure incurred by the chief 
Justice in respect of the High Court.

The Chief Justice was of the firm belief that 
these rules do not apply. The Committee says 
the rules apply. Let us take it the Committee is 
right. But can’tthe Chief Justice haveadiffetent 
opn»n?lt he does, is it misbehavior? That is the 
point in issue.

What is more important is that subse­
quently,thesubeequent Chief Justice haspassed 
an order, after Justice Flamaswami came to the . 
Supreme Court, that quay expenditure of the ^  
hKgh Court, PunjabFnandalRuiesdo not apply. 
So, if it is good forthe subsequent Chief Justice, 
is it not good forthe Chief Justice Ramaswami?
I will straightaway take you to that order of the 
subsequent ChiefJusfceandthatisdated march 
12,1992. Thai isa noteat Page 114of Vol. III. The 
original has also been filed, but let us read the 
printed copy. The original is also on record and 
it is part of Vol. IV. Kindly have a look at Page 
114. This is the Office Note andadedsion of the 
Chief Justice.

MR. SPEAKER: Somnathji. would you 
like to reply tomorrow?

SHRI SOMNATH CHATTERJEE: Yes.
Sir.

MR. SPEAKER: So that you can be coher­
ent and you would like to scan through the 
Speech. So I think the voting will have to take
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place tomorrow

SHRI BASUDEB ACHARIA (Bankura) 
How long shall we have to sit now

MR SPEAKER Till ShnSibal finishes

SHRI KAPIL SIBAL I am sorry if I am 
prolonging

MR SPEAKER No You are doing your 
duty, we appreciate it You may continue

SHRI KAPIL SIBAL I hope I am not repeat­
ing because my purpose is not to prolong these 
proceedings at all As you might have noticed, 
I am trying to hurry up

MR SPEAKER, If people have some for­
mal dinners and all those thins, they have to go 
If we are not voting today, then they might go for 
formal dinners That is why I said that

SHRI KAPIL SIBAL I was refemng your 
honourtoVol HlatPage114bottom,thenoteof
12 31992, much after Justice Ramaswami came 
to the Supreme Court This is the view of the 
Chief Justice subsequently

“According to Rule 2(b) of the High 
Court Judges’ R ule as amended from 
time to time, an hon Judge is entitled 
to furniture at his residence of Rs 
22,500 and incase of hon Chief Jus­
tice it is Rs 38,500

This rule has been amended and 
limit has been enhanced to Rs one 
lakh for Chief Justice and in the case 
ofotherJudges.itshallbeRs 70,000 
As a result of the purchases made by 
some of the Judges relating to the 
furnishing items, the Audit Branch 
has objected that the procedure laid 
down under Rule 18 Appendix 8 of the 
Puniab Financial Rules, Volume II 
has not been followed"

So, the question anses that the procedure 
under Rule 18 Appendix 8 of Punjab Financial 
Rules has not been followed So, the issue was 
do the rules apply or not It is the same as in our

“According to this Rule, at least quo­
tations have to be invited from six 
firms These rules apparently relate to 
the purchase of store items which are 
required for vanous departments of 
the Government"

The question of inviting quotations 
was also raised

“It is stated that every Government 
employee incurring or sanctioning 
expenditure from the revenues of the 
Government should be guided by the 
high standard of financial propriety 
Each Head of the Department is re­
sponsible for enforcing financial order 
of strict economy at every step He is 
responsible forthe observance of all 
financial rules and regulations both by 
his own office and by subordinate 
offices EveryGovemmentemployee 
isexpectedtoexercise the same vigi­
lance in respect of the expenditure 
incurred from public money as a per­
son of ordinary prudence would exer­
cise in all respects of the expenditure 
of his own money As regards, the 
vanous purchases which are madeby 
this court quotations invariably in­
vited as required under rules”

This is now the decision of the Chief 
Justice which I am reading

“Inthis connection, it is stated that the 
judges are constitutional functionar­
ies and are not Government employ­
ees The rules regulating conditions of 
service of hon Judge are altogether 
independent and different to those 
applicable to the Government ser­
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vants. The benefit of furnishing items 
is a facility extending to them under 
their own set of rules. It is, thus, to be 
taken that in case the rules are fol­
lowed a right of an hon. Judge for 
effecting purchase would be taken 
away. The purchase is to be made 
according to thechoice and necessity 
of the hon. Judge.

This is at a later point in time, Sir. The 
impeachment proceedings on this issue are 
going on againsttheChief Justice Ramaswamy, 
but the subsequent Chief Justice says that these 
rules do not apply to us. But, for Chief Justice 
Ramaswamy, he has committed an infraction of 
the rules and therefore, he must be impeached. 
Now, what is the order?

“The purchase istobe made accord­
ing to the choice and necessity of the 
hon. Judge. There is no bar in the High 
Court Judges and Conditions of Ser­
vice Act as well as rules which prohib­
its an hon. Judge to make any pur­
chase in deviation of the financial 
rules."

So, the Chief Justice is saying that you can 
deviate from the financial rules, because you are 
a high constitutional functionary. Why? it is 
because, according to the High court Judges 
Conditions of Service Act, we are constitutional 
functionaries. So, the Punjab Financial Rules 
would not apply to us.

“The expenditure involved is also not 
met out of the contingent grant which 
may involve the application for finan­
cial rules.

It is, thus, concluded that the objection 
raised by the Audit Branch is not 
maintainable so far the furnishing 
items are concerned as contemplated 
under rule2(b)of the High Court Judges 
Rules.

This is dated 12.3.92, by Chief Justice B C 
Varma. The Committee does not investigate 
into this matter. Yet the Committee finds that, 
“No, since there is an infraction of the Punjab 
Rules, this is misbehavior and financial indisci­
pline. The Judge is not saying anything in his 
defence on the basis of some oral argument. 
These are all documents. This is notthe Judge’s 
ipse dixit.

Now, I assume the Chief Justice Varma’s 
order of 12th March 1992 was not there, I go to 
that extent, the Chief Justice Ramaswamy, 
bonafide, genuinely though that the Punjab Fi­
nancial Rules do not apply to him; that was the 
feeling of the registry throughout. Priorto Chief 
Justice Ramaswamy, this was the feeling of the 
registry. That has come on record. Now, you 
genuinely believe and the Committee comes to 
a different conclusion, the Committee is entitled 
to, but that does not make the action of Justice 
Ramaswamy, as a ground for impeachment.

The Committee may say, there is a genuine 
difference of opinion. I am referring you to page 
110-the statement of the Registrar made before 
the Committee in paragraph. Th is is the subse­
quent Registrar. Shri Surendra Swaroop. Reg­
istrar of the Punjab and Haryana High Court at 
Chandigarh made the following statement as 
wittiness No. 1 in the proceedings before the 
Inquiry Committee:

“I am unabletosay whether paragraph 14.9 
of the Punjab Budget manual applies to the High 
Court establishment or the C J"

On page 11 at the bottom, there is Shri R 
L. Anand'sstatement. another Registrar of the 
Court. This was at the time of Justice 
Ramaswami.

“Question: Is ittruetoyourknowtedge 
that the Punjab Financial rules do not 
applytothe funds releasedfortheHigh 
Court Registry and that they apply 
only to the funds reteasedbythe Punjab 
government concerning the Subordi-
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nate Judiciary9

Answer I have no knowledge about 
thismatter However,theChief Jus­
tice Ramaswamy entertained theview 
that smce the funds for the High Court 
Registry flowedfrom the Central Gov­
ernment via the Union Terntory 
(Admn), the Punjab Financial Rules 
would not apply to the umtlisation of 
such funds

Now, this was the belief that he had I have 
another doubt of Rs 19 lakh that were given to 
him through the budget Rs 54 lakh were left 
behind which were expanded pretty fasterthere- 
after

Now, I come to next page 112-questionto 
Shn Ravi Kumar Nehru, who is presently Judge

“Question I put it to you that the 
Punjab Financial Rules applied only 
to the funds which are placed at the 
cksposafoftheHghcouitbythe Punjab 
and Haryana m respect of the subor­
dinate courts and they do not govern 
thefunds given by the Central Govern­
ment for the purposes of the High 
Court

Answer I am not sure

So, some Registrars are sure that they do 
not apply One is not sure A subsequent Chief 
Justice says that they do not apply but the 
Committee says, no, they apply Andifhehas 
notfoRowedthem,there isagroundfor impeach­
ment

This is why the Judge said this was a force 
andnght This was the last finding, that ischarge 
14, against the learned Judge

Now, I wtf dose by ieecingarticle229of the 
, Constitution. Thesoniyafactuaiaspect I have

yet to come to the legal issue Article229(3) of 
the Constitution says

"The administrative expenses of a 
High court, including all salaries, al­
lowances and pensions payabtetoorm 
respect of the officers and servants of 
the Court, shall be charged upon the 
ConsoWatedFund of the State,andany 
fees or other moneys taken by the occur 
shall form part of that Fund"

The Punjab Financial Rutesare not framed 
under article 229(3) They are framed by the 
Punjab Government Consequently, the rules 
have no application The reason is, if the State 
were to control the purses of the High Court it 
would have an indirect impact on the indepen­
dence of the judiciary because every time the 
judiciary has togo to the Government for getting 
clearance of expenditure on these matters and 
the Government keeps a close control over that 
what would be the result17 For every item of 
expendrture the Judge would have to reach to the 
Government That would completely affect the 
balance That is very sensitively brought out by 
the vanous provisions of the Constitution on 
financial independence of the High court The 
Members may have a different view I am not 
saying‘no to that AH I am saying is this cannot 
be a ground for impeachment Supposing this 
matterwere an issue and the matter went to the 
Supreme Court and ultimately Chief Justice 
Ramaswami weretosucceed and the Supreme 
Court were tosay that Punjab Financial Rules in 
another context will not be applied and in the 
meantime, the man is to be impeached, what 
justice would you be doing to him*7

In an Inquiry Committee accepted by the 
High Court, it is found that these do not apply 
Anyway I do not want to carry the pomt further 
These, therefore, in essence, are the material 
allegations against the Judgemrespectof each, 
of the charges The reason why I went into the 
facts before I went mto the law is that I cannot 
convince you and I cannot convince your con­
science unless I convince you on the facts If I
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were to make a technical argument, you would 
say, “You are hiding behind technicalities, you 
are hiding behind the rules and you are hiding 
behind the law. Tell us facts.” Now that I have 
established the facts Sir, I can with the greatest 
respect, say that even if the facts were to be 
proved, the way in which Justice Ramaswami 
has been dealt with in these proceedings is 
unheard of. Inthiscontext therefore, I straight- 
way take you to some of the legal issues that 
requireconsideration.

How long am I required to go on Sir?

MR. SPEAKER: I think you are at the fag 
end now!

SHRI KAPIL SIBAL: If lean get ten minutes 
tomorrow, that will be good.

MR. SPEAKER: No, no. You please con­
clude today.

(Interruptions)

SHRI KAPIL SIBAL: No problem. I was 
only seeking your indulgence. I am finishing.

Now Sir, let us look at the legal aspects of 
the problem. That relates to the issue of proce­
dural irregularities in the conduct of these pro­
ceedings before the Committee. In this context, 
kindly notice one fact that once articles are 
framed against a learned judge and he has to 
appear before the Committee, then the proceed­
ings are between the Judgeand the Committee. 
This is very important. A Committee goes into 
facts, frames articles of charge, asks the ac­
cused, viz. the Judge to file his written state­
ment, the evidence is to proceed. In this proce­
dure, where do third parties come in? This is 
very important. My learned friend mentioned 
earferduringthedaythattheSub-Committeeon 
Judicial Accountability filed certain proceed­
ings in the Supreme Court That is a self-styled 
Sub-Committee of some prominent lawyers, 
say, a few of them. My leamedfriend said that 
the lawyers refused to appear before the Judge.

I an only give you the names of five lawyers who 
have ref usedto appearbefore the Judge.

SHRI SOMNATH CHATTERJEE; Please 
do not give evidence.

SHRI KAPIL SIBAL: No, no. Pardon my 
saying so. I am only saying that.....

SHRI SOMNATH CHATTERJEE: One 
should not give evidence f ipm the Bar. That is 
the most reprehensible thing. Shall I give an- 
otherset of names whodid not appear? Is this the 
way to carry on here?

SHRI KAPIL SIBAL: Non-appearance of a 
lawyer is no charge. Yet my learned friend 
mentioned it. I am only sayingthatthere are only 
five advocates in the Supreme Court who have 
refusedto appear in the entire Supreme court.

SHRI JASWANT SINGH (Chittorgarh): I 
am on a point of order. The Learned Counsel for 
Justice Ramaswami is appearing to put across 
the point of view of the accused who has not 
appeared in person. He is not to rebut an inter­
vention made by an hon. Member ofthe House. 
He has to make a submission. He is also not to 
give evidence. That is a different matter alto­
gether. But, if we will permit the proceedings to 
descend to this level and the Learned Counsel 
is beginning to rebut an hon. Member of the 
House, I don’t know if that would be the proper 
procedure to follow in this particular case.

Sir, this kind of intervention, that has just 
now taken place, in which the learned Counsel 
has indulged in exchanges with the hon. Mem­
ber and if this is the manner in which we have to 
reduce this discussion, Ido not know if that was 
the original intention ofthe entire arrangement 
that has been worked out.

SHRI SOMNATH CHATTERJEE: Shan I 
teH the House my experience of appearing be­
fore Mm? Do you want to know that, Sir? Why 
then he is mentioning all these things?
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aJudge, what role doesalawyer, who appeared
before the Sub-Committee outside in the Su-

SHRI H.R. BHARDWAJ: May I submit one 
point, Sir? He is an eminent counsel and he may 
be krfciwngthatasprofeesionatethe lawyers are 
catted upon to perform very delicate duties. 
They are notspeaking as theMembers of Par­
liament. Having heard this whole discussion. I 
feetthatyou, Mr. Speaker, has a nght to ask Shri 
Sibal to either expedite or to curtail his views. 
But, if you are going to put fetters on the submis­
sions of the Counsel that will be very unfortunate 
forthe Parliament. You should not put fatters. 
That is not good.

SHRI SOMNATH CHATTERJEE: I have 
myself said, let himtake his own time. I only said 
he should not give evidence from the bar.

MR SPEAKER: Let us take the legal pomts 
and factual points. Let us not make references 
totNngs which are not there. And, I do think that 
you have done well.

SHRI INDREAJIT GUPTA: Sir, are you 
allowing fresh evidence to be adduced? eitherby 
Shri Sibal or by Shri Buta Singh or by anybody 
else?

MR.SPEAKER: That is whatl have ruled
out.

SHRI INDRAJIT GUPTA: Fresh evidence 
should not be adduced now.

MR. SPEAKER: Thatiswhat I have done.

preme court, have to play in this proceeding? 
The learned Judge wrote to the Committee 
saying, "Please do not allow the third party to 
intervene”. The Committeesaid, “Nothing do­
ing."

The resuft was these lawyers appearing 
before the Sub-Committee were in fact pros- 
ecutingthe Judge. This eavery serious matter. 
These lawyers were instructing the Committee; 
they were leading the evidence against the 
Judge and they were the outsiders. I will dem- 
onstrate that with reference to documents. This 
snotmyposition. This isthe admitted position. 
Inthis context kindly lookat Volume 3, Page 48. 
The learned Judge says:

“The proceedings of the Committee 
stand vitiated on the following counts 
and should be declared nullandvoid. 
There is evidence on record to show 
that the Counsel forthe Subcommit­
tee on Judicial Accountability as well 
as its members had complete access 
to the records available with the Com­
mittee and that the Counsel for Sub­
committee on Judicial Accountabil­
ity was consetently advising Counsel 
forthe Committee, both priortoand 
dunng the course of proceeding the 
conclusions thereof. Instances in that 
regard are:

SHRI KAPIL SIBAL: So, the point that I was 
making was-goingbackto the legal issues, that 
this is a proceeding between a Judge and a 
Committee and the third party has no rote toplay. 
Thesub-Committee on Judicial Accountability 
also intervened in this proceeding before this 
Committee. And they were allowed to partici­
pate by this Committee. Howcouldthis Commit­
tee allow a third party, who was accusing the 
judge outside the court, which hasrrathing to do 
with it, toparticipate in the proceeding? I hope I 
have made my point ACommrtteeset up by the 
PartomertfurKier the Act which has to deal with

(b)OnSunday, February9,1992, the 
Counsel for Justice Ramaswami was 
notallowinginspectionontheprpund 
that it was a Sunday.”

He was not allowed inspection of the
record. This is on Sunday. However, ontheday, 
that is on that very day, the Counsel for the 
CommMeeandCounsetfortheSub^^omrn  ̂
on Judicial Accountability was allowed access 
totheWitnesses;adaypi1ortothedateofthe 
commencement of the proceedingsbefore the 
Committee. So, they deny us access todocu-



637 Motion for Presenting VAISAKHA20,1915 (SAKA) & Motion for'Consktering the 638
Address to Presklent unde Article 124 Report of 1C Investigating the ground for

removal of V. Ramaswami Judge SC of India
ments but they are granted access to Wit­
nesses; notthe Committee’s Counsels but Sub­
committee’s Counsels. This was put on record 
bythe Judge; awrtttenatetter totheCommitlBe. 
In reply to the said letter, it was stated on behalf 
ofthe Committee letter dated 11.2.92, that
the Counselforthe sub-Committee had a meet­
ing with the Counsel forthe Committee and that 
the Counsel forthe Committee who was going 
through the documents and interviewed wit­
nesses on that date, that is Sunday, which was 
aknown procedure, for which the learned Judge 
ought to be aware. So, the Committee admits 
that Counsel for Committee on Judicial Ac­
countability had a meeting with the Counsel for 
the Committee. What role does that Counsel 
have to play; in these proceedings?

SHRI GEORGE FERNANDES; Whose 
statement is this?

SHRI KAPILSIBAL: This letter ison record.

SHRI GEORGE FERNANDES: Is this a 
statement on which some evidence had been 
there somewhere or is thisastatementmadeby 
a person who is today facing impeachment? 
When did he first make? What is the date on 
which he made that statement?

MR. SPEAKER; Itcan be argued in reply.

SHRI SOMNATH CHATTERJEE: Hemade 
the canvass very wide.

MR. SPEAKER: You will have full time to 
argue.

SHRI KAB1L SIBAL Sir, the point I am 
making is this. Let usforget about all the details. 
The fact is that this cannot be denied that third 
party's Counsel forthe Sub-Committee were 
allowed to participate in those proceedings. My 
point in law is this. Under what law can third 
parties partk^te in those prooeecing8?lwon1 
talk of any lettere,thoeelettere are on record. But 
Ido not want to take the time of the House. Now,

let us look at the law and see whether the third 
parties are entitled to participate and which are 
those third parties? That is significant. The 
Counselforthe Sub-Committee had been deal­
ing with the judge outside the court and he was 
allowed to participate. I show you straightway 
the Act. The document, incidentally, my teamed 
friend was asking is this. A letter dated 10 
Februaiy, 1992was written toShriS.C. Gupta, 
Secretary of the Committee, by Shn Ranjit 
Kumar, who is appearing before you today. This 
is on behalf of the judge. Since this document 
was asked for, I am just saying one thing. The 
reply to that is this. I am reading the reply dated
11 February.

“The Committee’s Counsel has every right 
to interview the Witness, whom they are going 
toexamine.”

Under which procedure of law can any 
Committee interview witnesses before they are 
examined?

** How can you interview?

SHRI SOMNATH CHATTERJEE: Whatis 
going on?

SHRI KAPIL SIBAL: How can you inter- 
view before they are examined?

MR. SPEAKER: That is unparliamentary.

{Interruptions)

SHRI KAPILSIBAL: As you are very well 
aware, in a prosecution, the witness comes on 
the date of the examination. It is another matter 
that the prosecutor meets him somewhere just 
before the trial. He is not supposecfto. Butin 
these circumstances, the Judge Is being im­
peached,the Counsel forthe Sub<k>mmittee is 
allowed to interview andthe Committee says: 
"The Committee’s Counsel has every right to 
interview witnesses whom they are going to 
examine”. For what? ToteH them what to say?

"Expungedas ordered by the Chair.
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Therefore, Sir, you asked me, why didthe 
judge not appear? This is why the judge did not 
appear How could the judge appear? If he had 
appeared and the Report would have been 
against him, it would have been said, you ap­
peared, you got an opportunity, now, the Report 
is against you, You cannot say anything now

You had your say That is why he did not 
appear So, the first point therefore is no third 
party in this process, that has to be the law, and 
in this context, I may invite your attention to the 
Act itself-section 3on page8, Vol I Itreadsas 
follows

'The Committee shall frame detimte 
charges against the judge on the basis 
of which the investigation is proposed 
to be held”

So, the charge has to be by the Committee 
It further reads asf ottows

"Such charges together with a state­
ment of the grounds on which each 
such charge is based shall be com­
municated to the judge and he shall be 
given a reasonable opportunity of pre­
senting a written statement of defence 
within such time as may be specified 
in this behalf by the Committee"

So, the proceedings are between the judge 
and the Committee, that is clearfrom the scheme 
of the Act Then section 4 - Report of Committee 
It reads as follows

Subject to any rules that may be made 
in this behalf, the Committee shall 
have powerto regulate its own proce-' 
durem making the investigation and 
shall give a reasonable opportunity to 
the judge of cross-examining wit­
nesses, adducing evidence and of

That is all that the Act says The Act does 
notallow athird party intervention especially a 
third party Which is inimical to the judge And the 
Committee knew because the lawyer was the 
same, the lawyer forthe Committee on judicial 
accountability was the same as the lawyer who 
had appeared before the Committee, this high 
Powered Committee, and they were the ones 
who were, uafact, making statements at the Bar 
that we will have dhama outside thecourt if the 
judge does not resign These werethe lawyers 
whowereaHowedtomtervene I say, under what 
Act Thepointultimatelyisthatyoucannoteven 
lookatthis report,forgettingthefacts This is not 
the manner in which a judge of the Supreme 
Court is to be treated, and this before the whole 
thing started before the evidence started and 
this was all being done

Then in those circumstances, could you 
expectthe judge to appear? It would have been 
suicidal Everybody would have said he has 
already got a chance before the Committee 
What avenue would he had of justice? That is 
why he is here before you, that he knows, that is 
why he said, I did not have confidence in them 
I have confidence in you

MR SPEAKER That is not going on record

SHRI KAPIL SIBAL No, Sir, that is a 
Committee, this is not attnbuting any motive to 
anybody, this is the first irregulanty

Now, coming to the second one-examina- 
tion of witnesses, as you know, the judge did not 
appear before the Committee So, all the wit­
nesses werethe witnesses of the Committee, 
not witnesses of the judge Butthe Committee 
wascross-exammingitsown witnesses If they 
did not give the right answer, they were being 
cross-examined by the Committee What pro­
cedure in law is that?

Page 52, Volume III I have given a list of 
questions of cross-examination Witness 13, 
witness 31, witness 32,41,42 and 4 So, the 
Committee was cross-examining its own w>t-
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nesses. What procedure in taw is that? The three 
leading questions to the witnesses. As you 
know, in a court of law, what happens? Wit* 
nesses come and give evidence. The complain­
ant does not put leading questions. Here the 
Committee is putting leading questions to its 
own witnesses - witness no. 12, witness no. 12 
- it is on page 53 - 1 would not read it because I 
do not want to do that.

I am just going to make a point - witness no.
13, witness no. 16, witness no. 28 and witness 
no.43. Have you ever heard of this? Underthe 
Evidence Act, a witness can be confronted only 
by his own previous statement.

That is the only occasion when a witness 
canbeconfrontedwithastatement. If itishisown 
previous statement, he can be confronted with 
the statement. Supposing he is telling a lie today 
or he is telling the truth today, whichever the 
case may be and he hadtold a lie inihepast, then 
thecounsel can say look, on such dayyou made 
a statement, today you are making this state- 
ment, whatdoyouhavetosay. Perfectlygood 
procedure. But here what was happening? State­
ment made by other witnesses and some other 
witnesses were being confronted with them.

In other words, if PW 10 has made a 
statement in favour of Justice Ramaswami and 
PW 12has made a statement against him then 
the statement of PW 10 was put to P W 12 and 
said what do you have to say. PW12wouldsay 
that this is wrong. The Committee would say, 
PW 12 says that PW 10 is wrong, so we do not 
accept it. What is that procedure in law? Under 
which this can be done? That a witness’ state­
ment is put in front of another witness to rest the 
veracity. You can only test the veracity of a 
witness underthe Evidence Act by impeaching 
his integrity atcross examination or by confront­
ing him by a previous statement But you cannot 
test the integrity of a witness by putting the 
statementtoathlrd witness. Examples—page 
55, Witness 16, Witness 21, Witness 4 i, Wit­
ness 45, Witness 46, Witness 4.

I will give an example. I quote it.

“Next irregularity > non supply of docu­
ments to Justice Ramaswami.’’

Just look at this. As I said, in the domestic 
inquiry of a Lower Division Clerk if this was done, 
it would be quashed in five minutes. I have given 
the details of documents, from page 59 to page 
79, i.e. 20 pages of documents, that were never 
suppliedtotheJudge. When he askedforthem, 
do you know whatthe Committee said. Theyare 
voluminous, that is too much. You come and 
inspect. What does the Committee wants? The 
Judge should come to the Committee Room to 
inspect the documents.

The Judge said, “please photocopy them 
andgivethemtome.”TheCommitteesaid, “we 
cannot do that, they are too voluminous.” The 
Judge said, “all right, if they are too voluminous, 
I will have them photocopied under yoursuper- 
vision and pay forthat." They said, “We will not 
do it." No question. Then the Judge said, “why?". 
The Committee said, “the reason is, these 
documents belongtotheoriginaldocumentfile, 
if we have to photocopy them, we havetosepa- 
rate each page, and if we separate each page 
from the original file and photocopy it would 
amount to tampering of evidence. How can we 
tamper the evidence? So you will not get the 
documents.”

The result was, he never got the docu­
ments. I have listed in 20 pages, the documents 
that he did not get.

How was the Committee concerned with 
expenses? How was the Committee concerned 
with tampering of evidence? These documents 
we re part ofthe Committee record. How could he 
prepare his defence if he did not have the docu­
ments? That is the next procedure of irregularity.

Then page 80 - other queries raised by the 
Judge and page 82. This is at the first instance. 
He raised many queries, I am just reading to you 
the relevant queries in the context of what I have
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spent Rs 40 lakh, why should he be

already submitted before this august House impeachedfor Rs 6 lakh?
Page 82, query 15
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"The Committee investigates as to 
where from furniture and furnishings 
were purchased pnorto my becoming 
the Chief Justice of Punjab& Haryana 
High Court and subsequent thereto, 
can the Committee inform me of the 
person who procured the allegdd quo­
tation The Commrttee ascertained for 
itself as to the identity of the person 
who has stated that those quotations 
are bogus Kindly forward the name 
and the statement, if any, of such 
person”

This letter, you might notice, was written on 
21 January 1992 The charges are framed against 
theJudgeon14January1992 Within8daysof 
the framing of charges, the learned Judge said, 
“please enquire as to what method of purchase 
of furniture and furnishings, pnorto my becom­
ing Chief Justice and afterwards andthen please 
give me the details”

Now did he not therefore raise at the earliest 
this query?

And, what does the Committee do? it does 
not answer it It says, “You appear before us first 
Then we will deal with you’

Now see page 83 There is a letter of 
February3,1992 What doesthe Judge say? He 
says

i  would greatly appreciate if you could 
collect and collate expenditure incurred by ev­
ery transferred Chief Justice in the High Courts 
of the Country since 1980 in respect of the 
following

(a) Expenses in respect the residential 
accommodation occupied by each of 
such Chief Justices *

“(b) Expenses incurred by much Chief Jus­
tices in respect of either the High Court 
building or the office portion, if any if it 
is a part of the residential premises

(c) Expendrture incurred in respect of tele- 
phone calls made by any such Chief 
Justice from his residence or office,

(d) Expenses incurred on account of use 
of official cars,

(e) Expenditure mcurredon fumishingetc 
Does the Chief Justice ask for quota­
tions in other High Courts? In those 
circumstances kindly supply the infor­
mation on the mode of expenditure and 
its various sources

(f) IsthereacontingentfundineveryHigh 
Court? If so could you please collect 
the data on the extent of expenditure 
drawn from the contingent fund on an 
yearly basis?

(g) IsthereanymstancemanyHighCourt 
wherein the Chief Justice or any Judge 
given a free telephone facility, is re­
quired topay any amount, despitesuch 
facility on any ground?

(h) In the purchase of furniture and furnish­
ings have the Registrars of the various 
High Courts been changing the deatem 
or purchasing from the same dealers 
over a period of time?

These are the very questions ultimately 
that have come true now, namely, thathe has 
demonstrated thatfrom the beginntngofthe High 
Court the same dealer wassupplying. But he 
was asking for this information He was asking 
the Committeetocofiectthisdate. The Commit­
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tee neversupplied this data. Ntordklthe Commit­
tee over collect this data. And yet, it found him 
guilty!

lam sony tosay.thatthisis not howaJudge 
should be dealt with. Sir, these are the proce­
dural matters.

Then, the other is at page 83, the last 
irregularity, which relates to production of evi- 
dence during the course of the proceedings and 
inadmissibility of the evidence. I have given 
some data with respect to that.

What has happened is, in thiscase during 
the course of the proceedings itself, documents 
have been produced.

There are two kinds of procedures known 
to law. The first is a criminal proceeding. In a 
criminal proceedings, what happens is, the pros­
ecution investigates. The Police Officer of a 
Police Station investigates. He is the head ofthe 
Police Station. Somebody says that a murder 
has been committed. He investigates. After a 
thorough investigation is done, he files afinal 
report under Section 173 of the Criminal Proce­
dure Code.

When he files the final report, what hap­
pens? The investigation iscomplete. The final 
report is appended with the list of documents and 
the statement of witnesses that the prosecution 
is to rely upon for the puiposes of convicting the 
man. This has to be conveyed in the first in­
stance to the accused underthe Criminal Pro­
cedure.

Now, this Committee says in its rules of 
procedure, that it at any state of the proceedings, 
"We find that we need some document to be 
introduced, wewill/Jo it; andtheydid if lhave

Then, when the Judge asks, uPleasetell 
me which is the statement that is being relied 
upon against me and give me a copy of the 
statement" .they say "Nothingdoing. We have

given you all the documents". When asked, 
“Which part of the document do you rely upon for 
the purposes of proceeding against me?", they 
say, “We will not tell you. You come before us 
first."

That is the procedure under the Criminal 
Procedure Code What is the procedure under 
the Civil Procedure Code?

Underthe Civil Procedure Code, there is a 
plaint filed. There is a written statement. Afterthe 
plaint and the written statement are fileel, the 
plaintiff givesalist of documents that he wishes 
to rely upon.

Before the evidencestarts—becausethere- 
after the issues are struck — the defendant 
knows not only the plaintiffs case, but knows all 
the documents that are to be relied upon by the 
plaintiff. And if any document isto be introduced, 
special permission of a judge is to be taken on 
the ground as to why the plaintiff could not have 
introduced it earlier. Unlessaspecificorderis 
passed to that effect, that additional evidence 
can never be introduced.

Sir, in this proceeding, what happened? 
Neitherthe procedure underthe Code of Crimi­
nal Procedure nor the procedure underthe Code 
of Civil Procedure was followed. This was sui 
generis Committee. This was a peculiar proce­
dure. And the result is what we see.

Sir, I have one submission to make inlaw, . 
which is very important because this has tre­
mendous bearing on the legal aspect of the 
matter. Kindly see Article 124 (5) of the Consti­
tution. What does it say? It says:

" Parliament may by law regulate 
the procedureforthe presentation of an address 
andfor the investigation and proof of the misbe­
havior or incapacity of a judge under Clause 
(4)."

In other words, Sirthe law that is tobe laid 
down by Parliament related to the presentation
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of an address and investigation and proof Let us 
leave presentation of an address apart because 
that is somethirlg which has already been set 
out Whatdoyoumeanby"”investigation”"and 
“"proof”9 As I understand it, as an ordinary 
person, investigation is the stage prior to the 
complete dollection of evidence Any stage 
reached when the evidence is complete pnorto 
that is investigation Now, when you want to 
prove (Intenvptions)

SHRI GEORGE FERNANDES Sir, I am 
onapointoforder Sir, the investigation is as per 
the Act, that was passed by this Parliament and 
the rules framedthere underby Joint Committee 
ofthetwoHouses Therefore, nowtoquestion 
the very basis of this Act the rules we framed, 
howtheinvestigatingteam will function, how will 
it produce its report and submit its report, and/ 
or, attheendof thedayafterfiveanda half hour’s 
arguing, to make this point does not make any 
sense Only the Indian Constitution has not been 
challenged in this House (Intenvptions)

MR SPEAKER Shn Somnath Chatterjee 
will have a full right to reply

SHRI GEORGE FERNANDES Sir, I ap­
preciate your patience V\(e have also displayed 
tremendous patience for reasons that I do not 
have to explain Now, my point is that, are we 
going to hear how the rules that this House had 
framed, that the Joint Committee of the two 
Houses had framed9 (Interruptions)

MR SPEAKER Letmehearhimandthen 
I will give the ruling on that I have not completed 
theheanng

(Interruptions)

SHRI A CHARLES Sir, this is not 
correct (Interruptions)

MR SPEAKER Please for God sake, do

not interfere now Your intervention does not 
help me Your intervention creates confusion

SHRI KAPIL SIBAL I am making purely 
a legal point lam not challenging anything

MR SPEAKER Now, you are not chal­
lenging the rules made

SHRI KAPIL SIBAL No Sir, How can I 
challenge the rules9 1 am only trying to state as 
to what the word “’investigation means 
{Interruptions)

SHRI GEORGE FERNANDES Sir, it is 
there {Intenvptions)

MR SPEAKER He is giving the interpre­
tation of the word ‘investigation’ There are 
many interpretations-investigation by police, 
investigation by a Committee investigation by 
JPC, investigation by others

SHRI KAPILSIBAL Let me place the point 
a little different The Committee framed its 
chargeson January 14,1992 All that happened 
after the framing of charges relate to the word 
“’’proof” under Article 124 (5), mode of proof, 
of the Constitution I hope I made myself clear

MR SPEAKER Where from are you re- 
fernngto9

SHRI KAPIL SIBAL I am refernng to Ar­
ticle 124 (5), It says

"Parliament may by law regulate the 
procedure forthe investigation an proof of 

misbehavior

 ̂There are two words “"investigations’ idJ 
"proof” The point I am making is whenthe 
Committee frames the charges all that happens 
thereafterevenm the area of proof because it has 
to prove the charges, the Committee has to 
prove the charges The manner in which it will 
prove them, the mannerin which the evidence 
will beplaced, the manner in which the evidence



would be cross-examined, is ail a matter of 
proof. But, how istheCommitteeto investigate 
is not set out in the Act. That is the point. Now 
that I have made the initial statement, the point 
is before thecharges were framedby the Com­
mittee, the Committee has to conduct the pre­
liminary investigation. But what the Committee 
did was, it took the allegation and framed the 
charges without investigating into the matter. I 
hope I have made myself clear. (Interruptions)

SHRI GEORGE FERNANADES : He 
should be aksed to first give the rules. The rules 
are very clear on this.

SHRI KAPILSIBAL: I will readthe rule. Let 
uscometo the Judges Inquiry Rule. (Interrup-
tions)

SHRI H.R. BHARDWAJ : Why do you 
disturb him? Let him have his say.

SHRI GEORGE FERNANDES: I do not 
thmkthattheLaw Minjstershould intervene. He 
can keep quiet. He should not interfere. 
{Interruptions)

SHRI H.R. BHARDWAJ: I am only saying 
allow hint to finish. Your interpretation is not 
very healthy.

MR. SPEAKER: Ithink, wearecomingto 
the fag end.

(Interruptions)

SHRI SOMNATH CHATTERJEE (Bdpur) 
:Aftersok>rig!

MR. SPEAKER : I will give you seven 
ho5i6andifyouneedmore,lwiHghttyou. Itfn  
not goinglo cut short your argument

(Interruptions!)

SHRI KAPIL SIBAL: The point that I am 
making is and I wiH repeat it.

MR. SPEAKER: There are no rules for
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investigation.

SHRI KAPIL SIBAL: Yes, there are no 
rules for investigation.

MR. SPEAKER: Mr. Chatterjee, please 
note it and may reply to it.

SHRI KAPILSIBAL: Thereaienomleafbr 
investigation. So, the judge wrote to the Com­
mittee that before you frame thecharges, Please 
have a preliminary investigation and in that 
context, he wrote those letters of January21, 
February 2, January 22, get this data get this'' 
material. Once you have conducted that ipves- N 
tigattonand^ougotthe data with you then if you 
feel that I have done something wrong, framethe 
charges. The Committee said, ‘No’ and straight 
awayframed the charges. Then, tfie Judge said: 
•whyshould | appear before this Committee.’

MR. SPEAKER : There is as cope for 
intrepretation, and reply can be given.

SHRI KAPIL SIBAL: The Committee has 
framed thecharges without conducting an in­
vestigation. This is the procedure unknown tOv 
lawand contrarytostatuto because the statutue 
only stipulates the mode of proof. It does not 
stipulate the mode of investigation.

SHRI GEORGE FERNANDES : I must
fW w rwWwi wtafr i a w M n a M U lWIW HIM WWHIIIWWM1 WWWIfpftWPjiWBilU
by this House. The statute is very dear. (Inter-
ruptions) When thestatute is being cfu^enged, 
it is my duty to defend the statute. The statute is 
very dear. I wiH read only one sentence, (/nter- 
ruptions)

MR. SPEAKER: I amattowing him. 

(inferrupeonB)

SHRK3EORGE FERNANDES: T^eSeo- 
ttonlHoftheJudgwlnquiryActigeeinveetiga  ̂
tton into misbehaviour or incnpadtyol Judge by 
Committee, sub- sectionlhme says:

VAISAKHA20,1915
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"The Committee shall frame definiye 
charges against the .Judge bn thebasisofwhich 
the investigation is proposed to be held” (Inter-
ruptions)

SHRIMANI SHANKAR AIYAR:Why is he 
speaking now.(Interruptions)

SHRI GEORGE FERNANDES :"Andon 
the basis of those documents, which were sent 
by this House, the Committee....” (Interrup-
tions)

MR. SPEKAER: Very good. Please re­
sume your seat.

We have the Constitution, we have rules, 
we have roles any yet the provisionsin the 
Constitution, rules and laws are interpreted by 
the judges and that is why we have volumes of 
case law. I will allow full opportunity to Shri 
Chatterjee to rebutt it. If he has that interpreta­
tion, let him put that interpretation.

SHRI SOMNATH CHATTERJEE: I have 
not obstructed him (interruptions)

MR SPEAKER: Please, this part of the 
law, according to him is interpreted in the man- 
ner in which he has presented to the House. Let 
him continue.

(Interruptions)

SHRI RAM KAPSE (Thane): Sir, there is 
another interpretation also.

MR. SPEAKER: You can give it. Youdo 
ho^have to rebutt it now. Shri Kapil Sibal may 
continue. (

SHRI KAPIL SIBAL: Of course, there are 
ahwc t̂woirttsfpwtationstoaaiything. Theoniy 
pottWlhavebeensayingtoyou in the course 
oflMepiocedingsis that if somebody has inter-
- — ---- - J--—xlmn n ■ nli *-*■---'i|fWWM»OWBlwnByi piJWPwOQfiOBiiHpOfllCTirwiie

MR. SPEAKER: According to you there 
are rules for certain things but thereare no rules 
for certain otherthings.

SHRI KAPIL SIBAL: Correct. Thereisno 
rule. I cannot enter into a debate with the hon. 
Members. Icanonlymakeastatementoffact.

MR. SPEAKER: That is right.

SHRI KAPIL SIBAL : Butthefactisifyougo 
into thisAct and these rules, there is nota single 
provision which tells you the mode of investiga­
tion; gives you the mode of proof.

MR. SPEAKER: Right.

SHRI KAPIL SI8AL: Therefore, it is in that 
context that Justice Ramaswami has said: You 
pleasetellushowyouare going to investigate; 
have a preliminary investigation and then cer­
tainly I will be more than happy to participate*. 
There are letters after letters going to 5 -10 -15 
pages in which he clearly specified what his 
point of view is. Theonlyansweris: ‘You please 
appear before us; Submit to the jurisdiction 
andthen we will deal with it’. This is all that has 
happened.

Thistakes care of the procedural aspect of 
thematter. I wanted to come to the procedural 
aspect after I came to the acts because if I had 
come to the praceduraJ aspect first, I would have 
beentold: Touarehidingbehindtechnicalities'. 
Therefore, I decided to deal with the acts first.

In the context of all this, should the nation 
go through the agony oif having to make to 
choice? That is the issue that poses itsoK before 
the hon. Members of this House.-fflyteamed 
friend rightly said that nobody of this House is 
vindictive against anybody. That is the only 
approach. AMthatlam trying to show yotfis that 
thejudgehasacase. Andlsaythatthejudge has 
a very strong case. Youmayagree;youmaynot 
agree. But this is not an issue on which leaders 
have to make a choice; the Members of this 
Househavetomakeachoice. Let it rest Please



663 Motion tor Presenting VAISAKHA20,1915 (SAKA) & Motion for Considering the 654
Address to President unde Article 124 Report of fC Investigating the ground for

removal of V. Ramaswami Judge SC of India
let it rest. One way or theother, any vote, any 
direction will only have one fall-out and that is the 
adverse effectthatrtwiH have on the institution 
of the judiciary. Any vote, one way orthe other, 
andwe have seen the newspapers in the past will 
be attributive to a particular....

SHRI RAM KAPSE : S ir, there are two 
things. He is again and a-gain repeating the 
samepropositiorr. (Interruptions) He is saying 
this way or that way the fall-out will be there. 
Another thing is he is mentioning about the 
newspapers. Repetitionisnotallowedin Parlia­
ment. Parliamentary rules provide that there 
should not be any repetition. (Interruptions)

SHRI KAPILSIBAL: Iamconcluding. lam 
not going to take more than five minutes now.

MR. SPEAKER: Yes.

SHRI RAM KAPSE: The repetition and 
quoting newspapers... (interruptions)

MR. SPEKAER : He is repeating to 
emphasise. Heisatthefagend. Shri sibal may 
continue.

SHRI RAM NAIK: He is repeating to say 
that he is concluding within five minutes andthat 
is most welcome.

MR SPEAKER: Good. Shri sibal may 
continue.

(Interruptions)

SHRI KAPILSIBAL: Allthat I wanttosay 
is this House is full of statesmen. There are two 
former Prime Ministers who are part of this 
House.

21,00 hr*.

There are people whose wisdom is to be 
admred,and aHthatlcan say is,gh/en the tacts 
andtfven thp statement of the law, given the 
natuf of thb evidence, given the nature ofthe

charges, given the findings ofthe Committee, 
why should this House havetomakeachoice? 
And the reason why j am saying this is not 
because the Judge is quilty or innocent, it is not 
my concern at all, and I can say so with the 
utmost sincerity. I appeared today certainly for 
theJudge, but more forthe institution. The Judge 
maybe removed ormay not ben removed, is not 
my concern. I will certainly defend him. (Inter- 
ruptions). I am concerned with the fall out ofthe 
vcke.(lntemjptions)

MR. SPEAKER: Ithinkforyouforme.the 
Hduse should cooperate.

SHRI KAPIL SIBAL: Having said that, 
Sir, I want, and I would request thehon. Members 
of this House to look at page24ofYol> III where 
I have given a list of 33 cases of impeachment- 
actual list of 33 cases of impeachment with 
charges and findings, and you will find if you 
meticulously go through these, that in these 33 
cases, only one Judge ofthe Supreme Court of 
the United States was ever proceeded against 
and the motion was defeated. In America, 
impeachment has never succeeded, never, 
never, never. In the High Court of 
Austraiia....(interruptions)

SHRI SOBHANADREESWARA RAO 
VAOOE (Vijayawada): In America the Presi­
dent hadtostep down because ofWatergate,but 
in India, is itthe same trend? (Interruptions)

SHRI KAPILSIBAL: Now, you win notice 
from this list, Sir,, that 90 per cent of the 
impeaachmentfafled. In cases where impeach­
ment succeeded,they related only to the judicial 
conduct of the Judge or misappropriation or 
criminal conviction, never on charges Hke this 
; no impeachment evermoved on charges like 
this, ofexcessiveexpenditurecontrarytofinan- 
cial rules; no impleachement has ever been 
moved, and I havexiivpn all the examples  ̂I 
couWhavtfreadthAnirelisttoyou, but since 
nobody... (Interruptions) I am sure the hon. 
Membere of this House wiii go through that. And 
in the light of tiie fact that the three-Judsges
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erence whetherto take here or athome .:

Committee-has said that there is no moral
turpitude involved, Irequestthe hon. Members

. ofthis House to re-think on this issu and noteven
vote on the motion; don't deal with it any more.
It is not a motion that should be dealt with
considering the facts that you have now before
you.

,/

SHRI SOMNATH CHARRERJEE: M,;
Sibal and his juniors should be invited.

SHRI MUKUL WASNIK : He and his
assistances are definitely in\(ited. The staff and
officers are also invited ..

That is alii wish to say. Iwantto express
my deep appreciation atthis great opportunity. SHRI LAL K. ADVANI :Mr. Speaker ,S"
that you, Sir, have given meandthehon. Mem- we had issued whips to our Members to b·
bersotthisl-louse, ithas.indeedbeenapleasure present today. Perhaps all political parties
to be beforeyouandifI have, inthe course of my recognising the importance of the occasion,
statement, said Som.ethingthat Ishoudl not have asked alt their Members to be present in the
said, Ibeg of you to forgive me. Thank you very House. Now the discussion has spilled over
much. tomorrow. Obviiously we will have to iSSUE>

fresh wips to them to be presenttomorrow als, .
But itwould be intM interest of the houseandthe
Members if we are told approximately wha,
time, the mover ofthe Motion would reply so that
.everything concludes before that.

MA. SPEKAER: Thank you.

THE MINISTER OF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCES DEVEL-
OPMENT (DEPARTMENT OF YOUTH AF-
FAIRS AND SPORTS) AND MINISTER OF
STATE INTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI MUKUL WASNIK): As
the House has decided to continue the discus- .
sion and ifwas decided quite late in the evening,
we have made some arrangementsforfood in
the Central Hall forthe hon. Members. Some
food has been arranged. Exactly we could not
arangedinnerbecausethetimewithuswasvery
Short. Butwe haYeamade sorrie arrangements.
r requestthe hon. Members to join us at the
Central Hall.

MA. SPEAKER: Ithink, itwouldbe imme-
diatelyaftertheLunch.ltmaybeabout2.00p.:n
We will decide it. Approximatelyat2.00p.m .
he is expected to do it. We will decide about it,

21.07hrs.

The Lok Sabha then adjoumedtill E~ven of .
the Clock on-Iuesdey, May 11, 19931
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